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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI

E.A. No. 39/2024
IN
O.A. No. 58/2013

IN THE MATTER OF:

SONYA GHOSH ...APPLICANT
VS.

GOVT. OF NCT OF DELHI & ORS. ...RESPONDENT

REPLY ON BEHALF OF THE RESPONDENT NO. 1 AND 2 IN
COMPLIANCE OF THE ORDER DATED 20.11.2024 OF THE HON’BLE
NATIONAL GREEN TRIBUNAL

MOST RESPECTFULLY SHOWETH:

I, Ankit Kumar, S/o Sh. Anil Kumar, aged about 38 years, currently posted as
Deputy Conservator of Forests (Protection and Monitoring), Department of
Forests and Wildlife, Government of NCT of Delhi, do hereby solemnly affirm

and declare as under:

1. That I am well conversant with facts of the present case and as
such am duly authorized and competent to affirm the present

Reply in my official capacity.

2. That the present reply is being filed in compliance of the order of
the Hon’ble Tribunal dated 20.11.2024 vide which the following
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directions were given:

“3. Issue notice to the Respondents for filing their
response/reply by way of affidavit at least one week
before the next date of hearing through e-filing. If any
respondent directly files the reply without routing it
through his advocate then the said respondent will

remain virtually present to assist the Tribunal.

4. Let the notice be also issued to the Members of the
Oversight Committee who are not a party respondent
in this execution application. The Oversight
Committee is directed to file the report at least one
week before the next date of hearing disclosing in
detail the action which has been taken by it in
pursuance to the direction of the Tribunal and also
enclosing therewith the minutes of the meetings which
have been held in pursuance to the Tribunal

b

direction.’

3. It is submitted that vide notification no. F. 10(42)-1/ PA/
DCF/93/2012-17(1) dated 24.05.1994, an area of 7,777 ha., was
notified as Ridge Reserve Forest under Section 4 of the Indian
Forest Act, 1927. The copy of the notification dated 24.05.1994

along with its true typed copy are annexed as Annexure-I.

4. Ttis further submitted that, Nanakpura Ridge was notified under
Section 4 of the Indian Forest Act, 1927 vide notification No. F.
1(40)/PA/DCF/96(1) dated 19.03.1996 with an area of 7 Ha
under the management of DDA which makes the total area of

notified ridge reserve forest as 7,784 Ha. The copy of notification
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dated 19.03.1996 along with its true typed copy are annexed as

Annexure — I1.

. That the area wise details of the above notified Ridge Reserve

Forests under Section 4 of the Indian Forest Act 1927, are given

below:
Southern Ridge 6,200 Ha.
Northern Ridge 87 Ha.
South Central Ridge (Mehrauli) 626 Ha.
Central Ridge 864 Ha.
Nanakpura Ridge 7 Ha
Total 7,784 Ha

. It is submitted that the above-mentioned Ridge Reserve Forests

are under the ownership and management of multiple land-

owning agencies. As per the records available with the

Department of Forests & Wildlife, GNCTD, the details regarding

ownership and management withrespect to each notified Ridge

Reserve Forest are tabulated below:

Ridge Reserve Forest
Ridge Land Owning Agency Area (in
Hectares)
Northern Ridge | DDA 73Ha.
(87 Ha) MCD 11Ha.
Forest 3Ha.
Central Ridge | Forest Department 423 Ha.
(864 Ha) Army (Signal Regiment) 202 Ha.
DDA 85Ha.
CPWD (Budha Jyanti & 37Ha.
Bhagwan Mahavir
Vanasthali)
NDMC (Talkatora Garden) | 25Ha.
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MHA 6Ha.
MCD 3Ha.
Northern Railways 11Ha.
Area allotted by L&DO 70Ha.
South Central | DDA 626 Ha
Ridge (626 Ha)
Southern Ridge | Forest Department 6200 Ha
(6200 Ha)
Nanakpura DDA 7 Ha
Ridge (7 Ha)

7. That the Present Reply has been divided in the following parts:

a. PART I: STATUS OF NOTIFICATION UNDER
SECTION 20 OF IFA, 1927

b. PART II:

CONSTRUCTION/

RIDGE FOREST LAND

c. PART III:

STATUS OF BOUNDARY WALL
FENCING TO PROTECT

STATUS OF ENCROACHMENT
REMOVALFROM THE FOREST LAND IN THE
NCT OF DELHI

PART I: STATUS OF NOTIFICATION UNDER SECTION 20
OF INDIAN FOREST ACT, 1927

8. That in the judgment dated 15.01.2021 passed by Hon’ble
National Green Tribunal in OA. No. 58/2013 titled Sonya
Ghosh Vs GNCTD, it was directed by the Hon’ble NGT,

to ensure the compliance of the direction in respect of the

notification under Section 20 of the Indian Forest Act,

1927. That the specific orders of the Hon’ble NGT are as
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follows;

“16. oo we direct that the Delhi Government
through the Chief Secretary, Delhi to ensure that
requisite Notification under Section 20 of the
Indian Forest Act, 1927 is issued within three
months in respect of the area about which there is
no controversy. Further actions to be taken by the
Delhi Government may include suitable protection
by fencing/wall and vigilance. Identification of the
remaining area and action plan for removing the
encroachments be ensured within next three months.
Execution of the action plan will be primarily under
the Chief Secretary Delhi, who is also theChairman
of the Ridge Management Board.

17. We direct -constitution of an Oversight
Committee (OC) to be headed by DG Forest,
MoEF&CC, Government of India with the
Secretaries Revenue and Forest, Delhi Govt., the
PCCF, Delhi, the concerned Deputy Commissioners,
Delhi and the nominees of Police Commissioner,
Delhi and the Forest Survey of India, Dehradun as
members. Main function of the OC will be to oversee
progress with regard to the removal of
encroachments from the Ridge, its protection by
way of fencing/boundary wall and preparation of
management plan for its restitution. The Committee

will be free to co- opt any other authorities/Experts.
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The Nodal agency will be the PCCF, Delhi for

coordination and compliance.”

The copy of NGT judgment dated 15.01.2021 is

annexedherewith as Annexure- I11.

9. That in compliance of order dated 15.01.2021 of this
Hon’ble Tribunal an Oversight Committee (OC) was
constituted having DG Forest, MoEF&CC, Government of
India as the Chairman with the Secretaries Revenue and
Forest, Delhi Govt., the PCCF, Delhi, the concerned
Deputy Commissioners, Delhi and the nominees of Police
Commissioner, Delhi and the Forest Survey of India,
Dehradun as member. The copy of the Oversight
Committee (OC) constituted order dated 10.02.2021 1is

annexed herewith as Annexure —1V.

10.1t is submitted that the Oversight Committee has conducted
a total of 16 meetings in accordance with the directions of
the Hon’ble National Green Tribunal vide the judgment
dated 15™ January 2021. The last meeting of the Oversight
Committee was held on 16.12.2024. The copies of the
minutes of the meetings are annexed herewith as

Annexure-V (Colly).

11.That the Oversight Committee monitors various matters as
directed by the Hon’ble National Green Tribunal in its Order dated
15.01.2021 in O.A. No. 58/2013 titled as Sonya Ghosh Vs
GNCTD, as reproduced below:
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“17. ... Main function of the OC will be to oversee progress
with regard to the removal of encroachments from the
Ridge, its protection by way of fencing/boundary wall and

preparation of management plan for its restitution.”

12.SOUTHERN RIDGE

Land Owning Agency: Forest Department

a. As per the directions of the Hon’ble NGT order
dated 15.01.2021 in OA no. 58/2013 titled Sonya
Ghosh vs. GNCTD the notification under Section 20
of the IFA, 1927 is proposed in three-phase

manner as follows:

Phase-I: All the khasra which are free from
encroachment,with no pending Tatima proceedings,
and no pending litigation before Courts, Forest
Settlement Officer (FSO), or Appellate Authority,
will be taken up in Phase 1.

Phase-II: The following khasra will be taken up in
Phase II:

1. Where there 1is encroachment, but no
litigations are pending before FSO and
Appellate Authority.

il. Where Tatima proceedings are not

required/pending.

iii. Which were left during Phase I due to certain

reasons.
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Phase-III: All the following khasra will be taken up
for notification after the completion of required

actions by FSO and Revenue Department, where:

i. Rights and concessions are yet to be settled by
FSO and Appellate Authority.
i1. Tatima proceedings are yet to be completed by
theRevenue Department.
b. Status of progress in Southern ridge various phases

is as below:

Phase

i. Phase-I constitute approximately 3630.04 Ha area i.e.
about 58.4% of total Southern Ridge area.

i1.  Final notifications under Section 20 in respect of 2
villages have been issued under Phase-I comprising a total
area 0f 96.16 Ha.

iii.  An additional area of 3526.98 Ha in 13 villages is

proposed for notification.

Current status: The comments of Revenue Department have
been received and comments of the DDA are awaited (due to
urbanization of the 13 villages in Southern Ridge).The file for

notification is under process.

Phase
11

I.  Area in Phase-II notification constitutes approximatelyj
1594.52 Ha area i.e. about 25.71% of total Southern|
Ridge area.

Current status: The draft notification is being prepared.

Phase
111

i. Khasras in Phase-III constitute approximately 982.34 Ha

area i.e. about 15.8% of total Southern Ridge area.

Current status: The department is pursuing with concerned
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authorities for completion of Tatima proceedings and settlement

of cases by FSO and Appellate Authority.

c. Forest Settlement Officer (FSO)
The Additional District Magistrate of the South District,

South West District and Headquarters, Govt. of NCT of
Delhi have been designated as Forest Settlement Officer
(FSO) under Section 4 of the Indian Forest Act (IFA), 1927
for deciding the rights and claims before notification under

Section 20 of IFA, 1927.

d. First Appellate Authority

The Divisional Commissioner (Revenue) in Govt. of NCT
of Delhi has been designated as First Appellate Authority
for deciding the appeals under section 17 to the order of the
FSO court before final notification under Section 20 of the

Indian Forest Act, 1927.

Copy of the notification of the Forest Settlement Officer
(FSO) and First Appellate Authority is annexed as
Annexure — VI (Colly).

13.NORTHERN RIDGE
Land Owning Agency: DDA, MCD and Forest Department

As per the directions of the Hon’ble NGT order dated 15.01.2021 in
O.A. No. 58/2013 titled Sonya Ghosh vs. GNCTD the notification
under Section 20 of the IFA, 1927 is proposed in the following two-
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phases:

Phase I: All the khasras which are free from encroachment with no
pending Tatima proceedings and no pending litigation before Courts,

Forest Settlement Officer (FSO) and Appellate Authority.

Phase II: Those khasra which were left in Phase I will be taken up
in Phase II.

Status of progress in various phases is as below:

Phase I 1. Phase-I notification was submitted for concurrence
123.57 Ha. of Revenue Department on the draft notification on
14.12.2023 for 123.57 Ha. of Northern Ridge.

e Current status: The file was returned by the
Revenue Department raising query regarding
khasra numbers proposed in the draft final
notification while preliminary notification under
section 4 of IFA, 1927 was as per boundary
details, stating that this might raise disputes in
respect of demarcation.

e The comments of the DDA are awaited.

e Thus, vide letter dated 26.11.2024, from DCF
(Central) to DDA, and in compliance of the
comments of Revenue Department, (i) draft
notifications along with the details of Geo-
coordinates, maps & blocks (ii) draft notifications
as per the khasra no. along with maps showing
khasra details, has been shared, for comments/

concurrence on the draft notification of Northern
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Ridge u/s 20 of IFA, 1927 along with the request
for demarcation.

e The file for notification is under process.

Phase 1II 1. Phase-Il notification of Northern Ridge for
Approx. approximately 7.057 Ha.
7.057 Ha. ii. The proposal is being prepared and shall be

submitted when the proposal of Phase-I is

resubmitted.

14. CENTRAL RIDGE

Land Owning Agency: Forest Department, Army (Signal
Regiment), DDA, CPWD (Budha Jayanti & Bhagwan Mahavir -
Vanasthali), NDMC (Talkatora Garden), MHA, MCD, Northern
Railways, areas allotted by L&DO.

Status of progress in various phases is as below:

864 Ha. |(1) A preliminary DGPS Survey of Central Ridge has

been done by Department of Forests & Wildlife,
GNCTD and the Land & Development Office
(L&DO).

(i1) Further, vide letter dated 24.01.2025, DCF (West) has
requested Revenue Department to jointly demarcate the

Central Ridge.

15.

SOUTH CENTRAL RIDGE

Land Owning Agency: DDA

11
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Status of progress is as below:

626 Ha.

(1) File submitted to DDA & Revenue Department for comments/
concurrence on the draft notification on 14.12.2023.

(i1)) Current status: The comments of the Revenue Department
have been received and the comments of the DDA are partially
received i.e. out of 7 villages in South Central Ridge,
comments have been received for only 6 villages i.e.
Adhchini, Ber Sarai, Ladha Sarai, Lado Sarai, Masoodpur &
Katwaria and 1 village i.e. Mehrauli is remaining. The file for
notification is under process.

(111) Vide letter dated 17.01.2025 from DCF (South) to Director
LM South Zone DDA, clarification is being sought on

comments received from DDA.

16.NANAKPURA RIDGE

Land Owning Agency: DDA

Status of progress is as below:

8.36
Ha.

i. The proposal for draft notification has been prepared based on
khasra available with GSDL and boundary description as
mentioned in notification dated 19.03.1996.

ii. The demarcation report (along with khasra details) is required
before final proposal for notification. The file with draft
notification is under process.

iii. Current status: The comments of the Revenue Department &
DDA have been received. Layout map of the area is received

from L&DO.

12
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e Further, DCF (West) has written letter on 09.01.2025, to
concerned land owning agencies i.e. L&DO, District
Magistrate (New Delhi), Commissioner (Land), DDA,
regarding the joint survey and demarcation.

e File is being prepared for resubmission.

PART II: STATUS OF BOUNDARY WALL CONSTRUCTION /
FENCING TO PROTECT RIDGE FOREST LAND
17.That the department has carried out the construction/repair of total 86.5
km length of boundary wall to protect the ridge reserve forest land, which

has been undertaken since the constitution of the Oversight Committee on

10.02.2021.

PART III: STATUS OF ENCROACHMENT REMOVAL FROM THE
FOREST LAND IN THE NCT OF DELHI
18.That the Status of Encroachments removal from forest land in NCT of

Delhi is below:
Total
Total
Encroachment
SI. encroachment Encroachment
Village removed from Division
No. identified as on Left (Ha)
2019 till date
05.04.2019 (ha)
(Ha)
1 |Aaya Nagar |14.5 1.73 12.77 South
2 |Chhatarpur [21.3 0.32 20.98 South
3  |[Nebsarai 22.29 8.2 14.09 South
4 |Sahoorpur [20.07 4.51 15.56 South
5 |Devli 38.16 0.004 38.16 South
6 |Asola 56.91 18.74 38.17 South

13
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7  |[Bhatti 40.27 1.77 38.50 South
8 [Maidangarhi [6.67 2.85 3.82 South
9 [Saidulajaib 9.2 0.41 8.79 South
10 |[Satbari 15.3 5.02 10.28 South
11 [Jaunapur 24.2 12.7 11.50 South
12 |Deramandi [33.6 20.75 12.85 South
13 [Tughlakabad 33.9 2.5 31.40 South
14  [Pulpehladpur|20.7 0.42 20.28 South
15 |Rajokri 18.05 3.87 14.18 West
16 [Rangpuri 20.7 6.323 14.63 West
17 [Mahipalpur [1.40 0 1.40 West
18 |Ghitorni 1.39 1.29 0.10 West
Total 398.61 91.15 307.46

19.Further Action Plan for removal of encroachment has been
prepared by West and South Forest Division and the
encroachments has been categorized in the following three
categories:
a) Khasras with Heavily built structures.
b) Khasras with temporary structures (habitation and others).

¢) Khasras with farm house and other structures.

20.That encroachments under category (b) and (c) have been
identified for early removal with required assistance of concerned
DTFs (District Task Force headed by the respective District
Magistrate) and afforestation / transplantation activities shall be

undertaken by Department of Forest & Wildlife immediately.

14
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21.1t is submitted that the DM (South) & DM (New Delhi) chaired
the District Task Force (DTF) meeting for coordination and
removal of encroachments on forest land in regards to the villages
of South District (Revenue) and New Delhi District (Revenue)
falling in Southern Ridge on 10.12.2024 and 19.12.2024
respectively. Vide letter dated 08.01.2025, Office of the DCF
(South) has written to the DCP (South), requesting to provide
police force for coordination to execute encroachment removal
plan approved by DTF vide minutes of meeting dated 10.12.2024.
Vide DTF meeting dated 19.12.2024 in regards to the villages of
New Delhi District (Revenue), the encroachment removal was not
scheduled due to some clarification from DUSIB in certain areas
of village Rajokari and Rangpuri. Thus, vide letter dated
10.01.2025, DCF (West) has written to DM (New Delhi), for
scheduling the meeting of DTF for removal of encroachment.
Copy of Minutes of DTF meetings by DM (South) and DM (New
Delhi) and letter from the office of DCF (South) with schedule of
encroachment removal drive and letter from DCF (West) for

scheduling demolition drive is annexed as Annexure- VII

(Colly).

22.1t is to submit that the details of the forest land in the Southern
Ridge including details of encroachment on forest land has been
mentioned in the Affidavit of the Divisional Commissioner — cum
— Principal Secretary (Revenue) dated 05.04.2019 filed in the
matter of O.A. No. 58/2013 titled as Sonya Ghosh vs GNCTD &
Ors.

Copy of the Affidavit of the Divisional Commissioner — cum —
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Principal Secretary (Revenue) dated 05.04.2019 filed in the matter
of O.A. No. 58/2013 titled as Sonya Ghosh vs GNCTD & Ors. is

annexed herewith as Annexure —VIII.

23.Further it is to submit that the status of notification under Section
20 of Indian Forest Act, 1927 of all the Five notified Ridge
Reserve Forest is also being monitored by the Hon'ble Supreme
Court of India in WP(C) No. 202/1995 “T. N. Godavarman Vs.
Uol & Ors.”, and by the Hon'ble High Court of Delhi in WP(C)
No. 9965/2016 “Devinder Vs. LG & Ors.”

24 Further it is to submit that the status of notification under Section
20 of Indian Forest Act, 1927 of all the five notified Ridge Reserve
Forest is also being monitored by this Hon’ble Tribunal in O.A.
No. 525/2022 “Laxmi vs. MoEF&CC and Ors.” and E.A. No.
32/2024 in O.A. No. 10/2014 “Pavit Singh vs. The State of NCT
of Delhi & Ors.” and O.A. No. 1188/2024 “News Item titled ‘Why
efforts to reclaim the ridge — Delhi’s Lungs — is no easy task’

appearing in the Indian Express dated 09.09.2024”.

25.That the present reply is the updated version of the status reports

filed recently by the department in the above stated matters.

26.That the present Reply along with its Annexures is being placed
before this Hon’ble Tribunal for its consideration and further
directions if any. The said respondent will do anything in its power

to abide by the order/directions passed by this Hon’ble Tribunal.
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27.The Respondent is prepared to provide any additional information

relevant to this matter if required by this Hon’ble Tribunal.

28.1t is humbly submitted that the respondent has the highest respect
and regard for orders of this Hon’ble Tribunal. The present reply

is being placed before the Hon’ble Tribunal for its consideration

&

AnKit Kumar,

Deputy Conservator of Forests (Protection and Monitoring),
Department of Forests & Wildlife,

Govt. of NCT of Delhi

and further directions, if any.

17
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20

Typed Copy

DELHI GAZETTE: EXTRAORDINARY

DEVELOPMENT DEPARTMENT
NOTIFICATIONS

Delhi, the 24™ May, 1994

No. F.10(12)-1/PA/DCF/93/2012-17(I)- In pursuance of the provisions of Section-4
of the Indian Forest Act, 1927 (Act No. 16 of 1927) the Lt. Governor of National Capital
Territory of Delhi hereby declares the lands mentioned in Schedule ‘A” below as Reserve

Forest.

SCHEDULE ‘A’

All forest lands and wastelands which is the property of the government of over

which government has proprietary rights in:

i Northern Ridge in North by
National Capital Territory
of Delhi, surrounded on South by

East by

West by

Jubilee Hall, Government Petrol Pump,
Masjid, Mall road

Crossing of Old G.T. Road and Rani Jhansi
Marg, Old Subzi Mandi

Mall Road, Rajpur Road, Behind MCD Office
Ice Factory, Malka Ganj, Dhobighat, and
University Road

(Approximate area 87 ha.)

ii Central Ridge in National North by
Capital Territory of Delhi  South by

East by

West by

Link Road along Institutional area

Dhaula Kuan, Military Farm, Sardar Patel
Marg

Mandir Marg, Institutional area and
Willingdon Crecent

Inderpuri Road and Naraina Industrial area

(Approximately area 864 ha.)

iii South Central Ridge in North by
NCT of Delhi South by
East by
West by

Qutab Institutional area
Vasant Kunj, Kishan Ganj
Aurobindo Marg, Nazarika Bagh

Jawahar Lal University Road, Vasant Kunj,
Mehrauli

(Approximately area 626 ha.)
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North by Power line from Mahipalpur to Sultan Gauri

South by
West by

Tomb, Telephone Line from Sultan Pur
Gauri Tomb to crossing to main power line
& Road, Western Boundary of Ghitorni,
Western boundary of Aya Nagar, Southern
Boundary of Jaunapur, Southern boundary
of Fatehpur Beri, Eastern Boundary of Asola
village, Eastern Boundary of Shahpur,
Eastern Boundary of Chandanhola, Eastern
Boundary of Satbari, Eastern Boundary of
Maidan Garhi, Southern Boundary of Naib
Sarai, South Eastern Boundary of Deoli and
Adilabad ruins

State of Haryana.

State of Haryana, Eastern Boundary of
Rajokari, Eastern Boundary of Malikpur,
Kohli & Rangpuri

(Approximately area 6200 ha.)

No F. 10 (42)-1/PA/DCF/93/2018-23 (ii) - In pursuance of the provision of clause (c) of
sub-section (1) of section 4 of the Indian Forest Act, 1927 (Act No. 16 of 1927); the Lt
Governor of National Capital Territory of Delhi is pleased to appoint A.D.M (Revenue) to be
the Forest Settlement Officer to enquire into and determine the existence nature and extent
of any rights alleged to exist in favour of any person in or over any land comprised within
such limits as notified vide Notification No. 10(42)-1PA/DCF/93/(I) dated 24t May, 1994
or in or over any forest produce and to deal with the same as provided in Chapter-II of the

Indian Forest Act, 1927.

By order and in the name
of the Lt. Governor
National Capital Territory of Delhi.

G.C. Joshi, Dy. Secretary
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DELHI GAZETTE: EXTRAORDINARY

DEVELOPMENT DEPARTMENT
NOTIFICATION
Delhi, the 19t March 1996

No.F.1(10)/PA/DOF/96(1)- In pursuance of the provisions of Section- 4 of Indian Forest
Act,1927), read with state Ministry’s notification No. 104-] dated 24:08:50 as mentioned
by their Notification No. 146-]’ dated 06:12:50 _____ Lt. Governor of the National Capital
Terriory of Delhi hereby declares that it has been decided to condihito the lands
mentioned in Schedule ‘A’ below as reserved Forest:-

SCHEDULE ‘A’

All forest lands and wastelands which is the property of the government or over which
government property rights in-

Nanakpura area
(Opposite Nanakpura Gurdwara)
Surrounded on

North by Ring road

East By Road bifurcating from Ring Road separting North South and leading
to Sanraj Teropto and Atya down to Pump House.

South by School and Kulari Shop

West by ‘B’ Block of Central Government Nanakpura and further Road,

lending to Ring Road Taxi Stand, Opposite Gurudwara.
(area 17.5 acres)

No.. F,1(40)/PA/DCF/96(1I)- In pursuance of the provisions of clase.(C) of sub Section (1)
of 1 of of the Indian Forest Act, 1927, (XVI OF 1927) trend with State Ministry’s notification
No. 104-] dated 24:8:50 as mentioned by their notification No. 146-] dated 6:12:50, the Lt.
Governor of the National Capital Territory of Delhi hereby appoints the Additional District
Magistrate, (Revenue), Delhi to be the Forest Settlement Officer to inquire into determine
the existence nature and extent to any right alleged to exists in favor of any person In or
over any land comprised within such limits as notified vide notification No. F,11
(10)/PA/DCF/96(1) dated 19t March, 1996 or in or over ay forest produce and to with the
same us provided in Chapter-11, of the said Act,

By order and in the name of
the Lt. Governor of the National Capital Territory
of Delhi.

D. S. NEGI, Development Commitioner
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Annexure
3
Item No. 05 to 08 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 144/2015
Jaipal Singh Applicant
Versus
Lt. Governor, Delhi & Ors. Respondent(s)
WITH
Original Application No. 58/2013
(M.A No. 898/2013, M.A. No. 922/2017,
M.A. No. 329/2018, I.A. No. 387/2019 &
[.A. No. 388/2019)
Sonya Ghosh Applicant
Versus
Govt. of NCT of Delhi & Ors. Respondent(s)
WITH
Original Application No.116/2015
(M.A. No. 327/201 & M.A. No. 589/2015)
Prof. Imtiaz Ahmed & Ors. Applicant(s)
Versus
State of NCT of Delhi & Ors. Respondent(s)
WITH
M.A. No. 258/2015
IN
Original Application No. 10/2014
Pavit Singh Applicant(s)
Versus
The State of NCT Of Delhi & Ors. Respondent(s)

Date of hearing: 15.01.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr.
Aagney Sail, Advocate in O.A. No. 58/2013
Ms. Meera Gopal, Advocate in O.A. No. 116/2015

Respondent: Mr. Sanjay Dewan, Advocate for Forest Department, NCT of Delhi
Mr. Kush Sharma, Advocate for DDA
Ms. Puyja Kalra, Advocate for North MCD
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ORDER

1. The common issue in this group of matters is conservation and
protection of Delhi Ridge which is an extension of Aravalli Range extending
from Tughlagabad and branching out in Wazirabad in the north and also

other parts of Delhi.

2. The proceedings were initiated on the basis of news item titled ‘Three
Illegal Roads cut through forest’ in Times of India dated 28.02.2013 on the
basis of which OA 58/2013 was filed in March, 2013. The Application
states that the Ridge protects the city from hot winds of the desert of
Rajasthan. It has four zones- Northern Ridge in Delhi University, Central
Ridge from Sadar Bazar to Dhaula Kuan, South West Central Ridge near
JNU and Southern Ridge upto Asola and Bhatti Wildlife Sanctuary. It is
further stated that the ecology of the Ridge is being destroyed, though it
has been declared Reserved Forest vide Notification dated 22.05.1994
under Section 4 of the Indian Forest Act, 1927 (Forest Act) which is as

follows:-

“No. F.10(42)-1/PA/DCF/93/2012-17(1) — In pursuance of the
provisions of Section -4 of the Indian Forest Act, 1927 (Act No. 16 of
1927) the Lt. Governor, of National Capital Territory of Delhi hereby
declares the lands mentioned in Schedule ‘A’ below as reserved
forest.

SCHEDULE ‘A’
All forest lands and wastelands which is the properly of the
government, or over which government has proprietary rights in:

Northern Ridge in National | North by Jubilee Hall, Government
Capital Territory of Delhi, | Petrol Pump.

surrounded on )
South by Crossing of Old G.T. Road

and Rani Jhanst Marg, Old Subzi
Mandi.

East by Mall Road, Rajpur Road,
Behind MCD Office.
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West by Ice Factory, Malka Ganj,
Dhobighat, and University Road

(Approximate area 87 ha.)

I

Central Ridge in NCT of Delhi,
Surrounded on

North by Link Road along
Institutional area.

South by Dhaula Kuan, Military
Farm, Sardar Patel Marg.

East by Mandir Marg, Institutional
area and Willingdon Crecent.

West by Inderpuri Road and Naraina
Industrial area

(Approximately area 864 ha.)

i

South Central Ridge in NCT of
Delhi, Surrounded on

North by Qutab Institutional area.
South by Vasant Kunj, Kishan Gan,j.

East by Aurobindo Marg, Nazarika
Bagh.

West by Jawahar Lal University
Road, Vasant Kunj, Mehrauli

Approximately area 626 ha.)

Southern Ridge in NCT of Delhi
surrounded on

North by Power line from Mahipalpur
to Sultan Gauri Tomb, Telephone
Line from Sultan Pur Gauri Tomb to
crossing to main power line & Road,
Western Boundary of Ghatorni,
Western boundary of Aya Nagar,
Southern Boundary of Jaunapur,
Southern boundary of Fatehpur Beri,
Eastern Boundary of Asola village,
Eastern Boundary of Shahpur,
Eastern Boundary of Chandanhola,
Eastern Boundary of Satbari,
Eastern Boundary of Maidan Garhi,
Southern Boundary of Naib Sarai,
South Eastern Boundary of Deoli
and Adilabad ruins.

South by State of Haryana.

East by Surajkund Road and State
of Haryana.

West by State of Haryana, Eastern
Boundary of Rajokari, Eastern
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Boundary of Malikpur, Kohli &
Rangpuri

Approximately area 6200 ha.)

No. F.10(42)-1/PA/DCF/93/2018-23(ii). — In Pursuance of the
provision of clause (c) of sub-section (1) of section 4 of the Indian
Forest Act, 1927 (Act No. 16 of 1927, the Lt. Governor of National
Capital Territory of Delhi is pleased to appoint A.D.M. (revenue) to be
the Forest Settlement Officer to enquire into and determine the
existence, nature and extent of any rights alleged to exist in favour of
any person in or over any land comprised within such limits, as
notified vide Notification No. F.10(42)-IPA/DCF/93(I) dated 24* May,
1994 or in or over any forest produce and to deal with the same as
provided in Chapter II of the Indian Forest Act, 1927.”

3. As per the news item dated 28.02.2013, road cutting across Rajokri
Forest in Southern Ridge area was illegally built resulting in unauthorized
construction inside the forest and degradation of the forest. There are
encroachments by private entities as well as religious institutions, as per

preliminary report on the status of Sanjay van from November 2010 to May

2011 published by Srishti, an Environmental Group.

4. The Hon’ble Supreme Court issued directions for protection of the
Ridge vide order dated 25.01.1996 and 13.03.1996 in W.P.(C) No. 4677/ 85,
M.C. Mehta v. U.O.I It was directed that the uncultivated surplus land of
the Gaon Sabha falling in the Ridge area will not vest in the Gaon Sabha
under Section 154 of the Delhi Land Reforms Act, 1954. It will be made
available for ‘Reserved Forest’ of 50,480 Bighas and 16 Biswas (10,517-10
Acres) in 14 villages. The Notification dated 02.04.1996 issued in

pursuance of the order of the Hon’ble Supreme Court is as follows:-

“Delhi, the 2nd April, 1996

No.F.1(29)/PA/DC/95.- Whereas the Supreme Court of India in LA.
No. 18 and 22 in Writ Petition (Civil) No. 4677/85 M.C. Mehta V/s
Union of India & Others in their orders dated 25-1-96 and 13-3-96
have directed that uncultivated surplus land of Gaon Sabha falling in
“Ridge” may be excluded from vesting in Gaon Sabha u/s 154 of the
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Delhi Land Reforms Act, 1954 and made available for the purpose of
creation of Reserved Forest.

Now, therefore, in exercise of powers conferred u/s 154 of the Delhi
Land Reforms Act, 1954 (8 of 1954), the Lt. Governor of National
Capital Territory of Delhi, hereby declares the uncultivated land of
Gaon Sabha specified in Column ‘III’ and Annexure ‘A’ to ‘N’, situated
in Southern Ridge in respect of Villages mentioned in Column ‘II’ of
table given below as surplus land and lands at the disposal of Forest
Department of Government of National Capital Territory of Delhi.

S. | Name of Village Quantum of Gaon
No. Sabha land Covered
in ridge as declared
under notified
Ridge and proposed
by Forest Deptt. for

afforestation.

I I IIT (Bigha-Biswa)
1 Nebsarai 466-10
2 Chatterpur 225-10
3 Maidangarhi 4263-02
4 Dera Mandi 9412-05
5 Asola 8387-06
6 Pulpehlad 99-04
7 | Devli 5175-06
8 Rangpuri 1365-05
9 Ayanagar 4121-02
10 | Rajokri 3106-01
11 | Bhatti 11101-19
12 | Ghitorni 732-14
13 | Saidulazab 65-19
14 | Jonapur 1979-13
Total in Bighas 50,480-16
Or
Total in Acres \ 10517.10 | ”
5. In the Application, reference has also been made to a complaint

dated 28.03.2012 addressed to the Chief Conservator of Forest by one
Pradip Krishen mentioning dumping of the waste on the Ridge and

encroachments.

6. The matter was first taken up on 06.03.2013. Notice was issued to
the Delhi Government, the Vice-Chairman, DDA, the Chairman of the

Ridge Management Board (Chief Secretary, Delhi) and to the
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Commissioner of Police, Delhi. Later, the MoEF&CC was also added as a

party and Notice was issued to it.

7. Counter affidavit has been filed on 22.04.2013 by the Department
of Forest and Wildlife, Delhi to the effect that Notification dated 04.04.1996
was issued by the Revenue Department that uncultivable surplus Gaon
Sabha land will be given to the Forest Department. However, some part of
the land was converted to Pedestrain path on which illegal road has been
constructed in Rajokri Forest area. The Chief Conservator of Forest visited
the site on 15.03.2013 and noticed the illegality. Meeting was held on
22.03.2013 to address the issue with the DDA and the Police officials.
Work of dismantling the road started. A wall will be constructed to rule
out rebuilding of the road. Reply by the DDA was filed on 22.04.2013 with
regard to the protection of Sanjay van, which is part of the reserved forest.
It was stated that the DDA has erected wall around Sanjay van and
employed guards to stop vehicles therein. It has also sent complaints to
the PWD and the Police against non-forestry activities. A copy of the
minutes of meeting of the Ridge Management Board held on 10.07.2007,
under the Chairman of the Chief Secretary who is the Chairman of the

Ridge Management Board has also been annexed.

8. The matter has been dealt with on several hearings in the last almost
eight years. Reference may only be made to some significant orders by
which the issue was dealt with. On 21.07.2016, the Tribunal required
filing of a time schedule for demarcation of the Ridge area in South District
and New Delhi, Vasant Vihar, Sub-Division. On 16.08.2016, the Tribunal
directed the SDM Saket, SDM Mehrauli, SDM Vasant Vihar and SDM
Kalkaji Sub-Division to carry out demarcation accordingly. On
09.02.2018, the Tribunal directed completion of demarcation within one

month. On 11.03.2019, the Tribunal dealt with the matter in the presence
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of the Principal Secretary, Department of Revenue. The Tribunal directed
the Principal Secretary, Revenue to give complete details of the forest area

and the encroachments.

9. On 03.04.2019, the Divisional Commissioner-cum-Principal
Secretary, Revenue Department filed affidavit giving status of demarcation
of 19 villages based on TSM survey in compliance with the order of the

Tribunal dated 11.03.2019 as follows:

- Total Ridge Area = 71,310-18 Bighas/Biswas
- Demarcated Area = 70,941-02

- Handed over = 65,453-04

- Not handed over = 5,487-18

- Encroached area = 4,684-17

10. Further details of the encroachments are:

Bighas-Biswas
“S. ENCROACHMENTS (Bighas-Biswas) - 4,684-17

5.1 Ayanagar Village - 172-00
Ridge Area 4,028-09 AnnexureR10 (Pg.1588-1590)

5.2 Chhattarpur Village - 253-08
Ridge Area 594-04 AnnexureR11 (Pg.1591-1594)

5.3 Neb Sarai Village - 264-09
Ridge Area 590-01 AnnexureR12 (Pg.1595-1599)

5.4 Shahoorpur Village - 238-03
Ridge Area 3,306-15 AnnexureR13 (Pg.1600-1601)

5.5 Devli Village - 452-14
Ridge Area 5,737-16 AnnexureR14 (Pg.1602-1610)

5.6 Asola Village - 675-00

Ridge Area 9,268-13 AnnexureR15 (Pg.1611-1615)
Encroachment of 869-00 removed (Pg. 1657)
5.7 Bhati Village - 477-14
Ridge Area 12,845-12 AnnexureR16 (Pg.1616-1619)
Encroachment of 1,486-00 removed (Pg. 1657-1661)

5.8 Maidangarhi Village - 79-03
Ridge Area 5,055-16 AnnexureR17 (Pg.1620-1621)
5.9 Saidulajab Village - 109-04
Ridge Area 410-07 AnnexureR18 (Pg.1622-1623)
5.10 Satbari Village - 181-17
Ridge Area 1,625-03 AnnexureR19 (Pg.1624-1625)
5.11 Jaunapur Village - 287-05
Ridge Area 3,855-18 AnnexureR20 (Pg.1626-1631)
5.12 Dera Mandi Village - 399-8.5
Ridge Area 10,821-18 AnnexureR21 (Pg.1632-1641)
5.13 Tughlakabad Village - 403-02
Ridge Area 6,491-16 AnnexureR22 (Pg.1642-43)
5.14 Pulpehladpur Village - 246-03

Ridge Area 680-18 AnnexureR23 (Pg.1644)
Encroachment of 8-00 removed (Pg. 1661)
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5.15 Rajokari Village - 214-02
Ridge Area 3,318-15 AnnexureR24 (Pg.1645-1650)
Encroachment of 1-18 removed (Pg. 1661)

5.16 Rangpuri Village - 246-01
Ridge Area 1,793-17 AnnexureR25 (Pg.1651-1655)
Encroachment of 9-18 removed (Pg. 1661)

5.17 Mahipalpur Village - 17-04
Ridge Area 92-03 AnnexureR26 (Pg.1656)

5.18 Ghitorni Village - NIL
Ridge Area 732-14

5.19 Rajpur Khurd Village - NIL”

Ridge Area 60-09

11. Learned Amicus points out that in respect of areas, which are un-
encroached and have already been demarcated and handed over to Forest
Department as per stand of the Revenue Secretary as above, final
Notification under Section 20 of the Forest Act should be issued forthwith.
Such area should be covered by boundary wall/fencing in accordance with
Section 6 to 8 of the Forest Act. The Forest Department should prepare
Management Plan and the statutory authorities must regularly inspect the
area and ensure that it is kept encroachment free. With regard to the
remaining, the identified encroached areas should be retrieved in second
phase by time bound action plan to be executed and monitored by the
authorities for which there should also be high powered oversight
Committee. We find merit in the suggestion and we propose to issue

directions in these terms.

12. Under the scheme of the Forest Act, once Notification under Section
4 has been issued in respect of decision to constitute Reserved Forest by
the State, no right can be acquired therein except by a decision of the State
in terms of the said Act. There are provisions to deal with any claims in

such area, including the remedy for appeal to the State.

13. Learned Counsel for the Forest Department is unable to point out
any meaningful objection to the suggestions of learned Amicus except to

submit that there are difficulties in removing encroachments.
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14. We may note that the Ridge in Delhi has historical and
environmental significance. It is made of quartzite rocks. It has special and
distinct features and uses. It is part of Aravali hills. Reference may be
made to discussion in Supreme Court judgement in DDA v. Kenneth
Builders & Developers (P) Ltd., (2016) 13 SCC 561, at page 576, para 22 as
follows :

............. non-forestry use of land falling in the Ridge was
permitted only after a development project was cleared or
recommended by the Ridge Management Board and permitted by
this Court. However, a decision was rendered by the Delhi High Court
in a case filed by Ashok Kumar Tanwar [WP (C) No. 3339 of 2011
decided on 30-11-2011 to the effect that a development project on land
outside the notified Ridge area but having morphological features
conforming to the Ridge would also require clearance from the Ridge
Management Board and this Court. Therefore, as far as the present
case is concerned though the project land falls outside the Ridge
but has morphological features conforming to the Ridge bringing
it within the extended Ridge, the project of DDA involving non-
forestry use of the land could be permitted only after obtaining
clearance from the Ridge Management Board and after obtaining
the permission of this Court.”

15. We are thus of the view that there is urgent need to take necessary
steps to protect the Ridge by taking necessary steps to finalise the
notification under section 20 of the Forest Act for reserved forest and
protection by appropriate measures. The land about which there is clarity
can be included in such notification and the remaining process can be
undergone separately but expeditiously. No non-forest activity is

permissible in Ridge area.

16. In view of above, we direct that the Delhi Government through the
Chief Secretary, Delhi to ensure that requisite Notification under Section
20 of the Indian Forest Act, 1927 is issued within three months in respect
of the area about which there is no controversy. Further actions to be
taken by the Delhi Government may include suitable protection by

fencing/wall and vigilance. Identification of the remaining area and action
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plan for removing the encroachments be ensured within next three
months. Execution of the action plan will be primarily under the Chief
Secretary Delhi, who is also the Chairman of the Ridge Management

Board.

17. We direct constitution of an Oversight Committee (OC) to be headed
by DG Forest, MoEF&CC, Government of India with the Secretaries
Revenue and Forest, Delhi Govt., the PCCF, Delhi, the concerned Deputy
Commissioners, Delhi and the nominees of Police Commissioner, Delhi
and the Forest Survey of India, Dehradun as members. Main function of
the OC will be to oversee progress with regard to the removal of
encroachments from the Ridge, its protection by way of fencing/boundary
wall and preparation of management plan for its restitution. The
Committee will be free to co-opt any other authorities/Experts. The Nodal
agency will be the PCCF, Delhi for coordination and compliance. First
meeting of the Committee may be held within one month and thereafter
review may be undertaken periodically preferably at least once in a month

till the action plan is executed.
In view of the above, O.A. No. 58 /2013 stands disposed of.

O.A. No. 144/2015 seeks removal of encroachment in South Ridge
Forest for which no separate order is necessary. The same will stand
disposed of. O.A. No. 116/2015 also seeks removal of encroachments from
Rangpuri area in South Delhi which will also stand disposed of. O.A. No.
10/2014 which also involves similar issue has already been disposed of by
an earlier order of this Tribunal dated 11.11.2014, wherein M.A. No.
258/2015 has been filed for enforcement of earlier order will also stand

disposed of.

10
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We place on record our appreciation for the valuable assistance

rendered by learned Amicus.

All pending M.A.s/I.A. will also stand disposed of in view of the order

passed in main matter.

A copy of this order be forwarded to DG Forest, MoEF&CC,
Government of India with the Secretaries Revenue and Forest, Delhi Govt.,
the PCCF, Delhi, the concerned Deputy Commissioners, Delhi (through
PCCF Delhi) and the nominees of Police Commissioner, Delhi and the

Forest Survey of India, Dehradun by mail for compliance.

Adarsh Kumar Goel, CP
S.K. Singh, JM

Dr. Nagin Nanda, EM

January 15, 2021

Original Application No. 144/2015
and other connected matters

SN

11
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Anneain T

DEPARTMENT OF FORESTS & WILDLIFE Annexure 4
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2" FLOOR, VIKAS BHAWAN
LP.ESTATE, NEW DELHI-110002
TELEPHONE NO-01123370679, EMAIL-pcef-gnetd@delhi.nic.in

F. No. l(2497)fLegallHQ12020-21/ 1035G-£¢ Dated: (0.02.2021
REVISED OFFICE ORDER

In pursuance of the direction of Hon’ble NGT Order dated 15.01.2021 in O.A No.
58/2013 in the Matter of Sonya Ghosh Vs, GNCTD, an Oversight Committee (OC) headed by

Director General Forest, MoEF&CC, GOI has been constituted and the composition of the
committee is as under:

Composition of the Oversight Committee (OC):

L(i) Director General Forest, MoEF&CC Chairman !
(11) | Addl. Director General of Forests (FC), Co-opted Member (will act as |
MoEF&CC, GOI chairman in absence of DGF and SS)
(ii1) | Principal Secretary/ Secretary (Revenue), Govt. of Member
NCT of Delhi |
(iv) | Principal Secretary/ Secretary (E&F), Govt. of NCT Member
of Delhi
(v) | Director General (Forest), Forest Survey of India, Member
Dehradun
(vi) | The Principal Chief Conservator of Forests, Govt. of Member
NCT of Delhi (Nodal Agency)
(vii)| Special Commissioner of Police Members
(viii] Deputy Commissioner (South) Member
(ix) | Deputy Commissioner (South-West) Member
(x) | Deputy Commissioner (New Delhi) Member 1 |
(x1) | Deputy Commissioner (South-East) Member i
The mandate of the Oversight Committee (OC) is mentioned as below:
( 1) To oversete progress with regard to the removal of encroachments from the Ridge;
(i) Its l;.)trott.ectlon by way of fencing/boundary wall and preparation of management plan for its
restitution.

(iii)The Nodal agency will be the PCCF, Delhi for coordination and compliance.

This issues with the approval of the Competent Authority,

Yours sincerely,
SD/-

(Vipul Pandey, IFS)
DCF (P&M)
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ted: )002.2021
¥. No. 1(2497)/Legal/HQ/2020-21/ 10354 - 66 Dated: o

Copy to:

1.

(R

PS to Director General Forest, MoEF&CC, Jal \3/3ing, 4% Floor, MoEF&CC, Indira
jav awana, Jorbagh Road, New Delhi-110003.

1:;I}t;“Aaf:laclr:‘Bl‘)hirector Generagl of Forests, MoEF&CC, GOI, Jal Wing, 5" Floor, MOEF&CC,
Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-110003. . o

PS to Principal Secretary/ Secretary (Revenue), Govt. of NCT of Delhi, Office 0‘f Divisional
Commissioner , Revenue Department (HQ), GNCTD, 5, Sham Nath Marg, Delhi-110054 ‘
PS to Principal Secretary/ Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi
Secretariat.

PS to Director General (Forest), Forest Survey of India, Kaulagarh Road, P.O, IPE
Dehradun-248195.

PS to The Principal Chief Conservator of Forests, Department of Forests and Wildlife, Govt.
of NCT of Delhi.

PS to Special Commissioner of Police, Office of the Commissioner of Police, Delhi, Police
Headquarters, Jai Singh Road, New Delhi 110001.

Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-110068.

Deputy Commissioner (South-West), Old Terminal Tax Building Kapashera,New Delhi-37.

- Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New Delhi.

12/1, Jam Nagar House, Sahajahan Road, New Delhi 110011.

- Deputy Commissioner (South-East), Old Gargi College Building,

lajpat Nagar-IV New
Delhi -110024.

Yours sincerely,

SD/-
(Vipul Pandey, IFS)

DCF (P&M)

Distribution to:

I PS to Chief Secretary, Delhi Secretariat, IP Estate, IP Estate, New Delh;.
2. PSto Addl. Chief Secretary, Delhi Secretariat, [P Estate, [P Estate, New Delhi
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125 Annexure 5 37
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2"’ FLOOR, VIKAS BHAWAN
L.P.ESTATE, NEW DELHI-110002
TELEPHONE NO-01123370679, EMAIL-pccf-gnctd@delhi.gov.in

F.1(2497)/Legal/HQ/20-2 1//05“'25 "/0508 Date: /4702/2021

MINUTES OF THE FIRST MEETING OF OVERSIGHT COMMITTEE HELD ON
12.02.2021 AT 11:00 AM REGARDING THE HON’BLE NGT ORDER DATED
15.01.2021 IN O.A. NO. 58/2013 IN THE MATTER OF SONYA GHOSH VS GNCTD

First meeting of the Oversight Committee which has been constituted vide order nr.
F.1(2497)/Legal/HQ/2020-21/10354-66 dated 10.02.20 (annexed at Annexure-I) was held on
12.02.2021 under the Chairmanship of Director General Forest and Special Secretary,
MOoEF&CC, Govt. of India regarding the Hon’ble NGT Order dated 15.01.2021 in O.A. No.
58/2013 in the matter of Sonya Ghosh Vs. GNCTD.

Issues discussed and decisions taken in the meeting are as follows:

1. Progress of notification under section 20 of IFA 1927

i)  PCCF informed that Divisional Commissioner has taken meeting of all DCs and DCFs
and fixed following targets:

e All the DCFs have been directed to start the procedure of notifying the Reserved
Forest under Section 20, IFA, 1927 which are without encroachment or free of
encroachment.

e Sub Divisional Magistrates have been directed to complete all the tatima
proceedings within one month.

¢ FSOs have been directed to complete all the rights settlement within 45 days. FSQs
should take regular hearings on day to day basis and Khasra No. for which rights
are settled will be made free of encroachment and will be added in the list of latest
notifications.

e FSO have been directed not to entertain new applications under Indian Forest Act.
1927 as Section 5 of said act, bars accrual of new-rights.

* District Task Force under Deputy Commissioner shall prepare weekly schedule of
removal of encroachment and actions be taken accordingly.

* Weekly meetings to be held at the level of PCCF/HOD to review the progress of the
status,

ii)  Department of Forest and Wildlife, GNCTD conveyed that draft notification is under
preparation by them for all khasras identified as forest area with following information:
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iii)

v)
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a) Khasrano.s with area and all khasras surrounding it,

b) Map of village with geo coordinates of corners of each khasra,

¢) All areas free from settlement proceedings and tatima proceedings,

d) All areas having no court cases.

DDA has been requested to provide list of Khasra no.s which are free of litigation 1n
their possession, ie, Central Ridge, Northern Ridge and South Central Ridge. They are
also requested to provide complete list of khasras (in their possession) depicting status
of settlement of rights, along with court cases pending in respect of them. Forest
settlement Officers also have been advised to not to entertain frivolous cases.

other allottee Departments

Joint survey of Revenue Department, Forest Department &
s of khasra notified under

will be done to compile geo coordinates of all the corner
Section 4.

Department of Forest and Wildlife, GNCTD has been directed to start the process of
declaration of Reserve Forest under Section 20 immediately.

9 Protection of land made free of encroachment and status of management plan:

(8]

i)

It has been conveyed that for this purpose 147 security guards have been engaged under
funds available with Delhi Ridge Management Board for securing the Ridge area which
are free from encroachment and six vehicles have been procured for regular patrolling

of sensitive Ridge area.
As temporary fencing is being taken up around land having encroachments, it has also
been directed to construct permanent boundary wall around area free from

encroachments.

It has also been advised to conduct regular encroachment removal drives to thwart any
attempt of fresh encroachment.

Considering concerns about absence of police during important encroachment removal
drives, it is required that representative of police Department of sufficient seniority

should represent their Department. They have been directed to continuously provide
support during these encroachment removal drives and the matter may be brought in to

the notice of Commissioner of Police, Delhi.

been directed to complete all the management plans that are being prepared by

It has

Department of Forest and Wildlife, GNCTD, viz. Working Plan and Ecological
Restoration of Central Ridge. Wildlife Management Plan also be updated as and when
due.

Encroachment removal plan:

For removal of encroachment following have been discussed:
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®)

DC (S) in coordination ‘with

all concerned SDMs is preparing weekly schedule for
removal of encroachments,

ii)  District Task Force is also coordinatin

g with DUSIB for resettlement of displaced
encroachers,

b3 - .t d
i) It has been decided- that small encroachments should be taktan up on priority an
fortnightly progress report will be submitted to Oversight Committee.

i the
4. Director General of Forests, MoEF&CC appreciated the effort of the Stz?te f;{; :)afkll;i L]!I;Z?.
adequate and necessary steps for declaration of Reserve Forest under section

5. The next meeting of the Oversight Committee will be held within one month.
*¥** The meeting ended with vote of thanks to the chair. ***

This issues with the approval of the Competent Authority.

(Ishwar Singh)
PCCF & HOD, GNCTD

Page 3 of 4
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Date: /4702/2021

Copy to:

1. PS to Director General Forest, MoEF&CC, Jal Wing, 4™ Floor, MoEF&CC, Indira Paryavaran
Bhawana, Jorbagh Road, New Delhi-110003.

2. PS to Addl. Director General of Forests (FC), MoEF&CC, GOI, Jal Wing, 5th Floor,
MoEF&CC, Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.

3. PS to Principal Secretary/ Secretary (Revenue), Govt. of NCT of Delhi, Office of Divisional
Commissioner , Revenue Department (HQ), GNCTD, 5, Sham Nath Marg, Delhi-110054

4. PS to Principal Secretary/ Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi Secretariat.

5. PS to Commissioner of Police, Office of the Commissioner of Police, Delhi, Police
Headquarters, Jai Singh Road, New Delhi 110001.

6. PS to Director General, Forest Survey of India, Kaulagarh Road, P.O, IPE Dehradun-248195.

7. CCF, Department of Forests and Wildlife, Govt. of NCT of Delhi.

8. Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-110068.

9. Deputy Commissioner (South-West), Old Terminal Tax Building Kapashera,New Delhi-37.

10. Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New Delhi, 12/1,
Jam Nagar House, Sahajahan Road, New Delhi 110011.

11. Deputy Commissioner (South-East), Old Gargi College Building,lajpat Nagar-IV New Delhi -
110024.

12. DCF (8S), Department of Forests and Wildlife, Govt. of NCT of Delhi.

13. DCF (W), Department of Forests and Wildlife, Govt. of NCT of Delhi.

14.

DCF (N), Department of Forests and Wildlife, Govt. of NCT of Delhi.

Distribution to:

1. PS to Chief Secretary, Delhi Secretariat, IP Estate, IP Estate, New Delhi.
2. PS to Addl. Chief Secretary, Delhi Secretariat, IP Estate, IP Estate, New Delhi.

(Iskwar Singh)
PCCF & HOD, GNCTD
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: . ) |
v DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2" FLOOR, VIKAS BHAWAN
LP.ESTATE, NEW DELHI-110002
TELEPHONE NO-01123370679, EMAIL-pecf-gnctd@delhi.nic.in
F. No. 12497)/LegalHQ/2020-21/ 103 5 ~4¢ Dated: 10.02.2021

REVISED OFFICE ORDER

In pursuance of the direction of Hon’ble NGT Order dated 15.01.2021 in O.A No.
58/2013 in the Matter of Sonya Ghosh Vs. GNCTD, an Oversight Committee (OC) headed by

Director General Forest, MoEF&CC, GOI has been constituted and the composition of the
committee is as under:

Composition of the QOversight Committee (OC):

(1) | Director General Forest, MoEF&CC Chairman |
(1) | Addl. Director General of Forests (FC), Co-opted Member (will act as |
MoEF&CC, GOI chairman in absence of DGF and SS) |
(1) | Principal Secretary/ Secretary (Revenue), Govt. of Member |
NCT of Delhi 1
(iv) | Principal Secretary/ Secretary (E&F), Govt. of NCT Member
of Delhi
(v) | Director General (Forest), Forest Survey of India, Member
Dehradun
(vi) | The Principal Chief Conservator of Forests, Govt. of Member
NCT of Delhi (Nodal Agency)
(vii)| Special Commissioner of Police Members
(viii] Deputy Commissioner (South) Member
(ix) | Deputy Commissioner (South-West) Member
(x) | Deputy Commissioner (New Delhi) Member E
(xi) | Deputy Commissioner (South-East) Member
The mandate of the Oversight Committee (OC) is mentioned as below:
(i) To oversee progress with regard to the removal of encroachments from the Ridge;

(11) Its protection by way of fencing/boundary wall and preparatio
restitution.

(ii)The Nodal agency will be the PCCF, Delhi for coordination and compliance.
This :

n of management plan for its

issues with the approval of the Competent Authority,

Yours sincerely,
SD/-

(Vipul Pandey, IFS)
DCF (P&M)
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S
LY
ted: 10.02.2021
¥. No. 1(2497)/Legal/HQ/2020-21 /10354 -66 Dated: o
Copy to:

1

(3%

: h .

PS to Director General Forest, MoEF&CC, Jal Wing, 4" Floor, MoEF&CC, Indira
i-110003.

Paryavaran Bhawana, Jorbagh Road, New Delhi . .

PS to Addl. Director General of Forests, MoEF&CC, GOI, Jal Wing, 5 Floor, MoEF&CC.,

Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.

. PS to Principal Secretary/ Secretary (Revenue), Govt. of NCT of Delhi, Office of Divisional

Commissioner , Revenue Department (HQ), GNCTD, 5, Sham Nath Marg, Delhi-110054

PS to Principal Secretary/ Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi
Secretariat.

PS to Director General (Forest), Forest Survey of India, Kaulagarh Road, P.O, IPE
Dehradun-248195.

PS to The Principal Chief Conservator of Forests, Department of Forests and Wildlife, Govt.
of NCT of Delhi.

PS to Special Commissioner of Police, Office of the Commissioner of Police, Delhi, Police
Headquarters, Jai Singh Road, New Delhi 110001.

Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-110068.

Deputy Commissioner (South-West), Old Terminal Tax Building Kapashera,New Delhi-37.

- Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New Delhi.

12/1, Jam Nagar House, Sahajahan Road, New Delhi 110011.

. Deputy Commissioner (South-East), Old Gargi College Building,

lajpat Nagar-IV New
Delhi -110024.

Yours sincerely,

SD/-
(Vipul Pandey, IFS)

DCF (P&M)

Distribution to:

I. PS to Chief Secretary, Delhi Secretariat, IP Estate, [P Estate,
2. PS to Addl. Chief Secretary, Delhi Secretariat, IP Estate, [P

New Delhi.
Estate, New Delhi.
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2™ FLOOR, VIKAS BHAWAN
LP.ESTATE, NEW DELHI-110002
TELEPHONE NO-01123370679, EMAIL-pcef-gnctd@delhi.gov.in

F.1(2497)/Legal/HQ/20-21/ 13()\{ -2 Date:ﬂ403.2021

MINUTES OF THE SECOND MEETING OF OVERSIGHT COMMITTEE HELD ON

16.03.2021 AT 3:30 PM REGARDING THE HON’BLE NGT ORDER DATED 15.01.2021

IN O.A. NO. 58/2013 IN THE MATTER OF SONYA GHOSH VS GNCTD

[n pursuance of the Hon’ble NGT Order dated 15.01.2021 in O.A. No. 582013 in the

matter of Sonya Ghosh Vs. GNCTD, the second meeting of Over Sight Committee was held on

16.03.2021 under the Chairmanship of Director General Forest and Special Secretary.
MoEF&CC, Govt. of India.

Issues discussed and decisions taken in the meeting are as follows:

1. Status of Encroachment Removal:

PCCF, Delhi informed that the encroachment removal plan has been prepared by DCF
(South) and DCF (West) for next 3 weeks subject to availability of police force. He
requested that the deployment of police force needs to be rationalized to achieve timeline
chalked out for the removal of encroachment.

Special Commissioner of Police, Delhi gave assurance that all possible help shall be
provided to the Department. However, sufficiently advance request should be made so
that proper utilization of the police force could be worked out by the Head Quarter.

Encroachment removal plan in Northern Ridge is scheduled on 18" March 2021.

As there are numerous unauthorized colonies in the Ridge area, therefore, DUSIB has
been approached by Revenue Department to speed up the process of shifting of
unauthorized colonies outside forest land.

PCCF, Delhi also shared the upto date status of encroachment removal done by the
Department of Forest and Wildlife, GNCTD. The same is annexed at Annexure-1.

Status of Boundary wall construction:

A detailed status for construction of boundary wall was shared by PCCF, Delhi which is
annexed at Annexure-II.

DGF & SS, MoEF&CC pressed upon the issue that the local drainage channels and the
hydrology of the area be kept undisturbed, as forests/ ridges in Delhi are the major
rainwater catchments and their maintenance is essential to conserve the local ecosystem
and biodiversity.

Pagelof3
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3. Status of notification under section 20 of IFA 1927:

PCCF, Delhi informed that the draft notification for Phase-I which covers 3934.26 Ha is

prepared and expected to be submitted for approval of Government of NCT Delhi within
next 7 days.

The draft notification for Phase-11 which covers 1222.56 Ha will be prepared by end of

the current week and expected to be submitted for approval of Government of NCT Delhi
within next 15 days.

The tatima proceedings are awaited to be completed by Revenue Department, DGF & S8,
MoEF&CC directed to complete all the pending cases positively within next one month.

All the FSOs were requested to complete the settlement proceedings within next one
month.

4. Preparation of Management Plan/ Working Plan:

It was informed that FRI, Dehradun is preparing Working Plan for entire forest area in
NCT of Delhi irrespective of ownership of forest land. The progress of preparation of

working plan be reviewed by the Integrated Regional Office, MOoEF&CC, and the same
may be presented in the next meeting.

The next meeting of the Oversight Committee will be held within one month

*** The meeting ended with vote of thanks to the chair, ***

This issues with the approval of the Competent Authority.

Y

(Ishyvar ngh)
PCCF & HOD, GNCTD
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F.1(2497)/Legal/HQ/20-21/ | 20| § -3 Date: $2.03.2021
ate: I,

Copy to:

ks Director General Forest. M i
\ ., MoEF&CC, Jal Wing, 4" Floor, MoEF&C i
Bhawana, Jorbagh Road, New Delhi-110003. ; oon e L

2 Ad(.il. Director General of Forests (FC), MoEF&CC, GOI, Jal Wing, 5th Floor, MoEF&CC,
Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.

S Cpmmissioner of Police, Office of the Commissioner of Police, Delhi, Police Headquarters, Jai
Singh Road, New Delhi 110001.

4.« The Vice Chairman (DDA), B block, Ist Floor, Vikas Sadan, New Delhi-110073.

5.\Princip.al.Secretary/ Secretary (Revenue), Govt. of NCT of Delhi, Office of Divisional
Commissioner , Revenue Department (HQ), GNCTD, 5, Sham Nath Marg, Delhi-110054.

6.+ Principal Secretary/ Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi Secretariat.

7. Spl. Commissioner of Police, Armed Police, Office of the Commissioner of Police, Delhi, Jai
Singh Road, New Delhi-110001.

8.~ Director General, Forest Survey of India, Kaulagarh Road, P.O, IPE Dehradun-248195.

9.. CCF, Department of Forests and Wildlife, Govt. of NCT of Delhi

10. Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-110068.

11~ Deputy Commissioner (South-West), Old Terminal Tax Building Kapashera,New Delhi-37.

12, Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New Delhi, 12/1,
Jam Nagar House, Sahajahan Road, New Delhi 1 10011.

13. Deputy Commissioner (South-East), Old Gargi College Building,lajpat Nagar-1V New Delhi -
110024.

14. DCF (S), Department of Forests and Wildlife, Govt. of NCT of Delhi.

15, Director (Admin/ Head of Office/ Law/ Rehabiliation/ Land/ Board/ BVK/ CS/ SUR/
Allotment), Punarwas Bhawan, L.P. Estate, New Delhi-110002.

16, DCF (W), Department of Forests and Wildlife, Govt. of NCT of Delhi.
17. DCF (N), Department of Forests and Wildlife, Govt. of NCT of Delhi.

Distribution to:

1. * PS to Chief Secretary, Delhi Secretariat, [P Estate, [P Estate, New Delhi.
2. PS to Addl. Chief Secretary, Delhi Secretariat, IP Estate, [P Estate, New Delhi.

(Isé- Singh)

PCCF & HOD, GNCTD
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Encroachment Removal Status:

Annexure-|

S. Name of Total area under Total encroachment | Total encroachment
No. Village encroachment (in Removed in Removed in
Bigha-Biswa) Financial year 2019- | Financial year 2020-
as on 05.04.2019 2020 2021
(in Bigha-Biswa) (in Bigha-Biswa)
1. Aaya Nagar 172 Bigha-00 Biswa 2 Bigha-00 Biswa 4 Bigha- 00 Biswa
2. Chhattarpur 253 Bigha-08 Biswa Nil Nil
3. Nebsarai 264 Bigha-09 Biswa Nil 1 Bigha 10 biswa
4. Sahoorpur 238 Bigha-03 Biswa 53 Bigha-19 Biswa
5. Devli 452 Bigha-14 Biswa Nil 1 Biswa
6. Asola 675 Bigha-00 Biswa 13 Bigha-13 Biswa 48 Bigha- 12 Bigha
7. Bhatti 477 Bigha-14 Biswa Nil Nil
8. Maidangarhi 79 Bigha-05 Biswa 28 Bigha-08 Biswa 2 Bigha-00 Biswa
9. Saidulajab 109 Bigha - 04 Biswa | 03 Bigha-00 Biswa 2 Bigha-00 Biswa
10. Satbari 183 Bigha- 17 Biswa | 60 Bigha- 00 Biswa Nil
11. Jaunapur 287 Bigha - 05 Biswa | 113 Bigha-13 Biswa 2 Bigha- 15 Biswa
removed in year
2020-21
12. Dera-Mandi 399 Bigha - 8.5 Biswa | 127 Bigha -09 Biswa Nil
13. Tughlakabad | 403 Bigha — 07 Biswa Nil 20 Bigha — 17 Biswa
14. Pulpehladpur | 246 Bigha — 03 Biswa 1 Bigha- 7 Biswa 1 Bigha- 7 Biswa
removed in year
2020-21
15. Rangpuri 255 Bigha — 19 Biswa | 54 Bigha — 00 Biswa Nil
16. Rajokari 216 Bigha - 00 Biswa | 37 Bigha -02 Biswa Nil
17. Ghitorni 16 Bigha — 10 Biswa Nil Nil
18. | Rajpur Khurd 0 Bigha — 0 Biswa Nil Nil




135

S. Name of Total area under Total encroachment | Total encroachment
No. Village encroachment (in Removed in Removed in
Bigha-Biswa) Financial year 2019- | Financial year 2020-
as on 05.04.2019 2020 2021
(in Bigha-Biswa) (in Bigha-Biswa)
19. Mahipalpur It is maintained by
DDA and extent of
encroachment is not
available with
Department.
Total 4241 Bigha- 17.5 405 Bigha — 09 Biswa | 83 Bigha — 02 Biswa

Biswa (883.72 Acre
or 354.90 Ha)

(84.46 Acre or 33.92
Ha)

(17.31 Acre or 6.95
Ha)
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Annexure-11

Status of Boundary Wall Construction:

Name of Ridge

Total Perimeter

Wall Constructed

Northern Ridge 7.4 Km Totally fenced except at encroachment. Once
encroachment is removed wall will be completed

Central Ridge 25 Km Because of fragmentation boundary wall to be
constructed shall exceed 50 Km. The area in possession
of Forest Department has been fully fenced by
constructing 17 km of wall. Land managing agencies in
Central ridge have secured the land with walls.

South Central Not known DDA has secured Sanjay Van with fencing.

Ridge

Southern Ridge 172 Km Existing wall is being digitized to assess exact length of

wall to be constructed to protect the land. In the last 3
months, 15 km of wall has been constructed to protect the
Southern Ridge.

48
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2"” FLOOR, VIKAS BHAWAN
LLP.ESTATE, NEW DELHI-110002
TELEPHONE NO-01123370679, EMAIL-pccf-gnctd@delhi.gov.in

Date: 04 .10.2021

F.1(2497)/Legal/HQ/20-21/ 1 5R5-YD

MINUTES OF THE THIRD MEETING

49

OF OVERSIGHT COMMITTEE HELD ON

30.09.2021 AT 3:00 PM REGARDING THE HON'BLE NG

T ORDER DATED 15.01.2021

IN O.A. NO. 58/2013 IN THE MATTER OF SONYA GHOSH VS GNCTD

matter

In pursuance of the Hon'ble N
a Ghosh Vs. GNCTD. the third meeting of Over Sight Committee was called on

of Sony

GT Order dated 15.01.2021 in O.A. No. 58/2013 in the

30.09.2021 at 3 PM under the Chairmanship of Director General Forest and Special Secretary.

MoEF&CC. Govt. of India.

Issues discussed and decisions taken in the meeting are as follows:

1. (I) Status of notification under section 20 (Phase-1, Southern Ridge):

Status of ,\'otiﬁcgation

SL. 77\iillage Total Area Area sent for Status of Comments from |
No. (in Ha) phase 1 Notification Revenue [
[ (in Ha) 1‘
Tl'ughlakabad 344 84 33297 Received Comments received from Revenue Department and draft |
1 notification has been sent for approval of GNCTD on 28.09.2021 . |
2 Rajpur khurd 561 5.61 Received Comments received from Revenue Department and draft |
1 notification has been prepared for approval of GNCTD on |
Chatarpur 5024 1418 Received 02/09/21 '
4 Dera Mandi 1090 .36 707.12 Comments Awaited Awaited |
- 4
5 Saidulajaib 3489 6.55 Comments Awaited Awaited ’
6 Satbari 14315 71.68 Comments sought from Under process ‘
B DDA in few khasras
7 Jaunapur 32753 215.57 Comments Awaited Awaited ]
Ty Maidangarhi 42304 | 280.62 Comments received Under process ‘
"9 Nebsarai 4936 | 9.19 1
Mo Ayanagar 34318 | 261 86 Comments Awaited Awaited R ) ]
V—Hﬂ Asola 775 48 59563 Comments received Under process ]
/2 | Bhat 111967 793 68 View sought from DDA Under process ]
13 Devh 48007 393 49 Comments Awaited Awaited i ]
""14 | Sahoorpur 276 .66 246 35 Comments Awaited Awaited —
[715  Mahipalpur Nil N/A N/A ]
th Rajokari - 222743 Received Under process -
M7 | Ghitorm 6130 252 Received
BT T Rangpuri 150 08 89 30 Recenved
L e - — ]
) Pul Pehladpur 56 96 Nil N/A N/A |
Skl ittal i S _ I .
6210 4248.8 (Almost 68.4 % of area notified under section 4 of Indian Forest Act, 1927) -

—
|

Total Area

e PCCF. Delhi informed that draft notifications under Section 20 for Tughlakabad, Rajpur

Khurd and Chhattarpur villages have been submitted for approval of Govt. of NCT of
Delhi on 28.09.2021 and 02.09.2021 respectively.

Page 1of7
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He also informed that comments from Revenue Department for Asola. Rajokari

Rangpuri and Ghitorni villages have been received and the draft notifications under
Section 20 for these areas are under process. However. comments for the areas namely
Dera Mandi. Saidulajaib. Jaunapur. Ayanagar. Devli and Sahoorpur are still awaited from

the Revenue Department.

Pr. Secretary (E&F). GNCTD directed all DCs to send their comments to DCF (S) for the
pending villages within 15 days.

[Action: Revenue Department/ F orest|

1. (I1) Status of notification under section 20 (Phase-II, Southern Ridge):

S0

SI. Village | TotalArea | Areaforphasez | Status of Notification
No. | - (in Ha) ~ Notification (in Ha)
| | Tughlakabad | 544.84 N 202.42 Under preparation
2. Rajpur khurd | 5.61 NIL Notification for this village completed in Ist phase.
L3 Chattarpur 50.24 34.09
4 Dera Mandi | 109036 | 190.87
3. Jaunapur 327.53 l 110.75
6. Avanagar 343.1 ‘
_— - € | S8 80.71 Under preparation
. Satbari : 143.15 58.52
8. Saidulajaib 34.89 ‘ 2323
9. Maidangarhi 423.04 1 122.12
10.  Nebsarai ; 49.36 20.10 |
1. Asola ‘ 775.48 113.91
12, Bhati 111967 | 111.22
13, Rangpuri 150.08 ﬁ 2453 Under Process
14. | Sahoorpur 276.66 j 26.90
15 Devli 1 480.07 ‘ 83.61
16.  Rajokari 277.67 1 39.46
7. Ghitorni 61.30 | 0.86 Under Process
18.  Mahipalpur ; 7.71 | Nil
19.  Pul Pehladpur | 56.96 | 43.80
] f f (Almost 20.8 % of area notified under section 4 of
Total Area | ez | 128912 Indian Forest Act, 1927)
e DCF (S) was directed to complete the process of preparation of draft notification under
Section 20 within one month. i.e. by 31° October 2021.
e DM/DCs were directed to send their comments on draft notification to DCF (S) in next
. h
one month, i.e. by 30" November 2021.
e Pr. Secretary (E&F). GNCTD directed to complete the entire process of preparation of

notification for all the phases by 30" November 2021.
|Action: Forest]
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1. (II1) Status of notification under

1. (IV) Matters pending with DDA:

2. Status of Tattima Proceedings:

‘ Name of
Ridge

Northern
Ridge

'South
| Central
Ridge
Central
‘Ridge

(87.0 Ha as per preliminary
notification 1994)

J

(864 Ha as per preliminary ‘
notification 1994)

Total Area

131.54 Ha

626 Ha

1895 Ha

139

Area proposed
for notification

C 13154 Ha

Not Available

4

Not Available

Section 20 of Other Ridges:

Under Submission

S1

Status of Notification

DDA has been requested to provide details of khasras
under the South Central Ridge vide letter dated
02/07/2021 and 09/08/2021 .

DM (New DeI}Tir)i & DDA has been requested o
provide details of khasras under the Central Ridge vide

Je}ter dated 18/06/2021.

PCCF. Delhi informed that the draft notification under Section 20 for Northern Ridge is

under submission stage. For Central Ridge DM (New Delhi) & DDA were requested to
provide details of khasras which are still awaited.

[Action: DDA/ DM (New Delhi)]

It was informed in the meeting that the matter regarding identification of khasras in

Central Ridge and South Central Ridge and comments on acquired land by their
department is long pending from DDA.

¢ DDA was asked to ensure that within | month all the pending issues shall be cleared from
their end.

[Action: DDA/Forest|

| SL. Village No. of Khasras for which Tatimma Process | Tatimma Process |
] No. Tatimma is to be Done completed Initiated
[ I Asola 14 2 12
B 2 Ayanagar 35
3 Bhatti 38 | 33
7; 7(‘hallarpur R 4

Maidangarhi

Devh

Dera Mandi

Nebsarai

Jonapur

Satdulajaib

Sahoorpur

Satban
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I'ntimma Process

SL. Village w‘ No. of Khnseas for which J Intimmn Process ' 52
No. I'ntimma is to be Done ’ completed Initiated
13 Lughlakabod | !
14 Pul Pehladpun | ] !
[ s Ghitorni I | I .
|
| 1o Rajokn J 5 J j
| {
[ 17 Rangpuri ‘ 19
| | |
Total ‘ 167 4 48 ‘

|

e PCCE. Delhi informed that due to the slow pace of Tattima proceedings and disposal of
cases in FSO courts the preparation of draft notification is also being hindered.
e Pr. Secretary (E&F). GNCTD asked PCCF. Delhi to seek review report to assess the
progress of Tattima proceedings every week.
anth ] o e - y H C i i
e 307 November. 2021 was fixed as the last date for completion of Tattima proceedings.
[Action: Revenue]

3. Status of Pending Cases in FSO Court:

. e e T - N o T

Division Total no. of cases No. of Cases Disposed No. of cases

B | pending
South 46 (5 new cases have | 31 cases have been disposed off out of which in 21 cases 15
lvo.rc‘sl hg?cn taken up by FSO | judgment has been reserved by the Ld. Forest Settlement Officer
_ Division | afier last meeting) and in respect of 10 cases final orders have been passed.

West 8 6 cases have been closed however. all are reserved for final order | 2
IForest to be passed.

Division J

e It has been decided in the meeting that by 31* October 2021 FSOs will pass orders for all
the matters reserved for judgments and for rest of the matters orders shall be passes by

30" November 2021.
[Action: Revenue|

4. Encroachment Removal:

[ SL Name of Village | Total encroachment
~ No. Removed (in Ha)
l. Aaya Nagar Nil
| 2 Chhatarpur | NIl
) 3. Nebsarai Nil ]
:1 | Sahoorpur Nil
s Devli Nil
0. Asola 4.06
. Bhatti Nil
8. Maidangarhi 0.16
9. Saidulajab 0.16
10. Satbari Nil
L Jaunapur 0.23
12, Deramandi 2.67
13, I ughlakabad 1.74
14, Pulpehladpur 0.1
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I

‘ SL Name of Village Total encroachment

| No. , Removed (in Ha)

L 15, | Rangpuri | 4.51 |
} 6. | Rajokari ‘ 3.10 |
R Ghitorni ‘ Nil |
\ Total ‘ 16.74 Ha

(More than 12 Ha of Forest land has been made free of encroachment since last meeting of Oversight

Committee held on 16.03.2021)
DCE (8) informed that after repeated requests assistance from Delhi Police regarding

encroachment removal has not been received.
Spl. Commissioner of Police conveyed to DCF (S) to send a formal letter stating all the
requirements to Delhi Police and make a copy to him so that the action can be taken
otticially.

[Action: Forest/ Delhi Police|

5. Construction of Boundary Wall:

SL. | Village Boundary wall |
No. (in m)
1. Asola 2705
2. Sahoorpur Nil
3. Pulpehladpur 2252
4. Deramandi 6519
5 Jonapur 820
6. Tughlakabad 800
7. Ayanagar 2423
8 Maidangarhi 1147
9. Chhattarpur 784
10. Nebsarai 520
11. Saidulajaib Nil
12| Sabai | Nl
13 Rangpuri 4178
14. Rajokari 13000
15. Ghitorni 425
Total 35,573

(More than 20 Km of wall has been constructed after last meeting of Oversight Commitice held on

16.03.2021.)

PCCF. Delhi informed that due to Covid-19 pandemic the progress regarding
construction of boundary wall has been relatively slower than expected. There were some
budgetary issues also that have been solved in last few months with the help of RMB
fund and currently full-fledged work for construction of boundary wall is being

undertaken.

|Action: Forest|
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6. Issues pending with DUSIB regarding rehabilitation of colonies:

o Issues regarding submitting a list of those Jhuggis in illegal colonies falling Lfr?der Forest
area anduare p:oposed to be rehabilitated as per Delhi Slum and JJ Rehab:lnatnm and
Relocation Policy. 2015 and speeding up the process of rehabilitation ot encroachers
identified for rehabilitation by GNCTD is long pending with DUSIB.

As any representative from DUSIB was not present in the meeting. it was directed to
Forest Department to send a letter regarding this to Delhi Urban Shelter Improvement

Board.
[Action: Forest/ DUSIB]

7. Status of Management Plan:

To:

l.

B
-

* It was decided in the meeting that FRI. Dehradun may be requested to complete

preparation of Working Plan of Delhi within next 6 months.
|Action: Forest|

*** The meeting ended with vote of thanks to the chair. ***

This issues with the approval of the Competent Authority. s

1%
(Ishwar zngh)
PCCF & HOD, GNCTD

Director General Forest. MoEF&CC. Jal Wing. 4" Floor, MoEF&CC. Indira Paryavaran
Bhawana, Jorbagh Road. New Delhi-110003.

Addl. Director General of Forests (FC). MoEF&CC. GO, Jal Wing. Sth Floor, MoEF&( (.
Indira Paryavaran Bhawana, Jorbagh Road. New Delhi-110003.

- Commissioner of Police, Office of the Commissioner of Police. Delhi. Police Headquarters. Jai

Singh Road, New Delhi 110001
The Vice Chairman (DDA), B block. Ist Floor. Vikas Sadan. New Delhi-110073

Principal Secretary/ Secretary (Revenue). Govt. of NCT of Delhi. Office of Divisional
Commissioner , Revenue Department (HQ). GNCTD. 5. Sham Nath Marg. Delhi-110054.

Principal Secretary/ Secretary (E&F). Govt. of NCT of Delhi. C-Wing. Delhi Secretariat.

Spl. Commissioner of Police. Armed Police. Office of the Commissioner of Police. Delhi. Jai
Singh Road, New Delhi-110001.

Director General, Forest Survey of India. Kaulagarh Road. P.O. IPE Dehradun-248195
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Date: )£10.2021
CCF. Department of Forests and Wildlife. Govt. of NCT of Delhi.
Deputy Commissioner (South). South Delhi. M.B. Road. Saket. New Delhi-1 10068.

Deputy Commissioner (South-West), Old Terminal Tax Building Kapashera.New Delhi-37.

Deputy Commissioner (New Delhi). New-Delhi. District Magistrate Office New Delhi. 12/1,
Jam Nagar House, Sahajahan Road. New Delhi 11001 .

. Deputy Commissioner (South-East). Old Gargi College Building.lajpat Nagar-1V New Delhi -

110024.

- DCF (S), Department of Forests and Wildlife, Govt. of NCT of Delhi.
. Director (Admin/ Head of Office/ Law/ Rehabiliation/ Land/ Board/ BVK/ CS/ SUR

Allotment), Punarwas Bhawan, I.P. Estate. New Delhi-110002.

- DCF (W), Department of Forests and Wildlife. Govt. of NCT of Delhi.
. DCF (N). Department of Forests and Wildlife. Govt. of NCT of Delhi.

For information only:

l.

~

PN

PS to Chief Secretary, Delhi Secretariat, IP Estate. IP Estate. New Delhi.
PS to Addl. Chief Secretary, Delhi Secretariat. [P Estate, IP Estate, New Delhi.

PCCF & HOD, GNCTD
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DEPARTMENT OF FORESTS & WILDLIFE

GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2"P FLOOR, VIKAS BHAWAN

I.P.ESTATE, NEW DELHI-110002

TELEPHONE NO-01123370679, EMAIL-pccf-gnctd@delhi.gov.in
F.1(2497)/Legal/HQ/20-21/dcfhqg-11

Date:24.02.2022

MINUTES OF THE FOURTH MEETING OF OVERSIGHT COMMITTEE HELD ON

18.02.2022 AT 3:00PM REGARDING THE HON’BLE NGT ORDER DATED 15.01.2021

IN O.A. NO. 58/2013 IN THE MATTER OF SONYA GHOSH VS GNCTD

In pursuance of the Hon’ble NGT Order dated 15.01.2021 in O.A. No.
58/2013 in the matter of Sonya Ghosh Vs. GNCTD, the fourth meeting of Over Sight
Committee was held on 18.02.2022 at 3 PM under the Chairmanship of Director
General Forest and Special Secretary (DGF & SS), MoEF&CC, Govt. of India.

Issues discussed and decisions taken in the meeting are as follows:

1. Status of notification under section 20 (Phase-I, SouthernRidge):

SL. Village Total Area sent for Status of Status of Notification
No. Area phase 1 Comments from
(in Ha) | Notification(in Revenue
Ha) Department
Tughlakabad | 544.84 332.97 Received File has been submitted
to law department for
vetting of notification.
Rajpur 5.61 5.61 Received File has been submitted
khurd to law department for
vetting of notification.
Chattarpur 50.24 14.18 Received Notification has been
issued
Dera Mandi | 1090.36 707.12 Comments Draft notification has been
Awaited circulated & comments are
awaited from Revenue
Dept.
Saidulajaib 34.89 6.55 Comments Draft notification has been
Awaited circulated & comments are
awaited from Revenu dept.
Satbari 143.15 71.68 Comments File has been submitted to
sought from law department for vetting
DDA in few of notification.
khasras.
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7. | Jaunapur 327.53 215.57 Comments Draft notification has been
Awaited circulated & comments are
awaited from Revenue
Dept.
8. | Maidangarhi | 423.04 280.62 Comments File has been submitted to
received law department for vetting
of notification
9. | Nebsarai 49.36 9.19 File has been submitted to
Comments :
: law department for vetting
received : .
of notification
10. | Ayanagar 343.18 261.86 Comments Draft notification has been
Awaited circulated & comments are
awaited from Revenue
Dept
11. | Asola 775.48 595.63 Comments File has been submitted to
received law department for vetting
of notification.
12. | Bhatti 1119.67 793.68 View sought |File has been submitted to
from DDA law department for vetting
of notification.
13. | Devli 480.07 393.49 Comments Draft notification has been
Awaited circulated & comments are
awaited from Revenue
Dept.
14. | Sahoorpur 276.66 246.35 Comments File has been submitted to
Awaited law department for vetting
of notification.
15. | Mahipalpur 7.71 Nil N/A N/A
16. | Rajokari 277.67 222.48 Received File has been submitted to
law department for vetting
of notification.
17. | Ghitorni 61.30 3.413 Received Vetting has been done and
the file is submitted for the
approval of GNCTD
18. | Rangpuri 150.08 89.30 Received Notification has been
issued
19. | Pul 56.96 Nil N/A N/A
Pehladpur
Total Area 6210 4248.8 (Almost 68.4 % of area notified under

section 4 of Indian Forest Act, 1927)
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e PCCF, Delhi informed that final notification for Rangpuri and Chhattarpur
villages have been already issued, 8 notifications have been submitted for
vetting of law department, one notification has been submitted for approval of
GNCTD after vetting of law department and comments are awaited from
Revenue department for 5 villages.

e DM(South) and DM(South East)informed that Revenue department has not
been able to take up any revenue work because of prevailing pandemic and
now that pandemic has subsided swift action will be taken to complete the
process of submission of comments within 15 days.

e Divisional Commissioner, GNCTD directed all DCs to send their comments
to DCF (S) for the pending villages within 15 days i.e. by 07/03/2022.

e DGF & SS also asked Principal Chief Conservator of Forests, GNCTD to
liaison with Law department for early vetting of all notifications by creating
a uniform format for the notifications.

[Action: Revenue Department/ Forest]

2. Status of notification under section 20 (Phase-11, Southern Ridge):

SL. Village Total Area for Status of Notification
No. Area phase 2
(in Ha) | Notification(in
Ha)
1. | Tughlakabad | 544.84 202.42 Draft notification has been

circulated & comments are
awaited from Revenue Dept.

2. | Rajpur 5.61 NIL Not required
khurd
3. | Chattarpur 50.24 32.53 Draft notification has been

circulated & comments are
awaited from Revenue Dept.

4. | Dera Mandi 1090.36 Draft notification has been
circulated & comments are

190.87 awaited from Revenue Dept.
5. | Jaunapur 327.53 Draft notification has been
110.75 circulated & comments are

awaited from Revenue Dept.
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Ayanagar

343.18

68.05

Draft notification has been
circulated & comments are
awaited from Revenue Dept.

Satbari

143.15

32.80

Draft notification has been
circulated & comments are
awaited from Revenue Dept.

Saidulajaib

34.89

19.72

Draft notification has been
circulated & comments are
awaited from Revenue Dept.

Maidangarhi

423.04

67.49

Draft notification has been
circulated & comments are
awaited from Revenue Dept.

10.

Nebsarai

49.36

18.84

Draft notification has been
circulated & comments are
awaited from Revenue Dept.

11.

Asola

775.48

113.91

Draft notification has been
circulated & comments are
awaited from Revenue Dept.

12.

Bhatti

1119.67

26.50

Draft notification has been
circulated & comments are
awaited from Revenue Dept.

13.

Rangpuri

150.08

24.55

Draft notification has been
circulated & comments are
awaited from Revenue Dept.

14.

Sahoorpur

276.66

26.90

Draft notification has been
circulated & comments are
awaited from Revenue Dept.

15.

Devli

480.07

65.80

Draft notification has been
circulated & comments are
awaited from Revenue Dept.

16.

Rajokari

277.67

39.46

Draft notification has been
circulated & comments are
awaited from Revenue Dept.
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17. | Ghitorni 61.30 Draft notification has been
0.86 circulated & comments are

awaited from Revenue Dept.
18. | Mahipalpur 7.71 Draft notification has been
Nil circulated & comments are

awaited from Revenue Dept.
19. | Pul 56.96 Draft notification has been
Pehladpur 56.91 circulated & comments are

awaited from Revenue Dept.

(Almost 20.8 % of area
Total Area 6210 1,289.12 notified under section 4 of

Indian Forest Act, 1927)

e Oversight committee was informed that draft notification for all the phase 2
areas have been completed and drafted and circulated for comments of

revenue department.

e Divisional Commissioner, GNCTD directed all DCs to send their comments
to DCF (S) for the pending villages within 15 days i.e. by 07/03/2022.

e DGF & SS stressed the need of issuance of notification in time bound manner.

[Action: Forest]

3. Status of notification under Section20 of Other Ridges:

Name of Total Area Area Status of Notification

Ridge proposed

for
notification

Northern 170.74 Ha 170.74 Ha File has been submitted to law

Ridge department for vetting of notification.

(87.0 Ha as per
preliminary
notification 1994)

South 626 Ha 254 Ha | File has been moved for Sanjay Van

Central for an area of 254 Ha. DDA has been

Ridge requested to provide details of khasras

under the South Central Ridge vide
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letter dated 02/07/2021 and
09/08/2021.
Central 1895 Ha Not DM (New Delhi) & DDA has been
Ridge Available |requested to provide details of khasras
(864 Ha as per under the Central Ridge vide letter
preliminary dated 18/06/2021.
notification 1994)
Nanak 7 Ha Not Under process
Pura Available
Ridge

e PCCF, Delhi informed that the draft notification under Section 20 for
Northern Ridge have been submitted for vetting of law Department. Further,
draft notification for South Central Ridge and Central Ridge has been
circulated for comments. Department is going to submit proposal for final
notification within a fortnight. He also informed that draft notification for
Nanakpura will be finalized within a month i.e. by 20/03/2022and circulated
for comments to speed up the process of notification.

[Action: Forest Department, DDA and other land owning agencies in
Central Ridge]
4. Matters pending with DDA:

e |t was informed in the meeting that the matter regarding identification of
khasras in Central Ridge and South Central Ridge and comments on acquired
land by their department is long pending from DDA.

e DDA was asked to ensure that within 15 days i.e. by 07.03.2022 all the
pending issues shall be cleared from their end as matter has already been
delayed.

[Action: DDA/Forest]
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5. Status of Tattima Proceedings:

SL. Village No. of Tatimma Tatimma
No. Khasras for Process Process Initiated
which completed
Tatimma is to
be Done
1 Asola 14 5 9
2 Ayanagar 35 0 0
3 Bhatti 38 2 33
4 Chattarpur 4 not initiated not initiated
5 Devli 11 not initiated not initiated
6 Dera 11 0 0
Mandi
7 Maidangar 13 not initiated not initiated
hi
8 Nebsarai 3 not initiated not initiated
9 Jonapur 5 0 0
10 Saidulajaib 3 not initiated not initiated
11 Sahoorpur 1 0 1
12 Satbari 2 not initiated not initiated
13 Tughlakaba 1 Nil Nil
d
14 Pul 1 Nil Nil
Pehladpur
15 Ghitorni 1 Nil 0
16 Rajokri 5 1 1
17 Rangpuri 19 Nil 0
Total 167 8 44

PCCF, Delhi informed that due to the slow pace of Tattima proceedings and
disposal of cases in FSO courts the preparation of draft notification is also
being hindered.
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e DGF & SS directed that 50% of Tattima proceedings should be completed
before next meeting of the Oversight Committee which has tentatively been
fixed in the month of March.

[Action: Forest and Revenue]

3. Status of Pending Cases in FSO Court:

Division Total no. of No. of Cases Disposed No. of
cases cases
pending
South 58 (4 new 39 cases have been disposed off 19
Forest cases have | out of which in 15 cases judgment
Divisionest | been taken has been reserved by the Ld.
Division up by FSO Forest Settlement Officer and in
after last respect of 24 cases final orders
meeting) have been passed.
West 8 6 cases have been closed however, 2
Forest all are reserved for final order to
Division be passed.

e DGF & SS directed FSO to be part of the meeting from next time and
Department shall follow up all cases to ensure disposal of all cases with final
orders on priority to comply with the directions of Hon’ble NGT.

[Action: Revenue Department]
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4. Encroachment Removal:

SI. Name of Total
No. Village encroachment
Removed (in
Ha)
1. | Aaya Nagar Nil
2. | Chhattarpur Nil
3. Nebsarai Nil
4, Sahoorpur Nil
5. Devli Nil
6. Asola 10.99
7. Bhatti 0.25
8. | Maidangarhi 0.16
0. Saidulajab 0.16
10. Satbari Nil
11. Jaunapur 0.56
12. | Deramandi 3.38
13. | Tughlakabad 2.14
14. | Pulpehladpur 0.31
15. | Rangpuri 547
16. Rajokari 3.75
17. Ghitorni Nil
18 | Mahipalpur Nil
19 Rajpur No
Khurd encroachment
to be removed
Total 27.17 Ha

(More than 10.43 Ha of Forest land has been made free of encroachment since
last meeting of Oversight Committee held on 30.09.2021)

e It was informed to Oversight committee that there are many stay orders on
demolition of the encroachment on Forest area. Further, the Delhi Slum and
JJ Rehabilitation and Relocation Policy, 2015 possess hindrances in removal
of encroachment.

e DGF & SS directed that all cases where stays have been given should be
compiled by both Forest and Revenue Department and same should be
submitted to him by 07/03/2022 for raising the issue with Hon’ble. Chief
Justice of Hon’ble High Court, Delhi.
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e DGF & SS also directed to hold a meeting with the Pr. Secretary looking after
the DUSIB and chalk out a clear timeline for identification and removal of

153

encroachment from Forest area.

e DGF & SS also directed that DCF and DC of concerned area with
encroachment should hold a meeting and chalk out a clear timeline for
removal of encroachment and submit the same by 21/03/2022 for monitoring

by Oversight Committee.

[Action: Forest/ Delhi Police/Revenue]

5. Construction of Boundary Wall:

SL. No. Village Boundary
wall (in
m)
1. Asola 5,728
2. Sahoorpur Nil
3. Pulpehladpur 6,874
4, Deramandi 14,150
S. Jonapur 2,072
6. Tughlakabad 1,380
7. Ayanagar 2,948
8. Maidangarhi 1147
9. Chhattarpur 1,118
10. Nebsarai 520
11. Saidulajaib Nil
12. Satbari Nil
13. Rangpuri 4178
14, Rajokari 13000
15. Ghitorni 450
Total 53,565

(More than 17.99 Km of wall has been constructed after last meeting of
Oversight Committee held on 30.09.2021.)

e Oversight Committee was informed that walls are being constructed to secure

the area made free of encroachment.
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[Action: Forest]
6. Status of Management Plan:

e Oversight committee was informed that Preliminary Working Plan report has
been submitted by the FRI and same is being analyzed by the Department.
DGF & SS directed that the process of preparation of Working Plan should be
expedited by constant follow up and all effort should be made to finalize the
same by end of 2022.

e DGF & SS appreciated the timely initiation for revision of Management Plan
of Asola Bhati Wildlife Sanctuary.

[Action: Forest]

DGF & SS appreciated the efforts done by all the Departments in difficult
circumstances to achieve the progress till date. He also informed that a monthly
report has to be submitted on working of Oversight Committee to the Hon’ble NGT
and so, a continuous effort has to be done in coming days to comply with the
direction of the Hon’ble NGT.

*** The meeting ended with vote of thanks to the chair. ***

This issues with the approval of the Competent Authority.

SD

(Ishwar Singh)
PCCF & HOD, GNCTD
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To:

1. Director General Forest & Special Secretary, MoEF&CC, Jal Wing, 4" Floor,
MoEF&CC, Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.

2. Addl. Director General of Forests (FC), MoEF&CC, GOI, Jal Wing, 5th Floor,
MoEF&CC, Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.

3. Commissioner of Police, Office of the Commissioner of Police, Delhi, Police

Headquarters, Jai Singh Road, New Delhi 110001.

The Vice Chairman (DDA), B block, 1% Floor, Vikas Sadan, New Delhi-110073.

Divisional Commissioner, Govt. of NCT of Delhi, Office of Divisional

Commissioner , Revenue Department (HQ), GNCTD, 5, Sham Nath Marg, Delhi-

110054.

6. Principal Secretary/ Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi
Secretariat.

7. Principal Secretary/ Secretary (Urban Development), Govt. of NCT of Delhi, C-
Wing, Delhi Secretariat.

8. Spl. Commissioner of Police, Armed Police, Office of the Commissioner of Police,
Delhi, Jai Singh Road, New Delhi-110001.

9. Director General, Forest Survey of India, Kaulagarh Road, P.O, IPE Dehradun-
248195.

10.CCF and CWLW, Department of Forests and Wildlife, Govt. of NCT of Delhi.

11.Conservator of Forests, Department of Forests and Wildlife, Govt. of NCT of
Delhi.

12.Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-
110068.

13.Deputy Commissioner (South-West), Old Terminal Tax Building Kapashera,New
Delhi-37.

14.Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New
Delhi, 12/1, Jam Nagar House, Sahajahan Road, New Delhi 110011.

15.Deputy Commissioner (South-East), Old Gargi College Building,lajpat Nagar-1V
New Delhi -110024.

16.DCF (S), Department of Forests and Wildlife, Govt. of NCT of Delhi.

17.DCF (W), Department of Forests and Wildlife, Govt. of NCT of Delhi.

18.DCF (N), Department of Forests and Wildlife, Govt. of NCT of Delhi.

19.Director (Admin/ Head of Office/ Law/ Rehabiliation/ Land/ Board/ BVK/ CS/
SUR/ Allotment), Punarwas Bhawan, 1.P. Estate, New Delhi-110002.

o b
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For information only:

1. PSto Chief Secretary, Delhi Secretariat, IP Estate, IP Estate, New Delhi.
2. PSto Addl. Chief Secretary, Delhi Secretariat, IP Estate, IP Estate, New Delhi.

SD

(Ishwar Singh)
PCCF & HOD, GNCTD
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2™° FLOOR, VIKAS BHAWAN
LP.ESTATE, NEW DELHI-110002

F.1 (2497)/Legal/HQ/20-21/[ef 2] -Up Date: ] L}§.2022

MINUTES OF THE FIFTH MEETING OF OVERSIGHT COMMITTEE HELD ON
03.10.2022 AT 5:30PM REGARDING THE HON’BLE NGT ORDER DATED 15.01.2021
IN O.A. NO. 58/2013 IN THE MATTER OF SONYA GHOSH VS GNCTD

In pursuance of the Hon’ble NGT Order dated 15.01.2021 in O.A. No. 58/2013 in the
matter of Sonya Ghosh Vs. GNCTD, the fifth meeting of Over Sight Committee was called on
03.10.2022 at 5:30 PM under the Chairmanship of Director General Forest & Special Secretary
(DGF&SS), MoEF&CC, Govt. of India. List of participants are attached.

Meeting started with welcome of all participants. At the onset, DGF&SS expressed better
representation by Police Department of NCT of Delhi in the future as the matter pertains to
ensuring compliance of directions of Hon’ble NGT. Thereafter, detailed presentation (enclosed
herewith) was done by Department of Forest and Wildlife to brief the committee.

At the outset, the DGF&SS observed that the members of the Oversight Committee are
sending their representatives for the meetings who are usually not able to take decisions and add
value to the deliberations of the meeting. Therefore, it was directed by the Chairman of the
Committee that the designated members of the Committee will only appear for the meetings or
their representative who is able to take decisions in the matters contained in various agenda of
the meeting in future.

[Action: All members of the Committee]

Issues discussed and decisions taken in the meeting are as follows:

Agenda 1: Status of Encroachment removal from Forest land

e The committee was informed that more than 6.28 Ha of Forest land has been made free of
encroachment since last meeting (6 months) of Oversight Committee held on 18.02.2022.

SL. No.  [Village Encroachment Encroachment Division
removed during removed in
01.04.2021-18.02.2022 {18.02.2022-
(ha) 30.09.2022(ha)
1 Aaya Nagar 0 0.8 South
2 Chhattarpur 0 0.083 South
3 Nebsarai 2.463 1.807 South
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4 Sahoorpur 0 0 South
5 Devli 0 0 South
6 Asola 7.01 0.16 South
7 Bhatti 0.84 0.54 South
& Maidangarhi 0 0.32 South
9 Saidulajab 0 0 South
10 Satbari 0 0 South
11 Jaunapur 0.41 0.8 South
12 Deramandi 6.15 1.07 South
13 Tughlakabad 0.36 0 South
14 Pulpehladpur 0.2 0 South
15 Rangpuri 0 0.6 West
16 Rajokri 0 0.1 West
17 Mabhipalpur 0 0 West
Total 17.433 6.28

e DGF&SS remarked on the slow pace of encroachment removal. DCF(South) and DCF(West)
were directed to hold a meeting with DC with jurisdiction over areas encroached and submit
an actionable Action plan for removal of encroachment with timelines before next meeting.
Meetings for review of action to be taken should be done regularly and minutes of all such
meetings should be sent to the MoEF&CC for regular monitoring of progress in the
compliance of directions of Hon’ble NGT

[Action: DCF(S&W), DC (South, South-East, New Delhi)]

Agenda 2: Status of Cases in FSO court and First Appellate cases.

¢ Committee was informed about the latest status of cases in FSO court and Appellate
authority:

Division Total no. | No. of No. of cases pending in FSO court

of cases in | Cases

FSO disposed

court
South Forest | 62 34 28 (Hearing has been completed in 8 cases judgment
Division and orders have kept in reserved them)
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West 8 3 5 (Hearing has been completed for 3 cases and
Forest orders have been kept reserved in them).
Division
Division Total no. of appeals against FSO orders filed before
First Appellate authority till 30/09/2022
South Forest Division 32 (Affecting approx 100 ha of Forest land)

DGF&SS directed DCF(South) to ensure that all orders are finalized within a month for
the process of settlement of rights under IFA, 1927 and to initiate the process of final
notification as per Section 20 of IFA, 1927.

Action: DM(South), ADM (South)

DGF&SS directed the PCCF to follow up with Divisional Commissioner (Revenue) to
initiate early completion of proceedings under section 18 of IFA, 1927.
[Action: PCCF, Divisional Commissioner (Revenue) |

Agenda 3: Status of the tatima proceedings till 30.09.2022:

SL. Village No. of Khasras | Tatimma Process Tatimma Process

No. for which completed Initiated
Tatimma is to
be Done

1 Asola 14 5% 10

2 Ayanagar 35 0 20

3 Bhatti 41 2% 24

4 Chattarpur 4 0 0

5 Devli 12 0 0

6 Dera Mandi 24 0 8

7 Maidangarhi | 13 0 0

8 Nebsarai 3 0 0

9 Jonapur 25 0 6

10 Saidulajaib 3 0 0
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SL. Village No. of Khasras | Tatimma Process | Tatimma Process

No. for which completed Initiated
Tatimma is to
be Done

11 Sahoorpur 2 0 2

12 Satbari 3 0 0

13 Tughlakabad | 24 0 24

14 Pul 1 0 1

Pehladpur

15 Ghitorni 1 1 1

16 Rajokit 5 0 0

17 Rangpuri 25 0 0

Total 235 8 96

*Ground demarcation is still pending

» DGF&SS remarked that the rate of completion of Tatimma proceedings was very slow. It was
directed that DCF(South) and DCF(West) shall have regular meetings with DCs concerned on
this issue and sent minutes of the meeting to the MoEF&CC for regular monitoring of
progress in the compliance of directions of Hon’ble NGT. It was also decided that the
payment of all ground demarcation shall be borne by the Department of Forest & Wildlife,
GNCTD.

[Action: DCF(S&W), DC(South, South-East, New Delhi)]

Agenda 4: Construction of Boundary Wall:

SL. No. Village Boundary wall (in m) taken up after last
meeting till 30/09/2022

1 Asola 2705

2 Bhatti 2397

3 Sahoorpur 342

4 Pulpehladpur 2252

5 Deramandi 7079

6 Jonapur 1485

7 Tughlakabad 800

8 Ayanagar 3923
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9 Maidangarhi 1147
10 Chhattarpur 784
11 Nebsarai 1812
12 Saidulajaib , 0

13 Satbari 0

14 Rangpuri 4178
15 Rajokari 13000
16 Ghitorni 425
Total 42329

Committee was informed that approximately 6.7 Km of wall has been constructed &3.4 km
boundary wall has been repaired since last meeting of Oversight Committee held on
18.02.2022.

e DGF&SS directed to call representative of IFCD in to be present in future meetings of
committee to brief about the problems faced in early completion of the work of construction
of walls, if any.

[Action: IFCD, DCF(S&W)]

Agenda 5: Issues pending with DUSIB regarding rehabilitation of colonies:

¢ Committee was informed about the latest progress in matter related to Jhuggi jhopari

basti:

DUSIB is in possession of an exhaustive list of 675 + 82 }J colonies which is also
present in the website of DUSIB. A total of 103 JJ clusters out of 757 JJ clusters as
per DUSIB's list are seen as encroachment on forest land/ Morphological Ridge

A review meeting was held on 14.06.2022 under the Chairmanship of Secretary to
Hon'ble Environment Minister to discuss the issue regarding removal of
encroachment and rehabilitation of eligible inhabitants on forest land in Rangpuri
area and it was decided that Department shall take view of Law department on the
same.

¢ (Committee was informed about the issues on which views of Law Department has been
sought:

Point 2(i) of policy for rehabilitation and relocation of Jhuggi and Jhopri Basti dated
11.12.2017 says:

“....(0) who is eligible for rehabilitation or relocation Jhuggi Jhopri Bastis
which have come up before 01.01.2006 shall not be removed (as per National Capital
Territory of Delhi Laws (Special Provisions) second, Act 2011) without providing
them alternative housing.
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In contradiction of the above provision number 2(v) of the above stated policy
clarifies:

R Any Land Owning Agency will not demolish any Jhuggi Jhopri Basti which
is eligible as per para 2(i) above unless:

1. there is any court ... * ‘

DUSIB submitted that DUSIB is not in any position to rehabilitate inhabitant of any
identified area after eviction as the Affordable Rental Scheme for this purpose is
under consideration between Central and State Government.

Vide the judgment dated 15.02.2021 (placed at page no. 8-18/c) of the Hon’ble
National Green Tribunal, Pr. Bench, New Delhi vide which the following has been
directed:

“...16. In view of above, we direct that the Delhi Government through the Chief
Secretary, Delhi to ensure that requisite Notification under Section 20 of the Indian
Forest Act, 1927 is issued within three months in respect of the area about which
there is nc controversy. Further actions to be taken by the Delhi Government may
include suitable protection by fencing/wall and vigilance. Identification of the
remaining area and action plan for removing the encroachments be ensured within
next three months. Execution of the action plan will be primarily under the Chief
Secretary Delhi, who is also the Chairman of the Ridge Management Board......"
Clarification has been sought from the Law Department on the following points:

1. Does IJ cluster Rehabilitation Policy, 2017 override the directions of the Hon’ble
Courts for removal of encroachment.?

2. Does Forest Department need to wait for formation of new policy for rehabilitation
if present rehabilitation policy has been kept in abeyance for removing encroachment
over forest land which are designated as jhugi jhopri bastis by DUSIB?

3. Should Forest Department start demolition of jhugi jhopri basti irrespective of its
qualificaticn for relocation as per Rehabilitation and Relocation Policy, 20177

e Committee was informed that the views of Forest Department on proposed colonies to be
notified for rehabilitation shall be given by 07/10/2022.

[Action: PCCF]

Agenda 6: Status of notification under Section-20 of IFA-1927(Phase 1& Phase II).
6(1). Statusofnotificationundersection20(Phase-I, Southern Ridge):

SL. : Village Total Area sent for | Status of | Status of
No. Area phase 1 | Comments from | Notification
(in Ha) | Notification(in | Revenue
Ha) Department
1. | Tughlakabad | 544.84 332.97 Received File sent to DCE(S)

to seek comments of
Hon’ble MLAs of
concerned area and
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submit with
comments on
received comments
as per the directions

of Hon'ble
Minister(E&F)
2. | Rajpurkhurd | 5.61 3.61 Received File sent to DCF(S)
to seek comments of
Hon’ble MLAs of
concerned area and
submit with
comments on
received comments
as per the directions
of Hon’ble
Minister(E&F)
3. | Chattarpur 50.24 14.18 Received Notification has been
issued
4, | Dera Mandi 1090.36 | 707.12 Received File sent to DCF(S) to
5. | Saidulajaib 34.89 6.55 Received seek comments  of
6. | Satbari 143.15 | 71.68 Comments sought [Hon’ble  MLAs  of
from DDA in few fconcerned area and
khasras. submit with comments
7. | Jaunapur 327.53 | 215.57 Comments on received comments
Awaited as per the directions of
8. | Maidangarhi | 423.04 | 280.62 Comments Hon’ble
received Minister(E&F)
9. | Nebsarai 49.36 6.19 Comments
received
10. | Ayanagar 343.18 261.86 Comments
- Awaited
11. | Asola 775.48 595.63 Comments
received
12. | Bhatti 1119.67 | 793.68 View sought from
DDA
13. | Devh 480.07 393.49 Received
14. | Sahoorpur 276.66 246.35 Received
15. | Mahipalpur 7.71 Nil N/A IN/A
16. | Rajokari 277.67 222.48 Received File sent t o DCF(W)
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17.

Ghitorni

61.30

3.413

Received

to seek comments of
Hon’ble MLAs  of
concerned and
submit with comments
on received comments
as per the directions of
Hon’ble Minister
(E&F)

area

18.

Rangpuri

150.08

89.30

Received

Notification has been
issued

19.

Pul
Pehladpur

56.96 Nil

N/A

IN/A

o DGF&SS expressed displeasure over exclusion of areas for want of views from DDA. It was
directed that all areas wherein no cases are pending with FSO court and Appellate authority
should be immediatelv taken up for Final notification under section 20 of IFA, 1927.

e DGF&SS remarked on the unnecessary delay being done in final notification as per direction
of Hon’ble NGTby seeking views of Hon’ble ML As as it is not prescribed in the IFA, 1927.

o DGF&SS directed PCCF to immediately rectify above discrepancies and speed up the process
of final notificazion under section 20 of IFA, 1927,

[Action: PCCF]

6(2). Status of netification under section 20(Phase-I1, Southern Ridge):

SL. Village Total Area | Area for phase 2 | Status of Notification
No. (in Ha) Notification(in
Ha)

1. Tughlakabad | 544.84 202.42 File sent to DCF(S) to seck
comments of Hon’ble MLAs of
concerned area and submit with
comments on received comments
as per the directions of Hon’ble
Minmster(E&F)

2. Rajpur 5.61 NIL Not required

khurd

3. Chattarpur | 50.24 32.53 File sent to DCF(S) to seek
comments of Hon’ble MLAs of
concerned area and submit with
comments on received comments
as per the directions of Hon’ble
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Minister(E&F)
4. Dera Mandi | 1090.36 Draft notification has been
190.87 circulated & comments are
awaited from Revenue Dept.
5. Jaunapur 327.53 110.75 File sent t o DCF(S) to seek
Ayanagar 343,18 comments of Hon’ble MLAs of
concerned area and submit with
08.05 comments on received comments
. Satbari 143.15 32.80 File sent to DCF(S) to seek
8. Saidulajaib | 34.89 19.72 comments of Hon’ble MLAs of
Maidangarhi | 423.04 67.49 concerned area and submit with
10. Nebsarai 49 36 18.84 comments on received comments
1L Asola 775 .48 113.91 as per the directions of Hon’ble
12. | Bhatt 111967 | 26.50 Minister(E&F)
13. Rangpuri 150.08 24.55
14. Sahoorpur 276.66 26.90
15. Devli 480.07 65.80
16. Rajokari 277.67 39.46
17. Ghitorni 61.30 0.86 Draft notification has been
18. Mabhipalpur | 7.71 . circulated & comments are
Nil .
awaited from Revenue Dept.
19. Pul 56.96 File sent to DCF(S) to seck
Pehladpur comments of Hon’ble MLAs of
concerned area and submit with
56.91 comments on received comments
as per the directions of Hon’ble
Minister(E&F).

o DGF&SS expressed displeasure over exclusion of areas for want of views from DDA. It was
directed that all arcas wherein no cases are pending with FSO court and Appellate authority
should be immediately taken up for Final notification under section 20 of IFA, 1927.

e DGF&SS remarked on the unnecessary delay being done in final notification as per direction
of Hon’ble NGT by seeking views of Hon’ble MLAs as it is not prescribed in the IFA, 1927.

e DGF&SS directed PCCF to immediately rectify above discrepancies and speed up the process
of final notification under section 20 of IFA, 1927,

[Action: PCCF]
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6(3). Status of notification under Section20 of Other Ridges:

e Committee was informed about the progress in final notification of Reserve Forest other than
southern ridge:

Name of Total Area | Area proposed Status of

Ridge for notification | Notification

Northern 70. 74 Ha 170. 74 Ha File sent to DCF(S) and DCF( C) to seek
Ridge comments of Hon’ble MLAs of

concerned area and submit with
comments on received comments as per

South Central |1 625 Ha 625 Ha the directions of Hon’ble Minister(E&F)

Ridge

Central Ridge | 1300 Ha 1300 Ha A meeting was scheduled vide Letter
dated 23.6.2022 on 08.07.2022 for
identifying the Khasras of Central Ridge
for Final Notification under Section 20 of
the IFA 1927. The documents in respect
of boundaries of defence land of Delhi
Cantonment are provided vide letter dated
11.07.2022. DCF(W) shall be submitting
the draft notification for vetting of law
department within a week.

Nanak Pura 7 Ha 8.36 Ha As per the information received from the
Ridge DDA on 27.05.2022, the land measuring
area of 24 Acre falling under the
Nanakpura Ridge is the owned by the
L&DO/Gol and Maintenance for care lies
with DDA. The notification is under
process. DCF(W) shall be submitting the
draft notification for wvetting of law
department within a week.

o DGF&SS expressed displeasure delay over issue which is not in jurisdiction of Forest
Department in above areas. As informed by the Forest Department that there are no cases
pending with FSO court and Appellate authority for above areas, they should be immediately
taken up for Final notification under section 20 of IFA, 1927.
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o DGF&SS remarked on the over unnecessary delay being done in final notification as per
direction of Hon’ble NGT by seeking views of Hon’ble MLAs as it is not prescribed in the
IFA, 1927.

e DGF&SS directed PCCF to immediately rectify above discrepancies and speed up the process
of final notification under section 20 of IFA, 1927.

[Action: PCCF]

Agenda 7: Status of Complaint filed by Ms. Laxmi before the NGT, Delhi on 15.07.2022
»  Committee was briefed that the above complain pertains toencroachment of khasra nos.
848, 954,963,969, 725, 726, 729, 730, 731 & 963 in Village Bhatti by Hanslok Ashram.

» Committee was informed about the last hearing held on 25/07/2022in this case and latest
situation of above khasras as per field verification:

Khasra nos. Status of land

848, 954,963,969, 725, Notified as Reserve Forest u/s 4 of Indian Forest Act, 1927
726,729, 730, 731 & 963 and is encroachment free.

Tatimma proceeding required to be completed by Revenue
Department. Tatimma proceedings have been initiated by
SDM (Saket) and requested to fix a schedule for joint
demarcation exercise so as to complete tatimma
proceedings.

730,963 and 969 are min
khasras

Demolition drive was conducted on 20.07.2022 by
848 department and encroachments were removed. Presently,
this land is under possession of Forest Department.

Under stay as per the order passed by Hon’ble High Court]
725,726, 729 and 731 of Delhi in the matter of Arun Kamar Jain Vs DCF
(South).

o DGF&CC directed DCE(S) to follow up with DC(S) to complete demarcation of area as per
Tatimma proceedings is to be done within 15 days for areas. DCF(S) should also move an
application for early hearing and vacation of stay order.

[Action: DCF(S) and DCF(S)]
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Agenda 8: Status of cases where stay has been given.

e s No. of Cases where stay has been
Division ]
given
South Forest Division 77 Cases
West
e 13 Cases
Forest Division

o Committee wes apprised that approximately 300 ha of land is affected by these orders.
DGF&CC directed that DCF(S) and DCF(W) should re-examine order and give a gist of
nature and reason for stay orders and date of last effective hearing within 15 days.

[Action: DCF(S&W) |

Other Agenda: Status of Working Plan:
e Committee was apprised about the progress in preparation of Working plan:

Date Status

30.06.2021 FRI, Dehradun was intimated about acceptance of their proposal for
preparation of Working Plan
09.08.2021 First instalment of 20% payment (15.6 Lakh) was released

04.04.2022 Team of FRI arrives in Delhi for first field survey

29.06.2022 FRI informs about completion of field survey and requested for
supply of additional information. Information has been already
provided to FRI as per their request.

29.09.2022 Second Instalment of 39.00 lakh has been approved

Present FRI will submit draft Working plan for stakeholder consultations.
status

* PCCF was directed to ensure the release of second installment within 10 days. Director (FRI)
was direct to ensure submission of draft Working plan by end of March. Director (FRI) to be
invited for all mceeting of Oversight Committee in future for informing the progress made in
this respect.

[Action: PCCF, Director (FRI)]

* The DGF&SS directed the PCCF, Delhi to designate a senior officer in the Department to
closely follow up the issues of the court cases, directions, grievances, eviction of
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encroachments, tatima proceedings and to coordinate with the MoEFCC so that the outstanding
issues are brought to logical ends in a time bound manner.

[Action: PCCF]
Meeting ended with the vote of thanks to the chair. This issues with the approval of

competent authority.

To,

This issues with the approval of the Competent Authority.

(Amit Anand)
DCF(®P&M)

PS to Director General Forest, MoEF&CC, Jal Wing, 4t Floor, MoEF&CC, Indira Paryavaran
Bhawana, Jorbagh Road, New Delhi-110003.

PS to Addl. Director General of Forests (FC), MoEF&CC, GOI, Jal Wing, 5th Floor,
MoEF&CC, Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.

PS to Commissioner of Police, Office of the Commissioner of Police, Delhi, Police
Headquarters, Jai Singh Road, New Delhi 110001.

PS to Vice Chairman DDA, B Block, 1St Floor, Vikas Sadan, New Delhi-110073.

PS to Principal Secretary/ Secretary (Revenue), Govt. of NCT of Delhi, Office of Divisional
Commissioner , Revenue Department (HQ), GNCTD, 5, Sham Nath Marg, Delhi-110054

PS to Principal Secretary/ Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi Secretariat.

PS to Director General (Forest), Forest Survey of India, Kaulagarh Road, P.O, IPE Dehradun-
248195.

8. PS to Director, FRI, Kaulagarh Road, Uttrakhand Dehradun.
9. PS to The Principal Chief Conservator of Forests, Department of Forests and Wildlife, Govt. of

10.
11.
12.
13.

14,
15.
16.

NCT of Delhi.

CCF (CWLW), Department of Forests and Wildlife, Govt. of NCT of Delhi.
CCF (A), Department of Forests and Wildlife, Govt. of NCT of Delhi.

CF, Department of Forests and Wildlife, Govt. of NCT of Delhi.

Director {(Admin/ Head of Office/ Law/ Rehabiliation/ Land/ Board/ BVK/ CS/ SUR/
Allotment), Delhi Urban Shelter Improvement Board, Punarwas Bhawan, LP. Estate, New
Delhi-110002

DCEF (8), Department of Forests and Wildlife, Govt. of NCT of Delhi.
Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-110068.

Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New Delhi, 12/1,
Jam Nagar House, Sahajahan Road, New Delhi 110011,
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17. Deputy Commissioner (South-East), Old Gargi College Building, Lajpat Nagar-IV New Delhi
-110024.

18. DCF (W), Department of Forests and Wildlife, Govt. of NCT of Delhi.

19. DCF (N), Department of Forests and Wildlife, Govt. of NCT of Delhi

Copy for information to:
1. PS to Chief Secretary, Delhi Secretariat, IP Estate, IP Estate, New Delhi.

<d /-

(Amit Anand)
DCF(P&M)
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2ND FL.OOR, VIKAS BHAWAN
I.P.ESTATE, NEW DELHI-110002

33

Dated: 25.07.2023

MINUTES OF THE SIXTH MEETING OF OVERSIGHT
COMMITTEE HELD ON 17.05.2023 AT 4:00PM REGARDING THE
HON’BLE NGT ORDER DATED 15.01.2021 IN O.A. NO. 58/2013
IN THE MATTER OF SONYA GHOSH VS GNCTD

In pursuance of the Hon’ble NGT Order dated 15.01.2021 in O.A.
No. 58/2013 in the matter of Sonya Ghosh Vs. GNCTD, the sixth
meeting of Over Sight Committee was convened on 17.05.2023 at 4:00
PM under the Chairmanship of Director General Forest & Special
Secretary (DGF&SS), MoEF&CC, Govt. of India. List of participants are
attached.

Meeting started with welcome of all participants. At the onset,
DGF&SS expressed ask all the officers present to go through the
directions of Hon’ble NGT again and take serious efforts to achieve the
mandate of the Oversight Committee. Thereafter, detailed presentation
(enclosed herewith) was done by Department of Forest and Wildlife to
brief the committee.

Issues discussed and decisions taken in the meeting are as
follows:

Agenda 1: Status of Encroachment removal from Forest land

o The committee was informed that more than 4.379 Ha of Forest land
has been made free of encroachment since last meeting (7 months) of
Oversight Committee held on 03.10.2022.

SL. |Village [Total encro|Encroach [Total encr|Encroach | Divisi
No. achment idement left [oachment ment remojon
ntified as o removed frived from 0
n 05.04.201 om 2019 ti|3.10.2022(
9 (ha) 11 date in ha) to ti
11 date
1 |Aaya N|14.39 0.20 South
agar 12.9 1.49
2 Chhattal|21.20 0.20 South
rpur 20.917 0.283
3 Nebsar |22.12 2.563 South
ai 14.44 7.68
4 Sahoor [19.92 0 South
pur 15.41 4.51
5 Devli |37.87 37.866 0.004 0 South
6 Asola |56.47 44 .1 12.37 0 South

0. Q&
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7 |Bhatti [39.96 38.19 1.77 0 South

8 Maidan |6.62 0 South
garhi 3.77 2.85

9 Saidulaj|9.13 0 South
ab 8.72 0.41

10 (Satbari |15.21 10.19 5.02 0 South

11 {Jaunapu|24.03 1.051 South
r 11.66 12.37

12 |Derama|33.41 0.20 South
ndi 12.66 20.75

13 [Tughlak|33.72 0 South
abad 31.62 2.1

14 |Pulpehl (20.59 0 South
adpur 20.17 0.42

15 |Rangpu(20.58 6.07 0.015 West
ri 14.51

16 |Rajokri |17.91 14.04 3.87 0.15 West

17 [Mahipal|l1.43 0 0 West
pur 1.43

Total 394.56 312.428 (82.132 4.379

e DGF&SS noted the slow pace of encroachment removal and lack of
efforts from DCF(South) and DCF(West) to hold regular meetings with
DC of their jurisdiction over areas encroached and non-submission of
an actionable Action plan for removal of encroachment with timelines
as directed in last meeting. DCF(South) and DCF(West) were given
last opportunity to submit an actionable Action plan for removal of
encroachment with timelines. Meetings for preparation of action plan
to be convened should be done regularly and minutes of all such
meetings should be sent to the MoEF&CC for regular monitoring of
progress in the compliance of directions of Hon’ble NGT

[Action:

DCF(S&W), DC (South, South-East, New Delhi)]

Agenda 2: Status of Cases in FSO court and First Appellate cases.

« Committee was informed about the latest status of cases in FSO court
and Appellate authority:

Division(Total no.N o . of|Status tillNo. of cases
of cases |[Cases 03.10.2022 pending
Disposed
South |70(8 new{35(1 case|28 (Hearing has|35 (Hearing is
Forest [cases havelhas beenlbeen completedjunder process for
Divisionbeen disposed) |in 8 caseslall 35cases).

0.

L&



admitted)

173

judgment and
orders have kept
in reserved
them)

85

West

Forest
Division

1 3 (5 new|
cases have
been
admitted)

5( 2 cases|5 (Hearing has

have
disposed)

beenlbeen completed

for 3 cases and

8 (Hearing is under]
process for all

cases).

orders
been
reserved
them).

have
kept
in

8

Division

South Forest Division

West Forest Division

Status
03.10.2022

32 (Affecting

till Total no. of appeals against
FSO orders filed before First
Appellate authority till date

approx 100 ha|35 (Affecting approx 113.36 ha
of Forest|of Forest land)

land)

7 (Affecting approx 5.88 ha of
Forest Land)

« DGF&SS noted increase in cases admitted by FSO since last meeting
and expressed displeasure on the same since limitation period is
already over. He directed that a DO letter expressing the same to be
sent to Chief Secretary of GNCTD.

Action: MoEF&CC

« DGF&SS directed the PCCF to follow up with Divisional
Commissioner (Revenue) to initiate early completion of proceedings
under section 18 of IFA, 1927.

[Action: PCCF, Divisional Commissioner(Revenue) ]

Agenda 3: Status of the tatima proceedings:

SL.
No.

Village

No. of Khasras for

which Tatimma is to

be Done

Tatimma
Process
completed

Tatimma
Process
Initiated

Y

LA
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1 Asola 14 5* 10
2 Ayanagar 35 0 20
3 Bhatti 41 2% 24
4 Chattarpur 4 0 0
5 Devli 12 0 0
6 Dera Mandi 24 0 8
7 Maidangarhi 13 0 0
8 Nebsarai 3 0 0
9 Jonapur 25 0 §)
10 Saidulajaib 3 0 0
11 Sahoorpur 2 0 2
12 Satbari 3 0 0
13 Tughlakabad 24 0 24
14 | Pul Pehladpur 1 0 1
15 Ghitorni 1 1 1
16 Rajokri 5 0 0
17 Rangpuri 25 0 0

36



Total

175

235 ‘

87

*Ground demarcation is still pending and department still doesn’t have
any document related to them.

e DGF&SS note the very slow rate of completion of Tattima
proceedings despite commitment of Revenue Department. It was also
noted that DCF(South) and DCF(West) shall have not sent any minutes
of the meeting held with DCs in this regard to the MoEF&CC for
regular monitoring of progress in the compliance of directions of
Hon’ble NGT. DCF(S&W) & DC(South, South-East, New Delhi)
have been given last opportunity till August, 2023 to complete all

Tattima proceedings followed by final notification.
DCF(S&W), DC(South, South-East, New Delhi)]

[Action:

Agenda 4: Construction of Boundary Wall:

SL. Village Boundary wall (in m) taken up after last
No. meeting till date

1 Asola -

2 Bhatti 496

3 Sahoorpur |-

4 Pulpehladpur|-

5 Deramandi |-

6 Jonapur 200

7 Tughlakabad |-

8 Ayanagar 2435

9 Maidangarhi (661 (wall cum fencing)
10 Chhattarpur |-

11 Nebsarai 645 (wall cum fencing)
12 Saidulajaib |-

13 Satbari -

14 Rangpuri 4178

15 Rajokari 13000

16 Ghitorni 425

Total 22040

i
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o« Committee was informed that approximately 22.04 Km of wall has
been constructed since last meeting of Oversight Committee held on
18.02.2022.

« DGF&SS directed that the data should be segregated in two parts:

o Wall built to safeguard the existing forest area.
o Wall built after removal of encroachment from the area to protect
from further encroachment.
[Action: IFCD, DCF(S&W)]

Agenda 5: Issues pending with DUSIB regarding rehabilitation of
colonies:

o« Committee was informed about the latest progress in matter
related to Jhuggi jhopari basti:

« Committee was informed that the views of Forest Department on proposed
colonies to be notified for rehabilitation was submitted to Law Department & the
Law Department has opined that the Direction of Hon’ble court cannot be
overridden by any other policy.

« Committee was also informed that as per judgement of Hon’ble Supreme Court
dated 03/01/23, there is no cutoff date which can come in the way of relocating
JJ basti which are encroaching the ridge. Further, as per Jhuggi jhopadi
rehabilitation policy, 2015, jhuggies can be removed if there is
direction of Hon’ble court to do so.

e DGF&SS directed DCF(S&W) & DC(South, South-East, New Delhi) to
read orders of Hon’ble Courts and take action to put best foot forward
to follow the directions. While action plan is prepared, demolition of
encroachment should be done continuously.

[Action: DCF(S&W) & DC(South, South-East, New Delhi)]

Agenda 6: Status of notification under Section-20 of IFA-
1927 (Phase 1& Phase II).

6(1). Status of notification under section 20(Phase-I, Southern
Ridge):

SL.|Village Total |Area sent for |Status of|Status of]

No. Area ([phase 1/Comments |Notification

(in Ha)|Notification(in/from
Ha) Revenue
Department

1. [Tughlakabad|544.84 |332.97 Received File sent to
2. |Rajpur 5.61 5.61 Received DCF(S) to seek
khurd comments  of]
Hon’ble MLAs
of concerned
area and

38
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submit with
comments on
received
comments as
per the
directions of
Hon’ble
Minister(E&F).
Letters and
reminders

have been sent
to Hon’ble
MLA for their

valuable
comments. No
response has

been received
from Hon’ble
MLA till date.

A final
reminder has
been sent to
Hon’ble MLA
for their
valuable
comments.

3. |Chattarpur [50.24 |14.18 Received Notification
has been
issued

4. |Dera Mandi |1090.36|707.12 Received File sent to

5. |[Saidulajaib [34.89 |6.55 Received DCE(S) to seek

6. |Satbari 143.15 |71.68 Comments [comments of

sought from{Hon’ble MLAs
DDA in fewlof concerned
khasras. area and

7. [Jaunapur |327.53 [215.57 Comments [submit  with

Awaited comments on

8. |Maidangarhil423.04 [280.62 Comments [received

received comments as

9. [Nebsarai [49.36 [9.19 Comments |PeT the

received directions  of]

10. [Ayanagar  [343.18 [261.86 Comments |{ion’ble

Awaited Minister(E&F).

11. |Asola 775.48 |595.63 Comments |-etters  and

received reminders

12. |Bhatti 1119.67|793.68 View sought|:ave been sent

from DDA |© Hon’ble

13. [Devli 480.07 |393.49 Received |4 for their

valuable

39
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14.

Sahoorpur

276.66

178

246.35

Received

comments. No
response has
been received
from Hon’ble
MLA till date.
A final
reminder has
been sent to
Hon’ble MLA]
for their
valuable
comments.

15.

Mahipalpur

7.71

Nil

N/A

N/A

16.

Rajokari

277.67

222.48

Received

17.

Ghitorni

61.30

3.413

Received

Reminder
letter dated
12.05.2023 To
Hon’ble MLA]
for Section 20
was written to
seek comennt
as per
directions of
Hon’ble
Minister
(E&F) but no
comments has
been received
in the office of]
WED. .

18.

Rangpuri

150.08

89.30

Received

Notification
has been
issued

19.

Pul
Pehladpur

56.96

Nil

N/A

N/A

e DGF&SS expressed displeasure over delay in submission to notification to the
GNCTD despite directions in last meeting.

e DCF(S&W) to submit all files for approval of notification of Khasras which are
not under process of settlement of right in Forest Settlement Officer and

Appellate authority for approval Hon’ble LG within one month.
[Action:

PCCF, DCF(S&W)]

6(2). Status of notification under section 20(Phase-II, Southern
Ridge):

‘SL.

|Village

|T0tal

|Area for phase'Status of Notification‘

0. Q&
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No.

Area
(in Ha)
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2
Notification(in
Ha)

—

Tughlakabad

544.84

202.42

File sent to DCF(S) to

Chattarpur

50.24

32.53

seek comments of
Hon’ble MLAs of
concerned area and
submit with comments
on received comments
as per the directions of
Hon’ble Minister(E&F).
Letters and reminders
have been sent to
Hon’ble MLA for their
valuable comments. No
response has been
received from Hon’ble
MILA till date.

A final reminder has
been sent to Hon’ble
MILA for their valuable
comments.

Rajpur khurd

5.61

NIL

Not required

Dera Mandi

1090.36

190.87

Draft notification has
been circulated &
comments are awaited
from the Revenue Dept.
Letters and reminders
have been sent to
Hon’ble MLA for their
valuable comments. No
response has been
received from Hon’ble
MLA till date. A final
reminder has been sent
to Hon’ble MLA for
their valuable
comments.

Jaunapur

327.53

110.75

Ayanagar

343.18

68.05

Satbari

143.15

32.80

Saidulajaib

34.89

19.72

S il

Maidangarhi

423.04

67.49

10.

Nebsarai

49.36

18.84

Asola

775.48

113.91

12.

Bhatti

1119.67

26.50

File sent t o DCF(S) to
seek comments of
Hon’ble MLAs of
concerned area and
submit with comments
on received comments.
Letters and reminders
have been sent to
Hon’ble MLA for their
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13 Sahgorpur 27666 12600 valuable comments. No
14, |Devli 480.07 [65.80 response has been
15. Pul Pehladpur 56.96 received from Hon’ble
MILA till date. A final
reminder has been sent
to Hon’ble MLA for
their valuable
comments.
56.91
16. |Rangpuri 150.08 |24.55 (Area has [Reminder letter dated
been revised to [12.05.2023 to Hon’ble
60.73Ha. ) MLA for Section 20 was
17. |Ghitorni 61.30 0.86 written to seek
18. [Mahipalpur [7.71 Nil comments as per the
directions of Hon’ble
19. [Rajokari 277.67 Minister (E&F) but no
39.46 (Area has [comments has been
been revised to [received in the office of
60.73Ha.) WED.

e DGF&SS expressed displeasure over delay in submission to notification to the
GNCTD despite directions in last meeting.

¢ DCF(S&W) to submit all files for approval of notification of Khasras which are
not under process of settlement of right in Forest Settlement Officer and
Appellate authority for approval Hon’ble LG within one month.

[Action: PCCF, DCF(S&W)]

[Action: PCCF]

6(3). Status of notification under Section20 of Other Ridges:

¢ Committee was informed about the progress in final notification of Reserve

forest other than southern ridge:

Name of [Total |Area Status of
Ridge Area |proposed Notification
for
notification
Northern (170. 74(170. 74 Ha |File sent to DCF(S) and DCF( C) to
Ridge Ha seek comments of Hon’ble MLAs of]
concerned area and submit with

0. Q&



South
Central
Ridge

625 Ha

625 Ha
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comments on received comments as
per the directions of Hon’ble
Minister(E&F). Letters and reminders
have been sent to Hon’ble MLA for
their valuable comments. No response
has been received from Hon’ble MLA
till date. A final reminder has been
sent to Hon’ble MLA for their
valuable comments.

Central
Ridge

1300
Ha

1300 Ha

A meeting was scheduled vide Letter
dated 23.06.2022 on 08.07.2022 for
identifying the Khasras of Central
Ridge for Final Notification under
Section 20 of the IFA 1927. The
documents in respect of boundaries of
defence land of Delhi Cantonment are
provided vide letter dated
11.07.2022. A Joint survey was
scheduled on 17.10.2022 with L&DO
Officer, VC (DDA), DEO Delhi cantt,
CEO (DJB), Commissioner (Land
DDA), DM (New Delhi), DG (CPWD),
only DEO Delhi Cantt and DJB were
present in joint survey. The
documents of Defence Estates Office
Delhi Cantt are received in the Office
of DCF(West) on 21.10.2022.

Letter dates 03.05.2023 were written
to different agencies for providing
FSO Orders under which the land was
allotted to their organisation.

A joint survey 1is scheduled on
19.05.2023 and 22.05.2023 for
verification of land.

The issue is being considered by the
Department of Forests & Wildlife,
GNCTD.

Nanak
Pura
Ridge

7 Ha

8.36 Ha

As per the information received from
the DDA on 27.05.2022, the land
measuring area of 24 Acre falling
under the Nanakpura Ridge is the
owned by the L&DO/Gol and
Maintenance for care lies with
DDA.The issue is being considered by
the Department of Forests & Wildlife,

0. Q&
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e DGF&SS expressed displeasure over delay in submission to notification to the
GNCTD despite directions in last meeting.

e DCF(S&W) to submit all files for approval of notification of Khasras which are
not under process of settlement of right in Forest Settlement Officer and
Appellate authority for approval Hon’ble LG within one month.

[Action: PCCF, DCF(S&W)]
Agenda 7: Status of cases where stay has been given.

No. of Cases where stay has

Division b j
een given
lgouth 85 Cases(no. of cases has
orest increased by 8)
Division Y

W 14 Cases(no. of cases has

est .

increased by 1)

(Out of which 5 cases are disposed
off & 9 cases are ongoing)

Forest
Division

o« PCCF, GNCTD to meet Hon’ble Chief Justice of Delhi Court to request
for early hearings and disposal of issues.

[Action: DCF(S&W) ]

Agenda 8: Issues related to shifting of 63 institutions from
Central Ridge as per order of Hon’ble SC dated 03.01.1996.

Committee was informed of following facts:
e Vide order dt. 03.01.1996, the Hon’ble Supreme Court directed

L&DO to issue notices for relocation to all the 63 institutions
operating in central ridge. The details of these 63 institutions are

as under:
.
S.No Type of Institution No. of Institutions
1. Schools 14
2. Colleges 1
3. Playground 7
4, Petrol pumps 12
5. Govt. Agencies 10
6. Institutions 5
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7. Essential 6

8. Parks 5

9. Religious 3
Total=63

e Vide order dt. 25.01.1996, the Hon’ble Supreme Court directed L&DO
officer to issue notice to all 63 institutions to be present before the FSO for
settlement of their claims already filed under Section-9 of IFA, 1927 &
further directed FSO to file a report regarding the settlement of these claims
before next date of hearing.

e In compliance of the above order the then FSO filed its affidavit dt.
11.03.1996, reporting its decision in respect of each & every institution.

o« DCF(W) was directed to complete demarcation and submit the file
for final notification within one month.

(Action: DCF(W)]

Agenda 9: Complaint filed by Sh. Pavit Singh in non-compliance
of NGT order dated 15.01.2021 passed in OA No. 144/2015 of the
Hon’ble NGT.

Complaint filed by Sh. Pavit Singh in non-compliance of NGT
order dated 15.01.2021 passed in OA No. 144/2015 of the
Hon’ble NGT:

o Committee was informed about the notice under Section 30(1) of
the national green tribunal act, 2010, which has been served by
Sh. Pavit Singh alleging that it has been over 2 Years and 3
Months, however, said order dated 15.01.2021 passed in Original
Application No. 144/2015 titled “Jaipal Singh vs Lt. Governor,
Delhi & Ors . ” by NGT, Principal Bench, New Delhi has not been
complied with by the members of the Oversight Committee.

o DGF&SS asked all members to adhere to the timelines given in the
meeting failing which, their inaction will be reported to Hon’ble
NGT for further action.

(All the members)

Agenda 10: Status of Working Plan:

« Committee was apprised about the progress in preparation of
Working plan:

Date Status

30.06.2021| FRI, Dehradun was intimated about acceptance of
their proposal for preparation of Working Plan

0. Q&
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09.08.2021 First instalment of 20% payment (15.6 Lakh) was
released

04.04.2022| Team of FRI arrives in Delhi for first field survey

29.06.2022| FRI informs about completion of field survey and
requested for supply of additional information.
Information has been already provided to FRI as per
their request.

29.09.2022| Second Instalment of 39.00 lakh has been approved

Present Draft Preliminary Working Plan Report (PWPR) has
status been received from FRI. After that a meeting to
discuss the PWPR was held on 28.03.2023 at FRI with
CWLW. Accordingly, detailed survey of Tree Outside
Forest (TOF) is currently underway by the FRI team.

Findings of TOF Survey and comments of PWPR will
be discussed in the meeting proposed in the month of]
June, 2023.

« PCCF was directed to monitor the progress of the preparation of
Working plan closely. Director (FRI) to be invited for all meeting of
Oversight Committee in future for informing the progress made in this
respect.

[Action: PCCF, Director (FRI)]

Meeting ended with the vote of thanks to the chair. This issues

with the approval of competent authority.

Amit Anand
Deputy Conservator of Forests (P&M)

To,

1. PS to Director General Forest, MOoEF&CC, Jal Wing, 4th Floor,
MoEF&CC, Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-
110003.

2. PS to Addl. Director General of Forests (FC), MoEF&CC, GOI, Jal
Wing, 5th Floor, MoEF&CC, Indira Paryavaran Bhawana, Jorbagh
Road, New Delhi-110003.

3. PS to Commissioner of Police, Office of the Commissioner of
Police, Delhi, Police Headquarters, Jai Singh Road, New Delhi
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12.

13.

14.

15.

16.

17.

18.
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110001.

. PS to Vice Chairman DDA, B Block, 1St Floor, Vikas Sadan, New

Delhi-110073.

. PS to Principal Secretary/ Secretary (Revenue), Govt. of NCT of

Delhi, Office of Divisional Commissioner , Revenue Department
(HQ), GNCTD, 5, Sham Nath Marg, Delhi-110054

. PS to Principal Secretary/ Secretary (E&F), Govt. of NCT of Delhi,

C-Wing, Delhi Secretariat.

. PS to Director General (Forest), Forest Survey of India, Kaulagarh

Road, P.O, IPE Dehradun-248195.

. PS to The Principal Chief Conservator of Forests, Department of

Forests and Wildlife, Govt. of NCT of Delhi.

. CCF (CWLW), Department of Forests and Wildlife, Govt. of NCT of

Delhi.

CCF (A), Department of Forests and Wildlife, Govt. of NCT of
Delhi.

CF, Department of Forests and Wildlife, Govt. of NCT of Delhi.
Director (Admin/ Head of Office/ Law/ Rehabiliation/ Land/
Board/ BVK/ CS/ SUR/ Allotment), Delhi Urban Shelter
Improvement Board, Punarwas Bhawan, I.P. Estate, New Delhi-
110002

DCF (S), Department of Forests and Wildlife, Govt. of NCT of
Delhi.

Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New
Delhi-110068.

Deputy Commissioner (New Delhi), New-Delhi, District Magistrate
Office New Delhi, 12/1, Jam Nagar House, Sahajahan Road, New
Delhi 110011.

Deputy Commissioner (South-East), Old Gargi College Building,
Lajpat Nagar-IV New Delhi -110024.

DCF (W), Department of Forests and Wildlife, Govt. of NCT of
Delhi.

DCF (N), Department of Forests and Wildlife, Govt. of NCT of
Delhi

Copy for information to:

1.

PS to Chief Secretary, Delhi Secretariat, IP Estate, IP Estate, New

' 0. Q&

(Amit Anand)
DCF(P&M)
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GOVERNMENT OF NCT DELHI
DEPARTMENT OF FROEST AND WILDLIFE
2ND FLOOR, A-BLOCK, VIKAS BHAWAN
I.P. ESTATE, DELHI-110002

F.NO.FI(2497)/Legal/HQ/20-21/Pt2/5mgk<ian/v Date: 17.11.2023
MINUTES OF THE SEVENTH MEETING OF OVERSIGHT COMMITTEE HELD ON

14.11.2023 IN COMPLIANCE OF THE HON’BLE NGT ORDER DATED 15.01.2021
IN O.A. NO 58/2013 IN THE MATTER OF SONYA GHOSH VS GNCTD

In pursuance of the Hon’ble NGT Order dated 15.01.2021 in O.A. No. 58/2013
in the matter of Sonya Ghosh Vs. GNCTD, the seventh meeting of the Oversight
Committee was convened on 14.11.2023 at 5:00 PM under the chairmanship of
Director General of Forests & Special Secretary, MoEF&CC, Govt. of India. List of
participants is attached.

At the outset the PCCF & HoD, DoFW, GNCTD welcomed all the participants
and a brief presentation on the present status of the various agenda points was
given by DCF(South). Sequence of events showing steps taken by GNCTD for
notification and protection of the ridge (Annexure A) were placed before the
committee, the Chairman, Oversight Committee expressed strong displeasure over
the pace of progress.

After threadbare discussion, the following decisions were taken by the
committee in respect of various agenda points:

Agenda 1: Status of encroachment removal from forest land
e The details of ridge forest land made free from encroachment since the last

meeting of Oversight Committee (held on 17.05.23) was placed before the
committee as below:

Sl | Village Total Encroachment Total Encroachment
No encroachmen | removed from | encroachment |Left as on
t identified as | 17.05.2023(in removed from | 14.11.23
on 05.04.2019 | ha) to till date 2019 till date
(ha)

)
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Aaya Nagar

14.5 0.041 1.531 12.9
2 | Chhattarpur 21.3 0 0.283 20.917
3 | Nebsarai 22.29 0.2 7.88 14.44
4 | Sahoorpur 20.07 0 4.51 15.41
5 | Devli 38.16 0 0.004 37.866
6 | Asola 56.91 0 12.37 44.1
7 | Bhatti 40.27 0 1.77 38.19
8 | Maidangarhi 6.67 0 2.85 3.77
9 | Saidulajab 9.2 0 0.41 8.72
10 | Satbari 15.3 0 5.02 10.19
11 | Jaunapur 242 0.33 12.7 11.66
12 | Deramandi 33.6 0 20.75 12.66
13 | Tughlakabad 33.9 0 21 31.62
14 | Pulpehladpur 20.7 0 0.42 20.17
15 | Rajokri 18.05 0 3.87 14.04
16 | Rangpuri 20.7 0 6.07 14.51
17 | Mahipalpur 1.4 0 0 1.43
18 | Ghitorni 1.39 0.89 1.29 1.39
Total 398.61 1.46 83.828 314.782

e The committee observed that out of a total encroached land area of 398.61
ha, only 83.828 has been removed till date. The Chairman, Oversight
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Committee eXxpressed strong ]iséasure on the slow pace of progress of 100

éncroachment removal in the ridge area.

The Chairman Oversight Committee directed the DMs and DCFs to intensify
removal of encroachments in collaboration with respective DCPs in a time
bound manner. The Chairman further directed that the final schedule of
encroachment removal be Prepared and circulated to all concerned before
28th November 2023, Further, updated status of the encroachment removed
as per this schedule | be placed before the committee in the next meeting.
[Action by: DM(South, South-East, South-West, New Delhi),
DCF(South, West)]
It was decided that all concerned DMs shall nominate one officer from their
district as Nodal Officer not below the rank of ADM, to coordinate with the
respective DCFs in respect of matters pertaining to encroachment removal on

ground. All communications in this respect should be marked to the Chairman

Oversight Committee for information. Further, the DMs must ensure

convening of District Task Force (DTF) meeting every fortnight which should

be attended by senior officers from revenue, police and forest departments

wherein they must take up encroachment removal in a time bound manner.

[Action by: DM(South, South-East, South-West, New Delhi)]

¢ The committee was informed about the direction of Hon'ble Minister (E&F),
Govt. of NCT of Delhi regarding not carrying out any encroachment removal
without submitting the detailed encroachment removal plan to Hon'ble Chief
Minister, Delhi. The Minutes of the meeting containing the direction was
provided to the committee. (Annexure - |). However, it was directed by the
chairman that there is no such procedure in respect of encroachment

removal from forest areas.DMs and DCFs should ensure removal of

encroachments strictly as per the provisions of the Indian Forest Act 1927 and
he relevant rules on case to case basis .[Action by: DM (South, South East,
South West, New Delhi) DCF (South, West)]

Agenda 2: Status of cases pending before FSO and First Appellate Authority
(Divisional Commissioner)

¢ The committee was informed about the status of the cases pending with the
FSO as below:
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Division Total no. of of Cases | No. of cases
cases Disposed pending

South 77 40 37

Forest Division

West 14 5 9

Forest Division

e The Chairman, Oversight Committee expressed strong displeasure on the

working of Forest Settlement Officers (FSOs) and remarked that their
approach so far has been very casual. Chairman further directed the FSOs
should dispose of the pending cases in a time bound manner.

The Chairman, Oversight Committee further directed that FSO should not
admit any new cases without conforming with the conditions of time period as
mentioned under the proclamation made under Section - 6 of the Indian
Forest Act 1927 (IFA) with respect to the Ridge. Section - 6 of IFA reads as:

“ Proclamation by Forest Settlement-officer—When a notification has been
issued under section 4, the Forest Settlement-officer shall publish in the local
vernacular in every town and village in the neighborhood of the land
comprised therein, a proclamation—

(a) specifying, as nearly as possible, the situation and limits of the proposed
forest;

(b) explaining the consequences which, as hereinafter provided, will ensue on
the reservation of such forest; and

(c) fixing a period of not less than three months from the date of such
proclamation, and requiring every person claiming any right mentioned in
section 4 or section 5 within such period either to present to the Forest
Settlement-officer a written notice specifying or to appear before him and
state, the nature of such right and the amount and particulars of the
compensation (if any) claimed in respect thereof.”

The committee was informed that a letter had been written to the Divisional
Commissioner by the PCCF on 03.01.2023 asking for a copy of thé said
proclamation (Annexure - lI). The FSO was directed to provide a copy of the

9
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proclamation to the DCFs, DMs and the Committee. Chairman, Oversight
Committee expressed disbelief over the fact that the Forest Department does
not have a copy of the proclamation issued by FSO.

The committee directed the DCFs to pursue the cases pending before the
FSO and First Appellate Authority diligently. Further, DCFs were also directed
to properly brief the FSO about the provisions of the IFA and the limitations on
admitting new cases of settlement as per proclamation issued under Section 6
of Indian Forest Act 1927 (IFA).

[Action by: DCF (South, West), FSO]

The committee was apprised of the status of the cases pending before the
First Appellate Authority, i.e. the Divisional Commissioner as below:

;alision Total no. of appeals I
against FSO orders pending before First Appellate 1
authority as on 14.11.23 \

\
| %

[ South Forest 35 (Affecting approx 113.36 ha of Forest land) \

J Division \

f g
‘7 West Forest 7 (Affecting approx 5.88 ha of Forest Land) \
] Division \‘
|
|
| |

The chairman expressed strong displeasure on the status of pendency of
cases before the First Appellate Authority (FAA) and directed that in light of
the orders of the Hon'’ble Delhi High Court, the same needs to be expedited.

The chairman further directed that a monthly review of the pending cases
before the FAA and the FSO should be done by the Divisional Commissioner

to dispose of them in a time bound manner.A record of proceedings of all
such meetings be marked to the Chairman, Oversight Committee .

¥
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[Action by: Divisional Cj'ngsﬂner]

® The list of cases pending before the FSO and list of appeals pending before

the Divisional Commissioner, including the details of the period of pendency
of each case, were provided to the Committee (Annexure - lll). APCCF Delhi
should bring to the notice of the Chief Secretary, Delhi the pendency of the

cases within next one week under information to the Chairman, Oversight
Committee .

Agenda 3: Status of tattima proceedings

The committee was informed about cases of pending Tatimma, which is a

kind of mutation deed and pertains to division of khasras between multiple
parties.

The status of tatimma proceedings as informed to the committee is as below:

Sl | Village No. of Khasras | Tatimma Tatimma Tatimma
No for Process Process not yet
which Tatimma | completed Initiated initiated
is to be Done
1 Asola 15 4 8 3
2 Ayanagar 35 0 20 15
3 Bhatti 41 12 19 10
4 Chattarpur 4 0 4 0
5 Devli 12 0 8 4
6 Dera Mandi 24 0 8 16
7 Maidangarhi 13 0 4 9
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Nebsarai 3 2 1
9 Jonapur 25 0 6 19
10 | Rajpur Khurd 3 0 0 3
11 | Saidulajaib 3 0 0 3
12 Sahoorpur 2 0 2 0
13 Satbari 3 0 2 1
14 | Tughlakabad 24 0 24 0
15 | Pul Pehladpur 1 0 1 0
16 Ghitorni 1 1 0 0
17 Rajokri 5 0 1 4
18 Rangpuri 25 0 18 7
Total 239 17 125 97

e The committee was informed that out of a total of 239 khasras where tattima

is to be done, the process has been completed in 17 khasras and is ongoing
in 125 khasras. The chairman directed that the process of issue of notices for
all 239 khasras should be completed immediately. Further, the Revenue
Department was directed to complete the tattima proceedings within the next

30 days by holding regular hearings.

9
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[Action by: DM (South, South-East, South-West, New Delhi)]

Agenda 4: Status of boundary wall construction

® The committee was informed that since the last meeting of the Oversight
Committee dated 17.05.23, a total of 797 metres of boundary wall has been
constructed in 6 villages of Southern Ridge.

® The committee was further informed that a total length of 20 km has been
identified on the ground where the boundary wall shall be constructed.

e The Chairman directed DCF (South) to expedite the construction of the
boundary wall. [Action by: DCF (South)]

Agenda 5: Issues pending with DUSIB regarding rehabilitation of colonies

Pr. Director DUSIB provided the committee with all relevant acts, rules and
orders with respect to rehabilitation of colonies in NCT of Delhi.

The Principal Director of DUSIB informed the committee that the rehabilitation
of colonies is regulated by the DUSIB Act 2010 along with various other
judgments of the Hon’ble Delhi High Court and the Hon’ble Supreme Court.
The committee was informed that DoFW, GNCTD has sought the views of the
Law Department, GNCTD regarding clarification of the role of DUSIB in
rehabilitation of people affected by encroachment removal in forest areas and
was presented in the last meeting of the oversight committee.

Pr. Director DUSIB was directed that no rehabilitation of illegal encroachers
can take place in forest areas. He was also informed that encroachment
removal from forest areas cannot be delayed on the grounds of requirement
of rehabilitation of illegal encroachers and DUSIB should cooperate with
Forest Department in all encroachment removal activities. [Action: DUSIB]

Agenda 6: Status of notification under Section-20 of Indian Forest Act 1927

e The committee was informed about the progress of notification under Section

- 20 of IFA 1927 in respect of Southern Ridge, South Central Ridge, Central
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Ridge and Northern Ridge. The chairman expressed strong displeasure on
the slow pace of the process of notification and directed DoFW to expedite the
same in a time bound manner.

The committee was informed that the file for final notification under Section 20
of IFA 1927 in respect of Southern Ridge under Phase-l, comprising all
encumbrance free lands, is being submitted for seeking approval of Hon’ble
LG, Delhi. Subsequently, final notification under Section 20 of IFA 1927 in
respect of all other lands, excluding those pending before FSO and First
Appellate Authority for settlement of rights, shall be processed under Phase-lI.
The committee directed PCCF Delhi to expedite the process.

[Action by: DoFW]

The committee was informed that the South-Central Ridge lies in the
jurisdiction of the Delhi Development Authority (DDA) and communication has
been sent by DCF(South) to DDA to verify the khasra details of South-Central
Ridge as obtained from GSDL. The chairman directed that a copy of the said
communication be shared with the committee.

[Action by: DCF(South)]

The chairman directed to expedite the process for final notification of Central
Ridge and Northern Ridge as well as per the boundary description in the
notification of 1994 and orders of FSO.

[Action by: DoFW]

It was re-iterated by the committee that notification under Section - 20 of IFA
is to be done irrespective of the ownership of the land. It was also remarked
by the committee that all areas where Section - 4 notification under IFA 1927
has been done, are governed by relevant provisions of IFA 1927 and
Forest(Conservation) Act 1980, and no non-forestry activity can take place in
these areas without due approval. (Copy of Hon'ble SC Judgement in the
case T. N. Godavarma Vs. Uol & Ors. attached as Annexure -1V )
[Action by: DCF(West, South, Central)]

The responsibility of protection of the ridge rests with the respective agencies

under whose jurisdiction the ridge lies. Each such agency must ensure that no
violation of IFA 1927 and FCA 1980 occurs within their jurisdiction.

Y
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[Action by: All ridge owning agencies] 1 07

¢ The chairman assured that such activities fall under violation of Sections 3A
and 3B of FCA. The sections reads as:

“3A. Penalty for contravention of the provisions of the Act—Whoever
contravenes or abets the contravention of any of the provisions of section 2,
shall be punishable with simple imprisonment for a period which may extend
to fifteen days.

3B. Offences by authorities and Government departments.—

(1) Where any offence under this Act has been committed—

(a) by any department of Government, the head of the department; or

(b) by any authority, every person who, at the time the offence was
committed, was directly in charge of, and was responsible to, the authority for
the conduct of the business of the authority as well as the authority, shall be
deemed to be guilty of the offence and shall be liable to be proceeded against
and punished accordingly: Provided that nothing contained in this sub-section

shall render the head of the department or any person referred to in clause

(b), liable to any punishment if he proves that the offence was committed
without his knowledge or that he exercised all due diligence to prevent the

commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where an offence

punishable under the Act has been committed by a department of
Government or any authority referred to in clause (b) of sub-section (1) and it

is proved that the offence has been committed with the consent or connivance

of, or is attributable to any neglect on the part of, any officer, other than the

head of the department, or in the case of an authority, any person other than

the persons referred to in clause (b) of sub-section (1), such officer or persons

shall also be deemed to be guilty of that offence and shall be liable to be

proceeded against and punished accordingly.”

The chairman further mentioned that as per the recent order of MoEF&CC

dated 15.05.2023 regarding FCA (Annexure - V), DFO/DCF concerned has

the power to book offence cases under the Act and directed the concerned

DCFs to book the same wherever an offence under the Act has been

committed.
[Action by: DCF(South, West, Central)]

Y



The committee was also apprised about FCA violations in Mehrauli and other 1 08
areas which fall under the ridge land RF notified un,
of IFA.

[Action by: DoFW]

der Section - 4 notification

The chairman directed the DDA to ensure that any violation of FCA does not
occur in the land of South-Central Ridge under their possession.
[Action by: Vice-Chairman, DDA]

It was also directed that the orders of Bhurelal Committee should be studied

with respect to South-Central ridge and necessary action may be initiated.
[Action by: DCF(South)]

o Al development/regulating agencies including Police, DDA & MCD providing
approval for building plans or starting a commercial activity should be
sensitized to provisions of FCA, 1980 and direction of Hon’ble Supreme
Court. Conservator of Forests Delhi was directed by the Chairman to write a
DO letter to all land owning agencies apprising them of the fact that giving
permissions for the non forestry activity in notified forest areas under their
control, is in violation of the provisions of Forest Conservation Act(FCA), 1980
and in such cases they are liable for Prosecution under section 3A and 3B of
FCA,1980. The DO letter is to be written before 28th November 2023
[Action : CF]

Agenda 7: Status of cases where stay has been given by various courts

e The committee was provided the detailed list of cases pending at the level of
District courts and the Delhi High court (Annexure - VI), wherein stay has
been granted by the courts.

e The chairman directed the DoFW to pursue the cases diligently and put in all
efforts for getting the stay vacated in a time bound manner.

[Action by: DCF(South & West)]

Agenda 8: Issues related to shifting of 63 institutions from Central Ridge as
per order of Hon’ble SC dated 03.01.1996

* The details of the 63 institutions located in the Central Ridge are as under:

)
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S.No Type of Institution m
1. Schools 14
2. Colleges 1
3. Playground 7
4, Petrol pumps 12
5. Govt. Agencies 10
6. Institutions 5
74 Essential 6
8. Parks 5
9. Religious 3
Total 63

e The committee was informed that a few of these 63 institutions have been
granted rights/allotment by the Hon'ble SC as per the order/report of the FSO
in the matter. The chairman directed to check and verify the ground situation
for each institution as per the Hon’ble SC's orders.

e The committee was further informed that ground verification of the area
occupied by the institutions on ground and actual land use by them is being
done by DCF(West). The committee noted that the present day land use by
various entities must conform to the purpose for which the same has been
provided to them. It was further directed that the cases where land use is
different from the use permitted as per Hon’ble SC order, the same should be
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Deputy Commissioner (South-East), Old Gargi College Building, Lajpat
Nagar-1V, New Delhi-110024

Chief Engineer (I&FC), Zone-1 & Zone Il, L.M Bund Office Complex,
Shastri Nagar, Delhi-110031

Forest Settlement Officer, Revenue Department (South), GNCTD, M.B.
Road, Saket, New Delhi-110068

Additional Chief Secretary (Revenue) / Divisional Commissioner, 5-Sham
Nath Marg, Prema Kunj, Civil Lines, Delhi-110054

Director (Admin/Head of Office/
Law/Rehabilitation/Land/Board/BVK/CS/SUR/Allotment), Delhi  Urban
Shelter Improvement Board, Punarwas Bhawan, |.P. Estate, New Delhi-
110002

APCCF(CWLW), Department of Forests and Wildlife, Govt.of NCT of Delhi

CCF (A), Department of Forests and Wildlife, Govt.of NCT of Delhi

CF, Department of Forests and Wildlife, Govt.of NCT of Delhi

DCF (S), Department of Forests and Wildlife, Govt.of NCT of Delhi

DCF (W), Department of Forests and Wildlife, Govt.of NCT of Delhi

DCF (N), Department of Forests and Wildlife, Govt.of NCT of Delhi

DCF (C), Department of Forests and Wildlife, Govt.of NCT of Delhi

Copy for information to:

1.

PS to Chief Secretary, Delhi Secretariat, IP Estate, New Delhi

)/7{{\ »>
Mandeep Mittal, IFS
DCF (South)
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reported as a violation of FJAQisgreport should be placed before the 1 1 1

committee in the next meeting. [Action by: DCF(West)]

Additional Agenda : Status of Working Plan for Delhi
The chairman expressed his displeasure at the slow pace of progress of the
preparation of the working plan for Delhi and instructed FRI and DoFW to complete
the same at the earliest.
The meeting ended with thanks to the chair.

=
Mandeep Mittal, IFS
DCF (South)

To,

1. PS to Director General Forest, MOEFCC, Jal Wing, 4th Floor, MoEF&CC,
Indira Paryavaran Bhawan, Jorbagh Road, New Delhi- 110003

2. PS to Addl. Director General of Forest (FC), MoEFCC, Jal Wing, 4th Floor,
MoEF&CC, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi- 110003

3. PS to Commissioner of Police, Office of the Commissioner of Police, Delhi,
Police Headquarters, Jai Singh Road, New Delhi- 110001

4. PS to Vice Chairman DDA, B Block, 1st Floor, Vikas Sadan, New Delhi —
110073

5. PS to Pr. Secretary/Secretary (Revenue), Govt. of NCT of Delhi, Office of
the Divisional Commissioner, Revenue Department (HQ), GNCTD, 5
Sham Nath Marg, Delhi-110054

6. PS to Pr. Secretary/Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi

Secretariat
7. PS to Director General (Forest), Forest Survey of India, Kaulgarh Road,

P.O, IPE Dehradun — 248195
8. The Head Silviculture and Forest Management Division, Forest Research

Institute, Dehradun-248006
9. Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-

110068
10.  Deputy Commissioner (New Delhi), New Delhi, District Magistrate Office,

New Delhi, 12/1, Jam Nagar House, Sahajahan Road, New Delhi-110011
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) DEPARTMENT OF FORESTS & WILDLIFE
‘iL GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2ND FLOOR, VIKAS BHAWAN
I.P.ESTATE, NEW DELHI-110002

{\ q\vl FNo. F1(2497)/Legal/HQ/20-21/Pt2/dcfpm2 Dated: %.02.2024

2) G
OOF MIN F_THE 8TH MEETING OF the OVERSIGHT

MMITTEE HELD ON .01.2024 IN MPIIANCE OF THE
‘BLE NGT ATED 15.01.202 2
IN MATTE NYA GHOSH V

In compliance of the Hon'ble NGT Order dated 15.01.2021
in O.A. No. 58/2013 in the matter of Sonya Ghosh Vs. GNCTD,
the 8th meeting of the Oversight Committee was held on
29.01.2024 at 1:00 PM under the chairmanship of Director
General of Forests & Special Secretary (DGF&SS), MoEF&CC,
Govt. of India. The list of participants is attached as Annexure-
A.

At the outset the DGF&SS welcomed all the participants
and a brief presentation on the present status of the various
agenda points was given by the CF The following
recommendations were made by the committee in respect of
various agenda points:

Agenda 1: Status of encroachment removal from forest land

» The details of ridge forest land made free from encroachment
were placed before the committee (Annexure B). The
committee took a positive note of encroachments removed
over 2.08 Ha since the last meeting of Oversight Committee
held on 14.11.23

« The committee was apprised that the action plan for removal
of encroachments in southern ridge has been divided into
three categories for early and effective actions.

a. Khasras with Heavily built structures
@V(& b. Khasras with temporary structures (habitation
\E?{/W and others)
\ V) c. Khasras with farm house and other structures.
¢ O —frsabost;
(. ” N

‘M‘|
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« A list of khasras with encroachments under category b and ¢

with total area of 80.75 ha has already been identified for
early removal. The weekly plans for encroachment removal
have been prepared for West Forest Division and South Forest
Division by the concerned District Task Forces (DTFs) headed
by the respective DMs.

It was recommended in the meeting to prepare a schedule
along with timelines for next 6 months in respect of
encroachment removal in ridge reserve forest and place it
before the committee in the next meeting. It was further
recommended that a flowchart indicating steps of
encroachment removal in respect of all categories of
encroached areas be prepared so that specific issues
pertaining to each area may be identified. [Action by: DM
(South, South East, South West, New Delhi) DCF (South,

- West)]

Agenda 2: Status of notification under section 20 (Phase- I & 11,
Southern Ridge)

« The committee was informed about the progress of notification

under Section - 20 of IFA 1927 in respect of Southern Ridge.

S.No.|Ridges [Phase 1 |Status Phase II[Status Phase III
1. |[Southern|3526.98 [File is|1594.52|File is[982.34
Ridge |ha submitted forj, , being ha- File is
approval of prepared. .
the  Hon'ble being
Lt. Governor prepared.
on
12.12.2023.
The file is
currently with
DC, South.
2. Northern|123.57 |File submitted|----- For phase/NA
Ridge |Ha. for seeking II, proposal
comments/ for
concurrence notification
of  Revenue is being

—Axaborty
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Department

over draft
notification for
all areas
where  there
are no cases
pending with
FSO/Appellate
authority on
14.12.2023.

prepared
for
remaining
areas.

South
Central
Ridge

626 Ha.

File has been
submitted to
DDA &
Revenue
Department
for seeking
comments/
concurrence
over draft
notification on
14.12.2023.

File is being
prepared.

NA

NA

NA

Central
Ridge

——Ha.

DGPS survey
is being
conducted &
the draft
notification is
being
prepared

. IThe

draft
notification
is being
prepared.

NA

Nanak
Pura
Ridge

8.3Ha.

File with draft
notification
has been
submitted on
14.12.2023 for;
seeking
comments/
concurrence
DDA &
Revenue
Department
before
obtaining
approval of]
the Hon’ble
LG, GNCTD
for issuing

NA

NA

NA
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notification u/s
20 IFA, 1927.
File is being
prepared.

» It was recommended in the meeting to expedite the process of

notification by coordinating with all the concerned departments
and ridge managing agencies.
The committee was apprised about the fact that the ridge reserve
forest is managed by multiple agencies (details at Annexure- C
)
Representatives of DDA raised a request for exclusion of area
under their ownership from final notification of section-20, IFA.
However, it was asserted that exclusion could only have been
done by the FSO as per provisions of IFA 1927 after following the
due process, had DDA approached the FSO. It was further re-
iterated that notification under Section - 20 of IFA is to be done
irrespective of the ownership of the land. It was also remarked by
the committee that all areas where Section- 4 notification under
IFA 1927 has been done, are governed by relevant provisions of
IFA 1927 and Forest(Conservation) Act 1980, and no non-forestry
activity can take place in these areas without due approval. In this
regard, the committee was apprised about a self-explanatory
letter written by the CE Govt of NCT of Delhi to all ridge
managing departments/agencies (Annexure- D ).
It was re-asserted that the responsibility of protection of the ridge
reserve forest rests lies with the respective agencies under whose
jurisdiction the ridge. Each such agency must ensure that no
violation of IFA 1927 and FCA 1980 occurs within their
jurisdiction. In case of any violation of FCA, 1980 appropriate
actions need to be initiated, as per Acts and Rules.
The participants were informed during the meeting that, the
Supreme Court has given directions vide order dated 30.11.2023
in WPC no. 1164/2023 w.rt the Van Sanrakshan Sanshodhan
Adhiniyam, 2023(Forest (Conservation) Amendment Act, 2023).
The directions is reproduced below:
“.... no precipitative action will be taken by the Union of India until
further orders in respect of the forest, as understood in accordance with
the dictionary sense.”

(Annexure-D1)

—Aczabosty
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» It was noted the violations of FCA 1980 in South Central Ridge

(626 Ha) as recorded in the minutes of the last meeting held on
14.11.2023, which is wunder the management of Delhi
Development Authority (DDA). It was recommended that a High
Level meeting at the level of MoEFCC may be called with DDA
and DoFW, GNCTD with regard to South Central Ridge, Northern
idle, Central Ridge and Nanakpura Ridge; as DDA is managing
ridge reserve forests in all these areas. It was also recommended
that the matter may be referred to REC and IRO for examination
of the violations of FCA 1980 and for taking further necessary
actions,

[Action by: DM (South, South East, South West, New

Delhi) DCF (South, West), Ridge Managing Agencies]

Agenda 3: Status of cases pending before FSO and First
Appellate Authority (Divisional Commissioner)

« The committee was informed about the status of the cases

pending with the FSO as below:

Division|Total no.|No. ofiStatus tillNo. of cases
; of cases |Cases date pending
Disposed
South 82 41 (41 41(Hearing is
Forest under  process
Division for all 41 cases).
West 14(1 new|5(2 cases|5 (Hearing|9 (Hearing is
Forest case havelhave beenjhas beenfunder process
Division been disposed) [completed forifor all 9 cases).
admitted) 3 cases and
orders have
been kept
reserved in
them).

« The committee was apprised of the status of the cases pending
before the First Appellate Authority, i.e. the Divisional
Commissioner as below:

—ASabesly’
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Division

Status till date Total no. of appeals
against FSO orders
filed before First
Appellate authority till
date

South Forest

32 (Affecting approx | 35 (Affecting approx

Division 100 ha of Forest land){113.36 ha of Forest land)
West Forest E 7 (Affecting approx 5.88 |
Division ha of Forest Land)

« It was recommended that in light of the orders of the Hon'ble
Delhi High Court, the pendency of cases before the FSO and First
Appellate Authority (FAA) needs to be expedited.

[Action by: Divisional Commissioner (FAA) & FSO]

Agenda 4: Status of tattima proceedings

» The status of tatimma proceedings as informed to the committee
is attached (Annexure-E )

« The committee was informed that out of a total of 239 khasras
where tattima is to be done, the process has been completed in 17
khasras and is ongoing in 149 khasras. It was recommended that
the process of issue of notices for all 239 khasras would be
completed immediately. Further, the Revenue Department was
requested to complete the tattima proceedings in association with
Forest Department by holding regular hearings.

[Action by:

DM (South, South-East, South-West, New

Delhi)], DCF (South, West)]

Agenda 5: Status of boundary wall construction

« The committee was informed that approval has been conveyed to
IFCD for floating of tenders for construction of 20 km boundary
wall in Southern Ridge. : ;

It was recommended that DCF (South)would expedite the
construction of the boundary wall. [Action by: DCF (South)]

Agenda 6: Status of cases where stay has been given by

various courts

Division

No. of Cases where stay has been
given

—Asabesl
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Sout.h‘F.orest 130 cases
Division
14 cases
West ; :
. . . _|(Out of which 5 cases are disposed off &
Forest Division A
9 cases are ongoing)

« It was recommended that the DoFW would pursue the cases
diligently and put in all efforts for getting the stay vacated in a
time bound manner.

« [Action by: DCF(South & West)]

Agenda 7: Status of Working Plan for Delhi

Date Status

30.06.2021 |FRI, Dehradun was intimated about acceptance of
} their proposal for preparation of Working Plan
09.08.2021 |First instalment of 20% payment (15.6 Lakh) was
released ,

04.04.2022 |[Team of FRI arrives in Delhi for first field survey

29.06.2022 [FRI informs about completion of field survey and
requested for supply of additional information.
Information has been already provided to FRI as per
their request.

29.09.2022 |Second Installment of 39.00 lakh has been approved

17.11,2022 |Draft Preliminary Working Plan Report (PWPR) has
been received from FRI. After that a meeting to
discuss the PWPR was held on 28.03.2023 at FRI
with CWLW. A survey for collection of various data
for preparation of the working plan is currently
underway by the team of FRI, Dehradun.

Present A meeting was held by APCCEF/HOD with FRI on
status 24.01.2024.

As per the discussion, Vijay Ratre (IFS) informed
that Part 1 of working plan is completed by FRI and
part 2 will be completed in time frame of one month.

~—Asabosly
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Further, FRI has also submitted additional data
request to DoFW.

119

« It was recommended that FRI and DoFW would complete
preparation of working plans at the earliest.
[Action by: FRI & DoFW]

In compliance of the directions of Hon’ble NGT, the chairman
directed to schedule next meeting within one month after this

meeting. Meeting ended with vote of thanks to the Chair and the
Participants.

This issues with the approval of the Competent Authority.

—Asabooly

(Jabestin A., IES)
Dy. Conservator of Forests(P&M)

F.No. F1(2497)/Legal/HQ/20-21/Pt2/dpm2Dated: %.02.2024

To,

1. PS to Director General Forests, MOEF&CC, Jal Wing, 4!® Floor,
MOoEF&CC, Indira Paryavaran Bhawana, Jorbagh Road, New
Delhi-110003.

2. PS to Addl. Director General of Forests, MoEF&CC, GOI, Jal
Wing, 5th Floor, MoEF&CC, Indira Paryavaran Bhawana,
Jorbagh Road, New Delhi-110003.

3. PS to Director General, Forest Survey of India, Kaulagarh
Road, P.O, IPE Dehradun-248195.

4. PS to Commissioner of Police, Office of the Commissioner of
Police, Delhi, Police Headquarters, Jai Singh Road, New Delhi
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13.

14,

15.

16.

17.
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110001.

. PS to Vice Chairman DDA, B Block, 1St Floor, Vikas Sadan,

New Delhi-110073.

. PS to Additional Chief Secretary (Revenue) /Divisional

Commissioner, 5- Sham Nath Marg, Prema Kunj, Civil Lines,
Delhi, 110054

PS to Principal Secretary (E&F), Govt. of NCT of Delhi, C-
Wing, Delhi Secretariat.

PS to APCCF/HoD, Department of Forests and Wildlife, Govt.
of NCT of Delhi.

. CCF (A), Department of Forests and Wildlife, Govt. of NCT of
Delhi
The Head, Silviculture and Forest Management Division,

Forest Research Institute, Dehradoon-248006.

Deputy Commissioner (South), South Delhi, M.B. Road, Saket,
New Delhi-110068.

Deputy Commissioner (New Delhi), New-Delhi, District
Magistrate Office New Delhi, 12/1, Jam Nagar House,
Sahajahan Road, New Delhi 110011.

Deputy Commissioner (South-East), Old Gargi College
Building, Lajpat Nagar-IV New Delhi -110024.

Chief Engineer (I&FC), Zone-1 & Zone II, L.M. Bund Office
Complex, Shastri Nagar, Delhi 110031.

Forest Settlement Officer/ ADM(South/South West/HQ),
GNCTD, M.B. Road, Saket, New Delhi-110068.

Director (Admin/ Head of Office/ Law/ Rehabiliation/ Land/
Board/ BVK/ CS/ SUR/ Allotment), Delhi Urban Shelter
Improvement Board, Punarwas Bhawan, I.P. Estate, New
Delhi-110002

DCF (P&M/South/West/Central), Department of Forests and
Wildlife, Govt. of NCT of Delhi.

Copy for information to:

1,

PPS to Chief Secretary, Delhi Secretariat, IP Estate, IP Estate,
New Delhi.

—Ayakealy

(Jabestin A., IFS)
Dy. Conservator of Forests(P&M)
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Ministry of Environment, Forests & Climate Change
Forest Protection Division

Annexure-

8" OVERSIGHT COMMITTEE MEETING UNDER THE CHAIRMANSHIP OF DGF&SS ON 29.01.2024
AT 01:00 PM

ATTENDANCE SHEET

S. Name Designation Email and Contact Number Signature

No.
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Signature

11.
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14.

15.
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18.

19.
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Annexure — B

The details of ridge forest land made free from encroachment is as given below:

SL. Village Total Encroachment left Total Encroachment
No. encroachment encroachment removed from
identified as on removed from 14.11.2023
05.04.2019 (ha) 2019 till date
(in ha) to till
date
1 Aaya Nagar 14.5 12.9 1.531 0
2 Chhattarpur 213 20.917 0.283 0
3 Nebsarai 22.29 14.28 8.2 0.16
4 Sahoorpur 20.07 15.41 4,51 0
5 Devli 38.16 37.866 0.004 0
6 Asola 56.91 42.18 14.29 1.92
7 Bhatti 40.27 38.19 1.77 0
8 Maidangarhi 6.67 3.77 2.85 0
. . 9.2
9 Saidulajab 8.72 0.41 0
10 | Satbari 15.3 10.19 5.02 0
11 | Jaunapur 24.2 11.66 12.7 0
12 | Deramandi 33.6 12.66 20.75 0
33.9
13 | Tughlakabad 31.62 2.1 0
20.
14 | Pulpehladpur 0.7 20.17 0.42 0
15 Rajokri 18.05 14.04 3.87 0
16 | Rangpuri 207 14.51 6.07 0

123



212

17 | Mabhipalpur 14 1.43 0 0
18 Ghitorni 1.39 1.39 1.29 0
Total 398.61 311.903 86.068 2.08
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Annexure - C

1. As per the records available with the Department of Forest & Wildlife, GNCTD, the

details regarding ownership and management with respect to each notified ridge Reserve
Forest are given below:

a. NORTHERN RIDGE:

Ridge Managing Agency Area(in Hectares)
DDA 73Ha.

MCD 11Ha.

Forest 3Ha.

Total 87Ha.

b. CENTRAL RIDGE

Ridge Managing Agency Area(in Hectares)
Forest Department 423 Ha.
Army(Signal Regiment) 202 Ha.
DDA 85Ha.
CPWD(Budha Jyanti & Bhagwan 37Ha.
Mahavir Vanasthali)
NDMC (Talkatora Garden) 25Ha.
MHA 6Ha.
MCD 3Ha.
Northern Railways 11Ha.
Area allotted by L&DO 70Ha.

Total 864 Ha.
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c. SOUTH CENTRAL RIDGE

Ridge Managing Agency

Area(in Hectares)

DDA

626 Ha.

Total

626Ha.

d. SOUTHERNRIDGE

Ridge Managing Agency

Area(in Hectares)

Forest Department, DDA, SAI

6200

Total

6200Ha.

e. The entire 7Ha of Nanankpura Ridge is under the management of DDA.
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215 Annexure-027

DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2" FLOOR, VIKAS BHAWAN
L.P.ESTATE, NEW DELHI-110002

F1(2497)/Legal/HQ/2020.2 l/Pnrt-2/( 1 ( hoyy\ /) I8 Dated:)/.11.2023
To,

(As per list attached)
Sub: Applicability of the provisions of F

orest Conservation Act(FCA), 1980 reg.

Sir/Madam

Your kind attention is invited towards the Section 2 of Forest
(Conservation) Act, 1980 which restricts non-forestry use of forest land. The
relevant portion of the FCA, 1980 is reproduced below:

“2. Restriction on the dereservation of forests or use of forest land for
non-forest purpose.—Notwithstanding an

ything contained in any other law
for the time being in force in a State

, no State Government or other
authority shall make, except with the prior approval of the Central
Government, any order directing,—

() that any reserved forest (within the m
“reserved forest” in any law for the time being
portion thereof, shall cease to be reserved;

(1)) that any forest land or any

eaning of the expression
in force in that State) or any

portion thereof may be used for
any non-forest purpose; 1 [(i%) that any forest land or any portion thereof
may be assigned by way of lease or otherwise to any private person or to
any authority, corporation, agency or any other organisation not owned.
managed or controlled by Government;

(iv) that any forest land or any portion thereof may be cleared
of trees which have grown naturally in that land or portion, for the
pPurpose of using it for reafforestation.’

Further, may kindly peruse judgment dated 21.07.2022 of Hon'ble
Supreme Court of India in C.A.NO. 10294 OF 2013 which prov
the concept of “forest land” or “forest” Li

ides clarity over
~mentioned in above section.

LUES
n. The relevant
vart of the judgment is re yroduced below:
bart ol the judgrent s reproduced below
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‘38. Now, coming to the meaning of “forest” or “any forest lang»
covered by Section 2, this Court in 1997 Godavaraman's casel has

explained the legal position. Paragraphs 3 and 4 of the said decision reac
thus:-

....... The term “forest land”, occurring in Section 2, will not
only include “forest” as understood in the dictionary sense,
but also any area recorded as forest in the Government
record irrespective of the ownership. This is how it has to he
understood for the purpose of Section 2 of the Act. The provisions
enacted in the Forest Conservation Act, 1980 for the conservation of
forests and the matters connected therewith must apply clearly to all

forests so understood irrespective of the ownership or classification
thereof....”

Thus, according to the aforesaid decision, Section 2 applies
to three categories of forests:

i. Statutorily recognized forests such as reserved or protected
forests to which clause (i) of Section 2 is applicable;

li. The forests as understood in accordance with dictionary
sense and

lil. Any area recorded as a forest in Government records. So
far as the first category of forests is concerned, it poses no
difficulty as the forests under the said category covered by Clause
(i) of Section 2 are statutorily recognized forests.

39. It is the second category which poses some difficulty. As the
object of Section 2 of the 1980 Forest Act is to ensure that only sustainable
growth/development takes place on forest lands. The need for giving a
wider meaning to “forest” or “forest land” contemplated by the 1980 Forest
Act can be well understood and justified. Moreover, the object of the 1980
Forest Act is to prevent ecological imbalance resulting from deforestation.
The provision is aimed at protecting inter-dependence between the right to‘
development of an individual and the right to the natural environment 9_;
the public at large. The Legislature has used the words “any forest” in
Clauses (ii) to (iv) of Section 2 after referring to the reserved forests in
Clause (i) of Section 2. The intention is to bring all the forests, whether
covered by the 1927 Forest Act or not, within the sweep of the 1980 Forest
Act. A dictionary always contains the meaning of the words as t‘hey are
understood by people for generations. It contains the meaning of al word
which is already legitimized. Lexicographers include a }t'orci. in the
dictionary when it is used by many in the same way. 7“herejore, forest as
understood by its dictionary meaning is covered by Section 2.”
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In continuation of above, your kind attention is drawn towards the
affidavit dated 15.09.1997 of the then Conservator of Forests, GNCTD filed
before Hon'ble Supreme Court of India in WPC No. 202/ 1997 enlisted forest
areas across NCT of Delhi, which includes details of reserve forest, protected
forest and deemed forest. The areas considered as deemed forest have already
been communicated to your office by Department of Forest and Wildlife,
GNCTD through letter dated 11.09.2023 (copy enclosed).

The preliminary notification of Ridge Reserve Forest of Delhi under
Section-4, Indian Forest Act (IFA) 1927 was done vide notification no.
F.10(12)/1/PA/DCF/93/2012-17(1) dated 24.05.1994, F11(40)/PA/DCF/96(1)
dated 19.03.1996 & F1(29)/PA/DC/95 dated 02.04.1996 and your kind
attention is drawn to the fact that provisions of FCA, 1980 are applicable on
the land notified under Section 4 of Indian Forest Act, 1927 which has been
emphasized by the Hon’ble Supreme Court of India vide its order dated
07.05.2010 in WPC 202/1995. The relevant extract of the order is reproduced
below:

“We are of the view, that the aforesaid order was with reference
to the transitory period, namely, from the date of the issuance of the
notification under Section 4 of the Forest Act, till the culmination of the
process of declaration under Section 20 of the Forest Act. We are of the
view, that the afore-stated direction was inevitable, in view of the fact,
that in case an individual was desirous of using forest land for
non-forest purposes, permission under Section 2 of the Forest
(Conservation) Act, 1980 was imperative, and it is therefore, that
even during the transitory period, it would be open to the
Ministry of Environment and Forests, to approve a request for use of
forest area for non-forest purposes, under Section 2 afore-mentioned.”

The protection of Ridge & forest, as per the provisions of Forest
(Conservation) Act, 1980 and the relevant orders of the Hon’ble Supreme Court
of India, is the responsibility of respective ridge managing agency.

In view of the above, if any non-forestry work is proposed in ridge/ reserve
forest, it is mandatory for forest & ridge managing agency to obtain following
permissions/approvals as per status of land mentioned below:
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Category 1: Part of ridge notified as Forest

~ [ Recommendation of Ridge Management Board

t - e \ 1 »
Recommendation of Central hmanHHI Committee

Approval of Hon'ble Supreme Court
(Conservation) Act, 1980.

Permission under Forest
Category 2: Part of ridge outside notified Forest
| Recommendation of Ridge Management Board
| Recommendation of Central Empowered Committee
j Approval of Hon'ble Supreme Court - |
*‘ Permission under Forest (Conservation) Act, 1980/Delhi
Tree Preservation Act, 1994 (as the case may be)

. Vét{tééafr;' 3: Other forest areas attracting provisioné of FCA, 1589 7
 Step 1: \ Permission under Forest (Conservation) Act, 1980.

In case of forest & ridge, the proposals must be submitted to Department
of Forest & Wildlife, GNCTD through concerned Dy. Conservator of Forests.

In case any violation, under FCA, 1980 i.e., use of forest land for non-
forestry purpose, is done by the ridge & reserve forest managing agency, action
may be initiated as per the following provisions of FCA,1980:

“Section 3A. Penalty for contravention of the provisions of the Act
— Whoever contravenes or abets the contravention or any of the provisions
of section 2, shall be punishable with simple imprisonment for a period
which may extend to fifteen days.

Section 3B. Offences by authorities and Government departments.—
(1) Where any offence under this Act has been committed—

(a) by any department of Government, the head of the department; or
(b) by any authority, every person who, at the time the offence was
committed, was directly in charge of, and was responsible to, the authority
for the conduct of the business of the authority as well as the authority,
shall be deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall render the
head of the department or any person referred to in clause (b), liable to any
punishment if the proves that the offence was committed without his
knowledge or that exercised all due diligence to prevent the
commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where an
offence punishable under the Act has been committed by a department of

government or any authority referred to in clause (b) of sub-section (1) and
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s 'p roved that the offence has been committed with the consent or
connwance of, or is attributable to any neglect on the part, of, any officer,
other than the head of the department, or in the case of an durho‘rt'ty-, any
person other than the persons referred to in clause (b) of sub-section (1),
such officer or persons shall also be deemed to be guilty of that offence
and shall be liable to be proceeded against and punished accordingly.]”

This issue was also emphasized in the last meeting of Oversight
Committee, constituted by the Hon'ble National Green Tribunal through its
judgment dated 15.01.2021 in OA No. 58/2013 “Sonya Ghosh Vs. GNCTS &
Ors.” under chairmanship of Director General of Forests & SS, Government of
India, held on 14.11.2023. The Minutes of 7t Oversight Committee was shared

via email dated 21.11.2023. (copy of email is enclosed)

In view of this, you are-requested to sensitize all the concerned officers/

officials of your department/ organization with regard to the contents of this

letter.
This issues with the approval of competent authority.
Yours faithfully
_—t
‘%8 l‘l \ 273
(Saurabh Sharma, IFS)
Conservator of Forests
To,

. The Commissioner of Police, Jai Singh Road, New Delhi-1 10001.
The Vice Chairman, Delhi Development Authority, B- Block, 1st Floor,

Vikas Sadan, New Delhi-110073
_ The Commissioner, MCD Dr. S.P. Mukherjee Civic Center, JLN Marg, New

Delhi-110002.
4. The Defence Estate Officer, Delhi Cantt. New Delhi-110010.

The Commissioner (Land), DDA, Vikas Sadan,New Delhi- 110023.
The Executive Enineer, CPWD, Bhagwan Mahavir Vanasthali Park Malcha

Marg Delhi, Delhi
7. The Secretary,NDMC, Palika Kendra, Parliament Street, New Delhi-

110001
The Dy. Commissioner, North MCD, SPM CIVIC Centre, Minto Road New

Delhi-110002
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9. The Land and Development Officer, Ministry of Housing & Urban Affairs,
Land & Development Office, Room no. 623-A Wing, Nirman Bhawan, Ney
Delhi-110001.

10. The Deputy Director, SAl, Jawaharlal Nehru Stadium, Lodhi Road, Delhi,
India.
11. Engineer in Chief & Head of Department, Irrigation and Water Resources

Department, Government of Uttar Pradesh, Sinchai Bhawan, Cantt Road,
Udaiganj, Lucknow - 226001

12. Chairman, NHA], National Highways Authority of India, G 5&6, Sector-
10, Dwarka, New Delhi - 110075,

13.CGM (SD, EMG & Ash Management), NTPC Limited, NTPC Bhawan,
SCOPE Complex, Institutional Area, Lodhi Road, New Delhi - 110003,

14. The Chief Executive Officer, Delhi Cantonment Board, Delhi-110010.

15.The Pr. Chief Engineer Northern Railways, Baroda House, Delhi/ the
Divisional Engineer (Hort.), Office of the Northern Railway Divisional
Office, State Entry Road New Delhi.

16.JGM/ Land, DMRC, Metro B

hawan, 13, Fire Brigade Lane, Barakhmbha
Road, Delhi-110001.

17.The Manager (Civil), HQ, DTC, Office of Sr. Manager (Civil), I.p. Estate,
New Delhi-110002.

18.The CEO, Delhi Parks & Garden Society, 6th Floor, C-Wing, Delhi
Secretariat, New Delhi.

19. The Superintending Engineer (Environment) DSIIDC, Technical Center
Ground Floor Building Wazirpur Delhi-1 10052,

20. Director (HE), Directorate of Higher Education, BTE Complex, Muni Maya
Ram Marg, Pitampura, Delhj-1 10034,

21.The Director, Education Department, Old Street, Delhi-110054.

22.The CEO/Director, DUSIB (Delhi Urban Shelter Improvement Board),
ITO, New Delhi.

23. Dy. Director (Hort.) (North), PWD, 13t Floor, MSO Building, [.P Estate,
New Delhi - 110002.

24. Director (Horticulture), Delhi Jal Board (HQ), Varunalaya Ph-II,
Jhandewalan, Karol Bagh, New Delhi-110005,

25. The Director (Hort.), Environment Department, 11th Floor, MSO Building,
L.P. Estate, New Delhi 110002.

26. The Director (Hort), NDMC, Palika Kendra, New Delhi-110001.
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28.
29.
30.

31.

F1(2497)/Legal/HQ/2020-21 /Part-z/d CWm / 214

Copy to(for kind information):

1.

O o bW
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Central Public Works Department (C.P W.[) New

Delhi, I.P. Estate.

Chief Engineer (I&FC), Zone-1, L.M. Bund Office Complex, Shastri Nagar,

Delhi-110031.

Chief Engineer (1&FC), Zone-II, L.M. Bunc
Delhi-110031.

The DGM (CSR), NDPL, Distt. Office, T-Block, Mangol Puri,
110083.

The GM/ CSR, BSES Rajdhani Power Ltd., B
New Delhi-110019.

1 Office Complex, Shastri Nagar,

Delhi

SES Bhawan, Nehru Place,

pated: 77.11.2023

Ministry of Environment, Forest

PPS to DG Forest and Special Secretary,
an Bhawan Jorbagh Road New

and Climate Change, Gol, Indira Paryavar
Delhi — 110 003

SO to Chief Secretary, De
PPS to Pr. Secretary(E&F), GNCTD
PS to APCCF/HoD, Department of
PA to CCF(A), Department of Fores
DCF(South), (West), (Central), (North),

GNCTD.

lhi Secretariat, IP Estate, New Delhi.

Forests and wildlife, GNCTD.
ts and Wildlife, GNCTD.

Department of Forests and Wildlife,

st

T Togn|23
(Saurabh Sharma, IFS)
Conservator of Forests
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229 Annexure-Pg 4

ITEM NO.2 COURT NO.4 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 1164/2023

ASHOK KUMAR SHARMA, INDIAN FOREST
SERVICE (RETD) & ORS. Petitioner(s)

VERSUS
UNION OF INDIA & ANR. Respondent (s)
(IA No. 240922/2023 - STAY APPLICATION)
Date : 30-11-2023 These matters were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA

For Petitioner(s) Mr Prashanto Chandra Sen,Sr.Adv.
Mr. Kaushik Choudhury, AOR
Ms. Shibani Ghosh, Adv.
Mr. Saksham Garg, Adv.
Mr. Jyotirmoy Chatterjee, Adv.
Ms. Khyati Jain, Adv.
Ms. Akshata Chhabra, Adv.

Mr. Gopal Sankaranarayanan,Sr.Adv.
Mr. Satyajit Sarna, Adv.

Mr. Prashant Padmanabbhan, Adv.

Ms. Rea Mehta, Adv.

Mr. Rahul Kukreja,Adv.

Mr. Vishal Sinha, Adv.

For Respondent(s) Mr. Balbir Singh, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Mr. Naman Tandon, Adv.
Dr. Misha Kumar, Adv.
Ms. Suhashini Sen, Adv.

UPON hearing the counsel the Court made the following
ORDER

I.A. NO.240922/23 IN W.P.(C) NO.1164/2023
& W.P.(C) NO.1336/2023 @ DIARY NO.46970/2023

1. W.P.(C) No. 1336/2023 @ Diary N0.46970/2023 is taken on Board.
2. Issue notice in W.P.(C) No. 1336/2023 @ Diary No0.46970/2023.



UPON hearing the cou e Court made the following
0228

I.A. NO.240922/23 IN W.P.(C) NO.1164/2023
& W.P.(C) NO.1336/2623 DIARY NO.46970/2023

1. W.P.(C) No. 1336/2023 @ Diary No.46970/2023 is taken on Board.
2 Issue notice in W.P.(C) No. 1336/2023 @ Diary No0.46970/2023.

3 It is the contention of the 1learned senior counsel for the
petitioners that the Forest (Conservation) Amendment Act, 2023 has
an effect of diluting the definition of forest as defined by this
Court in the judgment of this Court passed on 12.12.1996 in T.N.
Godavarman v. Union of India in W.P. (C) No0.202/1995.

4. It is submitted that as per T.N. Godavarman judgment (supra)

the forest as understood in accordance with the dictionary sense
are also included in the definition of forest.

5. It is further submitted that Section 1A is likely to restrict
the definition of forest and exclude the aforesaid category of
forest, as understood in accordance with the dictionary sense, from
the ambit of the Forest Conservation Act.

6. Shri Balbir Singh, 1learned Additional Solicitor General of
India, on instructions, makes a statement that there 1is no
intention to dilute the scope of forest as defined in the judgment
of this Court in T.N. Godavarman (supra). He submits that the
exemptions which will be granted under sub-section (2) of Section
1A would be in accordance with the guidelines that the Central
Government would be notifying in accordance with sub-section (3)
thereof. He submits that the guidelines are being finalized and
would be notified in a short period. However, in order to address
the concern of the petitioners, he makes a statement that no
percepetative actions will be taken by the Union of India until
further orders in respect of the forest, as understood in
accordance with the dictionary sense.

7. Four weeks’ time is granted for filing reply.
8. Rejoinder affidavit, if any, be filed within two weeks
thereafter.
9. List after six weeks.
(NARENDRA PRASAD) (ANJU KAPOOR)

ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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Annexure — E

The status of tatimma proceedings as informed to the committee is as given below:

S.No. Village No. of Khasras for | Tatimma Tatimma
which Tatimma is to
Process Process
be Done
completed Initiated
1. Asola 15 4 12
2. Ayanagar 35 0 20
3. Bhatti 41 12 31
4. Chattarpur 4 0 4
5. Devli 12 0 8
6. Dera Mandi 24 0 8
7. Maidangarhi 13 0 4
8. Nebsarai 3 0 2
9. Jonapur 25 0 6
10. Rajpur Khurd 3 0 0
11. Saidulajaib 0 0
12. Sahoorpur 0 2
13. Satbari 0 2
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14. Tughlakabad 24 0 24
15. PulPehladpur 1 0 1
16. Ghitorni 1 1 1
17. Rajokri 5 0 0
18. Rangpuri 25 0 24
Total 239 17 149
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2NP FLOOR, VIKAS BHAWAN
I.P.ESTATE, NEW DELHI-110002

F.No. 1(2497)/Legal/HQ/20-21/Pt3 | 129 - $& Dated thedS.April, 2024

Minutes of the 9th meeting of the Oversight Committee constituted in
compliance with the order of Hon'ble NGT (Principal Bench), New Delhi dated
15.01.2021, held in Krishna Conference Hall, Indira Paryawaran Bhawan, New
Delhi on 13.03.2024 at 15:00 hrs.

In compliance with the order dated 15.01.2021 of the Hon’ble NGT, the
Principal Bench, New Delhi in the matter 0.A. No. 58/2013 titled Sonya Ghosh Vs.

GNCTD; the gth meeting of the Oversight Committee (hereafter mentioned as the
Committee) was held on 13.03.2024 at 15:00 hrs. under the Chairmanship of the
Director General of Forests & Special Secretary (DGF&SS), MoEF&CC, Govt. of India.
The list of participants in the meeting is enclosedin Annexure-A.

At the outset, the DGF&SS welcomed all the participants. Thereafter, the
Conservator of Forests, Department of Forests and Wildlife (DoFW), Government of
NCT of Delhi (GNCTD) made a presentation on the current status of actions carried out
by the DoFW under the agenda items considered in the meeting. After discussions and
deliberations in the meeting, the following recommendations/directions were made
by the Committee:

Agenda 1: Status of encroachment removal from the forest landin the NCT of
Delhi.

a) The details of ridge forest land made free from encroachments as provided in
Annexure-B were placed before the Committee. The Committee noted that
encroachments from nearly 5.34 hectares of forest land in the Southern Ridge
forests were removed by the DoFW, GNCTD since the last report submitted by it
on 29.01.2024.

b) Suitable/efficient machinery may be arranged and sufficient labor force may be
mobilized timely to achieve rapid progress on eviction of encroachments. [Action:
DoFW, GNCTD]

¢) The Committee was informed by the DoFW, GNCTD that i) weekly plans were
already prepared by the DCF (West) for removal of forest encroachments
recorded in the villages of Ghitorni (50-day plan), Rangpuri (40-day plan), and
Rajokari (6-day plan), ii) The DCF (South) prepared Encroachment Removal Plan
(ERP) for the villages of Bhatti and Dera Mandi (7- week plan). The plans were
conveyed to the DM (South) vide letters dated 16.02.2024 and 07.03.2024. The
Committee however desired to know the status of implementation of the
Encroachment Removal Plan for the remaining areas. [Action: DoFW, GNCTD]
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The Committee recommended that the District Task Force (DTF)of the concerned
District should hold fortnightly meetings to review and execute the
encroachment removal plans in respect of the Ridge Reserve Forest. [Action:
Concerned DM, DoFW, GNCTD]

In this rega~d, the Committee recommended that a high-level meeting between the
MoEFCC, DDA and the Department of Forests and Wildlife, GNCTD be convened to
discuss eco- restoration and way forward for ridge reserve forests. [Action;DoFW,
GNCTD and MoEF&CC,Gol]

Agenda 2: Status of notification under section 20 of the IndianForest Act, 1927.

a)

b)

The Committee was informed as provided in AnnexureC about the current status
of notificaticn of forest land under Section 20 of the Indian Forest Act, 1927. The
Committee however recommended that the Revenue Department, GNCTD should
expedite the process of final notification of the forest land in the Southern Ridge
under Section 20 of the Indian Forest Act, 1927. The Committee also desired that the
progress of notification of forest land under section 20 of the Indian Forest Act, 1927
with their Khasra details may be apprised to the Committee in the next meeting.

[Action: Divisional Commissioner, Concerned DM, DoFW, GNCTD]

It was noted by the Committee in its 7th meeting held on 14.11.2023 that violations
of the Van (Sanrakshan Evam Samvardhan) Adhiniyam 1980, were recorded in the
South Centrzl Ridge (626 ha), which had been under the management control of the
Delhi Development Authority (DDA). The Committee reiterated that the
responsibility for the protection of the ridge reserve forest lies with the respective
land-owning agencies under whose jurisdiction the ridge forest is situated. The
concerned land- owning agency must ensure that no violation of any provision of
the Indian Forest Act, 1927 or Van (Sanrakshan Evam Samvardhan) Adhiniyam
1980. In case any violation of any provision of any of these two Acts is
made/found,appropriate action should be initiated by the DoFW, GNCTD as per the
extant relevant Acts and Rules. [Action: All Ridge Management Agencies, DoFW,
GNCTD]

It was also recommended that the factual status of the forest encroachments in the
NCT, Delhi be referred to the Regional Office (RO), MoEF&CC, Govt. of India,
Lucknow along-with the details of violations of the Van (Sanrakshan Evam
Samvardhan) Adhiniyam 1980 for examination and initiating/taking further
necessary ac-ions. [Action: DoFW, GNCTD and RO, Lucknow, MoEF&CC]

Agenda 3: Status of cases pending before the Forest Settlement Officer (FSO) and
the First Appellate Authority (Divisional Commissioner, GNCTD ).

a)

The Committee was informed about the current status of the cases pending with
the FSO as below;
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Division Total no. of No. of Cases No. of cases
cases Disposed pending

South Forest 92 46 46
Division,
NCT, Delhi

West Forest 15 5 10
Division,
NCT, Delhi

b) The Committee was also apprised of the current status of the cases pending before
the First Appellate Authority, i.e. the Divisional Commissioner, GNCTD as below;

| Forest Division | Total number of appeals against FSO orders
. filed before the First Appellate Authority

| South  Forest | 36 (covering approx. 113.36 ha of forest land) |
- Division, NCT
. Delhi {
i West Forest ‘ 7 7 - f
' Division, NCT | 7(covering approx. 5.88 ha of forestland) |
| Delhi | |

L | | S —— A e e S P s |

¢) The Committee was apprised about a DO letter sent by the DGF & SS, MoEFCC to the
Chief Secretary, GNCTD for timely disposal of appeals. The Committee further
reiterated that the cases before the FSO and the First Appellate Authority (FAA)
may be settled at the earliest.
[Action: Divisional Commissioner (FAA), FSO, DoFW, GNCTD]

Agenda 4: Status of tattima proceedings in respect of the notifiedforest lands.

a) The status of tattima proceedings as informed by the DoFW, GNCTD before the
Committee is given in Annexure-D.

b) It was informed that the process has been completed in 17 khasras. Accordingly,
the Committee advised the Revenue Department, GNCTD, that the process in
respect of remaining khasras was to be completed in time bound manner in
coordination with the DoFW, GNCTD. [Action: Concerned DM, DoFW, GNCTD]

Agenda 5: Status of boundary wall construction to protect ridge forest land.

a) The Committee was apprised that the work for the construction ofa 20 km long
boundary wall to protect the Southern Ridge has been initiated by the Irrigation
and Flood Control Department (IFCD), GNCTD on 25.01.2024. A plan was also
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prepared to construct/repair a boundary wall of 3.54 km to protect the Central
Ridge forest. '

The Committee advised the DoFW, GNCTD that the construction of boundary
walls and eco-restoration of evicted areas are of utmost importance. Hence, it
should be executed on priority.

The Committee was also apprised of the huge budgetaryconstraints /limitations
faced by the DoFW, GNCTD in the BE 2024-25 of the Government of NCT of Delhi.
Accordingly, the Committee recommended that the DoFW, GNCTD may take
up the matter with the Chief Secretary, GNCTD to resolve the issueso that
progress of the construction of boundary walls and eco- restoration of the
evicted areas are not hampered. [Action: DoFW, GNCTD]

Agexida 6: Status of cases where stays of proceedings were awarded by
various Hon’ble Courts.

a) The Department of Forest and Wildlife, GNCTD submitted thefollowing status in

respect of lit:gation pending before various Hon'ble Courts;

Division No. of cases No. of Cases
disposed of (where proceedings
(since the last are
meeting) still under stay

South Forest Division, NCT, 10 cases 120 cases

Delhi

West Forest Division, NCT 5 cases 9 cases

Delhi

b) The Committee advised that the DoFW, GNCTD should pursue the cases

Agenda 7: Status of preparation of Working Plans for the ForestDivisions in

diligently in different courts and put in efforts to get the stays of proceedings
vacated expeditiously. [Action by: DoFW, GNCTD]

NCT of Delhi.

a) The DoFW, GNCTD informed that the preparation of working plans for all the

four Divisions of NCT Delhi by the FRI was initiated on 30th June 2021. As of
now, Part I of the working plans was completed, and Part II would get
completed ir a month.
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A timeline as intimated by DoFW, GNCTD regarding preparation of the
working plans for the Forest Divisions in the NCT, Delhi is enclosed as
Annexure - E.

b) However, the Committee advised that the FRI and the DoFW, GNCTD should

complete the preparation of working plans for the Forest Divisions in NCT Delhi
in a time-bound manner. The timeline prepared should be intimated to the
Committee in the next meeting. [Action: FRI & DoFW, GNCTD]

The meeting ended with a vote of thanks to the Chair and all theparticipants.

{{ e
(Mandeep Mittal IFS)
Dy. Conservator of Forests (P&M)/LO

i

F.No. F1(2497)/Legal/HQ/20-21/ Pt3 / 139~ 56 Dated: ©5 .04.2024

To,

10.

11.

. PS to Addl. Director General of Forests (FC), MoEF&CC, GOI, IndiraParyavaran

Bhawana, Jorbagh Road, New Delhi-110003.

PS to Director General, Forest Survey of India, Kaulagarh Road, P.O, IPE
Dehradun-248195.

PS to Commissioner of Police, Office of the Commissioner of Police, Delhi,
Police Headquarters, Jai Singh Road, New Delhi 110001.

PS to Vice Chairman DDA, B Block, 1St Floor, Vikas Sadan, New Delhi-
110073.

PS to Additional Chief Secretary (Revenue) /Divisional Commissioner, 5-Sham
Nath Marg, Prema Kunj, Civil Lines, Delhi, 110054

PS to Principal Secretary (E&F), Govt. of NCT of Delhi, C-Wing, DelhiSecretariat.
PS to APCCF/HoD, Department of Forests and Wildlife, Govt. of NCT of
Delhi.

The Head, Silviculture and Forest Management Division, Forest Research
Institute, Dehradoon-248006.

The Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New
Delhi-110068.

The Deputy Commissioner (New Delhi), New Delhi, District Magistrate Office
New Delhi, 12/1, Jam Nagar House, Sahajahan Road, New Delhi 110011.

The Deputy Commissioner (South-East), Old Gargi College Building, Lajpat
Nagar-IV New Delhi -11002
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12. The Deputy Commissioner (South-West), 1286, 0ld Delhi Gurgaon Rd, Kapas Hera
Extension, Kapas Hera Estate, New Delhi, Delhi 110037.

13. The DCF (P&M/South/West/Central), Department of Forests and Wildlife,Govt. of
NCT of Delhi.

14. Chief Engineer (I&FC), Zone-1 & Zone II, L.M. Bund Office Complex, Shastri Nagar,
Delhi 110031.

18. Forest Settlement Officer/ ADM (South/South West/HQ), GNCTD, M.B. Road, Saket,
New Delhi-110068.

16. Director (Admin/ Head of Office/ Law/ Rehabilitation/ Land/ Board/ BVK/ CS/
SUR/ Allotment), Delhi Urban Shelter Improvement Board, Punarwas Bhawan, I.P.
Estate, New Delhi-110002

Copy for information to:

1. PS to Director General Forest, MOEF&CC, Jal Wing, 4th Floor, MoEF&CC, Indira
Paryavaran Bhawana, Jorbagh Road, New Delhi- 110003.

2. PPS to Chief Secretary, Delhi Secretariat, IP Estate, New Delhi.

%)™y
(Mandeep Mittal IFS)
Dy. Conservator of Forests (P&M)/LO
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ATTENDANCE SHEET

Subj ect: 9th Meeting of Oversight Committee under chairmanship of DG&SS reg. section
20 on 13.03.2024 at 3:00PM

Name & Designation

S.N (Department) Department Email ID /Contact

Suneesh Buxy

1. APCCF/HoD DoFW 9868948253
P. Vishwa Kannan

2. | CCF DoFW 9434285144

3. (SjaF“rabh Sharma DoFW 9311810076
Jabestin A.

4. DCF (P&M) DoFW 9531937669
S.K. Singh

5. | DD, FSI FSI 98997897712
Anoop Thakur

6. | Director LM DDA DDA 9873634545
Vipul Pandey

7. DCF (South) DoFW 9594272800
Kuldeep Singh

8. | AE, I&FC 1&FC 9968617272
Raveendra Kumar

9. | SE, I&FC 1&FC 9958865617
Vivek Chauhan

10. | EE CD-V 1&FC 9958890105
Atul Bhartoga 9650791838

1. NT, O/o SDM Vasant Vihar Revenue Department
Ashok Vishnoi

12. | Addl. DCP(South) Police 8750870803
Radhey Sham Meena

13. | SDM, Saket Revenue Department 9119111191
Mandeep Mittal

14, | PCF (Wes) DoFW 9891403625
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The details of ridge forest land made free from encroachment:

145

Total

encroachment Total Encroachment

identified as on encroachment [removed from
SL. 05.04.2019 Encroachment [removed from [29.01.2024(in
No. [Village (ha) left 2019 till date |ha) to till date |Division
1 |Aaya Nagar [14.5 12.9 1.731 0.241 South
2 [Chhattarpur (21.3 20917 0.283 0 South
3 |Nebsarai 22.29 14.28 8.2 0 South
4 [Sahoorpur 20.07 15.41 4.51 0 South
5 [Devli 38.16 37.866 0.004 0 South
6 |Asola 56.91 38.17 18.74 4.45 South
7 [Bhatti 40.27 38.19 1.77 0 South
8 |Maidangarhi [6.67 3.77 2.85 0 South
9 [Saidulajab 9.2 8.72 0.41 0 South
10 [Satbari 15.3 10.19 5.02 0 South
11 [Jaunapur 24.2 11.66 12.7 0 South
12 |Deramandi 33.6 12.66 20.75 0 South
13 |Tughlakabad |33.9 31.62 2.5 0.4 South
14 |Pulpehladpur |20.7 20.17 0.42 0 South
15 |Rajokri 18.05 14.04 3.87 0 West
16 |Rangpuri 20.7 14.257 6.323 0.253 West
17 |Mahipalpur |[1.4 1.43 0 0 West
18 |Ghitorni 1.39 1.39 1.29 0 West

Total 398.61 308.552 91.118 5.34
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ANNEXURE C

Status of notification under section 20

Southern|Phase 1 - All the khasras satisfying following conditions were identified in the first
Ridge phase:

Free from encroachment;
No pending Tattima proceedings; and

No pending litigation before Courts, Forest Settlement Officer
(FSO) and Appellate Authority

Phase-I constitute approximately 3630.04 ha & 58.4% area of
Southern Ridge

Final notifications under section 20 in respect of 2 villages have been
issued under Phase-I comprising a total area of 96.16 ha

Current status: . Additional area of 3526.98 ha in 13 villages has been
concurred by Law and Revenue Departments and has been submitted
for approval of the Hon’ble Lt. Governor on 12.12.2023. The file is
currently with DC, South.

Phase 2 - Those khasras have been identified where there are encroachment, but
no litigations are pending before FSO and Appellate Authority.

Those khasras where Tattima proceedings are not required/pending.

Those Khasras which were left during phase 1 due to certain reasons
are taken up in phase II.

Khasras in Phase-II constitute approximately 1594.52 ha &
25.71% area of Southern Ridge

Current status: File is being prepared.

Phase 3 - All the khasras where rights and concessions are yet to be settled by FSO
and Appellate Authority

Those khasras where Tattima proceedings are yet to be completed by
Revenue Department, will be taken up for notifications after the
completion of all required action by FSO and Revenue Department in
due course of time. Khasras in Phase-III constitute approximately
982.34 ha & 15.8% area of Southern Ridge.
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Name of |Area Status of Notification
Ridge |[proposed
for
notificatio
n

Norther
n Ridge

Phasel (123.57 Phase I final notification of Northern Ridge (All the khasras satisfying certain
conditions i.e., Free from encroachment; No pending Tattima
proceedings; and No pending litigation before Courts, Forest Settlement
Officer (FSO) and Appellate Authority) was submitted for concurrence of
Revenue Department over draft notification on 14.12.2023 for 123.57 Ha. of
Northern Ridge.

The file was returned by the Revenue Department raising query regarding
khasra numbers proposed in the draft final notification while
preliminary notification under section 4 of IFA, 1927 was as per
boundary details, stating that this might raise disputes in respect of
demarcation.

File is being prepared for resubmission.

PhaselII |---- Phase II- Final notification of Northern Ridge (where there are
encroachments have been identified where no litigations are pending
before FSO and Appellate Authority, Khasras which were left during
phase 1 due to certain reasons and Khasras for which Tattima
proceedings are not required) for approximately 7.057 Ha.

The proposal is being prepared and shall be submitted when the proposal of
Phase-I is resubmitted.
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Name Total | Area Status
of Area | Proposed for
Ridge (Ha) Notification

(Ha)
South 626 626 eFile submitted to DDA & Revenue Department for
Central comments/ concurrence over draft notification on
Ridge 14.12.2023.

eFile was returned by DDA on 04.01.2024 mentioning
extracts of the file has been taken and further necessary
action will be taken accordingly.

eFile was returned by Revenue Department on
15.01.2024 mentioning no case pertaining to villages
of South Central Ridge i.e., Lado Sarai, Masoodpur,
Mehrauli, Ladha Sarai, Katwaria Sarai, Ber Sarai and
Adhchini is pending at the court of FSO/ADM(South).

eFurther has informed that these villages have been
urbanized and under the ownership of DDA. Therefore
requested to take up this matter with DDA.

eFurther Revenue Department has raised a query
regarding khasra numbers of the villages in the South
Central Ridge as notification dated 1994 does not mention
khasra details.

eIn this regard it is to mention that the proposal for
notification been prepared based on Kkhasra available
with GSDL and boundary description as mentioned in
notification Notification dated 24.05.1994.

File is being prepared for resubmission.
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Name of Total Status
Ridge Area
(Ha)
Central 864 1. Meetings dated 22.01.2024, 29.01.2024, 02.02.2024, 09.02.2024,
Ridge 1602.2024 & 23.02.2024 were held under the chairmanship of

Chief Secretary, GNCTD regarding Final Notification of Reserve
Forests under Section-20,IFA, 1927.

2. DGPS Survey of Central Ridge is completed and a list is prepared
of 83 institutions present in/on the periphery of Central Ridge. Out
of 83 institutions, 53 institutions were found on ground and 30 were
not found on ground.

Category Total Status

Excluded from |Rights accepted|Claims rejected
proposed RF by | by FSO/Hon’ble | by FSO/Hon'ble
FSO/Hon’ble Supreme Court | Supreme Court
Supreme Court |(allowed to be part
of proposed RF)

Institutions 53 37 13 3
found on
ground

3. Further land records of allotted institutes on ground are being
retrieved by L&DO for analysis in case of excess area occupied by each
institution.
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Area
proposed
Total |for

Name of Ridge |Area [notification

Status of Notification

Phase 1

Nanak Pura 7 Ha (8.36 Ha » File with draft notification submitted on
Ridge 14.12.2023 for comments/ concurrence of
DDA & Revenue Department.

» File was returned by DDA on 04.01.2024
mentioning the extracts of the file has been
taken and further necessary action will be
taken accordingly.

* File was returned by Revenue Department
on 09.01.2024 informing a meeting was
conducted on 03.01.2024 with all
concerned land owning agencies (DDA,
Revenue & Cantonment Board, Defense State
Office) including RO (West Forest Division).

» It was decided that DOFW may issue
preliminary notification under Section-4
of IFA, 1927 by khasra no. and inviting
claims and objections thereafter before
issuing notification under section 20 of IFA,
1927.

* However, the proposal for notification has
been prepared based on khasra available
with GSDL and boundary description as
mentioned in notification Notification
dated 19.03.1996.
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ANNEXURE-D

Status of Tattima proceedings

SL. Village No. of Khasras for which | Tatimma Tatimma
No. Tatimma is to be Done Process Process
completed Initiated
1 Asola 15 4* 12
2 Ayanagar 35 0 20
3 Bhatti 41 12 31
4 Chattarpur 4 0 4
5 Devli 12 0 8
6 Dera Mandi 24 0 8
7 Maidangarhi 13 0 4
8 Nebsarai 3 0 2
9 Jonapur 25 0 6
10 Rajpur Khurd 3 0 0
11 Saidulajaib 3 0 0
12 | Sahoorpur 2 0 2
13 | Satbari 3 0 2
14 | Tughlakabad 24 0 24
15 | Pul Pehladpur 1 0 1
16 | Ghitorni 1 1 0
17 | Rajokri 5 0 5
18 | Rangpuri 25 0 24
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Annexure-E

Status of Working Plan
Date Status
30.06.2021 FRI, Dehradun was intimated about acceptance of their proposal for preparation

of Working Plan

09.08.2021 First instalment of 20% payment (15.6 Lakh) was released

04.04.2022 Team of FRI arrives in Delhi for first field survey

29.06.2022 FRI informs about completion of field survey and requested for supply of
additional information. Information has been already provided to FRI as per
their request.

29.09.2022 Second Installment of 39.00 lakh has been approved

17.11.2023 Draft Preliminary Working Plan Report (PWPR) has been received from FRI.

After that a meeting to discuss the PWPR was held on 28.03.2023 at FRI with
CWLW. A survey for collection of various data for preparation of the working
plan is currently underway by the team of FRI, Dehradun.

Present status

Part 1 of working plan is completed by FRI and part 2 will be completed in time
frame of one month.
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2NP FLOOR, VIKAS BHAWAN
I.P.ESTATE, NEW DELHI-110002

(2]
F.No. 1(2497)/ LegaI/HQ/20-21/Pt3/ ckﬁ)m 3 Dated the 2‘[ May,
2024
Minu f the 1 h eeting of the Oversight Committee constituted in

compliance with the order of Hon’ble NGT (Principal Bench), New Delhi

In compliance with the order of Hon’ble NGT dated 15.01.2021 in O.A. No.

58/2013 in the matter of Sonya Ghosh Vs. GNCTD, the 10t meeting of the
Oversight Committee was held on 01.05.2024 at 3:00 PM under the Chairmanship
of Director General of Forests & Special Secretary, MoEF&CC, Govt. of India. The
list of participants is attached as Annexure-A.

At the outset, the DGF&SS welcomed all participants in the meeting and
advised collective efforts for expeditious implementation of the planned work
activities to comply with the order of the Hon’ble Court. Thereafter, a brief
presentation on the present status of various agenda items was given by the
Additional Principal Chief Conservator of Forests & HoD, Department of Forests
and Wildlife (DoFW), Government of NCT of Delhi (GNCTD). After detailed
deliberations, the following recommendations were made by the Committee: -
Agenda 1: Status of encroachment removal from the forest land in the NCT
of Delhi.

a. The details of ridge forest land made free from encroachments as provided in
Annexure-B were placed before the Committee. The committee noted that
there has been no significant progress in the eviction of encroachments since
the last report submitted on 13.03.2024.

b. The committee was informed by the Department of Forest and Wildlife,
GNCTD, that due to the Model Code of Conduct enforced by the Election
Commission of India, the department is currently unable to proceed with
encroachment removal drives in the NCT of Delhi. The committee
recommended expediting the process once the restrictions are lifted.

c. The committee also recommended that suitable/efficient machinery may be
arranged and sufficient labour force may be mobilized timely to achieve rapid
progress on the eviction of encroachments. [Action: DoFW, GNCTD]

d. The Committee was informed by the DoFW, GNCTD that weekly plans have
been prepared by the DCF (West) for the removal of forest encroachments
recorded in the villages of Ghitorni (50-day plan), Rangpuri (40-day plan), and
Rajokari (6-day plan). The DCF (South) has prepared an Encroachment
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Removal Plan (ERP) for the villages of Bhatti and Dera Mandi (7-week plan).
The plans were conveyed to the DM (South) vide letters dated 16.02.2024
and 07.03.2024. The Committee however desired to know the status of
implementation of the Encroachment Removal Plan for the remaining areas.
[Action: DoFW, GNCTD]

e. The Committee recommended that the District Task Force (DTF) of the
concerned District should hold fortnightly meetings to review and execute the
encroachment removal plans in respect of the Ridge Reserve Forest.

[Action: Concerned DM, DoFW, GNCTD]
Agenda 2: Status of notification under section 20 of the Indian Forest Act,
1927.

a. The Committee was informed as provided in Annexure C about the current
status of notification of forest land under Section 20 of the Indian Forest Act,
1927. The Committee however recommended that the DDA & Revenue
Department, GNCTD should expedite the processing of files submitted for
final notification of the forest land in the Southern Ridge, South Central Ridge
& Nanakpura Ridge under Section 20 of the Indian Forest Act, 1927. The
Committee also recommended that the progress of notification of forest land
under section 20 of the Indian Forest Act, 1927 with their Khasra details may
be apprised to the Committee in the next meeting.

[Action: FSO, Divisional Commissioner, Concerned DM, DoFW, GNCTD]

b. The committee was apprised of a court order dated 08.11.2023 of the
Hon’ble High Court of Delhi in W.P.(C). No. 9965/2016 “Devinder Vs. LG &
Ors.” The relevant part of the order is reproduced below:

“8. The NGT passed the order on 15.01.2021, since then more than 2
years and 10 months have elapsed and till date, the concerned Chief
Secretary has not taken any action, which shows complete disregard to the
orders passed by the Court.

9. Therefore, | am of the view that prima facie the Chief Secretary is in
contempt of the order dated 15.01.2021 passed by the NGT and is liable to
be prosecuted under the Contempt of Courts Act, 1971.

10. As a last and final opportunity a period of two weeks are granted to
comply with the order dated 15.01.2021. If the said notification is not issued
within 2 weeks from today, the Chief Secretary shall appear through VC on
the next date of hearing.”

In W.P.(C) 9965/ 2026 titled as Devinder Singh Vs. Lt. Governor & Ors. the
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Hon'’ble High Court passed the directions vide order dated 15.12.2023
produced below:

‘2. Admittedly, out of an area of about 7784 hectares of the Ridge land,
Section 20 notification under the Indian Forest Act, 1927 has been moved
only for an area of 96.16 hectares leaving an area of about 7688 hectares of
Ridge land non-notified under section 20 of the Indian Forest Act, 1927.

6. Mr. Satyakam, learned ASC states that 2 weeks may be granted to the
respondent to file a better affidavit and the respondent shall also ensure that
substantial portion of 7688 hectares of Ridge land would be notified under
Section 20 of the Indian Forest Act.

7. In addition, Mr. Satyakam, learned ASC also assures that the respondent
shall take extra efforts and employ more people to ensure that not a single
inch of the Ridge land is encroached.

8. At request of Mr. Satyakam, learned ASC, L&DO and DDA is impleaded
as a necessary party. Mr. Kirtiman Singh, learned CGSC accepts notice for
L&DO and Mr. Satyakam, learned ASC accepts notice for DDA. L&DO and
DDA are impleaded only for the ensuring implementation of the notification
dated 19.05.2004 and for handing over of forest land to the Department of
Forest, GNCTD.”

c. In compliance of the above mentioned order, 13 meetings have been
conducted on the following dates: 23.01.2024, 29.01.2024, 02.02.2024,
09.02.2024, 16.02.2024, 23.02.2024, 01.03.2024, 07.03.2024, 18.03.2024,
20.03.2024, 01.04.2024, 05.04.2024 & 16.04.2024 under the Chairmanship of
the Chief Secretary, GNCTD, regarding the Final Notification of Reserve
Forests under Section-20, IFA, 1927. The committee was informed by
APCCF/ HoD that the DPGS survey and demarcation of the central ridge has
been completed by the DCF(W).

d. The committee re-iterated that in case of any rights/claims preferred by
claimants, the same may be accepted or rejected by the Forest Settlement
Officer/First Appellate Authority as per the IFA, 1927. Further, in the case of
any non-forestry work in Forest Areas/Ridge/Morphological Ridge, prior
permission of the competent authorities must be obtained under the Van
(Sanrakshan Evam Samvardhan) Adhiniyam 1980.

e. It was noted by the Committee in its #h meeting held on 14.11.2023 that
violations of the Van (Sanrakshan Evam Samvardhan) Adhiniyam 1980, were
recorded in the South Central Ridge (total ridge area - 626 ha), which had
been under the management control of the Delhi Development Authority
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(DDA). The Committee reiterated that the responsibility for the protection of
the ridge reserve forest lies with the respective land-owning agencies under
whose jurisdiction the ridge forest is situated. The concerned land- owning
agency must ensure that there is no violation of any provision of the Indian
Forest Act, 1927 or Van (Sanrakshan Evam Samvardhan) Adhiniyam 1980.
In case any violation of any provision of any of these two Acts or of other Acts
related to forest and wildlife is made/ found, appropriate action should be
initiated by the DoFW, GNCTD at the earliestas per the extant relevant Acts
and Rules. Status in this matter should be placed by the Department of
Forest and Wildlife, Government of NCT of Delhi before the Oversight
Committee in its next meeting. The extent of encroachment in the forests,
violations of any provision of the Indian Forest Act, 1927 or Van (Sanrakshan
Evam Samvardhan) Adhiniyam 1980 or any other Acts and Rules related to
forest and wildlife; and actions taken on encroachments and violations should
be included in the status report to be placed before the Oversight Committee
in its next meeting.

[Action: All Land owning/Ridge Management Agencies, DoFW, GNCTD]

. It was recommended in the meeting that the factual status on encroachment
in the forests, violations of any provision of the Indian Forest Act, 1927 or
Van (Sanrakshan Evam Samvardhan) Adhiniyam 1980 or any other Acts and
Rules related to forest and wildlife; and actions taken on encroachments and
violations be referred by the Department of Forest and Wildlife, Government
of NCT of Delhi to the Regional Office (RO), MoEF&CC, Govt. of India,
Lucknow for examination and initiating/taking further necessary actions in the
matter. Status in this matter should be placed by the Department of
Forest and Wildlife, Government of NCT of Delhi before the Oversight
Committee in its next meeting. The officer-in-charge of the Regional Office
(RO), MoEF&CC, Govt. of India, Lucknow may also be requested to attend
the next meeting of the Oversight Committee as a special Invitee. [Action:
DoFW, GNCTD and RO, Lucknow, MoEF&CC]

. It was recommended that a high-level meeting would be convened at the
level of the Ministry of Environment, Forest and Climate Change (MoEFCC)
with the DDA and the Department of Forests and Wildlife, Government of
NCT of Delhi on formulation and implementation of suitable strategies to
avoid violation of the Indian Forest Act, 1927 and the Forest (Conservation)
Act, 1980/ Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 in the
forest areas. The meeting would be in respect of the Ridge Reserve Forests
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under the DDA. The agenda items of the meeting would be prepared and
shared by the Department of Forests and Wildlife, Government of NCT of
Delhi with the MoEF&CC within a week and thereafter, the meeting would be
convened within another one week.
[Action by: Department of Forests and Wildlife, Government of NCT of
Delhi]
Agenda 3: Status of cases pending before the Forest Settlement Officer
(FSO) and the First Appellate Authority (Divisional Commissioner, GNCTD
)-

a. The Committee was informed about the current status of the cases pending
with the FSO as below;

Division Total no. of |No. of |No. of
cases Cases cases
Disposed pending
South Forest Division, 92 46 46
NCT, Delhi
West Forest Division, 15 5 10
NCT, Delhi

b. The Committee was also apprised of the current status of the cases pending
before the First Appellate Authority, i.e. the Divisional Commissioner, GNCTD

as below;
Forest Division Total number of appeals against FSO orders
filed before the First Appellate Authority
South Forest 36 (covering approx. 113.36 ha of forest land)
Division, NCT
Delhi
West Forest 7(covering approx. 5.88 ha of forest land)
Division, NCT
Delhi

c. The Committee was apprised about a DO letter sent by the DGF & SS,
MoEFCC to the Chief Secretary, GNCTD for timely disposal of appeals. The
Committee further reiterated that the cases before the FSO and the First
Appellate Authority (FAA) may be settled at the earliest.

[Action: Divisional Commissioner (FAA), FSO, DoFW, GNCTD]
Agenda 4: Status of tattima proceedings in respect of the notified forest
lands.
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a. The status of tattima proceedings as informed by the DoFW, GNCTD before
the Committee is given in Annexure-D.

b. It was informed that the process has been completed in 17 khasras The
Committee advised the Revenue Department, GNCTD to complete the
process in respect of remaining khasras in a time-bound manner and in
coordination with the DoFW, GNCTD. [Action: Concerned DM, DoFW,
GNCTD]

Agenda 5: Status of boundary wall construction to protect ridge forest land.

a. The Committee was apprised that the work for the construction of a 20 km
long boundary wall to protect the Southern Ridge has been initiated by the
Irrigation and Flood Control Department (IFCD), GNCTD on 25.01.2024. A
plan was also prepared to construct/repair a boundary wall of 3.54 km to
protect the Central Ridge forest.

b. The Committee advised the DoFW, GNCTD that the construction of
boundary walls and eco-restoration of the evicted areas are of utmost
importance. Hence, it should be executed on priority.

c. The Committee was also apprised of the budgetary constraints /limitations
faced by the DoFW, GNCTD in the BE 2024-25 of the Government of NCT of
Delhi. Accordingly, the Committee recommended that the DoFW, GNCTD
may take up the matter with the Chief Secretary, GNCTD to resolve the
issue so that progress of the construction of boundary walls and eco-
restoration of the evicted areas are not hampered. [Action: DoFW, GNCTD]

Agenda 6: Status of cases where stays of proceedings were awarded
by various Hon’ble Courts.

a. The Department of Forest and Wildlife, GNCTD submitted the following
status in respect of litigation pending before various Hon’ble Courts;

Division No. of cases No. of Cases
disposed of (since|where proceedings are
the last meeting) still under stay

South Forest 2 cases 118 cases

Division, NCT,

Delhi .

West Forest - 9 cases

Division, NCT

Delhi
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b. The Committee advised that the DoFW, GNCTD should pursue the cases
diligently in different courts and put in efforts to get the stays of proceedings
vacated expeditiously. [Action by: DoFW, GNCTD]

Agenda 7: Status of preparation of Working Plans for the Forest Divisions in
NCT of Delhi.

a. The DoFW, GNCTD informed that the preparation of working plans for all the
four Divisions of NCT Delhi by the FRI was initiated on 30t June 2021. As of
now, Part | of the working plans was completed, and Part Il would get
completed in a month.

A timeline as intimated by DoFW, GNCTD regarding the preparation of
the working plans for the Forest Divisions in the NCT, Delhi is enclosed as
Annexure — E.

b. The Committee advised that the FRI and the DoFW, GNCTD should
complete the preparation of working plans for the Forest Divisions in NCT
Delhi in a time-bound manner. The timeline prepared should be intimated to
the Committee in the next meeting. [Action: FRI & DoFW, GNCTD]

The meeting ended with a vote of thanks to the Chair and the participants.
—Aobeste
&1,105’ 202\
(Jabestin ‘A., IFS)
Dy. Conservator of Forests (P&M)

F.No. F1(2497)/Legal/HQ/20-21/ Pt3 Dated:
.05.2024

To,

1. PS to Addl. Director General of Forests (FC), MoEF&CC, GOlI, Indira
Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.

2. PS to Director General, Forest Survey of India, Kaulagarh Road, P.O, IPE
Dehradun-248195.

3. PS to Commissioner of Police, Office of the Commissioner of Police, Delhi,
Police Headquarters, Jai Singh Road, New Delhi 110001.

4. PS to Vice Chairman DDA, B Block, 1St Floor, Vikas Sadan, New Delhi-
110073.

5. PS to Additional Chief Secretary (Revenue) /Divisional Commissioner, 5-
Sham Nath Marg, Prema Kunj, Civil Lines, Delhi, 110054
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13.

14.

15.

16.
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PS to Principal Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi
Secretariat.

PS to APCCF/HoD, Department of Forests and Wildlife, Govt. of NCT of
Delhi.

The Head, Silviculture and Forest Management Division, Forest Research
Institute, Dehradoon-248006.

The Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New
Delhi-110068.

The Deputy Commissioner (New Delhi), New Delhi, District Magistrate Office
New Delhi, 12/1, Jam Nagar House, Sahajahan Road, New Delhi 110011.
The Deputy Commissioner (South-East), Old Gargi College Building, Lajpat
Nagar-IV New Delhi -110002.

The Deputy Commissioner (South-West), 1286, Old Delhi Gurgaon Rd,
Kapas Hera Extension, Kapas Hera Estate, New Delhi, Delhi 110037.

The DCF (P&M/South/West/Central), Department of Forests and Wildlife,
Govt. of NCT of Delhi.

Chief Engineer (I1&FC), Zone-1 & Zone Il, L.M. Bund Office Complex, Shastri
Nagar, Delhi 110031.

Forest Settlement Officer/ ADM (South/South West/HQ), GNCTD, M.B. Road,
Saket, New Delhi-110068.

Director (Admin/ Head of Office/ Law/ Rehabilitation/ Land/ Board/ BVK/ CS/
SUR/ Allotment), Delhi Urban Shelter Improvement Board, Punarwas
Bhawan, |.P. Estate, New Delhi-110002

Copy for information to:

U

2.

PS to Director General Forest, MoEF&CC, Jal Wing, 4h Floor, MoEF&CC,
Indira Paryavaran Bhawana, Jorbagh Road, New Delhi- 110003.
PPS to Chief Secretary, Delhi Secretariat, IP Estate, New Delhi.

Ty
oS | 202Y
(Jabestin A., IFS)
Dy. Conservator of Forests (P&M)
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2"” FLOOR, VIKAS BHAWANLP.ESTATE, NEW DELHI-110002
Time:03:00 PM Date: 01. 05.2024

10" MEETING OF OVERSIGHT COMMITTEE UNDER CHAIRMANSHIP OF DGF
&SS, MOEFCC ON 01.05.2024 AT 3:00PM

ATTENDANCE SHEET
S. No. Name Department & Mobile No.
Designation
1. | S.K. Meena DDA, Dy. Director 9560449995
(Horticulture)
2. | Vijendra Kumar | ADM 9718401305
DDA
3. | Suneesh Buxy APCCF 9868948253
4. | Saurabh Sharma | CF, GNCTD 9311810076
5. | Jabestin A. DCF(HQ), DoFW, GNCTD | 95319376€9
6. | Vipul Pandey DCE(S) 9971566106
7. | Anoop Thakur Director Land 9873634545
Management-I
8. | Ashok Vishnoi Addl. DCP South 8750870803
9. | Raveendra SE(I&FC) 995886517
Kumar
10. | Jitendra Kr. SE(I&FC) 9958870957
11. | Vivek Chauhan EE CD(V) 9958890105
12. | V.M. Pandey AE 7007145862

Aunexeed @1
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The details of ridge forest land made free from encroachment:

SL. |Village Divisio [Total Total Encroachment [Encroachment
No. n encroachmentiencroachment ([removed from [left
identified as [removed from [forest area
0f 05.04.2019 2019 till date |since 9th
(ha) (in ha.) meeting of
Oversight
Committee held
on 13.03.2024
1 JAaya Nagar |South [14.5 1.731 0.241 12.9
2 |Chhattarpur [South  |21.3 0.283 0 20.917
3 [Nebsarai South 22.29 8.2 0 14.28
4 |Sahoorpur |South |20.07 4.51 0 15.41
5 |Devli South [38.16 0.004 0 37.866
6 [|Asola South 56.91 18.74 4.45 38.17
7  |Bhatti South  140.27 .77 0 38.19
8 [MaidangarhilSouth  [6.67 2.85 0 377
9 |Saidulajab [South  [9.2 0.41 0 8.72
10 [Satbari _ [South  [15.3 5.02 0 10.19
11 [Jaunapur [South [24.2 12.7 0 11.66
12 |Deramandi [South |33.6 20.75 0 12.66
Tughlakaba 33.9
13 (d ISouth 2.5 0.4 31.62
Pulpehladpu 20.7
14 |r South 0.42 0 20.17
15 |Rajokri West 18.05 3.87 0 14.04
16 |Rangpuri [West 20.7 6.323 0.253 14.257
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17 |Mahipalpur [West 1.4 0 G 1.43

18 |Ghitorni West 1.39 1.29 0 1.39
Total 398.61 91.118 5.34 308.552

Annexure-C

Status of notification under section 20

Southern|
Ridge

Phase 1

All the khasras satisfying following conditions we~e identified in the first
phase:

Free from encroachment;
No pending Tattima proceedings; and

No pending litigation before Courts, Forest Settlement Officer
(FSO) and Appellate Authority

Phase-I constitute approximately 3630.04 ha & 58.4% area of
Southern Ridge

Final notifications under section 20 in respect of 2 villages have been
issued under Phase-I comprising a total area of 96.16 ha

Current status: . Additional area of 3526.98 ha in 13 villages has been
concurred by Law and Revenue Departments and has been submitted
for approval of the Hon'ble Lt. Governor on 12.12.2023. The file is
currently with DC, South.

Phase 2

Those khasras have been identified where there are encroachment, but
no litigations are pending before FSO and Appellate Authority.

Those khasras where Tattima proceedings are not required/pending.

Those Khasras which were left during phase 1 dua2 to certain reasons
are taken up in phase Il.

Khasras in Phase-II constitute approximately 1594.52 ha &
25.71% area of Southern Ridge

Current status: File is being prepared.
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Phase 3

All the khasras where rights and concessions are yet to be settled by FSO
and Appellate Authority

Those khasras where Tattima proceedings are yet to be completed by
Revenue Department, will be taken up for notifications after the
completion of all required action by FSO and Revenue Department in
due course of time. Khasras in Phase-III constitute approximately
982.34 ha & 15.8% area of Southern Ridge.

Name of
Ridge

Area
proposed
for
notification

Status of Notification

Norther
n Ridge

Phase I

12357

Phase I final notification of Northern Ridge (All the khasras satisfying
certain conditions i.e., Free from encroachment; No pending Tattima
proceedings; and No pending litigation before Courts, Forest
Settlement Officer (FSO) and Appellate Authority) was submitted for
concurrence of Revenue Department over draft notification on 14.12.2023
for 123.57 Ha. of Northern Ridge.

The file was returned by the Revenue Department raising query regarding
khasra numbers proposed in the draft final notification while
preliminary notification under section 4 of IFA, 1927 was as per
boundary details, stating that this might raise disputes in respect of
demarcation.

File is being prepared for resubmission.

Phase Il

Phase II- Final notification of Northern Ridge (where there are
encroachments have been identified where no litigations are
pending before FSO and Appellate Authority, Khasras which were left
during phase 1 due to certain reasons and Khasras for which Tattima
proceedings are not required) for approximately 7.057 Ha.

The proposal is being prepared and shall be submitted when the proposal
of Phase-1 is resubmitted.
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Name Total | Area Status
of Area | Proposed for
Ridge (Ha) | Notification

(Ha)
South 626 626 oFile submitted to DDA & Revenue Department for
Central comments/ concurrence over draft notification on
Ridge 14.12.2023.

oFile was returned by DDA on 04.01.2024 mentioning
extracts of the file has been taken and further necessary
action will be taken accordingly.

eFile was returned by Revenue Department on
15.01.2024 mentioning no case pertaining to villages
of South Central Ridge i.e, Lado Sarai, Masoodpur,
Mehrauli, Ladha Sarai, Katwaria Sarai, Ber Sarai and
Adhchini is pending at the court of FSO/ADM(South).

eFurther has informed that these villages have been
urbanized and under the ownership of DDA. Therefore
requested to take up this matter with DDA.

eFurther Revenue Department has raised a query
regarding khasra numbers of the villages in the South
Central Ridge as notification dated 1994 does not mention
khasra details.

eIn this regard it is to mention that the proposal for
notification been prepared based on khasra available
with GSDL and boundary description as mentioned in
notification Notification dated 24.05.1994.

File is being prepared for resubmission.
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Name of Total Status

Ridge Area
(Ha)
Central 864 1. Inthis regard, 13 meetings have been conducted till date on
Ridge following dates 23.01.2024 29.01.2024, 02.02.2024 , 09.02.2024,

16.02.2024,23.02.2024,01.03.2024, 07.03.2024, 18.03.2024,
20.03.2024,01.04.2024, 05.04.2024 & 16.04.2024 were held under
the chairmanship of Chief Secretary, GNCTD regarding Final
Notification of Reserve Forests under Section-20,IFA, 1927.

2. DGPS Survey of Central Ridge is completed and a list is prepared
of 83 institutions present in/on the periphery of Central Ridge. Out
of 83 institutions, 52 institutions were found on ground and 30 were
not found on ground.

3. Further land records of allotted institutes on ground are being
retrieved by L&DO for analysis in case of excess area occupied by
each institution.

4. Draft Notification for section 20 is under process.
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Area
roposed
fTotal ?or p Status of Notification
Name of Ridge 'Area |notification
Phase 1
Nanak Pura 7 Ha |8.36 Ha File with draft notification submitted on
Ridge 14.12.2023 for comments/ concurrence of

DDA & Revenue Department.

File was returned by DDA on 04.01.2024
mentioning the extracts of the file has been
taken and further necessary action will be
taken accordingly.

File was returned by Revenue Department
on 09.01.2024 informing a meeting was
conducted on 03.01.2024 with all
concerned land owning agencies (DDA,
Revenue & Cantonment Board, Defense State
Office) including RO (West Forest Division).

It was decided that DoFW may issue
preliminary notification under Section-4
of IFA, 1927 by khasra no. and inviting
claims and objections thereafter before
issuing notification under section 20 of IFA,
1927.

However, the proposal for notification has
been prepared based on khasra available
with GSDL and boundary description as
mentioned in notification Notification
dated 19.03.1996.

File is being prepared for resubmission.
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Status of Tattima proceedings

SL. Village No. of Khasras for which | Tatimma Tatimma
No. Tatimma is to be Done Process Process
completed Initiated
1| Asola 15 4* 12
2 Ayanagar 35 0 20
3 Bhatti 41 12 31
4 Chattarpur 4 0 4
5 Devli 12 0 8
6 Dera Mandi 24 0 8
7 Maidangarhi 13 0 4
8 Nebsarai 3 0 2
9 Jonapur 25 0 6
10 Rajpur Khurd 3 0 0
11 Saidulajaib 3 0 0
12 | Sahoorpur 2 0 2
13 | Satbari 3 0 2
14 | Tughlakabad 24 0 24
15 | Pul Pehladpur 1 0 1
16 | Ghitorni | 1 0
17 | Rajokri 5 0 5
18 | Rangpuri 25 0 24
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ANNEXURE-E

Status of Working Plan

Date Status

30.06.2021 FRI, Dehradun was intimated about acceptance of their proposal for
preparation of Working Plan

09.08.2021 First instalment of 20% payment (15.6 Lakh) was released

04.04.2022 Team of FRI arrives in Delhi for first field survey

29.06.2022 FRI informs about completion of field survey and requested for supply of
additional information. Information has been already provided to FRI as
per their request.

29.09.2022 Second Installment of 39.00 lakh has been approved

17.11.2023 Draft Preliminary Working Plan Report (PWPR) has been received from
FRI. After that a meeting to discuss the PWPR was held on 28.03.2023 at
FRI with CWLW. A survey for collection of various data for preparation of
the working plan is currently underway by the team of FRI, Dehradun.

Present Part 1 of working plan is completed by FRI and part 2 is under process.

status
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2NP FLOOR, VIKAS BHAWAN
I.LP.ESTATE, NEW DELHI-110002

F.No.F1(2497)/Legal/HQ/20-21/Pt3 | 5TS=9 2 Dated: 19.07.2024

MINUTES OF THE 11™ MEETING OF OVERSIGHT COMMITTEE HELD ON
18.07.2024 AT 1200 HOURS CONSTITUTED IN COMPLIANCE WITH THE ORDER OF
HON'BLE NGT (PRINCIPAL BENCH), NEW DELHI

The 11th Meeting of the Oversight Committee constituted by the Hon'ble NGT,
New Delhi in the matter OA No. 58 of 2013 (Sonya Ghosh vs. GNCTD) was convened
on 18.07.2024 at 1200 hours in the Krishna Conference Room, MoEFCC, New Delhi.

A meeting notice dated 15.07.2024 in this regard was issued by the Nodal
Agency i.e., PCCF, Delhi for necessary coordination and compliance of the orders passed
by the Hon'ble NGT, New Delhi.

However, it was found that the members of the Committee viz. Principal
Secretary/ Secretary (Revenue), Govt. of NCT of Delhi, Director General, Forest Survey
of India, Dehradun, Deputy Commissioner (South), Delhi Deputy Commissioner (South-
West), Delhi, Deputy Commissioner (New Delhi), Delhi, and the Deputy Commissioner
(South East), Delhi were not present in the meeting. Also, their representatives were not
present in the meeting. Further, no intimation on reasons for non-attending the meeting
was placed in the meeting.

Accordingly, APCCF Delhi was requested to bring to the notice of the Chief
Secretary, Govt. of NCT of Delhi about the facts stated above. Further, APCCF may
request through the Chief Secretary for the presence of either the members or their
representatives in the meeting in view of the importance of the subject.

As several members were not present in the meeting, it was decided that the
meeting shall be held on 29.07.2024 at 10:00 AM in the Krishna Conference Room,
MoEFCC, New Delhi.

The APCCF, Delhi Government is accordingly requested to issue the meeting
notice and coordinate for the presence of all members in the meeting.

[Action : APCCF, GNCT Delhi]

This issues with the approval of the Competent Authority.
—Asaboaly
l"(\ 03 20 2%
(Jabestin A, IFS)
Dy. Conservator of Forests (P&M)
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F.No.F1(2497)/Legal/HQ/20-21/ Pt3 (33‘“; Eral. Dated:11.07.2024
To,

1. Director General, Forest Survey of India, Kaulagarh Road, P.0, IPE Dehradun-
248195.

2. Commissioner of Police, Office of the Commissioner of Police, Delhi, Police
Headquarters, Jai Singh Road, New Delhi 110001.

3. Vice Chairman DDA, B Block, 15t Floor, Vikas Sadan, New Delhi-110073.

4. Additional Chief Secretary (Revenue) /Divisional Commissioner, 5- Sham Nath
Marg, Prema Kunj, Civil Lines, Delhi, 110054

5. Principal Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi Secretariat.

6. APCCF & HoD, Department of Forests and Wildlife, Govt. of NCT of Delhi.

7. CCF (A), Department of Forests and Wildlife, Govt. of NCT of Delhi

8. The Head, Silviculture and Forest Management Division, Forest Research
Institute, Dehradoon-248006.

9. Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-110068.

10. Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New
Delhi, 12/1, Jam Nagar House, Sahajahan Road, New Delhi 110011.

11. Deputy Commissioner (South-East), Old Gargi College Building, Lajpat Nagar-1V
New Delhi -110024.

12. Chief Engineer (I&FC), Zone-1 & Zone II, L.M. Bund Office Complex, Shastri
Nagar, Delhi 110031.

13. Forest Settlement Officer/ ADM(South/South West/HQ), GNCTD, M.B. Road,
Saket, New Delhi-110068.

14. Director (Admin/ Head of Office/ Law/ Rehabiliation/ Land/ Board/ BVK/ CS/
SUR/ Allotment), Delhi Urban Shelter Improvement Board, Punarwas Bhawan,
I.P. Estate, New Delhi-110002

15. DCF (P&M/South/West/Central), Department of Forests and Wildlife, Govt. of

NCT of Delhi.

Copy for information to:

1.

2,

PS to Director General Forest, MoEF&CC, Jal Wing, 4t Floor, MoEF&CC, Indira
Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.

PS to Addl Director General of Forests (FC), MoEF&CC, GOI, Jal Wing, 5th Floor,
MoEF&CC, Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-1 10003.

PPS to Chief Secretary, Delhi Secretariat, IP Estate, IP Estate, New Delhi.

(Jabestin A., IFS)
Dy. Conservator of Forests (P&M)
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F.No0.1(2497)/Legal/HQ/20-
21/Pt3/ "3909~ 26
DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2ND FLOOR, VIKAS BHAWAN
I.P.ESTATE, NEW DELHI-110002

Dated the 2874 August, 2024

Minutes of the XII Meeting of the Oversight
Committee constituted in compliance with the order of
Hon’ble NGT (Principal Bench), New Delhi held on
29.07.2024 at 10:00 hrs in the Indira Paryavaran
Bhavan, Jorbagh, New Delhi.

The XII meeting of the Oversight Committee
constituted by the Hon’ble NGT, New Delhi in the matter
O.A. No. 58/2013 titled (Sonya Ghosh Vs. Govt. of NCT of
Delhi) was convened on 29.07.2024 at 10:00 hrs under the
Chairmanship of the Director General of Forests & Special
Secretary, MoEF&CC, Govt. of India. The list of participants
is attached as Annexure- A.

At the outset, the DGF&SS, MoEFCC welcomed all the
participants in the meeting. Thereafter, a brief presentation
on the present status of various agenda items was given by
the Department of Forests and Wildlife (DFWL),
Government of NCT of Delhi (GNCTD). After detailed
deliberations, the following decisions/recommendations
were arrived at by the committee:

Agenda 1: Status of encroachment removal from the
forest land in the NCT of Delhi.

a. The details of ridge forest land made free from
encroachments as provided in Annexure-B were placed
before the Committee. The committee noted that
there was no significant progress in the eviction of
encroachments since the last report submitted by
the GNCTD before the Oversight Committee on
13.03.2024.

b. The Committee recommended that the District Task
Force (DTF) of the concerned District should hold
fortnightly meetings to review and execute
encroachment removal plans in respect of the Ridge
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Reserve Forests immediately.

c. The Committee was informed as per Annexure-C about
the current status of notification of forest land under
Section 20 of the Indian Forest Act, 1927. The
Committee was also appraised by the DM (South) that
the villages falling in the final Notification of the
Southern Ridge Forests were urbanized, and the
urbanized villages transferred to the purview of the DDA
for further necessary action.

d. However, it was emphasized that the responsibility for
protecting the ridge lies with the respective land-owning
agencies under whose jurisdiction the ridge falls. The
Delhi Forest Department should ensure that no violation
of any provision under the Indian Forest Act (IFA) 1927
or the Van (Sanrakshan Evam Samvardhan) Adhiniyam
1980 takes place in the forests irrespective of
ownership.

e. It was recommended that a high-level meeting as
decided earlier be convened with the VC, DDA along
with officials of Land Management, DG, CPWD
regarding formulation and implementation of suitable
strategies to avoid violation of the Indian Forest Act,
1927 and the Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 in the forest areas.

[ Action: DFWL/ Revenue Department, GNCTD/

All landowning agencies]

Agenda 2: Status of construction of boundary wall to
protect the ridge forests in Delhi.

The Committee was apprised of the budgetary constraints/
limitations faced by DoFW, GNCTD in gaining progress with
the construction of a boundary wall to protect the ridge
forests.

Accordingly, the Committee recommended that the
Department of Forests & Wildlife(DFWL), GNCTD must take
up the matter related to the shortage of funds at the level of
the Chief Secretary GNCTD for necessary financial
assistance for the construction of a boundary wall for the
protection of the ridge forests in Delhi.

[ Action: DFWL, GNCTD]

|/30601207 3
s
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Agenda 3: Status of preparation of Working Plans for
the Forest Divisions in NCT of Delhi.

a. The DoFW, GNCTD informed that the preparation of

working plans for all four Divisions of NCT Delhi by the
FRI was initiated on 30th June 2021. As of now, Part I of
the working plans was completed, and Part II would be
completed in a month. A timeline as intimated by DoFW,
GNCTD regarding the preparation of the working plans
for the Forest Divisions in the NCT, Delhi is enclosed
However, the Committee advised that the FRI, Dehra
Dun, and the DoFW, GNCTD should complete the
preparation of working plans (including their approval
by Central Government) for the Forest Divisions in NCT
Delhi immediately, if possible, in six months.

[Action: FRI &DoFW, GNCTD]

After detailed discussions, the following recommendations
were made in the meeting;

V.

The Delhi Forest Department should take the lead for
sensitizing the wuser agencies including government
departments regarding the provisions of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980
regarding the use of forest land for non-forestry
purposes.

i. Necessary actions should be taken by the Delhi Forest

Department immediately as per applicable
Acts/Rules/Guidelines for any violation of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam 1980 or
Indian Forest Act.

Status on existing violations of the Van (Sanrakshan
Evam Samvardhan) Adhiniyvam 1980 should be
submitted immediately to the Regional Office of the
Ministry (MoEF&CC) for taking further necessary
actions.

iv. The monthly meeting of the Oversight Committee to be

timely convened by the DFWL, GNCTD as per the
directions of the Hon’ble Tribunal.

The Member Secretary of the Oversight Committee to
ensure that the minutes of the meeting are submitted

w74
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within three working days after the meeting and
members of the Committee are intimated about the
meetings in time so that a full-fledged meeting of the
committee can be held to carry out the task assigned by
the Hon’ble Tribunal to the Committee.

The meeting ended with a vote of thanks to the Chair and all
the participants.

T
e os\;og‘-i’
(Jabestin A, IFS)
Dy. Conservator of Forests (P&M)

F.No.1(2497)/Legal/HQ/20-21/Pt3 13‘10‘31 AL
Dated: 22 %2\

To,

. PS to Addl. Director General of Forests (FC), MoEF&CC,

GOI, Indira Paryavaran Bhawana, Jorbagh Road,
NewDelhi-110003.

. PS to Director General, Forest Survey of India,

Kaulagarh Road, P.O, IPE Dehradun-248195.

. PS to Commissioner of Police, Office of the

Commissioner of Police, Delhi Police Headquarters, Jai
Singh Road, New Delhi-110001.

PS to Vice Chairman DDA, B-Block, 1St Floor, Vikas
Sadan, New Delhi-110073.

PS to Additional Chief Secretary (Revenue)/ Divisional
Commissioner, 5-Sham Nath Marg, Prema Kunj, Civil
Lines, Delhi, 110054.

PS to Principal Secretary (E&F), Govt. of NCTof Delhi,
C-Wing, Delhi Secretariat, New Delhi - 110002.

PS to APCCF/HoD, Department of Forests and Wildlife,
Govt. of NCT of Delhi.

. The Head, Silviculture and Forest Management Division,
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11.

12.

13.

14.

15.

16.
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Forest Research Institute, Dehradun-248006.

. The Deputy Commissioner (South), South Delhi,

M.B.Road, Saket, New Delhi-110068.

The Deputy Commissioner (New Delhi), New Delhi,
District Magistrate Office New Delhi, 12/1, Jam Nagar
House, Sahajahan Road, New Delhi-110011.

The Deputy Commissioner (South-East), Old Gargi
College Building, Lajpat Nagar- IV, New Delhi-110024.
The Deputy Commissioner (South-West), 1286, Old
Delhi Gurgaon Rd, Kapashera Extension, Kapashera
Estate, New Delhi, Delhi 110037.

The DCF (P&M/South/West/Central), Department of
Forests and Wildlife, Govt. of NCT of Delhi.

Chief Engineer (I&FC), Zone-1 & Zone II, L.M. Bund
Office Complex, Shastri Nagar, Delhi 110031.

Forest Settlement Officer/ ADM (South/South West/HQ),
GNCTD, M.B. Road, Saket, New Delhi-110068.
Director (Admin/ Head of Office/ Law/ Rehabilitation/
Land/ Board/ BVK/ CS/SUR/Allotment), Delhi Urban
Shelter Improvement Board, Punarwas Bhawan, I.P.
Estate, New Delhi-110002.

Copy for information to:

1z

2.

PS to Director General Forest, MoEF&CC, Jal Wing,
4thFloor, MoEF&CC, Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi-110003.

PPS to Chief Secretary, Delhi Secretariat, IP Estate,

New Delhi- 110002.
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Annexure- A

DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2NP FLOOR, VIKAS BHAWANI.P.ESTATE, NEW DELHI-110002

Time:10:00 AM
07.2024

Date: 29.

12th MEETING OF OVERSIGHT COMMITTEE UNDER CHAIRMANSHIP OF DGF

&SS, MOEFCC ON 29.07.2024 AT 10:00AM

ATTENDANCE SHEET

S. No. Name Department & Designation Mobile No.
1. |Rajesh S. MOEFCC, IGF (FPD) 9968534165
2. [Vinod Kumar MOEFCC, ACF (FPD) 8178531280
3. |Vijendra Kumar ADM 9718401305

DDA
4. |Suneesh Buxy APCCF, DoFW, GNCTD 9868948253
5. |Saurabh Sharma CF, DoFW, GNCTD 9311810076
6. |Vipul Pandey DCF(S), DoFW, GNCTD 9971566106
7.  |Anamika DCF (Central) 8130979292
DoFW, GNCTD
8. [Mandeep Mittal DCF (West), DoFW, GNCTD 9891403625
9. |Balram Meena Revenue, GNCTD 9560304176
ADM (SW)
10.  |[M. Chaitanya Prasad DM (SOUTH) 7005636466
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o5 Rameshwar Dayal |Dir Horticulture 9599923772
DDA

12. |S.K. Meena Dy. Director (Horticulture) 9560449990

13.  |Ajay Kadian Director LM, DDA 99992808438

14. |S.K. Singh FSI, Dy. Director 9897297712

15. |Reena Toppo SDM (Vasant Vihar) 9810838088
DC (New Delhi)

16. |J.B. Kapil SDM (Kalkaji) 9811099544

17.  |Mohan Lal SO (NGT), Revenue Department  |9968074903

18.  [Achin Garg A DCP/South District, Delhi Police 9818099067

Annexure —B
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Total enc
roachme [Encroachme
Total encroac nt remov [nt removed fr
hment identifi ed from |om 01.05.202
SL. ed as on 05.0 [Encroachme (2019 till (4(in ha) to till
No.|Village 4.2019 (ha) |nt left date date Division
Aaya Naga[14.5
g ) 12.9 1.731 0 South
Chhattarpu[21.3
2= 20.917 0.283 0 South
3 [Nebsarai [22.29 14.28 8.2 0 South
4 |Sahoorpur [20.07 15.41 4.51 0 South
5 [Devli 38.16 37.866 0.004 0 South
6 |Asola 56.91 38.17 18.74 0 South
7 |Bhatti 40.27 38.19 77 0 South
Maidangar [6.67
8 |hi 3.77 2.85 0 South
9 [Saidulajab [9.2 B2 0.41 0 South
10 [Satbari o3 10.19 5.02 0 South
11 [Jaunapur [24.2 11.66 T2of 0 South
12 |Deramandi|33.6 12.66 20.75 0 South
Tughlakab [33.9
13 |ad 31.62 2.5 0 South
Pulpehladp|20.7
14 |ur 20.17 0.42 0 South
15 [Rajokri 18.05 14.04 3.87 0 West
16 [Rangpuri [20.7 14.257 6.323 0 West
17 |Mahipalpur|1.4 1.43 0 0 West
18 |Ghitorni 1.39 1.39 1.29 0 West
Total 398.61 308.552 91118 |0
Annexure C

Status of notification under section 20 of the Indian Forest Act, 1927.
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Southern Ridge

Phase 1

L]

L]

All the khasras meeting the following criteria were identified in the
first phase: free from encroachment, with no pending Tattima
proceedings, and no pending litigation before Courts, Forest
Settlement Officer (FSO), or Appellate Authority.

Phase-l constitute approximately 3630.04 ha & 58.4% area of
Southern Ridge

Final notifications under section 20 in respect of 2 villages have
been issued under Phase-| comprising a total area of 96.16 ha.
Additional area of 3526.98 ha in 13 villages is proposed for
notification.

Law Department: Draft notification vetted by Law Department on
14.12.2023.

Hon'ble Minister (Revenue): Directed on 08.01.2024 to verify
compliance with legal provisions (sections 5-18 of IFA, 1927) such
as proclamation by FSO. inquiry by FSO. orders on claims, appeal
etc before recommending for decision.

District Magistrate (South): Provided list of pending casesat
FSO/ADM (South district) for excluding khasras from draft
notification.

Sought clarification on inclusion of Kh No 1593 in Asola Village.

It is mentioned that the Gaon Sabha lands were allotted by Director
Panchayat to other departments and the same have been claimed
by the Forest Department on the basis of STF report, which were
not notified u/s 4 of IFA 1927.1t is also mentioned that 13 villages
mentioned in the draft notification have beenurbanized, and may
further be taken up with DDA for further necessary action.
District Magistrate (SW): Confirmed no pending settlement cases
for listed villages on 29.05.2024, recommending notification under
section 20 of IFA, 1927, for reserve forests.

ACS (Revenue)/Div. Commissioner: Advised Forest Department
to consider district inputs before proceeding, noted on 03.06.2024.
Current status: File is being prepared for resubmission.

Phase 2

Those khasras have been identified where there are encroachment,
but no litigations are pending before FSO and Appellate Authority.
Those khasras where Tattima proceedings are not
required/pending.

Those Khasras which were left during phase 1 due to certain
reasons are taken up in phase |l

Khasras in Phase-ll constitute approximately 1594.52 ha &

25.71% area of Southern Ridge

Current status: File submitted to DCF(South) to comply with
comments of HQ.

Phase 3

All the khasras where rights and concessions are yet to be settled
by FSO and Appellate Authority. Those khasras where Tattima
proceedings are yet to be completed by Revenue Department, will
be taken up for notifications after the completion of all required
action by FSO and Revenue Department in due course of
time.Khasras in Phase-lll constitute approximately 982.34 ha &
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15.8% area of Southern Ridge.

Northern Ridge

Phase |
123.57 Ha.

» Phase I final notification of Northern Ridge (All the khasras
satisfying certain conditions i.e., Free from encroachment; No
pending Tattima proceedings; and No pending litigation
before Courts, Forest Settlement Officer (FSO) and Appellate
Authority) was submitted for concurrence of Revenue
Department over draft notification on 14.12.2023 for 123.57 Ha.
of Northern Ridge.

o The file was returned by the Revenue Department raising
query regarding khasra numbers proposed in the draft final
notification while preliminary notification under section 4 of
IFA, 1927 was as per boundary details, stating that this
might raise disputes in respect of demarcation.

File is being prepared for resubmission.

Phase lI-

« Final notification of Northern Ridge where there are
encroachments have been identified where no litigations are
pending before FSO and Appellate Authority, Khasras which
were left during phase 1 due to certain reasons and Khasras
for which Tattima proceedings are not required) for
approximately 7.057 Ha.

» The proposal is being prepared and shall be submitted when the

proposal of Phase-| is resubmitted.

South Central Ridge

626 Ha.

o File submitted to DDA & Revenue Department for comments/
concurrence over draft notification on 14.12.2023.

« File was returned by DDA on 04.01.2024 mentioning extracts of
the file has been taken and further necessary action will be taken
accordingly.

« File was returned by Revenue Department on 15.01.2024
mentioning no case pertaining to villages of South Central
Ridge is pending at the court of FSO/ADM(South).

« Further has informed that these villages have been urbanized
and under the ownership of DDA. Therefore requested to take
up this matter with DDA. Revenue Department has raised a
query regarding khasra numbers of the villages in the South
Central Ridge as notification dated 1994 does not mention khasra
details.

« In this regard it is to mention that the proposal for notification
been prepared based on khasra available with GSDL and
boundary description as mentioned in notification
Notification dated 24.05.1994.
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» The file is being submitted to the Principal Secretary (E&F) to

seek personal attention and send a DO letter to DDA for
requesting a demarcation report along with khasra details.

Central Ridge

864 Ha.

« DGPS Survey of Central Ridge is completed and a list is

prepared of 83 institutions present in/on the periphery of Central
Ridge.

« File for notification of reserve forest under section 20 of IFA, 1927

was submitted for approval of competent authority on
13.05.2024.

Nanak Pura Ridge

8.36 Ha.

« File with draft notification was returned by DDA on 04.01.2024

mentioning the extracts of the file has been taken and further
necessary action will be taken accordingly.

File was returned by Revenue Department on 09.01.2024 stating
that DoFW may issue preliminary notification under Section-4 of
IFA, 1927 by khasra no. and inviting claims and objections
thereafter before issuing notification under section 20 of IFA,
1927.

However, it is clarified that the proposal for notification has been
prepared based on khasra available with GSDL and boundary
description as mentioned in notification dated 19.03.1996. Any
individual/organization having legitimate rights in the Nanakpura
Ridge should have gone to the FSO for Settlement of their claim.
No new claims can be accepted as 28 years have already passed
since the Notification of the said area as Reserved Forest under
Section-4 of Indian Forest Act 1927.A letter dated 30.04.2024 has
been written to the VC DDA to furnish the demarcation report of
the notified area along with khara details .

Vide DO letter dated 09.07.2024, Principal Secretary (E&F) has
sought personal attention of VC DDA to provide demarcation
report along with khasra details.

Annexure-D

Status of Working Plan preparation.
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Date Status

30.06.2021 [FRI, Dehradun was intimated about acceptance of their
proposal for preparation of Working Plan

09.08.2021 [First instalment of 20% payment (15.6 Lakh) was released

04.04.2022 [Team of FRI arrives in Delhi for first field survey

29.06.2022 |FRIinforms about completion of field survey and requested for
supply of additional information. Information has been already
provided to FRI as per their request.

29.09.2022 [Second Installment of 39.00 lakh has been approved

17.11.2023  |Draft Preliminary Working Plan Report (PWPR) has been
received from FRI. After that a meeting to discuss the PWPR
was held on 28.03.2023 at FRI with CWLW. A survey for
collection of various data for preparation of the working plan is
currently underway by the team of FRI, Dehradun.

Present Part 1 of working plan is completed by FRI and part 2 is under

status process.
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2"” FLOOR, VIKAS BHAWAN
L.P. ESTATE, NEW DELHI-110002

Minutes of the XIII Meeting of the Oversight Committee constituted in compliance

with the order of Hon’ble NGT (Principal Bench), New Delhi held on 06.09.2024 at

5:00 pm in the Indira Paryavaran Bhavan, Jorbagh, New Delhi.

The XTI meeting of the Oversight Committee constituted by the Hon’ble NGT,

New Delhi in the matter O.A. No. 58/2013 titled (Sonya Ghosh Vs. Govt. of NCT of Delhi)
was convened on 06.09.2024 at 5:00 pm under the Chairmanship of Director General of
Forests & Special Secretary. MoEF&CC. Govt. of India. The list of participants is attached
as Annexure- A.

At the outset, the DGF&SS welcomed all participants in the meeting. Thereafter, a

brief presentation on the present status of various agenda items was given by the
Department of Forests & Wildlife (DoFW), Government of NCT of Delhi (GNCTD). After
detailed deliberations, the following recommendations were made by the Committee:

Agenda 1: Status of encroachment removal from the forest land in the NCT of Delhi.

d.

The details of the ridge forest land freed from encroachments, as provided in
Annexure-B. were placed before the Committee. The Committee noted that there was
no significant progress in the eviction of encroachments since the last report submitted
by the GNCTD to the Oversight Committee on 29.07.2024. The Committee
recommended that the concerned departments would take necessary actions to
expedite the eviction process.

The Committee recommended that the District Task Force (DTF) of the concerned
District would hold fortnightly meetings to review and execute encroachment removal
action plans for the Ridge Reserve Forests.

The Committee was informed by the DCF (South) of the efforts taken by the NCT
Forest Department since the last DTF meetings, chaired by the DM (South) and the
DM (New Delhi) on 02.04.2024 and 01.08.2024, respectively. Several letters dated
[7.05.2024. 03.07.2024. and 02.09.2024 were sent to the DM (South), and letters dated
13.08.2024 were sent to the SDM (Vasant Vihar) and the DM (South West). requesting
the deputation of concerned officials from the Revenue Department to conduct the
encroachment removal drive through the DTF.

[t was also reported that regular notices were issued to the encroachers and letters were
sent requesting police protection for the eviction programmes.

The Committee was informed. as provided in Annexure C, about the current status of

notification of forest land under Section 20 of the Indian Forest Act. 1927. The
Committee recommended to expedite the process for final notification for Ridge.

Page 1 of 10
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f. The Committec was apprised of the offenses reported in Buddha Jayanti Park. Tt

was recommended in the meeting that the factual status of violations of any provision
of the Indiar Forest Act. 1927 or Van (Sanrakshan Evam Samvardhan) Adhiniyam
1980 or an. other Acts and Rules related to forest and wildlife; and actions taken on
violations oe referred by the Department of Forest and Wildlife, Government of NCT
of Dellit to the Regional Office (RO),MoEF&CC, Govt. of India, Lucknow for
exam sation and inivtiating/taking further necessary actions in the matter.

(Action: DOFW, GNCTD and RO, Lucknow, MoEF&CC].

Agenda 2: Status of boundary wall construction to protect ridge forest land.

a. The Committee was apprised that a plan was prepared to construct/repair a boundary

wall of 3.54 km to protect the Central Ridge Forest & 20km stretchin Southern Ridge.
However. due to budget constraints, the department is unable to take up any
repair/construction of the boundary wall. [Action:DoFW, GNCTD]

The Committee was also apprised of the budgetary constraints faced by the Department
of Forests and Wildlife (DoFW), GNCTD. which affected progress in constructing
the boundary wall to protect the ridge forests and conducting encroachment removal
drives.

Accordingly. the Committee reiterated its recommendation that the Department of
Forests and Wildlife, GNCTD. take up the issue of fund shortage with the Chief
Secretary. GNCTD, to secure the necessary financial assistance for the protection of
the ridge. [Action:

DoFW, GNCTD]

Agenda 3: Status of preparation of Working Plans for the Forest Divisions in NCT of
Delhi.

a.

b.

The DoFW. GNCTD informed that the preparation of working plans for all four

Divisions of NCT Delhi by the FRI was initiated on 30lh June 2021. As of now,
Part 1 of the working plans has been completed, and Part I will be completed in a
month. A timeline as intimated by DoFW, GNCTD regarding the preparation of the
working plans for the Forest Divisions in the NCT,Delhi is enclosed as Annexure
-D.

However. the Committee advised that the FRI, Dehradun and the DoFW, GNCTD
should complete the preparation of working plans including their approval by the
Central Government) for the Forest Divisions in NCT Delhi immediately. [Action:
FRI & DoFW, GNCTD]

After detaiied discussions, the following recommendations were alsomade in the
meeting:

The status of existing viclations of the Van (Sanrakshan Evam Samvardhan)
Adhiniyam 1980 shouid be submitted immediately to_the Regional Office of the
Ministry of Environment, Forest and Climate Changje (MoEF&CC) for further
necessary actions.

Page 2 of 10
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b. The Chairman desired that a research plan be developed by ICFRE to explore the
adoption of more appropriate smart trees and smart forests for implementation in
Delhi. with the goal of providing optimal ecosystem services for the NCT of Delhi.

¢. The action taken report of the 13™ meeting should be submitted in the next meeting.

The meeting ended with a vote of thanks to the Chair and all theparticipants.

only
B0eq /2.02:4
(Jabestin A, IFS)
Dy. Conservator of Forests (P&M)

F.No.1(2497)/Legal/HQ/20-21/Pt3 | 5/23 -40 Dated: 30[0q] 2y

To,

[. PS to Addl. Director General of Forests (FC), MoEF&CC, GOIL. Indira
Paryavaran Bhawana, Jorbagh Road, NewDelhi-110003.

[§S)

PS to Director General, Forest Survey of India, Kaulagarh Road, P.O. IPE
Dehradun-248195.

PS to Commissioner of Police, Office of the Commissioner of Police. Delhi
Police Headquarters, Jai Singh Road, New Delhi-110001.

(O%]

4. PS to Vice Chairman DDA, B-Block, 1St Floor, Vikas Sadan. New Delhi-
110073.

W

PS to Additional Chief Secretary (Revenue)/ Divisional Commissioner. 5-Sham
Nath Marg, Prema Kunj. Civil Lines. Delhi, 110054.

6. PS to Principal Secretary (E&F). Govt. of NCT of Delhi. C-Wing, Delhi
Secretariat, New Delhi - 110002.

7. PS to APCCF/HoD, Department of Forests and Wildlife. Govt. of NCT of
Delhi.

8. The Head. Silviculture and Forest Management Division, Forest Research
Institute, Dehradun-248006.

9. The Deputy Commissioner (South)., South Delhi, M.B. Road, Saket, New
Delhi-110068.

[0. The Deputy Commissioner (New Delhi), New Delhi. District Magistrate Office
New Delhi, 12/1. Jam Nagar House, Sahajahan Road. New Delhi-110011.

I'l. The Deputy Commissioner (South-East), Old Gargi College Building, Lajpat
Nagar- IV, New Delhi-110024.

[2. The Deputy Commissioner (South-West), 1286, Old Delhi Gurgaon Rd,
Kapashera Extension, Kapashera Estate, New Delhi, Delhi 110037.
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13. The DCF (P&M/South/West/Central), Department of Forests and Wildlife,Govt.
of NCT of Delhi.

14. Chief Engineer (I&FC), Zone-1 & Zone II, L.M. Bund Office Complex, Shastri
Nagar. Delhi

15. Forest Settlement Officer/ ADM (South/South West/HQ), GNCTD, M.B. Road.
Saket, New Delhi-110068.

16. Director (Admin/ Head of Office/ Law/ Rehabilitation/ Land/ Board/ BVK/
CS/SUR/Allotment). Delhi Urban Shelter Improvement Board, Punarwas
Bhawan. 1.P. Estate. New Delhi-110002.

Copy for information to:

1. PS to Director General Forest. MoEF&CC, Jal Wing, 4lh Floor. MoEF&CC, Indira
Paryavaran Bhawan, Jorbagh Road, New Delhi-110003.
2. PPS to Chief Secretary, Delhi Secretariat, IP Estate, New Delhi- | 10002.

—Asaboly
30/0q)2029.
(Jabestin A, IFS)
Dy. Conservator of Forests (P&M)
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2P FLOOR, VIKAS BHAWAN
L.P. ESTATE, NEW DELHI-110002

Time: 5:00 PM Date: 06.09.2024

13" MEETING OF OVERSIGHT COMMITTEE UNDER CHAIRMANSHIP OF
DGF&SS, MOEFCC ON 06.09.2024 AT 5:00PM

ATTENDANCE SHEET
S. No. Name Department & Designation Mobile No.
I-. -|Sh.Rajesh-S; MOEFCC, IGF (FPD) 9968534165
2. |Sh. Vinod Kumar MOEFCC, ACF (FPD) 8178531280
3. |Sh. Sanjay Kumar MOEFCC, AIGF
Chauhan
4. |Sh. Vijendra Kumar ADM 9718401305
DDA
3% Dr. P. Vishwakannan CCF, DoFW, GNCTD 9434285144
6. Sh. Saurabh Sharma CF. DoFW, GNCTD 9311810076
7 Sh. Vipul Pandey DCF(S), DoFW, GNCTD 9971566106
8. |Sh. Jabestin A. DCF (P&M) 9531937669
DoFW. GNCTD
9. |Sh. Vikram Singh Inspector, Delhi Police 7503370500
10. Sh. Abhinendra ACP, Delhi Police (South District) 9911122383
11.  |Sh. Ram Dulesh Addl. DCP, Douth East District
12.  |Sh. M. Chaitanya DM (SOUTH) 7005636466
Prasad
13 Sh. S.K. Meena Dy. Director (Horticulture) 9560449990
14.  |Sh. Ajay Kadian Director LM, DDA 9999280848
15.  [Sh. Prateek Raj SDM (Vasant Vihar) 8900916004
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SL. |Village Total encroachmentEncroach |Total Encroachmen| Division
No. identified as on 05.0ment left |epcroachment |t removed fr
4.2019 (ha) removeded  [OM _
from 2019 till [29-07.2024(in
date ha) to tilldate
| Aaya Nagar 14.5 12.9 1.731 0 South
2 | Chhattarpur 21:3 20.87 0.32 0.1 South
3 |Nebsarai 22.29 14.28 8.2 0 South
4 |Sahoorpur 20.07 15.41 4.51 0 South
5 |Devli 38.16 37.866 0.004 0 South
6 |Asola 56.91 38.17 18.74 0 South
7 |Bhatti 40.27 38.19 Bk 0 South
g [Maidangarhi 6.67 3.77 2.85 South
0
9 [Saidulajab 92 8.72 0.41 0 South
10 [Satbari 153 10.19 5.02 0 South
11 |Jaunapur 24.2 11.66 12.7 0 South
12 |Deramandi 33.6 12.66 20.75 0 South
13 |Tughlakabad 33.9 3162 2.5 South
0
14 [Pulpehladpur 20.7 20.17 0.42 South
0
15 [Rajokri 18.05 14.04 3.87 0 West
16 |Rangpuri 20.7 14.257 6.323 0 West
17 [Mahipalpur 1.4 1.43 0 0 West
18 |Ghitorni 1.39 1.39 1.29 0 West
Total 398.61 308.552 91.21 0.1
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Annexure C

Status of notification under section 20 of the Indian Forest Act, 1927.

Southern Ridge

‘ Phasi o All the khasras meeting the following criteria were identified in‘ the first

et phase: free from encroachment. with no pending Tattima proceedings, and
no pending litigation before Courts, Forest Settlement Officer (FSO). or
Appellate Authority.

e Phase-I constitute approximately 3630.04 ha & 58.4% area of Southern
Ridge.

e Final notifications under section 20 in respect of 2 villages have been issued
under Phase-I comprising a total area of 96.16 ha. Additional area of 3526.98
ha in 13 villages is proposed for notification.

¢ Law Department: Draft notification vetted by Law Department on
14.12.2023.

e Hon'ble Minister (Revenue): Directed on 08.01.2024 to verify compliance
with legal provisions (sections 5-18 of IFA, 1927) suchas proclamation by
FSO, inquiry by FSO. orders on claims, appeal etc before recommending
for decision.

¢ District Magistrate (South): Provided list of pending casesat FSO/ADM
(South district) for excluding khasras from draft notification.

* Sought clarification on inclusion of Kh No 1593 in Asola Village. It is
mentioned that the Gaon Sabha lands were allotted by DirectorPanchayat to
other departments and the same have been claimed by the Forest Department
on the basis of STF report, which were not notified u/s 4 of IFA 1927.1t is also
mentioned that 13 villages mentioned in the draft notification have been
urbanized, and may further be taken up with DDA for further necessary
action. District Magistrate (SW): Confirmed no pending settlement casesfor
listed villages on 29.05.2024. recommending notification under section 20 of
IFA. 1927, for reserve forests.

* ACS (Revenue)/Div. Commissioner: Advised Forest Departmentto consider
district inputs before proceeding, noted on 03.06.2024.

e Current status: File is in movement for comments of DM (New Delhi) &
DDA

e Those khasras have been identified where there are encroachment. but no
litigations are pending before FSO and Appellate Authority.

e Those khasras where Tattima proceedings are not required/pending.

e

Phase 2

» Those Khasras which were left during phase 1 due to certain reasons are taken
up in phase II.
e Khasras in Phase-II constitute approximately 1594.52 ha &25.71% area of

Southern Ridge Current status: File submitted to DCF(South) to comply
withcomments of HQ.
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Phase 3

All the khasras wheie rights and concessions are yet to be settled by FSO and
Appellate Authority. Those khasras where Tattima proceedings are yet to be
completed by Revenue Department, willbe taken up for notifications after the
completion of all required action by FSO and Revenue Department in due
course of time. Khasras in Phase-III constitute approximately 982.34 ha &
15.8% area of Southern Ridge.

Northern Ridge

Phase

123157
Ha

Phase I final notification of Northern Ridge (All the khasras satisfying certain
conditions i.e., Free from encroachment; No pending Tattima
proceedings; and No pending litigation before Courts, Forest Settlement
Officer (FSO) and AppellateAuthority) was submitted for concurrence of
Revenue Department over draft notification on 14.12.2023 for 123.57 Ha. of
Northern Ridge.

The file was returned by the Revenue Department raising query regarding
khasra numbers proposed in the draft final notification while preliminary
notification under section of IFA, 1927 was as per boundary details,
stating that this might raise disputes in respect of demarcation.

Current status: The file is currently with DCF(Central) for theircomments on the
submission from the Revenue Department

Phase
II-

Final notification of Northern Ridge (where there are encroachments have
been identified where no litigations arepending before FSO and Appellate
Authority, Khasras whichwere left during phase 1 due to certain reasons
and Khasras for which Tattima proceedings are not required) for
approximately 7.057 Ha.

Current status: The file is being prepared by DCF (Central)

South Central Ridge

626 Ha.

File submitted to DDA & Revenue Department for comments concurrence
over draft notification on 14.12.2023.

File was returned by DDA on 04.01.2024 mentioning extracts of the file has
been taken and further necessary action will be taken accordingly. Further. in
the meeting held with DDA & CPWD on 20.08.2024 under the chairmanship
of DG&SS, DDA has mentioned that they will provide the comments in a
week.

File was returned by Revenue Department on 15.01.2024 mentioning no
case pertaining to villages of South CentralRidge is pending at the court
of FSO/ADM(South).

Further has informed that these villages have been urbanized and under the
ownership of DDA. Therefore, requested to take up this matter with
DDA. Revenue Department has raised a query regarding khasra numbers
of the villages in the South Central Ridge as notification dated 1994 does not
mention khasra details.

In this regard it is to mention that the proposal for notificationbeen prepared
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based on khasra available with GSDL and boundary description as
mentioned in notification Notification dated 24.05.1994.

Current status: The file is currently being prepared for resubmission once the
comments from the DDA are received.

Central Ridge

864 Ha

DGPS Survey of Central Ridge is completed and a list is prepared of 83
institutions present in/on the periphery of Central Ridge. Out of 83
institutions, 50 institutions were found on ground, out of these 18 institutions
possess excess area than theallotment made by Land and Development Office.
Current status: The draft notification has been resubmitted by DCF(West) with
inputs from the Worthy Chief Secretary. The fileis currently being prepared
for resubmission.

Nanak Pura Ridge

8.36 Ha

e File was returned by Revenue Department on 09.01.2024 statingthat DoFW

may issue preliminary notification under Section-4 of IFA, 1927 by khasra
no. and inviting claims and objections thereafter before issuing notification
under section 20 of IFA. 1927.

However, it is clarified that the proposal for notification has been prepared
based on khasra available with GSDL and boundary description as
mentioned in notification dated 19.03.1996. Any individual/organization
having legitimate rights in the Nanakpura Ridge should have gone to the
FSO for Settlement of their claim. No new claims can be accepted as 28
years have already passedsince the Notification of the said area as Reserved
Forest under Section-4 of Indian Forest Act 1927.

Comments received from DDA on 29.07.2024:

The plan which has been superimposed on Google Map is not correct and
does not correspondence to the list of khasra no. provided.

Land to be notified is L&DO land.

The L&DO land measuring 18 Acres (7.2ha) of Nanakpura has been
transferred vide Notification No. 1810 dt. 12.07.1974.

The land measuring 06.00 Acres (2.4ha) of Nankpura (Shahji Market)
has also been transferred vide notification no. 4719 dt. 21.08.1975 to
DDA. the said land or any portion thereof as may be so required, at the
disposal of Central Govt.

Current status:

The file is currently with DCF(W) to address the comments from the DDA
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received on 29.07.2024. It is being prepared for compliance with these
comments and for further action with L& DO.

Annexure-D

Status of Working Plan

Date

Status

30.06.2021

FRI. Dehradun was intimated about acceptance of their proposal
for preparation of Working Plan

09.08.2021

First instalment of 20% payment (15.6 Lakh) was released

04.04.2022

Team of FRI arrives in Delhi for first field survey

29.06.2022

FRI informs about completion of field survey and requested for
supply of additional information. Information has been alreadyprovided to FRI
as per their request.

29.09.2022  |Second Installment of 39.00 lakh has been approved

17.11.2023  |Draft Preliminary Working Plan Report (PWPR) has been received
from FRI. After that a meeting to discuss the PWPR was held on28.03.2023 at FRI
with CWLW. A survey for collection of various data for preparation of the working
plan is currently under way by the team of FRI, Dehradun.

Present Part | of working plan is completed by FRI and part 2 is under

status

process.
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2NP FLOOR, VIKAS BHAWAN
L.LP.ESTATE, NEW DELHI-110002

F.No.1(2497)/Legal/HQ/20-21/Pt3/ 5706 —1Y Dated : 18"0,1‘1
f 4th in h versi
compliance with the order of Hon’ble NGT (Principal Bench), New Delhi he g

on 07.10.2024 at 4:30 pm in the Indira Paryavaran Bhavan, Jorbagh, New
Delhi.

The 14th meeting of the Oversight Committee constituted by the Hon’ble NGT,
New Delhi in the matter 0.A. No. 58/2013 titled (Sonya Ghosh Vs. Govt. of NCT of
Delhi) was convened on 07.10.2024 at 4:30 pm under the Chairmanship of the
Director General of Forests & Special Secretary, MoEF&CC, Govt. of India. The list of
participarts is given in Annexure- A.

At the outset, the DGF&SS welcomed all the participants in the meeting.
Thereafter, a brief presentation on the present status of various agenda items was
given by the Department of Forests & Wildlife (DoFW), Government of NCT of Delhi
(GNCTD). After detailed deliberations, the following recommendations were made
by the Committee;

Agenda 1: Status of encroachment removal from the forest land in the NCT of
Delhi.

a. The details of the ridge forest land freed from encroachments, as provided in
Annexure-B, were placed before the Committee. The Committee noted that
there was no significant progress in the eviction of encroachments since the last
report submitted by the GNCTD to the Oversight Committee on 29.07.2024.
Further, despite the Committee’s recommendation to hold regular DTF
meetings to carry out eviction of forest encroachments, no meeting of the DTF

has been held since 13th meeting of this Committee.

b. The Committee again recommended that the District Task Force (DTF) of the
concerned District should hold fortnightly meetings to execute encroachment
removal in respect of the Ridge Reserve Forests, as per the action plan. The
Department of Forest and Wildlife should take proactive action to evict the
encroachments.

c. The Committee also recommended that Department of Forests & Wildlife should
apprise the matter to the Chief Secretary, GNCTD for expediting the

encroachment removal process in Ridge Reserve Forests.
[Action: DOFW, GNCTD, Concerned DM/NCTD].
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Agenda 2: Status of boundary wall construction to protect ridge forest land.

a. The Committee was apprised that a plan was prepared to construct/repair
boundary wall of 3.54 km to protect the Central Ridge forest and 20km stretch
in Southern Ridge. However, due to budget constraints, the department has not
been able to take up any repair/construction of boundary wall.

b. The Committee was informed that Department of Forests & Wildlife has
submitted a file for an allocation of additional fund in the Modified RE 2023- 24
and BE 2024-25.

c. The Committee recommended the Department of Forests & Wildlife to take up
the issue of fund shortage with the Chief Secretary, GNCTD, to secure the

financial assistance.
[Action: DoFW, GNCTD]

Agenda 3: Status of preparation of Working Plans for the Forest Divisions in
NCT of Delhi.

a. The Committee was informed that the preparation of working plans for all the
four Divisions of NCT Delhi by the FRI was initiated on 30th June 2021. The
Part I of the Working Plan has been submitted by the FRI on 26.09.2024, and
Part Il is under process. A timeline as intimated by the DoFW, GNCTD regarding
preparation of the working plans for the Forest Divisions in the NCT, Delhi is
enclosed as Annexure - D.
b. However, the Committee advised that the FRI, Dehradun and the DoFW, GNCTD
should complete the preparation of working plans including their approval by
the Central Government for the Forest Divisions in NCT Delhi on a top priority.
[Action: FRI & DoFW, GNCTD].
c. The Committee recommended the Department of Forests and Wildlife to
expedite and take up with the ICFRE regarding a research project to explore the
adaptation of suitable plantation models for implementation in Delhi to provide
optimum ecosystem services.

[Action: ICFRE & DoFW, GNCTD].

Agenda 4. Violationunder the Act

a) The Delhi Forest Department should take the lead forsensitizing the user
agencies including government departments regarding the provisions of the
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 regarding the use of
forest land for non-forestry purposes.

[Action: GNCTD].

b) Necessary actions should be taken by the Delhi Forest Department immediately
as per applicable Acts/Rules/Guidelines for any violation of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam 1980 or Indian Forest Act. Actions
taken may kindly be presented in the next meeting.

21D~~~
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[Action: GNCTD].

c) . Status on existing violations of the Van (Sanrakshan Evam Samvardhan)
Adhiniyam 1980 should be submitted immediately to the Regional Office of th e
Ministry (MoEF&CC) for taking further necessary actions.The status may kindly
be presented in the next meeting.

[Action: GNCTD].

Agenda Item No. 5 - Section 20 Notification
The status and the way forward would be presented by the Delhi Forest
Department in the next meeting.

[Action: GNCTD].
Agenda Item No. - 6 - Others

The monthly meeting of the Oversight Committee to be timely convened by the DFWL,
GNCTD as per the directions of the Hon’ble Tribunal.
[Action: GNCTD].

The meeting ended with a vote of thanks to the Chair and the Participants.

ool
/ 'o/aom/
(Jabestin A, IFS)

Dy. Conservator of Forests (P&M)

F.N0.1(2497)/Legal/HQ/20-21/Pt3fSq 06 -2Y Dated: }Q)[ |o/2/%

To,

1. Director General, Forest Survey of India, Kaulagarh Road, P.O, IPE
Dehradun-248195.

2. Commissioner of Police, Office of the Commissioner of Police, Delhi, Police
Headquarters, Jai Singh Road, New Delhi 110001.

3. Vice Chairman DDA, B Block, 1st Floor, Vikas Sadan, New Delhi-110073.

4. Additional Chief Secretary (Revenue) /Divisional Commissioner, 5- Sham Nath
Marg, Prema Kunj, Civil Lines, Delhi, 110054
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5. Principal Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi Secretariat.

6. Deputy Director General of Forests, Regional Office, Lucknow, Ministry of
Environment, Forest & Climate Change

=

APCCF & HoD, Department of Forests and Wildlife, Govt. of NCT of Delhi.

®

CCF (A), Department of Forests and Wildlife, Govt. of NCT of Delhi

9. The Head, Silviculture and Forest Management Division, Forest Research
Institute, Dehradoon-248006.

10. Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-
110068.

11. Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New
Delhi, 12/1, Jam Nagar House, Sahajahan Road, New Delhi 110011.

12. Deputy Commissioner (South-East), Old Gargi College Building, Lajpat Nagar-IV
New Delhi -110024.

13. Chief Engineer (I&FC), Zone-1 & Zone II, L.M. Bund Office Complex, Shastri
Nagar, Delhi 110031.

14. Forest Settlement Officer/ ADM(South/South West/HQ), GNCTD, M.B. Road,
Saket, New Delhi-110068.

15. Director (Admin/ Head of Office/ Law/ Rehabiliation/ Land/ Board/ BVK/ CS/
SUR/ Allotment), Delhi Urban Shelter Improvement Board, Punarwas Bhawan,
I.P. Estate, New Delhi-110002

16. DCF (P&M/South/West/Central), Department of Forests and Wildlife, Govt. of
NCT of Delhi.

Copy for information to:
1. PS to Director General Forest, MOEF&CC, Jal Wing, 4th Floor, MoEF&CC, Indira
Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.

2. PS to Addl. Director General of Forests (FC), MoEF&CC, GOI, Jal Wing, 5th Floor,
MoEF&CC, Indira Paryavaran Bhawana, Jorbagh Road, New Delhi- 110003.

3. PPSto Chief Secretary, Delhi Secretariat, IP Estate, IP Estate, New Delhi.

tp
A 20

)
(Jabestin A, IFS)
Dy. Conservator of Forests (P&M)
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Annexure- A

DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2NP FLOOR, VIKAS BHAWANI.P.ESTATE, NEW DELHI-110002

Time:4:30 PM Date: 07.10.2024

14t MEETING OF OVERSIGHT COMMITTEE UNDER CHAIRMANSHIP OF DGF &SS,
MOEFCC ON 07.10.2024 AT 4:30PM
ATTENDANCE SHEET

S. No. Name Department & Designation Mobile No.
S Sh.S.S.Kandpal | APCCF, DoFW, GNCTD
2. Sh. Rajesh S. MOEFCC, IGF (FPD) 9968534165
2 Sh. Vijendra Kumar | ADM 9718401305

DDA
4, Dr. P. Vishwakannan | CCF, DoFW, GNCTD 9434285144
B Sh. Saurabh Sharma | CF, DoFW, GNCTD 9311810076
6. Smt. Chestha Singh | DCF, DoFW, GNCTD 8130618418
Z Sh. Ankit Kumar | DoFW, GNCTD 9811680054
8. Sh. Anoop Thakur | Director Land Management I, DDA 9873634545
8, Sh. Ashok Vishnoi | Addl DCP, South 9582036629
10. Sh. Ram Dulesh Addl. DCP, South East District
1L, Sh. Suvendra Dy. Director (Horticulture)DDA 9560449995
Kumar
12. Smt. Prachi RO, MOEFCC
Gangwar

13. Smt. Anita Yadav | Revenue, SDM (Saket)
14. Sh. Ravi Kumar Legal Associate, FPD MOEFCC
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S. No. Name Department & Designation Mobile No.
15, Sh.Ashutosh Ex. Engineer (Civil), DDA Hort. Dept.
Upadhaya

Annexure -B

Total

encroachment Total

identified as encroachment
SL. on 05.04.2019 [Encroachment [removed from
No. |Village (ha) left 2019 till date Division
1 |Aaya Nagar |14.5 12.9 1.731 South
2 |Chhattarpur |21.3 20.87 0.32 South
3 |Nebsarai 22.29 14.28 8.2 South
4 |Sahoorpur (20.07 1541 4,51 South
5 |Devli 38.16 37.866 0.004 South
6 |Asola 56.91 se/ly 18.74 South
7 |Bhatti 40.27 38.19 177 South
8 [Maidangarhi |6.67 BLT 2.85 South
9 |Saidulajab |9.2 8.72 0.41 South
10 [Satbari 153 10:19 5.02 South
11 |Jaunapur 24.2 11.66 12.7 South
12 [Deramandi |33.6 12.66 20.75 South
13 |Tughlakabad |33.9 31.62 Z5 South
14 [Pulpehladpur|20.7 2017 0.42 South
15 |Rajokri 18.05 14.04 3.87 West
16 [Rangpuri 20.7 14.257 6.323 West
17 |Mahipalpur |[1.4 1.43 0 West
18 |Ghitorni 1.39 1.39 1.29 West

Total 398.61 308.552 91.21
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Status of notification under section 20 of the Indian Forest Act, 1927.

Southern Ridge

Phase 1

All the khasras meeting the following criteria were identified in the first
phase: free from encroachment, with no pending Tattima proceedings,
and no pending litigation before Courts, Forest Settlement Officer (FSO),
or Appellate Authority.

Phase-I constitute approximately 3630.04 ha & 58.4% area of
Southern Ridge

Final notifications under section 20 in respect of 2 villages have been
issued under Phase-I comprising a total area of 96.16 ha. Additional
area of 3526.98 ha in 13 villages is proposed for notification.

Current status: File is in movement for comments of DM (New Delhi) &

DDA

Phase 2

Those khasras have been identified where there are encroachment, but
no litigations are pending before FSO and Appellate Authority.

Those khasras where Tattima proceedings are not required/pending.

Those Khasras which were left during phase 1 due to certain reasons
are taken up in phase IL

Khasras in Phase-II constitute approximately 1594.52 ha &
25.71% area of Southern Ridge

Current status: File submitted to DCF(South) to comply with
comments of HQ.

Phase 3

All the khasras where rights and concessions are yet to be settled by
FSO and Appellate Authority. Those khasras where Tattima proceedings
are yet to be completed by Revenue Department, will be taken up for
notifications after the completion of all required action by FSO and
Revenue Department in due course of time. Khasras in Phase-III
constitute approximately 982.34 ha & 15.8% area of Southern Ridge.

7|Page
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Phase I
123.57
Ha.

Phase I final notification of Northern Ridge (All the khasras satisfying
certain conditions i.e., Free from encroachment; No pencing Tattima
proceedings; and No pending litigation before Courts, Forest
Settlement Officer (FSO) and Appellate Authority)

The file was returned by the Revenue Department raising query
regarding khasra numbers proposed in the draft final notification
while preliminary notification under section 4 of IFA, 1927 was as
per boundary details, stating that this might raise disputes in respect
of demarcation.

Current status: The file is currently with DCF(Central) ‘or their
comments on the submission from the Revenue Department

Phase II-

Final notification of Northern Ridge (where there are
encroachments have been identified where no litigations are
pending before FSO and Appellate Authority, Khasras which
were left during phase 1 due to certain reasons and Khasras for
which Tattima proceedings are not required) for approximately
7.057 Ha.

Current status: The file is being prepared by DCF (Central)

South Central Ridge

626 Ha.

The file has been returned by the Revenue Department, along with a
list of cases pending in the court of FSO/ADM (South District) and a
query regarding khasra numbers. As the preliminary notification
under Section 4 of the IFA, 1927, does not include information about
the khasras; it was only notified by boundary description.

File has been returned by DDA after extracting relevant details.
Further, in the meeting held with DDA & CPWD on 20.08 2024 under
the chairmanship of DG&SS, DDA has mentioned that they will
provide the comments in a week.

Current status: The file is currently being prepared for
resubmission once the comments from the DDA are received.

Central Ridge

864 Ha.

DGPS Survey of Central Ridge is completed and a list is prepared of
83 institutions present in/on the periphery of Central Ridge. Out of
83 institutions, 50 institutions were found on ground, out of these 18
institutions possess excess area than the allotment made by Land
and Development Office.

Current status: The draft notification has been resubmitted by
DCF(West) with inputs from the Worthy Chief Secretary. The file is
currently being prepared for resubmission.
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Nanak Pura Ridge

8.36 Ha. * File was returned by Revenue Department on 09.01.2024 stating
that DoFW may issue preliminary notification under Section-4 of IFA,
1927 by khasra no. and inviting claims and objections thereafter
before issuing notification under section 20 of IFA, 1927.

Comments received from DDA:

* The plan which has been superimposed on Google Map is not
correct and does not correspondence to the list of khasra no.
provided.

. Land to be notified is L&DO land.

. The L&DO land measuring 18 Acres (7.2ha)of Nanakpura has been
transferred vide Notification No. 1810 dt. 12.07.1974

. The land measuring 06.00 Acres (2.4ha) of Nankpura (Shahji
Market) has also been transferred vide notification no. 4719 dt.
21.08.1975 to DDA, the said land or any portion thereof as may be so
recuired, at the disposal of Central Govt.

* Current status: Layout map received from L&DO on 23.09.2024. File
is being prepared for resubmission.

Annexure-D
Status of Working Plan
Date Status

30.06.2021 FRI, Dehradun was intimated about acceptance of their proposal for
preparation of Working Plan

09.08.2021 First instalment of 20% payment (15.6 Lakh) was released

11.02.2022 (Draft) Preliminary Working Plan Report of National Capital Territory
of Delhi received on email to PCCF from Head Silviculture & Forest
Management Division, FRI on 11.02.2022

04.04.2022 Team of FRI arrives in Delhi for first field survey

29.06.2022 FRI informs about completion of field survey and requested for supply
of additional information. Information has been already provided to FRI
as per their request.

29.09.2022 Second Installment of 39.00 lakh has been approved

31.03.2023 CWLW attended the meeting regarding Working Plan at FRI. A survey
for collection of various field data for preparation of the working plan
was scheduled by the team of FRI, Dehradun from 29th April, 2023 till
19th May, 2023

26.09.2024 Part 1 of working plan is submitted on 26.09.2024 by FRI and part 2 is
under process.
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2NP FLOOR, VIKAS BHAWAN
I.P.ESTATE, NEW DELHI-110002

F.No.1(2497)/Legal/HQ/20-21/Pt3/ B a5 1 Sk I Dated :eq- |3+ 2

Minutes of the 15th Meeting of the Oversight Committee constituted in
compliance with the order of Hon'ble NGT (Principal Bench), New Delhi held
on 06.11.2024 at 3:00 pm in the Indira Paryavaran Bhavan, Jorbagh, New
Delhi.

The 15th meeting of the Oversight Committee constituted by the Hon’ble NGT,
New Delhi in the matter 0.A. No. 58/2013 titled (Sonya Ghosh Vs. Govt. of NCT of
Delhi) was convened on 06.11.2024 at 3:00 pm under the Chairmanship of the
Director General of Forests & Special Secretary, MoEF&CC, Govt. of India. The list of
participants is given in Annexure- A.

At the outset, the DGF&SS welcomed all the participants in the meeting.
Thereafter, a brief presentation on the present status of various agenda items was
given by the Department of Forests & Wildlife (DoFW), Government of NCT of Delhi
(GNCTD). After detailed deliberations, the following recommendations were made
by the Committee;

Agenda 1: Status of encroachment removal from the forest land in the NCT of
Delhi.

a. The details of the ridge forest land freed from encroachments, as provided in
Annexure-B, were placed before the Committee. The Committee noted that
there was no significant progress in the eviction of encroachments since the last
report submitted by the GNCTD to the Oversight Committee on 29.07.2024. The
committee was informed that for removal of encroachments in Southern Ridge
in South District, the next DTF meeting under the chairmanship of DM (South) is
scheduled on 12.11.2024.

b. The Committee recommended that DCF (West) should pursue with DM (New
Delhi) to hold regular fortnightly meetings of DTF for encroachment removal in
Ridge Reserve Forests within New Delhi District.

¢. The Committee again recommended that the District Task Force (DTF) of the
concerned District should hold regular fortnightly meetings for encroachment
removal in Ridge Reserve Forests. The Department of Forest and Wildlife should
actively pursue the preparation of encroachment removal schedule in these
meetings and subsequent removal of encroachments in a time bound manner.

[Action: DOFW, GNCTD, Concerned DM/GNCTD].
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Agenda 2: Status of boundary wall construction to protect ridge forest land.

a. The Committee was apprised that a plan was prepared to construct/repair
boundary wall of 3.54 km to protect the Central Ridge forest and 20km stretch
in Southern Ridge. However, due to budget constraints, the department has not
been able to take up any repair/construction of boundary wall.

b. The Committee was informed that the file is under submission with the State
Government regarding Allocation of additional fund requirement in Modified RE
2023-24 and BE 2024-25.

c. The Committee recommended that the Department of Forests & Wildlife, GNCTD
should apprise the issue of fund shortage to Pr. Secretary Finance, GNCTD citing
the directions from the Hon'ble Courts and recommendations of the Oversight
Committee regarding the protection of ridge.

[Action: DoFW, GNCTD]

Agenda 3: Status of preparation of Working Plans for the Forest Divisions in
NCT of Delhi.

' a. The Committee was informed that the preparation of working plans for all the

four Divisions of NCT Delhi by the FRI was initiated on 30th June 2021. The Part1
of the Working Plan has been submitted by the FRI on 26.09.2024, and Part Il is under
process. A meeting is scheduled by DoFW with FRI for providing comprehensive
overview and briefing on the details of Working Plan vide email dated
30.10.2024.

a. However, the Committee advised that the FRI, Dehradun and the DoFW, GNCTD
should complete the preparation of working plans including their approval by
the Central Government for the Forest Divisions in NCT Delhi on a top priority.
[Action: FRI & DoFW, GNCTD].

b. The committee was informed that a letter dated 08.10.2024 was written to DG,
ICFRE for development of research plan for identification of smart trees and
smart forests for providing optimal ecosystem services in Delhi and the reply of
ICFRE is awaited. The Committee recommended that the Department of Forests
& Wildlife should expedite discussions with ICFRE regarding the proposed
research project. ICFRE may also be invited in the next meeting of Oversight
Committee.

[Action: ICFRE & DoFW, GNCTD].

Agenda 4: Violations under the Van (Sanrakshan Evam Samvardhan) Adhiniyam
1980

a) The Committee was informed that a survey of the South Central Ridge was
conducted jointly by the South Forest Division, Department of Forests & Wildlife
and DDA to assess the extent of encroachments and violations.
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The Committee recommended that the Department of Forests & Wildlife should
issue show cause notices immediately for any violation of the Van (Sanrakshan
Evam Samvardhan) Adhiniyam 1980 as per applicable Acts/Rules/Guidelines.
Further all necessary actions shall be taken by the department of forests and
wildlife, Government of NCT of Delhi as per the provisions of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980, Indian Forest Act,1927 and
other Acts and Rules in case of violations reported/found under these Acts and
Rules.

b) The committee recommended that the status of all violations under the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980, within NCT of Delhi should be
submitted to the Regional Office of the Ministry (MoEF&CC) for further necessary
actions and update on this status should be presented in the next meeting.

[Action: GNCTD].

¢) The committee recommended that the status of all violations under the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980, within NCT of Delhi should
be submitted to the Regional Office of the Ministry (MoEF&CC) for further
necessary actions and update on this status should be presented in the next
meeting.

[Action: GNCTD].

d) The committee was informed that the Department of Forests & Wildlife has
been regularly sensitizing the user agencies, including government
departments, about the provisions of the Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 regarding the use of forest land for non-forestry purposes. A
letter dated 28.11.2023 has been written to all land owning agencies.

e) The Committee was informed that, as per a letter dated 23.10.2024 from the
APCCF & HoD to the Director General of CPWD, name of erring officials were
sought regarding violation of Van (Sanrakshan Evam Samvardhan) Adhiniyam,
1980 for offence at Budha Jayanti Park. Since no reply has been received till
date, it was recommended to give a show cause notice in this matter to DG,
CPWD with a copy to the Secretary of the concerned Ministry in Government of
India and Regional Office of the Ministry (MoEF&CC).

[Action: GNCTD].

Agenda Item No. 5 - Section 20 Notification

a) The committee recommended to expedite the process of notification under
section-20 of IFA, 1927.
b) The committee recommended that APCCF & HoD, Department of Forests &

% wildlife, GNCTD, should hold a meeting with Secretary (Revenue) cum

3|Pa

[{®]

205



F.N0.1(2497)/Legal/HQ/20-21/Pt3 /737 ~ 47

To,

10.

11.

12.

13,

14.

1.5;

294

Divisional Commissioner, to expedite the tattima proceedings in cases of
khasras having multiple divided ownerships.

[Action: GNCTD].

The meeting ended with a vote of thanks to the Chair and the Participants.

81 ‘3h§ﬁ
=

(Ankit Kumar, IFS)
Dy. Conservator of Forests (P&M)

Director General, Forest Survey of India, Kaulagarh Road, P.0, IPE
Dehradun-248195.

Commissioner of Police, Office of the Commissioner of Police, Delhi, Police
Headquarters, Jai Singh Road, New Delhi 110001.

Vice Chairman DDA, B Block, 1st Floor, Vikas Sadan, New Delhi-110073.

Additional Chief Secretary (Revenue) /Divisional Commissioner, 5- Sham Nath
Marg, Prema Kunj, Civil Lines, Delhi, 110054

Principal Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi Secretariat.

Deputy Director General of Forests, Regional Office, Lucknow, Ministry of
Environment, Forest & Climate Change

APCCF & HoD, Department of Forests and Wildlife, Govt. of NCT of Delhi.
CCF (A), Department of Forests and Wildlife, Govt. of NCT of Delhi

The Head, Silviculture and Forest Management Division, Forest Research
Institute, Dehradoon-248006.

Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-
110068.

Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New
Delhi, 12 /1, Jam Nagar House, Sahajahan Road, New Delhi 110011.

Deputy Commissioner (South-East), Old Gargi College Building, Lajpat Nagar-1V
New Delhi -110024.

Chief Engineer (I&FC), Zone-1 & Zone II, L.M. Bund Office Complex, Shastri
Nagar, Delhi 110031.

Forest Settlement Officer/ ADM(South/South West/HQ), GNCTD, M.B. Road,
Saket, New Delhi-110068.

Director (Admin/ Head of Office/ Law/ Rehabiliation/ Land/ Board/ BVK/ CS/
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SUR/ Allotment), Delhi Urban Shelter Improvement Board, Punarwas Bhawan,
I.P. Estate, New Delhi-110002

16. DCF (P&M/South/West/Central), Department of Forests and Wildlife, Govt. of
NCT of Delhi. "

Copy for information to:

1. PS to Director General Forest, MoEF&CC, Jal Wing, 4th Floor, MoEF&CC, Indira
Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.

2. PS to Addl. Director General of Forests (FC), MoEF&CC, GOI, Jal Wing, 5th Floor,
MoEF&CC, Indira Paryavaran Bhawana, Jorbagh Road, New Delhi- 110003.

3. PPS to Chief Secretary, Delhi Secretariat, [P Estate, IP Estate, New Delhi.

oAl \2° =

(Ankit Kumar, IFS)
Dy. Conservator of Forests (P&M)
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Annexure- A

DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

Time:03:00 PM

15" MEETING OF OVERSIGHT COMMITTEE UNDER CHAIRMANSHIP OF DGF

A-BLOCK, 2™” FLOOR, VIKAS BHAWANIL.P.ESTATE, NEW DELHI-110002

Date: 06. 11.2024

&SS, MOEFCC ON 06.11.2024 AT 3:00PM

ATTENDANCE SHEET

S. No. Naine Department & Designation
1. | Sh.S.K. Meena DDA, Dy. Director (Horticulture)
2. | Sh. Vijendra Kumar ADM

DDA
3. | Smt. Prachi Gargwar DIG, RO, Lko
4. | Sh.S.S. Kandpal APCCF & HoD, DoFW
5. | Sh. Saurabh Sharma CF, DoFW GNCTD
6. | Sh. Ankit Kumar DCF(P&M), DoFW, GNCTD
7. | Smt. Anamika DCF (Central) DoFW, GNCTD
8. | Sh. Vipul Pandey DCF(S) DoFW, GNCTD
9. | Sh. Amit Gemawat DCF (West) DoFW, GNCTD
10. | Sh. Balram Meena ADM (SW)
11. | Sh. Rahul Saini ADM (SOUTH)
12. | Smt. Ambika Ratnoo SDM, SE
13. | Sh. Prateek Raj SDM Vasant Vihar
14. | Smt. Aishnaya Sharma Add. DCP SED
15. | Sh. Ajay Kadian Director LM [1 DDA
16. | Sh. Achin Garg, IPS Add. DCP 1/South District

6|Page
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Annexure-B

Total
SL. Total encroachment] encroachment | g croachment
No. Village identified ason |removed from Division
05.04.2019 (ha) | 2019 till date Left (Ha)
(Ha)
1) Aaya Nagar 14.5 173 12.77 South
2 Chhattarpur 213 0.32 20.98 South
3 Nebsarai 22.29 8.2 14.09 South
4 Sahoorpur 20.07 4.51 15.56 South
5 Devli 38.16 0.004 38.16 South
6 Asola 56.91 18.74 38.17 South
7 B-hatti 40.27 177 38.50 South
8 Maidangarhi 6.67 2.85 382 South
9 Saidulajab 9.2 0.41 8.79 South
10 Satbari 15.3 h:lZ 10.28 South
11 Jaunapur 24.2 1207 11.50 South
1.2 Deramandi 33.6 20.75 1285 South
13 | Tughlakabad 33.9 25 31.40 South
14 | Pulpehladpur 20.7 0.42 20.28 South
15 Rajokri 18.05 3.87 14.18 West
16 Rangpuri 20.7 6.323 14.38 West
17 Mahipalpur 1.40 0 1.40 West
18 Ghitorni 1:39 129 0.10 West
Total 398.61 91.40 307.21
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Annexure-C

Status of Notification under section 20 of the Indian Forest Act, 1927.

Southern Ridge

Phase 1

All the khasras meeting the following criteria were identified in the first
phase: free from encroachment, with no pending Tattima proceedings,
and no pending litigation before Courts, Forest Settlement Officer (FSO),
or Appellate Authority.

Phase-1 constitute approximately 3630.04 ha & 58.4% area of Southern
Ridge

Final notifications under section 20 in respect of 2 villages have been
issued under Phase-I comprising a total area of 96.16 ha. Additional area
0f3526.98 ha in 13 villages is proposed for notification.

Current status: File is in movement for comments of DM (New Delhi) &
DDA

Phase 2

Those khasras have been identified where there are encroachment, but
no litigations are pending before FSO and Appellate Authority, those
khasras where Tattima proceedings are not required/pending & those
Khasras which were left during phase 1 due to certain reasons are taken
up in phase IL

Khasras in Phase-Il constitute approximately 1594.52 ha &
25.71% area of Southern Ridge

Current status: File submitted to DCF(South) to comply with comments

of HQ.

Phase 3

All the khasras where rights and concessions are yet to be settled by FSO
and Appellate Authority. Those khasras where Tattima proceedings are
yet to be completed by Revenue Department, will be taken up for
notifications after the completion of all required action by FSO and
Revenue Department in due course of time.

Khasras in Phase-III constitute approximately 982.34 ha & 15.8% area
of Southern Ridge.

8|Page
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211

Name of
Ridge

Status

Northern | Phasel-123.57 Ha.

Ridge

Phase I final notification of Northern Ridge (All the khasras satisfying
certain conditions i.e., Free from encroachment; No pending Tattima
proceedings; and No pending litigation before Courts, Forest
Settlement Officer (FSO) and Appellate Authority)

The file was returned by the Revenue Department raising query
regarding khasra numbers proposed in the draft final notification while
preliminary notification under section 4 of IFA, 1927 was as per
boundary details, stating that this might raise disputes in respect of
demarcation.

Current status: The file is currently with DCF(Central) for their comments on
the submission from the Revenue Department

Phase II-

Final notification of Northern Ridge (where there are encroachments
have been identified where no litigations are pending before FSO and
Appellate Authority, Khasras which were left during phase 1 due to
certain reasons and Khasras for which Tattima proceedings are not
required) for approximately 7.057 Ha,

Current status: The file is being prepared by DCF (Central)

9|Page
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Name of | Total Area Status
Ridge (Ha)
South Phase 1- « The file has been returned by the Revenue Department,
Central along with a list of cases pending in the court of FSO/ADM
Ridge 626 (South District) and a query regarding khasra numbers. As
the preliminary notification under Section 4 of the IFA,
1927, does not include information about the khasras; it was
only notified by boundary description.
« These villages have been urbanized and the land owning
agency is the DDA.
Current status: Vide email dated 13.09.2024 from DDA, out of
7 villages in South Central Ridge, comments have been received
for only 3 villages i.e. Adhchini, Ber Sarai & Katwaria.
«  Comments on remaining 04 villages i.e. Lado Sarai, Ladha
Sarai, Masoodpur & Mehrauli are still pending from DDA.
+ The file is currently being prepared for resubmission once
the comments from the DDA are received.
Name of Total Status
Ridge Area
(Ha)
Central 1006.32 DGPS Survey of Central Ridge is completed and a list is
Ridge prepared of 83 institutions present in/on the periphery of

Central Ridge. Out of 83 institutions, 50 institutions were
found on ground, out of these 18 institutions possess excess
area than the allotment made by Land and Development Office.

Current status: The draft notification has been resubmitted by
DCF(West) with inputs from the Worthy Chief Secretary. The
file is currently being prepared for resubmission.

10|Page
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213

Name | Total Area Status

of (Ha)
Ridge
Nanak 8.3ha. * File was returned by Revenue Department on
Pura 09.01.2024 stating that DoFW may issue preliminary
Ridge notification under Section-4 of IFA, 1927 by khasra no.

and inviting claims and objections thereafter before issuing
notification under section 20 of IFA, 1927.

Comments received from DDA:

L ]

The plan which has been superimposed on Google Map is
not correct and does not correspondence to the list of
khasra no. provided.

Land to be notified is L&DO land.

The L&DO land measuring 18 Acres (7.2ha)of Nanakpura
has been transferred vide Notification No. 1810 dt.
12.07.1974

The land measuring 06.00 Acres (2.4ha) of Nankpura
(Shahji Market) has also been transferred vide notification
no. 4719 dt. 21.08.1975 to DDA, the said land or any
portion thereof as may be so required, at the disposal of
Central Govt.

Current status: Layout map received from L&DO on 23.09.2024.
File is being prepared for resubmission.
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2NP FLOOR, VIKAS BHAWAN
1.P.ESTATE, NEW DELHI-110002

Minutes of the 16th Meeting of the Oversight Committee constituted in

compliance with the order of Horible NGT (Principal Bench), New Delhi
'\\ie d Bnlg_sj 2 5024 at 3:00 pm in the Indira Paryavaran Bhavan, Jorbagh,
New Delhi.

The 16th meeting of the Oversight Committee constituted by the Horrble

NGT New Delhi in the matter O.A. No. 58/2013 titied {Sonya Ghosh Vs, Govt.

of

NCT of Delhi) was convened on 16.12.2024 at 3:00 pm under the

Chairmanship of the Director General of Forests & Special Secretary, Ministry

of

Environment, Forests and Climate Change, Govi. of India. The list of

participants is given in Annexure- A.

At the outset, the DGF&SS welcomed all the participants in the meeting.

Thereafter, a brief presentation on the present status of various agenda items
was given by the Department of Forests & Wildlife (DoFW), Government of
NCT of Delhi (GNCTD). After detailed deliberations, the following
recemmendations were made by the Committee;

Agenda 1: Status of encroachment removal from the forest land in the NCT
of Delhi.

a.

The details of the ridge forest land from where encroachmenis were
-emoved, as provided in Annexure-B, were placed before the Committee.
The Commiitee noted that there was no significant progress in the eviction of
encroachments since the last report submitted by the GNCTD to the
Oversight Committee on 06.11.2024.

The commitiee was informed regarding removal of encroachments in
Southern Ridge in South District, (02) District Task Force (DTF) meetings
were held on 12.11.2024 and 19.11.2024 by DM (South) for scheduling the
encroachment eviction program from the forest land. The minutes of meeling
and schedule for encroachment eviction program was handed over to the
Forest Department in the present meeting of the Oversight Committee.

As chairpersons of respective DTFs, DM (South) and DM (New Delhi) were
requested to accord high priority to encroachment removal to comply with the
direction of Hon’ble Court.

APCCF & HOD, Department of Forests and Wildlife, GNCTD was requested
to apprise the above issues to the Chief Secretary, GNCTD with a request for
suitable intervention.

The Department of Farests & Wildlife informed that DCF(Central)vide letter
dated 02.07.2024 had written to DDA regarding encroachment of 300 sgft
(approx) in Northern Ridge at A-55, Malka Ganj, Kamla Nehru Ridge area.
Thereafter, demolition drive was conducted by DDA in the said area and a

214
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report was received from DDA vide letter dated 09.08.2024.

However, it has been found that malba is still present at the demolition
site. Accordingly, a show cause notice has been issued to DDA vide letter
dated 12.12.2024 and further directed to remove the malba from the site.

The Oversight Committee recommended thatin the above case, further
enquiry may be conducted to determine whether it is a violation of Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 or not.

[Action: DOFW, GNCTD, Concerned DM/GNCTD]

Agenda 2: Status of boundary wall construction to protect ridge forestland.

a.

b.

The Committee was informed that due to budget consiraints, the department
has not been able to take up any repair/construction of boundary wall.

The Committee was informed that budget is being asked from the State
Government for the said work since last year and budget has not been
received. The requirement will be projected in RE 2024-25 and BE 2025-26.
As soon as the budget is received the said work will be executed on priority.
The Department of Forests & Wildlife, GNCTD was requested to submit a

note in this regard to Chief Secretary and ACS (Finance), GNCTD.
[Action: DoFW, GNCTD]

Agenda 3: Status of preparation of Working Plans for the Forest Divisions in
NCT of Delhi.

a.

The Committee was informed that the preparation of working plans for all the
four Divisions of NCT Delni by the FRI was initiated on 30th June 2021. The
Part | of the Working Plan has been submitted by the FRI on 26.09.2024, and
Part Il is under process. A meeting was held on 06.12.2024 with FRI for
providing comprehensive overview and briefing on the details of Working
Plan.

The committee was informed that a letter dated 08.10.2024 and reminder
letter 05.11.2024 was written to DG, ICFRE for development of research plan
for identification of smart trees and smart forests for providing optimal
ecosystem services in Delhi and the reply of ICFRE is awaited.

The delay was viewed seriously by the committee. The committee
recommended that DG, ICFRE may also be invited in the next meeting of
Oversight Committee to inform the status and explain the reason for delay in

response.
[Action: ICFRE & DoFW, GNCTD].

Agenda 4: Violations under the Van (Sanrakshan Evam Samvardhan)
Adhiniyam 1980

a.

The commitiee stated that the violation and encroachment are linked to each

other, and accordingly necessary actions have been taken since the 7t
meeting of the oversight committee dated 17.11.2023.
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_ The Committee was informed that a survey of the South Ceniral Ridge was
conducted jointly by the South Forest Division, Department of Forests &
wildlife and DDA. In this regard, vide letter dated 02.12.2024, DGF (South)
has issued show cause notice to the DDA under Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 and also sought an explanation for violations
committed in South Central Ridge separately.

[Action: DDA , DoFW, GNCTD].

. The committee recommended that Department of Forests & Wildlife, GNCTD
should submit the details of cases of encroachment, area of encroachment,
cases of violation under Van (Sanrakshan Evam Samvardhan) Adhiniyam,
1980 and area of violation before the committee in next meeting. The
committee was informed that the list is being compiled by DCFs with details
of encroachment for submission to the State Govt. for approval before
sending it to Regional Office of the Ministry (MoEF&GC).
. “he committee was updated on progress of case that a contempt petition
(Civil) Diary No. 21171/2024 in W.P.(C) NO. 4677/1985 ftitled as Bindu
Kapurea vs Subhashish Panda has been filed before Hon'ble Supreme Court
for viclations of Forest (Conservation) Act, 1980 and Delhi Preservation of
~rees Act, 1994 in AlIMS CAPFIMS Approach road project in village
Maidangarhi & Satbari. The last hearing in the case was held on 10.12.2024.
~he outcome of the court case will be informed to the committee.
. The commiitee was updated on progress of case that a contempt petition
GCivil Diary-No.21740 of 2024 in W.P.(C) 4677/1985 titled as Delhi Nature
Society vs Rajesh Kumar Kaushal has been filed before Hon'ble Supreme
Court of India acting violation of provisions of Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 by CPWD in Buddha Jayanti Park, New Detfhi
talling in Central Ridge.The last hearing in the case was held on 07.11.2024.
The matter is sub-judice and the outcome of the court case will be informed
10 the committee accordingly.
The Committee was informed that, as per a letter dated 10.12.2024 from
the DCF(West) to the Director General of CPWD, Deputy Director
(Horticulture) CPWD and Executive Engineer CPWD, name of erring
officials were sought again regarding violation of Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 for offence at Budha Jayanti Park. Since no
reply has been received till date, it was again recommended to pursue the
matter with DG, CPWD for getting names of erring officials for violations.
The copy may be provided to Secretary, MoHUA, GOI and to RO,
Lucknow. In this respect, the relevant provisions of Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980, is reproduced:
“ 3B. Offences by the Authorities and Government Departments~-(1)
Where any offence under this Act has been committed —
(a) by any department of Government, the head of the department; or
(b) by any authority, every person who, at the time the offence was
committed, was directly in charge of, and was responsible to, the authority
for the conduct of the business of the authority as well as the authority;
shall be deemed to be guilty of the offence and shall be liable fo be
proceeded against and punished accordingly”
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f. The committee further recommended that Department of Forests & Wildlife,
GNCTD and Regional Office would take adequate action in this matter and
other cases of encroachment/violation under the Acts as per relevant
provision of the Acts and the Rules.

[Action: RO, DoFW, GNCTD].

Agenda Item No. 5 - Section 20 Notification

a. The committee recommended to expedite the process of notification under
section-20 of IFA, 1927. Status is placed atAnnexure-C.

b. The committee asked DDA to provide requisite details at an early date.

c. The committee recommended that APCCF & HoD, Department of Forests &
Wildlife, GNCTD, should hold a meeting with Secretary (Revenue) cum
Divisional Commissioner, to expedite the tattima proceedings in cases of
khasras having multiple divided ownership.

[Action: GNCTD].

The meeting ended with a vote of thanks to the Chair and the Participant

(Ankit Kiimar, IFS)

Dy. Conservator of Forests
(P&M)

F.No.1(2497)/Legal/HQ/20-21/Pt3 / 78(1-3 5
Dated : To,

1. Director General, Forest Survey of India, Kaulagarh Road, P.O, IPE
Dehradun-248195.

2. Additional Chief Secretary (Revenue) /Divisional Commissioner, 5- Sham
Nath Marg, Prema Kunj, Civil Lines, Delhi , 110054

3. Commissioner of Police, Office of the Commissioner of Police, Delhi, Police
Headquarters, Jai Singh Road, New Delhi 110001.

Vice Chairman DDA, B Block, 15! Floor, Vikas Sadan, New Delhi-110073.

Principal Secretary (E&F), Govt. of NCT of Delhi, C-Wing, DelhiSecretariat.

Deputy Director General of Forests, Regional Office, Lucknow, Ministry of

Environment, Forest & Climate Change

7. Director General of Forests, Indian Council Forestry Research & Education
(ICFRE), Dehradoon Uttrakhand- 248006.

. APCCF & HoD, Department of Forests and Wildlife, Govt. of NCT ofDelhi.

CCF (A), Department of Forests and Wildlife, Govt. of NCT ofDelhi

. The Head, Silviculture and Forest Management Division, Forest Research
Inst tute, Dehradoon-248006.

11. Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-

110068.
12. Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New

o O e
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Delhi, 12/1, Jam Nagar House, Sahajahan Road, New Delhi 110011.

13. Deputy Commissioner (South-East), Old Gargi College Building, Lajpat
Nagar-1V New Delhi -110024.

14, Chief Engineer (I&FC), Zone-1 & Zone II, L.M. Bund Office Complex, Shastri
Nagar, Delhi 110031.

15. =orest Settlement Officer/ ADM(South/South West/HQ), GNCTD, M.B. Road,
Saket, New Delhi-110068.

16. Director (Admin/ Head of Office/ Law/ Rehabiliation/ Land/ Board/ BVK/ CS/
SUR/ Allotment), Delhi Urban Shelter Improvement Board, Punarwas
Bhawan, |.P. Estate, New Delhi-110002

17. DCF (P&M/South/West/Central), Department of Forests and Wildlife, Govt. of
NCT of Delhi.

Copy for information to:

1. PS to Director General Forest, MoEF&CC, Jal Wing, 4" Floor, MoEF&CC,
Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-110003.
2. PPS to Chief Secretary, Delhi Secretariat, IP Estate, NewDelhi.

M”“

(Ankit Kumar, IFS)
Dy. Conservator of Forests (P&M)

Annexure- A

DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2NP FLOOR, VIKAS BHAWANLI.P.ESTATE, NEW DELHI-110002

Time:03:00 PM Date:
16. 12.2024

16t MEETING OF OVERSIGHT COMMI:I'TEE UNDER CHAIRMANSHIP OF DGF

o NMEC IING VU VoAl A e e e  ————————

SS, MOEF N 06.11.2024 AT 3:00PM

ATTENDANCE SHEET
S. No. Name Department & Designation
1. Sh. S. Rajesh IGF, MOEFCC (FPD)
2 Sh. Sanjay Kr. Chauhan AIGF, MOEFCC (FPD)
3 Smt. Prachi Gargwar DIG, RO, Lko
4 Smt. Richa Misra Head Silviculture, FRI
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5. |5h. S.5. Kandpal APCCF & HoD, DoFwy
6.  |Sh. Saurabh Sharma CF, DoFW GNCTD
7. Sh. Jabestin A, DCF (HQ), DoFW, GNCTD
8. Sh. Ankit Kumar DCF(P&M), DoFW, GNCTD
9.  [Sh. Rahul Saini ADM/FSO (SOUTH}
10. Sh. Ashok Vishnoi Add. DCP /South District, Delhi Police
11. Sh. S.K. Meena DDA, Dy. Director (Horticulture)
12. Sh. Vijendra Kumar ADM, DDA
13. Sh. Ajay Kadian Director, DDA
Annexure-B
Total Total
SL.|  yilage | encroachment ?griré’f;é‘?ﬂﬁﬁf e Division
05.04.2019 (ha) 019’(:;2)"3‘9 (Ha)
1 |Aaya Nagar 14.5 1.73 12.77 South
2 |Chhattarpur 21.3 0.32 20.98 South
3 [Nebsarai 22.29 8.2 14.09 South
4 |Sanhoorpur 20.07 4.51 15.56 South
5 |Devh 38.16 0.004 38.16 South
6 [Asola 56.91 18.74 38.17 South
7 |Bhatti 40.27 1.77 38.50 South
8 | Mardangarhi 6.67 2.85 3.82 South
9 [Saidulajab 9.2 0.41 8.79 South
10 [Satbar 15.3 5.02 10.28 South
11 Jaunapur 24.2 12.7 11.50 South
12 |Deremandi 33.6 20.75 12.85 South
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T3 1T Tughlakabad 33.9 2.5 31740 South

14 | Pulpehladpur 20.7 0.42 20.28 South

15 {Rajokri 18.05 3.87 14.18 West
14,637 (Typo

16 |Rangpuri 20.7 6.323 pergaro'g‘s West
minutes )

17 | Mahipalpur 1.40 0 1.40 West

18 |Ghitorni 1.39 1.29 0.10 West

Total 398.61 91.15 307.46
Annexure-C

Status of Notification under section 20 of the Indian Forest Act, 1927.

Southern Ridge

Phase 1

All the khasras meeting the following criteria were identified in the
first phase: free from encroachment, with no pending Tattima
proceedings, and no pending litigation before Courts, Forest
Settlement Officer (FSO), or Appellate Authority.

Phase-| constitute approximately 3630.04 ha & 58.4% area of
Southern Ridge

Final notifications under section 20 in respect of 2 villages have
been issued under Phase-| comprising a total area of 96.16 ha.
Additional area of 3526.98 ha in 13 villages is proposed for
notification.

Current status: File has been returned by DDA on 21.11.2024
mentioning, scanned file is retained in the office of DD/LM/SZ and
original file is returned to DoFW.

The comments of DDA are awaited.

DCF(S) & DCF(W) are preparing the file for submission to State
Govt for approval.

Phase 2

resubmission.

Those khasras have been identified where there are
encroachment, but no litigations are pending before FSO and
Appellate Authority, those khasras where Tattima proceedings are
not required/pending & those Khasras which were left during
phase 1 due to certain reasons are taken up in phase |l.

Khasras in Phase-II constitute approximately 1594.52 ha &
25.71% area of Southern Ridge

Current status: The file is currently being prepared for
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Phase 3 « All the khasras where rights and concessions are yet to be settled
by FSO and Appellate Authority. Those khasras where Tattima
proceedings are yet to be completed by Revenue Department, will
be taken up for notifications after the completion of all required
action by FSO and Revenue Department in due course of time.

« Khasras in Phase-lll constitute approximately 982.34 ha &
15.8% area of Southern Ridge.
Name oq Status
Ridge
Northern [PhaseI-123.57 Ha.
Ridge

« Phase I final notification of Northern Ridge (All the khasras
satisfying certain conditions i.e., Free from encroachment; No
pending Tattima proceedings; and No pending litigation before
Courts, Forest Settlement Officer (FSO) and Appellate Authority)

. The file was returned by the Revenue Department raising
query regarding khasra numbers proposedin the draft final
notification while preliminary notification under section 4 of IFA,
1927 was as per boundary details, stating that this might raise
disputes in respect of demarcation.

Current status: The file is currently with DCF(Central) for their comments

on the submission from the Revenue Departiment.

+ Vide letter dated 26.11.2024, written by DCF(C) {0 DDA, for
seeking comments on draft notification of Northern Ridge.

« The joint demarcation on the ground by the Revenue
Department and the concerned land-owning agencies is
pending.

Phase |I-

« Final notification of Northern Ridge (where there are
encroachments have been identified where no litigations are
pending before FSO and Appellate Authority, Khasras which
were left during phase 1 due to certain reasons and Khasras for
which Tattima proceedings are not required) for approximately
7.057 Ha.

« Current status: The file is being prepared by DCF (Central}
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Name of | Total Area Status
Ridge (Ha)
Soutn Phase 1- » The file has been returned by the Revenue
Central Department, along with a list of cases pending in
Ridge (626 the court of FSO/ADM (South District) and a query
regarding _khasra numbers. As the preliminary
notification under Section 4 of the IFA, 1927, does
not include information about the khasras; it was
only notified by boundary description.
» These villages have been urbanized and the land
owning agency is the DDA.
Current status: Vide email dated 13.09.2024 from DDA,
out of 7 villages in South Central Ridge, comments have
been received for only 3 villages i.e. Adhchini, Ber Sarai
& Katwaria.
« Comments on remaining 04 villages i.e. Lado
Sarai, Ladha Sarai, Masoodpur & Mehrauli are still
pending from DDA. :
 The file is currently being prepared for resubmission
once the comments from the DDA are received.
» The joint demarcation on the ground by the
Revenue Department and the concerned land-
owning agencies is pending.
Name of [Total Area Status
Ridge (Ha)
Cenrral 1006.32 « Current status: The file is currently being prepared
Ridge for submission.
Name of| Total Area Status
Ridge (Ha)
Nanak 8.3ha. » File was returned by Revenue Department on
Eura 09.01.2024 statingth atDoFW may issue
Ridge preliminary notification under Section-4 of IFA,

1927 by khasra no. and inviting claims and
objections thereafter before issuing notification under
section 20 of IFA, 1927.

Comments received from DDA:

« The plan which has been superimposed on Google

Map is not correct and does not correspondence to
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the list of khasra no. provided.

« Land to be notified is L&DO land.

o The L&DO land measuring 18 Acres (7.2ha)of
Nanakpura has been transferred vide Notification No.
1810 dt. 12.07.1974 '

e The land measuring 06.00 Acres (2.4ha) of
Nankpura {Shahji Market) has also been transferred
vide notification no. 4719 dt. 21.08.1975 to DDA, the
said land or any portion thereof as may be so
required, at the disposal of Central Govt.

Current status: Layout map received from L&DO on
23.09.2024. File is being prepared for resubmission,

« The joint demarcation on the ground by the Revenue
Department and the concerned land-owning agencies
is pending.
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. Annexure 6 \O"

Parer V| DELHI GAZETTE ‘EXTRAORDINARY IR 3

T DEPARTMENT OF ENVIRONMENT, FORESTS AND .
SR . NOTIFICATION. |

feeadt, 10 w8, 2006

H. WL 10 42 )~1/u°rq/t=fﬁﬁ'@:/93/u/1s1— .

198 1T 9 9d H ww sifRgEsN ¥ o ¥

(g ) S 4 o A e

fa-om 2 fovr o 1) 2) e 24 TR, 1950 @} 7oy
I 1 ST Hen 104-9 3 M afew 916 fammar,

1950 F1 T AR o 146-9 ¥ grg e o wo
| I T axfufi, 1927 (1927 %1 16 ) = u1 4 7 3w

1) A FOE (3 ) % e (™) 510 9w wifRraf = s
I T AR A 5 S, et s b
A A A and e faed o famn, Tt
it APIHR T H e w qen e s

For, S o 24 4, 1994 % seferraen He 10(42)- -

B2 ic ek ',93/2012_—17?19;119141?4‘, 1996 Y sfreemn

7 N Ca0)rAErige (1) % omwrrn s 7
R R e v e o TR AfuFE : : ek
- - ST R T 5 A "~ UPA/DCF/93/2012-17 dated the 24th May, 1994 and -

TAE N T piTsE WA w A Tey st

a0 wfafE fen wfmere (afiw wived frn) & o

| REE AW I AW W,

. Dalhi; the 101k May; 2006 :
No. F. 10(42)-1/PA/DCF/93/H/181-198,—in

' superscssion of iill the previous notifications on the subject.

‘{exeept in respect-of things done or omiticd to be.done
before such.supersession) and in exercise of il powers
conferred by clause (c) of sub-section (1) and sub-section .-
(3) of Seclion 4 of the Indian Forest Act. 1927 (16 of " -
1927) read with State Ministry’s riotification No. 104:] S
datcd 24th Augnst, 1950 as amended by their notification’
No. 146-J dated the 61h December, 1950, the Lt Governor
of the National Capitai Terrifory of Delhi is pieased 10
appoint Additional District M:lgi's_trntg-gHg L), Additional
District Magistrate (South District) and Xdditional District
Magistrate. (Sou[hW) o be the Forest

Seltlement Officer (o ERqUITE Mo and determine (he-

existence, nature and cxtent of any right sllcged (0 exist in R

- favour.of any persoi in or over any land compriséd within -

such limits, as notiffcd-vide notification No. F. 10(42)-

notification Ne, F- H1(40)/PA/DCF/96(I) dated the -
19th March, 1996, or in or over any Jorest produce and Lo -
deal with the same as provided in Chapter-IT of thic suid -
Act, \ o i
"By Orderand in the Name of the
Lt. Governorof the National Capital
¢ Territory of Dethi.

NAINI JAYASEELAN; Sccy.

Printed by the valugcr, Govi. of Iadia Press, Ring Road. Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delii-1 10054,

%>
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2 DELHI GAZETTE : EXTRAORDINARY PART IV]

DEPARTMENT OF FORESTS AND WILDLIFE

NOTIFICATION
Delhi, the 21st January, 2022

F. 1(2495)/LEGAL/HQ/2021-22/9734-42.—In exercise of the powers conferred by Section 17 of Indian
Forest Act, 1927 (Act No. 16 of 1927), read with the Government of India, Ministry of Home, Notification No104-J and
146-J dated 24.08.50 and 06.12.1950, the Lieutenant Governor of National Capital Territory of Delhi, hereby appoints
the Divisional Commissioner (Revenue) as the Appellate Authority to hear appeals against the orders passed by Forest
Settlement Officer under said Act.

By Order and in the Name of the Lt. Governor of
the National Capital Territory of Delhi,

Dr. K.S. JAYACHANDRAN, Spl. Secy. (Environment & Forests)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  SURENDER Digitaly signed by SURENDER

MAHADASAM

MAHADASAM Date: 2022.01.24 14:12:04 405'30'
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URGENT DTE MATTIER

GOVERNMENT OF NCT OF DELH]I Annexure 7
DEPARTMENT OF FORESTS & WILDLIFE
WWWRES__L_)T SHGOUTH
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DEILHI- 110044,

K. No. 04/1)CF(S)/Land/l)TF/2024-25( 7952~ £ Dated: C"Z\“\ ol
To,

ThE Deputy Commissioner of Police (South)

Office of the Deputy Commissioner of Police (South)

Mayfair garden,

Hauz Khas, New Delhi- 110016
Sub:

Request to provide police forces for coordination with forest officials to execute

encroachment removal plan approved by District Task Force vide minutes of meeting
dated 10.12.2024.

Ref:  F.NO.SDM/SKT/2024/2505 dated 10.12.2024 (copy enclosed).
Sir,

Kind attention is drawn towards the minutes of the meeting of the District Task Force
(DTF) dated 10.12.2024 held under the chairmanship of DM (South) vide which the encroachment

removal plan on forest land falling Southern Ridge which has been approved by DM

(South)/Chairman DTF.

The detail of the forest land on which encroachment removal plan has to be carried out is

given below:-

SL. | Khasra Forest Area Village Police
No. no. Station
Bigha | Biswa

| 26 06 08 Neb Sarai Mehrauli

2 27 06 18 Neb Sarai Mehrauli

3 28 04 16 Neb Sarai Mehrauli

4 29 02 17 Neb Sarai Mehrauli

5 30 05 00 Neb Sarai Mehrauli

6 31 03 05 Neb Sarai Mehrauli

7 135 04 16 Neb Sarai Mehrauli

8 1333 05 02 Bhati Maidangarhi
9 1555 00 09 Bhati Maidangarhi
10 | 209 19 00 Saidulajaib | Mehrauli

| 140 04 16 Chattarpur Mehrauli

12 | 204 06 12 Chattarpur Mehrauli
1345415209 05 06 Chattarpur Mehrauli

14 1076 05 09 Satbari Maidangarhi
15 1080 [ |1 Satbari Maidangarhi
|6 1099 120 00 Satbari Maidangarhi

Hence, it is requested to kindly direct the concerned SHO to provide adequate Police Force

with lady constables for executing the above said encroachment removal plan which is expected to
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be scheduled from 10.03.2025. However, keeping in mind the

elections 1 Delhi, the detailed Beat wise schedule

schedule of the coming assembly

along with eviction notices will be sent at later
stage.

This 1ssues with approval of DCF (South).

Yours faithfully,
|
Range Officer

South Forest Division

Enclosed as above:
Copy to:

I. The District Magistrate, South District, MB Road Saket, New Delhi-110017, for kind
information.

2. The Deputy Conservator of Forests (P&M), Department of Forests and Wildlife,
GNCTD, 2" Floor, A —Block, Vikas Bhawan, LP. Estate, New Delhi-110002, for kind

information.
T
M

3. The DCF (South) for kind information and necessary action.
Range Officer

South Forest Division
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OFFICE OF THE sUB pvis
M.B. ROAD, SAKET, NEW DELHI-110068
Telephone:011-29535190 256 & e

F.No. SDMISKT/2024/

A Dislrict Task Force (DTF) meeling under the chairmanship of the DM (South) regarding

OF NCT OF DELHI

IONAL MAGISTRATE (SAKET)

—

email address: sdmsakel@qmail.com

Date:- /0 /12.) .02t

MINUTES OF MEETING

encroachment removal program on forest land was held on

The meeting was attended by the following olficers/officials :-

10.  Diskict Magistrate (South),

11.
12,
13.
14.
15.
16.

{7.
18,

At the outset, the chairman welcomed all the officers/officials, who attended the meeting. Khasra
~ wise details were provided by the forest department for encroachment removal on forest land (Annexure |)

After examination of relevant revenue records, 1987 & 1988 orders of revenue department, 1996

Sh. Vipul Pandey, DCF (South),

Sh. Rahul Saini, ADM (South)
Ms. Anita Yadav, SDM (Saket)

Puneel Kumar Tiwari, Range Officer, Forest Depariment

Sh. Moj Pal Singh , E.O (AG)
Sh. Rakesh Kumar Pahwa, Tehsiidaar
Sh. Rajesh Shamma, Patwari

(Saket),

Sh. Neeraj, Forest Guard, Forest Department

Notification, the following village wise list as follows

Sr. NO. Name of Village | Khasra NO. (Area) Order/Notification
Neb Sara 26 (6-8) | 1988 & 1996
27 (6-18) 1988 & 1996
| 28 (4-16) 1988 & 1995
(29 (2-17) _11988&1996
0(-0 e 1988 & 1996
31(3-5) 1988 & 1996
135 (4-16) 1988
) Bhai NOIHO2)RHY & b7 3]H1906
' | 1555( 0-9). 1996
; Saldulajab 75277 v i 209 1(9-0) 1996
4 Chattarpur A 140(4-16) 1887 & 1996
204 (16-12) 1887 & 1996
I | DR R s PO 1205 (56) 1887 &1996

229
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e———————

| for6 5oy ] 1987
000 (1111) | 1967
1000 (120-00) | 1987

o

e -

AS
ot de“;‘:l‘(’fesl'doiﬁ'nrl\\\(el\l requesled for removal of encroachment of above mentioned khasra no., (e
partment 1S direcled 1o pPrepare a schedule for phase wise encroachment rcemoval, Prior notice

may be given 0 the alleged encroachers. IL s also directed that relevant exisling provisions like GRAP M2
be taken into consideration.

The meeting ended with a vote of thanks to lhe chair,

This is issues with the prior approva! of DM (South).

1. PA to DM (South), M.B. Road Saket, New Delhi.
2. Deputy Conservator of forests (South), Deparlment of Forests & Wildlife, ivear Dr. Karni Singh
Shooting Range, Tughlakabad, New Delhi 110044
3 ADM (South) .
4. Puneet Kumar Tiwari, Range Officer, Forest Depariment
9. Sh. Moj Pal Singh , E.O (AG),
6 Sh. Rakesh Kumar Pahwa, Tehsildaar (Saket),
Ji Sh. Rajesh Sharma, Patwar,
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GOVERNMENT OF NCT OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (SAKET)
M.B. ROAD, SAKET, NEW DELHI-110068

Z20

Telephone;011-29535190 250 §
F.No. SDM/SKT/2024/

email address: sdmsakel@gmail.com

Date:- / ¢ /;,sz.azq
MINUTES OF MEETING

A District Task Force (DTF) meeling under the chairmanship of the DM (South) regarding

encroachment removal program on forest land was held on

The meeting was attended by the following officers/officials :-

10.  District Magistrate (South),

11. Sh. Vipul Pandey, DCF (South),

12. 8h. Rahul Saini, ADM (South)

13.  Ms. Anita Yadav, SDM (Saket)

4. Puneet Kumar Tiwari, Range Officer, Forest Department
15.  Sh. Moj Pal Singh , E.O (AG),

16.  Sh. Rakesh Kumar Pahwa, Tehsildaar (Saket),

17.  Sh. Rajesh Sharma, Patwari,

18.  Sh. Neeraj, Forest Guard, Forest Depariment

At the outset, the chairman welcomed all the officers/officials, who attended the meeting. Khasra

wise details were provided by the forest department for encroachment removal on forest land (Annexure )

After examination of relevant revenue records, 1987 & 1988 orders of revenue department, 1996

Nofification, the following village wise list as follows

231

Sr. NO. Name of Village Khasra NO. (Area ) Order/Notification
1 Neb Sara 26 (6-8) 1988 & 1996
27 (6-18) 1988 & 1996
28 (4-16) 1988 & 1996
29 (2-17) 1988 & 1996
30 (5-0) 1988 & 1996
31 (3-5) 1988 & 1996 Bl
135 (4-16) 1988
7 Bhati 1333 (5-2) 1996
' 1555( 0-9) 1996
3 Saidulajab 209 1(9-0) 1996
4 Chattarpur 140 (4-16) 1887 & 1996
204 (16-12) 1887 & 1996
205 (56) 1887 & 1995

Suilials, o \b o
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St 1076 (6:9) 1987
| | 1000 (11-11) 1987
—_—l . et (| 1090 (12000 | 1967

s ol ;..35‘-“‘9‘-f°f0$l.-ﬁepﬁﬂmanl requesled for removal of encroachment of above mentioned khasra no,, the:
- forest deparment is directed to prepare a schedule for phase wise encroachment removal, Prior riotice
~ maybegiven o the alleged encroachers, It is also directed that relevant exisling provisions like GRAP may
- betakeninto consideration. |

Thanmﬁng ended with a vote of thanks o the cha.
- Thisisissues with the prior approval of DM (South).

1. PAtoDM(South), MB. Road Saket, New Deli. o S
- 2. Deputy Conservator of forests (South), Department of Forests & Wildife, Near Dr. Kami Singh
- Shooting Range, Tughlakabad, New Delhi 110044
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(lu\'crllllwnl"(;l" NC'I’ ol Delhi
OFFICE OF TIE SUB DIVISIONAL MAGISTRATE, VASANT VHIAR
6™ Floor, Palika Bhawan, R K Puram, New Delhi

F. No. SDM/VV/WE/2023/ 6 29| Delhi, dated \\ W \Q 039

MINUTES OF MEETING

A meeting of the District Task Force was convened under the chairmanship of Sh. Sunny
Singh, District Magistrate, New Delhi District, on 19/12/2024 at 12:00 Noon at the Office of the |
District Magistrate, New Delhi District, 12/1, Jam Nagar ouse, Shahjahan Road, New Delhi, to !
discuss issues related to the encroachment removal program concerning forest land in the areas i
of Village Rangpuri, Ghitorni, Rajokari, New Delhi, and other agenda items. The list of ‘
officers/officials present during the meeting is annexed as Annexure-‘A’.

The deliberations that took place during the meeting are as follows:

At the outset, the SDM, Vasant Vihar, briefed the Chairman and representatives present
from various departments regarding the proposal by the DCF, West Division, for the removal of
encroachments from Rajokari, Rangpuri, and Ghitorni Ridge areas under the jurisdiction of New

Delhi District, in reference to the 15th Oversight Committee meeting held on 06/1 1/2024 under

the chairmanship of the DGF.

notices had been issued to the encroachers in
respect of forest Jand in village Rajokari as per the schedule discussed in the earlier DTF meeting
held on 01/08/2024. However, the encroachment removal program could not be executed
because some affected persons/encroachers had approached the Hon'ble High Court, and the
Homble Court issued a direction to maintain the status quo/granted a stay. The same writ is still é

pending before the Hon'ble High Court.

Further, the DCF, West, informed that

R S———

The DCF, West, also informed that the Forest Department had requested DUSIB to
provide the map & KML file and the list of eligible dwellers in Village Rajokari & Rangpuri, in
reference to the meeting held on 20/08/2024 under the chairmanship of the Hon'ble Minister
(Environment & Forest), GNCTD. However, no response has been received yet. The chairman
directed that the required information may be shared with DCF West Forest Division by DUSIB
and directed to SDM Vasant Vihar to send a letter to the concerned officer of DUSIB

accordingly.
Further, the SDM, Vasant Vihar, intimated the Chairman and representatives from
different departments about the issue of Tatima proceedings in respect of forest land, which was

discussed during the meeting of the Oversight Committee. The SDM also informed that the

villages falling under the jurisdiction of New Delhi District had been declared urbanized in 2019,

“and consequently, the DLR Act no longer applies in these villages. This matter had already been |
discussed during the ‘ \1

last Oversight Committce mecting.
@7
/ !
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\fler detailed deliberations, the Forest Department agreed to take directions through their
FARS N ' I » e .
nel. The Chairman directed the SDM. Vasant Vihar, to request DDA regarding the
‘nization of the said villages and to take necessary action in the matter,

a"l

Further, the SDM, Vasant Vihar, informed the Chairman m.\d rcprcscnln}i\'cs‘ (rom
different  departments  about various complaints  receiy cd. rcg-:\rdmg \m'..uuhon/‘cu.lhllc?-,:'xl
construction at khasra no 383, 584, 615 & 614 of village Ghitorni. As the village Ghitorni is
urbanized and at disposal of DDA for maintence and ‘dc\'c.lnpmmu, the DD.}\ may ln. l:\k.c
necessary action. Further informed that at the land bearing Khasra No. (\H.. \.IHIIL‘\&‘. Ghitorni,
which bi‘longs to the Forest Department, the treepassing h_\: cnc.mac\\crs ;\’nd felling of trees was
reported in the complaints. The matter was discussed, and directions were issued to

a) the Forest Department to take action as per the law and submit an Action Taken
Report (ATR) within 7 days. : .

b) DDANCD to examine the matter and to take appropriate action as per law and to
submit an Action Taken Report (ATR) within 7 days.

Further. the SDM, Vasant Vihar, briefed the Chairman about the matter of encroachment
on the connecting roads from Palika Bhawan Complex. RK Puram, caused by idly parked
vehicles obstructing repair work. painting, denting, maintenance, ete. He informed that this is an
important public grievance, as various Union Government offices, the Sub-Registrar's Office,
SDM office. and banks are located in the Palika Bhawan Complex. Due to this type ol
encroachment. the general public is suffering. After detailed deliberations, the Chairman directed
the following actions:

a) ACP Traffic to remove all such nuisances and make the road free for traffic. An ATR should
be submitted.
b) The SDM, Vasant Vihar, to conduct a joint drive with NDMC, local Police, and Traflic
Police to resolve this issue.
The meeting ended with a vote of thanks.

This issue with the approval of District Magistrate, New Delhi District.

{kﬁ‘“ﬁ,/

To =

-

1. Deputy Conservator Forest, West Division, Mandir lane, Madir Marg, New Delhi

2. Deputy Commissioner of Police, South-West District, New Delhi.

3. Deputy Commissioner., South Zone of MCD, Green Park, New Dethi. /
4. Additonal District Magistrate New Delhi District 15
5. Deputy Director, LM, NDZ, DDA, Vikas Sadan INA\, New Delhi o\
6..BDO, New Delhi District. New Roshanpura, Najafgarh, New Delhi, \
7,-Deputy Director (Rehabilitation-11), DUSIB, Raja Garden, New Delhi

Copy for information to:
1. SO to Chief Secretary. Delhi
\2.~PA 10 Chief Conservator of Forests, Delhi Email id-cef.gnetd @ gov.in
PA to District Magistrate, New Delhi District for Kind information of DM (NDD).
PA to Director, LN, NXDZ, DDA
PA to Director (Rehabilitation-11), DUSIB, New Delhi

SJIJ—'-NIJ

(3 Scanned with OKEN Scanner

SDM; Vasani Vihar
M{ .No\l\l\ ' & Y‘\L‘.‘
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GOVT. OF N.C.T. OF DELHI
DEPARTMENT OF FOREST & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST)
WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60

235

F.2 (210)/DCE(W)YMISC PART - 111/2023-24[ 8580 — 82 Dated: [8/s1]202 ¢

To.

The District Magistrate (New Delhi)

New Delhi District 12/1

Jam Nagar House, Shahjahan Road, New Delhi-110011

Subject: Regarding the scheduling of demolition drive in Village Rajokari, Rangpuri and
Ghitorni.

Sir,

This letter is in reference to the Minutes of the Meeting of the District Task Force
conveyed under your chairmanship dated 31.12.2024 for scheduling of encroachment removal
drive in village Rajokari, Rangpuri and Ghitorni in compliance of the various orders and
directions passed by Hon’ble Supreme Court in matter of MC Mehta Vs Union of India, Hon’ble
High Court and Hon’ble NGT in matter of Sonia Gosh vs GNCTD.

This is to inform you that various encroachments have been taken place on the notified
forest land in the village Rajokari, Rangpuri and Ghitorni. The details of the forest land under
encroachment have been mentioned in the affidavit filed by the Divisional Commissioner in the

Hon’ble NGT in the year 2019. Copy of the affidavit and Map are Annexed.

You are hereby requested to schedule a meeting under your chairmanship with the
officials of concerned departments for scheduling of encroachment removal drive at the
Rajokari, Rangpuri and Ghitorni at the earliest in compliance of the directions and orders passed

by the various Courts from time to time.

Encl:- Divisional Commissioner Affidavit and Map
¢

}' L il
DEPUTY CONSERVATOR OF FOREST

WEST FOREST DIVISION



Copy To:-
l.

IJ
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PS to APCCF/HOD, Department of Forests & Wildlife, GNCTD, A Block, 2 Floor,

Vikas Bhawan, I.P. Estate, New Delhi 110002 for kind information.

PA to Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block,

2 Floor, Vikas Bhawan, I.P. Estate, New Delhi 110002 for kind information.

[t

)
DEPUTY CONSERVATOR OF FOREST
WEST FOREST DIVISION

236
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Annexure 9

BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
APPLICATION NO.&0 OF 2013

 IN THE MATTER OF:

SONYA GHOSH
VERSHS

GOYT. OF NCT OF DELHI § ORS,

APPLICANT

LRESPONDENTS

NEXT DATE OF HEARING: 05.04.2010

" [SERIAL | PARTICULAR OF DOCUMBNTS

PRAGES

AFFIDAVIT oF T DIVISIONAL
CuM

, REVENUE

COMMISSTONER
SECRETARY
GNCTD

PRINCIPAL |
DEPARTMENT,

REPORT ON DEMARCATION

2. |ANNEXURE 1 - DETAILED JOINT STaTUs |

ANNEXURE - COPY OF 10 MADPS ALONG
WITH CONSOLIDATED MAP

£a3
; .

4. | ANNEXURE 3- LIST OF ALLOTMENTS

LNNEXURE 4~ COBY GF ORDEA  DATED

29.03.2019

<n

JTYY

5. | ANNEXURE R~5- LIST OF COURT GASES

o

1YY - IYE

7. |ANNEXURE R-6- LIST OF MIN THASRA

ISTY 1518
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e

o "TNUMBERS WHERE TATTIMA PROCEEDINGS
, A |
INITIATED IN THE COURT OF RA/SDM

. 8. |ANNEXURE  R-7-  LIST OF  KHASRA .
| [

NUMBERS (F PRIVATE AREA NOTIFIED AS w7
FOREST LAND '

5. | BANNEXURE R-8- LIST OF KHASRA | gy
g | NUMBERS NOTIFIED IN EXCESS THAN |
f;g IAREA  AVAILABLE IN THE = REVENUE AR
B . | RECORD
' " 1D. |ANNEXURE R-9 - VILLAGE WISE DETATL |{ R4 —(5 &F
¥ . T1. |ANNEXURE R-10-R-26- VILLAGE WISE |88 —

. | LIST OF ENCROACHMENTS | 1C53

- 12, |ANNEXURE R-27- LIST OF VILLAGES | j.¢3

| FROM WHERE ENCROACHMENT TS REMOVED fg&r

130 | PRGOE OF QERVICE ¢ 6.

RESPONDENT
THROUGH

DETE:
T PLACE: NEW DELHI '

O I . SANJAY DEWAN
b ADVOCATE
CHAMBER NO. 167, LAWYERS BLOCK-IZ
DELHI HIGH COURT
Mob: OB11036782
sdadvocatelfrediffmail.com
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Me 8

BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
m
ORIGINAL APPLICATION NO-58 of 2013

IN THE MATTER OF o~

Sonya Ghosh - \ ...Applicant
Versus

‘Government of NCT of Delhi and Others ...Respondent

-

AFFIDAVIT

I, Rajesv Verma, aged about 52 years being the Divisional Commissioner cum

Principal Secretary, Revenue Department, GNCT of Belhi, do %’a;éreby solemnly

affirm:and declare as under:

1. That, this H@r}‘-’biel Tribunal was pleased to issue directions vide order
dated 11-03-2019 directing therein that revene department shall
give a complete detal/ with regard lo ihe khasra number: the tota)

- area and the aste when such alotments were mede. It shall alsp
show as io whether proper aoproval. in accordsnce o ;ism for

- allotments of forast land had been oblained ar rot. For the aforeszjd
EXEICise, we ohce 3gai grant opporiunity z‘z} revenue department o
prepare complete maps of & the villages, i reqa;f}‘ea;i separatsfly. They
shouid also give the !‘E’(;?Zﬂ.‘?ffﬁ aelail as mentioned above. It s further

- made clear that in case of Bailure prepare a compiete and proper
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..............

map before the next date, would entail the officiais OF the revenue
departrment with coercive. orders, which would indiude cost efc. the
map, as well as, other details on dn afdavit of Principal Secretary,

Revenue Department may be fled before thee days of the next date

of hearing”;

That i compliance to the directions of the Honble Tribunal a detailed
Joint status report on demereation and handing over of Forest Land as
orr 29-03-2019 signed by the Deputy Conservator of Forest (South)

and Distict Magistrate: (South) is annexed wnd marked as

- ANNEXURE- 1.

That, the Revenue dé‘pa-rﬁ:ment and Forest department have

conducted joint survey -and subsequently with the help of TSM

'éumeye}r prepared the TSM survey maps for 19 villages viz. Aya

" Nagar, Chattarpur, Neb Sarai, Sahoorpur, Raipur khurd, Devii,

Asola, Bhati, Maidangarhi, Saidulajab, Sjafﬁiaari, Jaunapur, Dera
Mandi, Tughalakabad, Pul Pehlad Pur, Rajokri, Rangpuri, Ghitorni

and Mahipalpur, Duly signed Maps by the concerned revenue offidals

have been handed :’:Gifei“'tﬁ' Forest Department. Copies of the said 1

maps along with 2 consolidated map are marked and annexed as
ANNEXURE-2 (Coliy).

"i:ha%f the R&wemge-&egééy&neﬁ% while p;epar-ihg ther maps have shown

- separately in - different colowrs the exact status of land. The

encroachment free Forest land has been shown in green colour, The

land where Tafima is not-available is showrvin green colour with biue
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1

M9

dots. The encroachment on the Forest land has been shown in brown

colour strips and-jands allotted to the Govt. Depariments have beer:

-shown.in the pattern of stars on the green colour.

That, the complete list ‘of allotments has been prepared with the
detalls of khasra numbers, area, date of aliotment and the
department/agericy to which the allgiment were made. "ﬁ%a list of
allotments is annexed and marked as ANNEXURE-3. Tt was found
that these aliotments post 1994 notification havé been made without

proper approval in-accordancs to Law, An _iéquiryf has been ordered

with the following terms of reference :

- L Cireumstanees in which thess ;‘aiia%meﬁtshave been made

without cbtaininig proper approval in-accordance with faw;
fi. Identifying the officers/ officials responsibie for above lapse;
. Suggesting further course of action W prevent any such
lapse;
iv. Aséeﬁaini’ngxtﬁee present status of use of i:ﬁ'@ze' allotted land
parcels and identifying the Stefﬁé, if any, that may be taken
to meet the reguirement of faw post facto.

Copy of the Order in this reggrd is at ANNEXURE-4.

Tt is further submitted that in cases of land where 738m3 is not

- available, the concerned SDMs/RAs have already initiated the

process to:complete the work.

Further, the following directions have been issued to ensure that

such devistions/violations of law o not take pla-n in future:
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. L Deputy Commissioners of Revenue Districts shall ensure
that khiaéra rumbers of all notified forest lands are entered
inn Revenug re‘aer;ﬂs immaediately.

ii. ; A mandatory reference shall be made to Dy. Conservator of
fc;rest concernied with a é:c:fgay to Principal Chief Conservator

-of Forest before forwarding any proposel of aliotment to
check that the proposed land dé@s, ot fall in notified forest

lands. Director (Panchayat) shall not process any case of

allotment of Gram Sabha Land unless a certificate that fﬁhe
land does not fall in notified forest area is received from
Deputy Commissioners concerned.

. No mutation of forest fand shaiii be effected. If any
application is received in this regard, the Dv. Conservator of
Forest shall alsc be informed with & copy to Principal Chief
Conservator of -?”;:are‘_st, hz}wever,, the mutation of forest fand
shall not be carried out, if any mutation of forest land is
done, Tehsildar concerned shall be persomally held
responsible and disciplinary action shall be taken against
her/him as per rufgzs,

Tha%, the affidavit as directed by this an’i:%e Tribunat is being
submitted before this Hon'ble Tribunal for kind consideration and.

undersigned assures that the orders passed by this Honble

Tribunal shall be complied Hmely in future.
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a? Q;FED

VERIFICATION:
|

I, the éemnant abeve-named, do hereby solemnly affirm and declare

- that the contents of the present affidavit are true and correct to the

best of my knowledge and belief and are basad upon the documents
available in the Department and nathing material has been concealed
there from.

Verified at New Delhi on this ____ day of April, 2019, |
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JOINT STATUS REPORT

1 That, this is In support to -iaff%dévit and In compliance of directions
fssued by this Hon'ble Tribunal vide order dated 11-03-2019. The

following is submitted before this Hon'ble Tribunal.

Status of -ﬁemarcéﬁan and handing over of Fpr’etst Land as o 26-

038-2019:-

S.No | Title - | Area (Bigha- | Remarks
T Biswa) | |
11 |Total area of | 71310-18° |
Ridge/Forest fand
___linSouthemRidge . |
) Total “area | 70941-02 Area notified excess than |
demarcated  with available in the Revenue |
TSM ' Record :- '
369-16 Bigha- Biswa

i Tughlakabad:-
. 294-10 Bigha-
e s ' : Biswa.

il. Pul Pehladpur:- O~

(5 Biswa.
fii.  Rajokari- 5-C
Bigha- Biswa.
v.  Rangpuri:- 15-01
Bigha- Biswa.

v.  Mahipalpur-  55-

! 00 Bigha- Biswa.

13 | Total @rea of | 65453-04  |'5487-18 Bigha - Biswa
Forest larid area not handed over as
handed over to : | explained below:-
the Forest . 189-10  Bighe- ;
Departrment : | Biswa area under | ;
stay in  Court i
Cages.
i,  1995-13 Bigha-
| Biswa area under
Tattima |
proceedings in |
the Cout of,
RA/SDM,
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. The cases t be
seftled by the

Forest Settlement |

- Officer/ ADM:-

a. 245-04 Bigha -

. Biswa private

- area notified.

b, Area allotted to
the Govt. Depis:-
3057-11 Bigha-
Biswa.

1 The area under
L stay in court cases |

1369-11

The list of Court cases is
| enclosed as annexure RS,

a. Stay after | 1180-01

area
handed
over to the:
Forest
Department | ,
[ 189-10 -

b, Stay priorto
handing
OvEr

H

| Area under Min
| khasra nos. where
| Tatting :

proceedings

initiated  In the
RA/SDM  Coutt. |
{Hence not |
| handed over).

199543

The list of Min Khasra nos.

15 enclosed as annexure

Rsi

settled by Forest
Settlement
Officer/ ADM;

3672-04

a. The private
ared

rotified  as |

Forest land,

1 245-04

" The list of Khasra nos. s
annexed as annexure R7.

b. The area

aregd

available in

the
Raverie
Record

I369-16
notified in:
excess than

fil"%?a fist of Khasra nes. is

1 enclosed as annexure R8.

G Area

1 3057-04

The _c@mpiéte_ st of
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73

allotted  tol

the  Govt..
agencies

allotments o the

?csvemment
izigartmentsfagemcies has
veen prepared with the

details of khasra numbers, |

area, date of sliotment and

the same is annexed and |

marked as ANNEXURE-

- ercroachment

17 Boundary  wall{ 1. Boundary |The vilage wise detail is |
constructed wall enclosed as annexure R9.
: fength: -
11196
Meters.
i, Fencing: ~
1500
Meters,

8 | No.of pillar fixed | 3794 The village wise details is
[ | enclosed as annexure RS,
19 No. of Geo-|12573 ‘The village wise detalls is

-« | Coordinates on “enclpsed as annexure RY.

_ |the Map i |

10 | Total area under | 4684-17 . Village wise list of

encroachments
are enclosed as

annexure R1G to _

R26

ii. 2368-07 Bigha-
Biswa
Encroachment
removed. The
lists of khasra
nos. from which
encroathment
removed are
anclosed as

- annexure R27
iii. The lists of
ancroachments
are forwarded ©
the Spedal Task
Force (STF) under

Chairmanship  of |

Vice-Chairman

D.DA or
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R

immediate action
ard arrangemant

- | B | of necessary

\ Police Force,
M. The refigious
structures  under
- encroachment are

Religious
Committee, Delhi

acton,

referred o the

for necessary |

| 1. That, the 'Revefﬁi;ze department and Forest department have
conducted Joint suvey a‘nc:‘i. sabseqaemiiv -wi*;h the help of TSM
surveyor prepared the TSM survey maps for 19 villages viz. Asola,
‘_Shati, Chattarpur, Aya Nagar, Maidangarhi, Satbari, Sahoorpur,
Saidulajab, Neb Saral, Jaunapur, Dera -ﬁf?am:i'i; Devli, Rajpur khrud,
?Ugha.izaéca'bﬁ,: Pul pehlad pur, Raejokri, Rangpuri, Ghitorni and
Mahipalpur, Duly signed Maps by tﬁe concerned revenue cfficials
rha'vé' beeri handed over to Forest Department. Copies of the said 19
maps along with a consalidated map zire marked and annexed as
ANNEXURE-Z {Colly}.
2. That the Revenue Bﬁpaftmani while preparing the maps have shown
F separately In different colowrs the exact status of land. The
encroachrnent free Forest land has been shown in green colour. The
land where 7atima is not availabla is stiown in green colour with blue
dots. The encroachiment en 'the'l?oregt land has been shown in brown
colour stips and lands aliotted to the Govt. Departments have been

shown in the pattern of stars on the green Colour.,
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detalls of khasra numbers, ares, date of allotment and the

department/agency to wh,ii:fh the allotment were made, The list of

- i, Identifying the officers/ officials responsible for above lapse;

,ava‘-’i‘éa@é}eﬂ the concerned SDMs/RAs have already initiated the

R
v

AL

That, the complete list of aliotments has been prepared with the

allotments is annexed and marked as AN;NEX&R’E—B. It was found
that these allotments post 1954 notification have been made without
proper fagﬁ;arg;yai in actordance to Law. An inquiry has been ordered
with the -fa%ia@i;ﬂg terms of reference @

L. Chrcumstances in which these alictments have heen made

without cbtaining proper approval in accordance with law;
iii. Suggesting further courseé of action to prevent any such
" lapse;
tv. Ascertaining the present status of Fse of these allotted land
parcels and identifying the steps, If any, that may be taken
to meet the requirement of law post facto.

Copy of the Order in this regard is at ANNEXURE-4.

It is further submitted that in cases of land where Tatima is not

process to complete the work. é

F;.:rther; the following directions have been issued to ensure that
such deviations/viofations of law do not take 'piace m future: 5
.  Depuly Commissioners of Revenug Districts shall ensure
that khasra numbers of all notified forest lands are entered

in Revenue remrds immediately.




- 337 * 250

i : s .

D

: IEUARL
R . - 5 B .
e . . Tu

fi. A mandatory referénce shall be made to Dy. Conservator of
forest concerned with a copy to Principal Chief Conservator

1 | ; - of Forest before forwarding any proposal of allotment to
check that the proposed land does not fall in notified forest
lands, Director (Panchavat) shall not process any case of
 allotment of Gram Sabha Land unless a certificate that the
e land does not fall in notifidd forest area is received from

Deputy Commissioners concerned.

: . No mutation of forest land shall be effected. If any
| -af;ip'iji"‘:atioh is received in this regard, the Dy. Conservator of

Forest shall also’ be informed with a copy to Principal Chief
C@ngematgr -{;}f Forest, however, the mutation of forest land
g?}aﬁ not be carrled out, if any mutation of forest land is
done, Tehsiidar concerned shq!{t be personally held
responsible and disciplinary action shall be taken against

herfhim as per rules.

PENY 2‘ 5
b

. DM {é@ﬁh} DCF (South)
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ALLOTMENT | ALLOTMENT
APPROVED
BY

- ‘. . oL BE NGO, | KHASRANG, | AREA ALLOTTE DATE OF FINAL

ALLOTWMENT PRIOK TO HOFIFICATION [N THE YEAR 24/5/1994

_ i} VILLAGE CHATTARPUR
B9 T © | GOVT. SCHOOE Prior w1989 | “Allotred by
' Gram

Pt

T S A L . e : Pradhan
S B R AT N - BRI '+ - 4518 GOVT. SCHOGL Priprie 1989 | “Allotted by
; ’ . X firam

: s . . Pradhan
P8 g5 - 4eif C O GOVT. SCHOGL L Prieric 1989 | ~Allotred by
Gram

: _— . ' “radhan
1477 i3 . 4-16 GOVT. SCHODL Priorto 1985 | *Allowsd by
: | Gram
. X 2 . . | Pradhan
5§ 18 ‘ ERT DELHIJAL BAORD | 02021994 GNCT of
i . ) Dajhi
4 . 159 IERT ) DELHIJAL BAORD | 02021994 | GNCT of
i Dethi

VILLAGE RATBUR KHRURD

7 172 10 T HCIPM ICAR] | D&DLISES " Allotted by
: Gram
. I . . - . N Pradhan
8- 173 ‘ 13 L NCIPM {ICAR) 106011989 *Allotted by
. . Gram
. ki ; ) Pradhan
i, 1174 EE NCIPMICAR) 08.01.156% *Aliotted by
. : Gram
< _ . . N o ) Pradhan
B S A - 50 NCIPM [ITARY 06.81.1989 *Alotiad by
1 i {ram
Pradhan
) i = _ Khiurd
11 T | 418 REIPM (JCAR) 06.481.198Y *Allofted by
: Gram
- . e - » Pradhan
{1z vy AT T NCIPM ICARY {0eotic8e | *alloved by
! ' Gram
b o . it Pradhan
13 1%y 410 NCIPM (JEARS | 08.01198% *Adlotred by
: i Gram

. : . Pradhan
i4 1BB/2 i=18 NCIPM (ICAR) 06011989 . *Mllotred by
: ] Gram

. ) o - - _ Pradhan -
15 188 314 NCIPM (1CARY | 06011989 “Alloteed by
Gram -

_ L R | _ Pradhan B
16 192 7318 T NCIPW TICAR) T0E01 1589 *Allotted by
L Gram
o N - . Pradhan
.17 183 456 RETPMIICAR) (AR *alintted hy
Zram
E R . E L . . Pradhan
. R CE 418 ) 194 5-18 MOIPMTICAR) 6.0L196T *Allotred by
; ) : . Gram
R T e ‘ _ R _ Fradhan
i 20 R | RASTA ™ SIZRAROAD | During
b . R . I A ‘ _ Chakbandi
14 1 218 RASTEA SIZRABOAD | During
. PR s R e et : Chai{b&ﬂdi
2L a4 b 506 RASTA i SIZRA ROAD Doring
S S _ - e . , Chakbandi
{22 9 603 T RASTA | SHRAROAD ™ | During
T e S _ A - Chikband;
‘23 Do 503 ] TASTA ! SIZRARDAD | During
N o _ - ‘Chakbandi

R ) e

o, -




339 252

oy pomep ety R SR S AT

1532

33 195 TTTIEE TRASTA STARARDAD | During
' ' ' Chakbandi

. . E T T 1954 753 SETPPLOTS | | 37071082 | *Aliowed by
o S Gram
B » ) L Pradhan

56 TR {wE TR T Eh

27 Wil Rl N T il

¥ | 569 M §6-0 o . [ 20 PTALLOTMENT | 1385-86 *Allotred by

R e | CASE PENDING Gram Bradhan
28 1 BEF/AATD famE IGNOU: 0671993 GHET of Delhi
30| 631 R ' IONGT T 7mhTA99% | GNET of Deibi
T T T T R AGE SAIDULATAT
5% 1 254 19 - Primary School & Prior tn 1989 "1 *Allotted by

- ‘ i - | Recreation Cenire Gram Pradhan

SR | Z2ithn BEE | DITDC Five Sense | 29031985 GNCT of Deihii
L Park :

YILLAGEJONAPUR

3% | &hy2 416 Marfat Negm Kavelf | 10.02,2992 GNCTof el
‘ Sawa Trust {lease
agresiient 99
: R i — Years)
B - BB/3 1 415 Marfar Nedm Kareli 18.02,1992 GNCT of Deibl
‘ : Spwa Trust{lease
agrigement foras
: | Years), B
35 be/% REE T MarfarNeeny Karell | 10002.1992 GNCT of Dethi
' Seiwa Trust {Jogse
_agreement for 89
N . . . i ¥eors] .
Y w35 T narkat Neam Keroll | 10.024992 SNCT of Delht
5 Sewa Trust Jease
agreement for 99
4 Years) ]
1ay a6 0 [ae Marfat Neam Karcl | 10021992 GNCT of Dethi
. . Sews Trust (lease
] agregment f@j 3
» ] Yeays] _
38 G617 3-18 Marfat Neem Karoli 10021992 GNCT of Dethi
Sewz Trust {legss .
agreement for 99
. ) L Yearst
: T 5648 497 Marfat Neem Kurell | 10071932 GNCT of Dethi |
! ‘ Sevwva Trust lease
T } agreement for 99
g L | Yemrsy . .
: ' 40 asre s T Martak Neem Xareli | 10021992 | GNCT of Defhi
: " Sewa Trust [lease
agreement for 99
| . _ D Yéars)
41 - £6/12 Tl 418 ' Marfat Neem Karolf | 10021992 GNCT of Dethi
' Sewea Trust (lease
agreemant for 89
_ . - Yeurs) o
A 66713 138 Wiarfac Neem Karoli | 16.02.1992 GNCT of Delhi
C : . . Sews Trust {lesse
I : 3 agreemettior ey
g : =143 b4 53 MarfatNeem Karall | 10022992 | GNCY of Delhi
: . : Sevwa Trust-(Jedse .
agrsetfient for B9
. _ R (0 '
44 56/15 418 T Marfat Neem Karol  18.02.1992 GHCT of Delni
’ Sewa Trust '{Je_ése
1 agraecment for 99
Years) i
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45 - ] E6417 518 ' Niarkar Noom Raron | 10021952 | GMOT of Delid
- 3 Bewa Trust (leass .
agreeinent f6r 99
. . . i fears) '
46 66§18 246 Marfat Neem Karolf | 10.021392 GNCT uf Delh
Sevia Trust {lease
agresment for 98
. . e Yaars)
T eeie &6 Fariat NeamKarell | 10021992 GNOT of Delhd
Sewsa Trust (lease
agreemient for 99
o _ ‘ . : e a i Years)
T o P R -V S ) ‘ Mariat Neem Karo | 10021992 | GNCT of Delhi
. oeiw T ' ' Sevda Trust [lease
agresment for 99
I . I . Yaars) | _
4% gejegs 1A Matfat Neam Kavoli | 10.02.1992 | ONCT of Delhi
Bewn Trust!(lease
apresment for 39
: _ . e _ Years) -
RO 662372 i-i4 Marfat Neatmn Karoh | 10.82.1992 GRCT of Delhi
: ; Sewn Trast {ledse
-ugresment for 9
Years] : ‘
EES 56,24 416 Marfat Neers Karoli 0621992 GNCT of Dethi |
‘ Teved Trust Hedse
agresmentior 99
. i Yeary) - ;
G2 46/25 1A Th 1 Marfat teem Karoll - 10.02.15492 ONECT of Dethi
: Sewa Trust (ease
agresiient for g
] | Years) . _
FERR T e [EEFE “Wiarfat Neemiaroli | 10.02.1992 | GNCT of Delhi
Sawa Trust (ldase :
agreemsnt for 99
o 1 Yaars) _
B | BO/R UEEETTTT T Marfat Neem Rarall | 10.02.1592 | GNCT of Delhd
: ‘ : Sewa Trist flease
agresnfent foy 99
e Years} )
55 8O/ /3 S 213 ' Marfat Neem Raroll | 10.0219%2 GNCT of Delhi
; Sewa Trast legse 7
agreement for 99
Yoars)
56 807 /4 Sl Warfal Neam Raroli | 10.02,1992 | GNCT of Delhi
Gayew Trost flease
agresment for 99
Years] :
1807/ £-16 T Wiarfat Neem Raroli | 18021992 GNCT of Deli
Sewa Trust (lease
| sgréament for 99
. - ] . Yearst
e 58 8676 416 " | Marfat Neem Karplt | 10021952 GNCT of Delht
o i 4 - Sewa Trust [lease 1
S i ggreament for89
' ' ) ) . i Yems) ' _
55 R s "1 Marfat Neem Karoli | 10021992 | GNCTofDelhi
- Seven Trast {ease
i agreement for 5%
: . e . , Veamis) . _ i
. A qO7 /8 Ca-16 "1 Marfat Neem Karold | 10021992 GNCT of Delhi s
Sevwa Trust [fease S
agreement for 99
e e R Years) _
&1 807 /971 =N T Wiarfat Neem Rarol 1 10021992 GNCT of Delint
Sevea Trust Hease
agraprgentior 99
&2 - BO/ T2 25 Marfar Neaid Kargl | 10.02.1982 GNCT of Delhi
Sewn Trost [lease
agresment for 94
. S SN FN T R Yéarg) | - :
_ 63 1 BOS/IR 416 MarfatNeem Karoh | 10023992 | GNET of Dethi O
Cow : Sewn Trust (tease .
- agtdement for 99 :
Vadrs) :

Ly
L1 3

o
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|5
. . i :
B3 iBOjji TS Marfat Negrs Kavoll | 10021992 [GNCT of Delhi |
‘ ] Sewa Trust {leave :
* agregment for 99
Years) _
g5 | 804715 416 | “Marfat Neem Kavoli | 10.02.1992 GNOT of Deli
I - Sewa Srugt (lease %
i, apresmentior 59
1 + . 1 Years) .
158 tTeaiie 416 U pinria: Neemilarell § 1R0E1992 GNCT of Delbi
: . ' | ‘Sewa Trust (leage
agroement for 99
: _ Yearsh . o . _
E7F UBop 17 Al Marfat Neara Karplt TO0219%2 | GNCTof Dell
% ] Sein Tras fease
agreemeng for §9
S . . . o VWearsY A
R k- T A E T | Flarfat Mesm Karoli | 10.021992 GNCT of Dethi
T : Sewi Trust [leass
agresment for 92 |
&9 206 23-16 TTEOVERNMENT | Prer o 1989 *ALLOTTED
. _ P SCHOOL BY PRADHAN 2
7@ | 21b 216 SAMSHANBHUMI | Priorto 1989 | "ALLOTTED i
. ‘ . BY FRADHAN o
E s TI4as. T HEL AL BOARD - | 08.02.2008 GNCT of Delhi
TE | BBJ2G I | MCH Srhoo] Frior 1o 1989 & GNOT of Delhi
Ecl 10342001 S T Gavt, Schopl. { Pricrto 1989 | GNCT of Dethi
- ‘ VILLAGE RAIGEARD
' P 415, ‘Eddeation 2E-GL41 GNCT of Daihi-
74 ¢ 1850 5 ‘ department _
I 416 Hduication 24-01-91 | GNCT of Delhi
75 1851 department
s Education 24-01-91 GNCT of Deihid
7B 1552 : Hepariment |
' .58 “Education TE0-31 | GNCT oi Deibi
77 1853 - | department |
RS Edueation 24-01-91 GNCT of Delhi
78 1858 ) geparovent
- 717 - Bdugatioh 24-01-91 GNCT of Delhi
79 1857 " department
- 59 Eduication 240391 GHCT of Beli
80 1858 department
a 4B Education 24-01-91 GNCT of Detht |
21 1888 , department : <‘
&7 Education 24-01-51 GNCT of Dalhi
g2 18561 ) - tepurtment
4-16 Edilcation 24-01-91 GNCT of Deibi
g3 iB62 depdrimant, ‘
- S ATE “Beucation 24.01-81 | GNLT of Dethi
. i B4 1863 : depaiiment
415 Edvratisn 74.071-91 | GRCT of Detld
84 18564 deperiment i
4186, Edicativn 2411151 GNCT of Delhi
g6 1873 devartment
- ' %18 Eebucation 240101 GNCT of Delint
B7 187% degartment ‘ :
4-16 FEdueation 24-01-91 GRET of Delnl
&3 1875 depararent ‘
_ 1-7 Eilucaiion | 254.01-91 GNCT of Daih
g8 1876 _ department’
‘ -£7 Edugation’ 74-01-91 GNCT of Dela
iSO 1877 ) depargment. '
210 “Eduration. 74-01-91 1 GNCT of Delhi
2 1879 department. ]
o 43 Fduration 24-01-91 GNCT of Delhi
92, 198l . depafiment _
Ll Education Z24-01-51 | GNET of Delhi
33 1052 . départment N
2053 |50 Edifcation. 240151 GRET of Deli
Exd e - dppartment _ :
: 2854 343 Gueation F5-03-51 GNCT of Delif
85, i 1 Hepartient _ ;
. 2055 HES CEducation | T401-81 | GNCT of Dethi |
26 ‘ e ' department . _
N9 2056 37 1 Bdycation | 74-0£-91 | GRCT of Delhy |
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i
i deparyment
VILLAGE RANGBURY
e | 1331 38 oA | z0-p581 g*:%f"f
o | Es e DDA, 26-05-81 i of
. 6 it BoA 100381 GNCT of
RN (4 1336 . o _ Delnd
TR 613 DA 30-03-51 GeTof
[T -}“33;8.“ & - | s00mes | pNCTOF
b 1339 P - o 33@3481 gzs(!‘f of
1304 oy 3-8 DA 30-03-81 g‘;ﬁ? af
05Ty R DR 30-03-81 gfgf of
STTI BV 518 DDA | 30:03-81 gﬁg‘ﬁ
N kel vﬁg} o 00581 | oo
;ggg‘: 13#4-' Tz nos | s0-03-81 gzg? of
i) Tans 7%, oA | BN GHCT of
REUIN P 68 BHA | 300281 aner of
ECRN o +15 DDA 306381 g;ﬁf of
EEI 16 DDA 300381 | ool
WS ) e 48 oA 30-03-81 oneTor
S R : =4 DA 30-03-81 Gueter
N P B DDA 200381 giﬁf i
LT +16 opA Tsooser GHCTof
W pas +T6 oA 30-03-81 i g{:&? of
R ib DA 35-03:81 gffhf of
[ECH w6 DDA 20-03-81 oueT ol
0| as =0 DR 36-03-81 e
B [ qemr 418 1A 200381 oHeTof
g g DDA 36-63-81 G
EEI P e DDA 1500z | SNeTof |
T §ogen e oA 1 3p.03.81 g:!gi !
TE s s R b
[ EEL I _‘g‘;iﬁ DDA 30-03.81 GReTof
.12?‘-: 1363 [ -~ | 30-03-81 W
{129 1364 N 1’»%‘93 ' 1 3p-03-41 §;§§T”
e “iZ DDA EIREES T Bt
B 28 DDA seo3Et e
EET N e oA 20-03:81 o |
S &4 " ppA 50-03-81 Gt of
138 g 58 BOiA 30-03-81 e of
: 15% 1384 54 DA 30-03-81 gzgy of
(i iis T oA ioEEl T aNCT et

r

LW 3\

ot

2 ¢




343

256

- ; ) Dethi
IRl i 18 Dpa, | 20061 pReTof
137 1517 ‘ fz-m. DA - ;Z&E’nf
113y s g EEEry .. PN GNET of ©

B9 s ~ bpa 30-03-81 Delhi
| 140 0ed ‘ - . GNCT of
* 1741 N . DDA  30-03:51 Pelki
o . VILLAGE " Mabipalpur
| 834 1B Y CGNCT of
Belht
ian s | — 51089 .
83871 111 pBaA GRCT of
Delhl
1 3Az 5.13.59
- R 1-42 DI ' GNCT of
Delhi
43 | 510,89 _
S 8Eass 132 DDA CGNCT of
. Delh
144 : 5.10.8%
- 83%/2 2-4 oDaA | GNCTof
Daild
145 RIS
g48 1246 BIA ' CNCT of
‘ Diathi
e L . 51089
84171 F10 DA ' GNCT of
Delh
147 . _ 51089
184172 17 DDA GNCT af
Daiki
148 _ _ 51089
T B4L/ 1z DDA GHET of
Delhi
el _ 51089
84372 1-2 DIA GNET of
etk
150 | . 5.10.89
- B43/S 517 BEA GNCT of
‘ Dehi
151 L . ) 51089 '
i {87812 T DA GNCT of
Delbi
Lo 482 _ e 516,89
: IR CTEY R Dha | ENCT of
: 3 Delni
153 | : 51020
S BTesE 145 DDA GNCT of
Dalhi
184 4 _ 5189
BRO7L 12 T hoA GNET of
i Defhi
185 _ 510.8% ,
' a8171 33 D4 GNCTof
. Dethi
ABa L 5,10.89
: 131572 {lg-18 BOA | - GRET of
N . : Delhi
2 N 5.10.8%
© I Total 106615 !
5 {Pre !
| Notfisation
_1994) [ _
_ALLOTMENT AFTER THE NOTIFICATION IN THE YEAR 24571994
N . VILLAGE CHATTARPUR ‘
158 | 14271 - 2:36 MD : U49.67.2001 GNCT of
: el
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o, e i s . 8 S au

1% 331 (7 B = ¥ 7 3 T F R e
, T & - e P
160 | 14441 R T M C L OBOov.Ie0: GNCT of
b 3 ) Dielhi
AL | i45M e MOD S D9.07.201 GNET of
i ‘ : 1 Dethi
TEeY s 862 ) MED 109072001 GNCTof -
g ‘ o . : Dethi
363 ] 20842 887 MCh 09.07.2001 GNCT of
i 3 . ) - i Dejht
164 iz RiEEN DTTRE 15.52.2010 GNOT of
‘e elhi
165§ 30 R - BTTBE 15022018 GNCT of
b L _ 5 _ i Deih
we 1133 0 TG L TRANSPORT Z6.04.2005 GNET of
- o N .  DEPTT. _ Delni
167 ji¥s B4 iRAE 15.06.2008 GNCT af
s k e 5 ] [Jethi
168 jagg ) TTE 15062006 GNOT of
. 3 . ) Delhj
163 | w61 ' i 415 TTE 15062006 GNCTof
ST _ - _ N Dieiht
pIve iz T4 TTE 15062006 GNCT of
I _ . ) Dethi
171§ 188 25 | DHS FOR HOSPITAL | 18.092007 GRET of
e : ) Delhi
Civ2 |84 446 4 DHS FOR HOSPITAL | 180692007 GNET of
: . ] . . Delhi
173 1 isgs 416 LHSFOR HOSPITAL | 18092007 GNCT of
. . Delhi
174 1186 ST " | DHS FOR HOSPITAL | 18.08.2007 GNCT of
. Dethi
175 | 188 - 416 ' BHSPOR HOSPITAL | 18,09.2007 GNECT of
. . ] . elhi
7 g 4-9 ' DHS FOR HOSPITAL | 18.09.2007 GNCT of
) Dejhi
77 | 198 6z - | DHSPFOREHOSPITAL | 18092607 GNCT of
i . o { Delhi
AN ETT ) ' LHS FOR HOSPITAL | 18092007 GRCT of
e e ' ‘ Dglhi
BT - 4-16 i+ DHS FOR HOSPITAL | 186932007 GNCT of
T I _ ' o _ Dei
1480 7 187 4T - | BHS FOR BOSPITAL | 1R09.2007 GMOT of
v : _ : ] . Delhi

i

S L . o FILLAGERAIPUR RMURD ,
g1 LN T A i
e e _VILLAGE ASGLA T _
182 | 1593 B | DIRECTORATEOF | 28012015 GNCT of
: e s S o LLEDUNCTOFDELM | Delhi
183 ¢ 4643 10 | CHAUPAL -z GNCT of
} - ‘ P ) Daihi
gt 11737 162 ‘ ' BELH} POLICE 25.03.2015 GRCT of
. : Delhi

; ESR _ ' __ VILLAGE Bhati s
185 | 1311 D063 2t Board | mi2zany GNCT of
- . Delin

Departient |

e T TVATZAGE NEB SARAN .
- T T o-g ‘Health Departinent | 06092011 GNCT af
‘ P .  for Dispensary ‘ Dathi
CLIRT o6 MIN Led " | BatauGhar & Park | 2004 GNCT of
' ‘ . _ Defhi
183 | 74 C4-16 DSIHIC. "1 UB.082007 GNCT of
. . i } Hatiy
189 |75 i 4e1% BSHDC, TP BRD62007 L GNCT of
cod . ‘ - A Daslhi
i . B9 | 76 2-08 BSUDC. i 08082007 GNCT of
9177 341 - DSIDL 108062007 | GNCT of
£ TR BRI B I 7 . 3-06 1 DEHDLE, C1 ORUEZO0T GNCT of
e TN N . _ N _ Delhi
15371 83 ST DSIBE, i BRO5Z007 OGNCT of
Diefhi

N

A _ VILLAGEMAIDANGARHL ,
L1594 632 . S | IGNOU University | 25112014 | GNOTof

koo 3 ke

AR R 5 v i
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Y . N . N Deihi

495 | 391 1 545 | BAARC UNIVERSITY 1 25107014 ENCT of

Delhi
... VILLAGE SAMDULA]AB . ,

1195 | 224 T28ig T DTTDE for Thurism | DA.04.2005 GRTT of
B ] ) Complex . i el
1897 | 242 HEET Bursl Medieal 1543,1994 GNCTof

- Sogiety for Hospital . Deihi
188 1 2v7min, 7 o DOH Peyelopment | 23072008 GNCT of
. Depit, for Delhi
copstruction of
- park
" VILLAGE JAUNAPUR
‘ |
195 1287710 Ex] Education 17022015 | GNGTof !
) Hepartment Trathi i
200 | 297572 X Education 17022015 | GNETof
" Departioent Delhi
251 | 987011 416 - Erucation 17622015 GNET of
DepErtment Delhi !
202 | 35771 PX0) Fducation 17622018 ] GNCT of
. Department Brethi
208 | 26/7211 AT Education 17.02.2015 GNCT of
1 Department i Dalhi
S04 | au/716 i Toieation T7.02.2018 | GNCT of
Department Delht
17208 T 307758 = T Education 17622018 GNCT of
Department Dt
766 | 31/75 Wi 215 Education 17022015 | GNCT of
Bepartment - Delhi
207 | 377 110 Fducation 17.022015 | GNCT of
Department  Dell
208 | 2571 EZE s tion 117022015 | GNCT of
- Department Delhi
265 271 PE “Rdycation 17022015 | CHCT of
Bapartment Delhi

510 10 P “Educavion 17023015 | GNGTof
: | _ Eepartmﬁ_ﬁt ¥eihi
ETEN Y TEq0 Bducation 17082015 GNCTof
: 5 Departatent Delhi
7z T EES T Edication 17022015 | GNCT o

Departmert . Delhi

358 112 25 TEdugarion 17022615 | GRGTaF
) ’ . Départinent Balhi
A TR REST {Edeation V022615 GNCTef

] Department Delhi
T7E 7D (X7 “Eduzation 17032095 1 GNCT AF
Bepartiient: Dhelhi

316 | 36/16 FET Education 17032005 [ GaCT o
. Departmant. Delhi

77155 BT Fducaiot 17.622015 | GNCT of
Department Deihi

Z18 | zijEmm T 5as Education. T 022015 | GHCT af
: Department Delhi

215 | 3177 110 Education 17.02.26158 GNLT of
" Department + Delh

%20 | 105/1 18 UpComm (Spath | 24032018 1 GNCToE
. Zona ) SDMC, For 1 Belni

_constriction of

3o

56

seimE o Daeownioo
oo i R g o AN T R




1 primary s‘thaﬁi
{221 110572 712 Dy.Comm, (South | 24022016 | GNCT of
: ' Zone ) SDME, far Deihi
. Lonstrnctor of
- 1 primary schosl _
1237 T 108716 R 1 Dy.Comm. [Bouth 34022014 GNCT af
: i | Zone ] SUME, Far Geth
| construcion of
i : ‘ L Eritary school
223§ 10474 3-8 By.Comns, {South 24,02.2015 GNCT of
' Fona’) SBML, For Delis
constructiog of
primary schoo!
a4 | 10475 312 Dy.Comim. {South 24022015 GNOT of
Tone } SDMT, For - Delhi
- fonsirustion of
] ; ] ~primary school
1225 1 4578 Min 0% MTHL 17052002 GNCT of
: Detht
5 78758 i3 T, GNGTD 33012618 | GNCToF
A Delhi
TEzr | F9pan e T, GNETD 3043517 | GROTof
: . : Dalhi
228 | 147172 min 418 TSR GNCTD 27042018 GNCT 6f
VE Delhi
779 | A0j23 %15 THE, GROTD 22012018 | ONCTof
Delhi
{235 | Boae 35 T TTE N0 31102611 | GNOT of
. Delii
531 | Boj24 iid T E CRCID 3162011 | GWCTof
i _ Delhi
T 292 | B0f3E i TUTRE GNCTD T ili02011 GNeTer
_ ] i : - Dethi
(385 79 15 TFE, GNCED 22012013 | GNCTof
1 - Delhi
PETS Y 416 TTEE GNCTD 23012013 | GNCT of
oo ' el
EXRETY PETY TAE, GReTD 31102613 T GROT of
: Diglhi
REZCRES 416 TTTE GRCID 31102011 GRCT of
; : Deihi
CZ37 | 91/% 1418 TLE GNCTD F1102011 GRCT of
Dalhi
288 918 4o TT.E GNCTD: TLA02611 ] GNCT of
3 Tethi
735 |91/ T8 TILE, GNCTD T3TABI6I1 | GNCT of
Daihi
233 | 9i/8 PET: TFRE, GNOTD IL10.2011 GRCT of
‘ Delhi
241 19178 FEY: TAE GNCID | 32012013 GNCT of
' ’ Delli
242 | 91710 FRCH TRTE, GNCTD 25612013 GNCT of
Predhi
743 | 51//14 E16 Education 31,10,2011 GNCT of
Depsriment Deihi
FYTRR Ty ERY Education 51402011 | GRET of
: Deparmment Delhi
245 | 814716 414 Bducation 31302011 GNCT of
’ Dapartmen: Dethi

H
L

e
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i Matére Eare Home

/.

CRE L 9L7/17 418 £dutation 3182011 GNCT of
' ' Department | Dalh

ErCNETer T8 Education TEi62eiT [ LNeT o
‘ Depariment felhi

S48 8T e | Fedueation - 22012813 GNCT of
3 - Department ‘ Deihg

735 1 853 PR Fducation | 37042012 GNCT oF
* Department Deln

3561 83727172 313 Eaneation 04201z T ONET of
Depariaent ‘ Delhi

361 | 9278 1% Education 22012013 | GNCT of
Departvent Dethi

753 T 858 PR “Education FI61.2015 | GNCT of
Department Delhi

753 | 9247 s “Fdnration 72.01.2013 GRCTof
Depeartiment Dealhi

754 | dag8 = Education T Ga01z | GNCToF
' Department ‘Dethi

55 | 9279 %16 Sdwention 77642012 | GRCTof
Department Belni

758 92/10 15 T Education 27042012 | GNCTof
Dapartimeny - Dedii

757 1 97711 Vi Edncation, 27082012 | GNCT of
Department Dalhi

Y TH16 Eddcation [ 27022612 | GNCT of
- Depaptement Dplhi

5G| 9271371 116 Edvication 27042012 | GROTaE
- Department Daihi

5 TGS Tt [ Edveaton 3704260 BN o
] ) : Department Delnf

761 | 9z/15 EE “Education 77042012 | GNOT oF
- ' Department Delhi

762 | 94720 %15 Edueation 37087012 | GNCT of
) Deparosent | Delhi

063 | 9iEL i-16 Educapon | 27042012 CNCT of
: Department Dealhi

‘ [zea 93727 EET | Educetion 77042012 | GNCTof
: ‘Gepartifient Delhi

R TS 753 - DSHBC FEOT 007 | GNET of
3. oo Crathi

%5 | o8 3 “DEIDC [ Z807Z007 T GaCT of
: _ Defhi

767 | 159 BE T TSHBE TSEB7 5007 GNET of
. Delii

288 | 130 PER] BEIDE FE.07.2007 CNCT of
‘ Dethi

769 | 131 Min 9611 DEIGC 36072007 | GNCTorf
' - Dathi

270 | 132 Min 51 DSIbe 26.07.2007 GNCT of
; Delhi

IV 4 7972 44 { For setting of | 22012013 GNLT of
_ { Nature Care Homs Delld

278 737571 Y | Farsotting of 53012018 CNOT oF

Detbi
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[
PRI T3 T For setting of 2501015 T ONCT of
i ] Nz_zmr‘g‘—Cé_ii‘ﬂiHmneg Delhi
274 | 7579 16 © For setting oF 72012018 | GNCEof
- Nature Care Home Delhi
275 TeiE TR For setting of 22612015 | GNCTof
] Matiire Care Home ‘ Delhi
SRR 34 Forsetfingof | 22.003013 | GNCTof
: | Nature Care Home Dethi
377 | 79715/2 112 “For setting of 12012013 | GRCT of
- Nature Care Home Delhi
1378 " ¥e/18A 118 Forsetting of 22012013 GNCT of
Mature Care ;Tmme' Delki
278 [ 7871873 T T ¥or seting of 72012015 | GuCT of
: " Mature:Cure Home " Daihi
280 | /e T ForsottingoF 22013018 T GNCT of
| Mature Gare Home Delhd
S IETTE 18 “For setting of 25012013 | GNETof
_ ‘ Natitre {are Home Deihi
T e Shvi Ram firpan 2270173013 | GNOT of
Klap _ ‘ Delhs
288 | 31714 ) Forsettng of | 22/01/2013 | GHOT of
o Wature Care Home Dalhi
o4 Eide Taa% T She R Arpan 2370173015 TGNET of
S . Nidhi - Delhi
EITNEr T B3 Shii Ram Arpan 72/01/2012 | GRCTof
: Nidi © | Delhi
386 | By TEE Sarl Ham Arpar 2E/OL/NTS T TGN o
- Nidhi Belhi
787 [ Fiim TETET el Bam Arpan FZpeiaeis T ERGT
‘ : Wi Delhi
1288 | 3158 516 Shr Ram Avpan 3270172013 | GNCTof
. ‘ Kidhi _ Delht
[ rry: EX) | Shri Rem dopan L S57017500 T ENET o
_ _ Nighi ' Daihi
FEINEPY 5 T Shrl Ram Arpan 7370172015 | CNETof
- Hidhi Dl
298320 e Sier! Reen Arpan 3770172013 | GNET aF
Yiidhi | Delh
287 | ER/EL AT Shrt Rama Arpan | 2270173013 T ENOToF
Nidhi Uelhi
VILLAGE DERA MANDI
853 1567877 Ti0 GOVLOENCTOF | £7-04.201% T CNCT af
' DELHI Deini
DIREGTORATE OF
- | EDUCATION
354 GOVT. OF NCT OF GNCT of
DELHE Dl
56/13/1 440 DIRECTORATE GF | 27042015
i EDUCATION
255 T 12377471 11z DSiDe 16,10.2007 GNCT of
; Delhd
296 | 123//7 4415 | UsHDG 16102007 GNCT of
B Delhi
297§ 123//8 4418 HEE D 18.10.2067 GNCT of
| Detni
298| 122/713 293 DSUBT 16:10,2007 GNOT of
; : Dethi
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{289 Tizg/714 T %18 DSIDE 16303057 1 GNGTof
‘ i Delhi
jgﬂé 5571672 07 i Education 277041015 | GNOT of
' Deparizhent, Delh
. v GNETD . _

91| 183726/ /3 16 BTC 76112006 | GNCTof
Delht

302 1 1F 46 BTE 26112008 | CNOT of
' Delhi

305 | 14 316 fiaee 26312008 GHCT of
Delhi

504 | 15 pEy BT 26112008 | GNCT of
_ Dethi

305 |18 16 BTL 26112008 | GNOTof
4 Deliat

I308 Ti7 ERTS BTC 26112008 | GNET of
Dethi

1567 154773 BT 52 TEei12008 | GNOTeT
) Delnt

308 | 25 TTaTe o T8 112006 | GNEToF
] Delhi

369 U iaEin 414 DEIDC TT1610.2007 | GNET of
‘ Delh}

310 AT P T DsitBe 15102007 | GNCT of
: Delhi

311 | 37 15 pSine TRI02607 T GNCFor
= _ ’ Delhi
B VT Y A - BEIE 16102007 | GNCTof
: ‘ Delid

Sy 142774 406 TEIDe 118162007 GNCT of

Daihi

- UFE TTan e FET FEHE 16302007 | GNCTof
' & Jelhi
. R ! P
818 Tie2f/G 416 RN 16302007 GNCT of
. ’ Dethi
318 | 1437 %9 DeliDe 16102007 | GNCTof
L ' " Delhi
VR 1§ RS 16402007 | GNCTof
. ) : _ Delni
"31E | Tazige 344 TDEne TE.102007 | GNCT of
318 T 143778 s GEIR 1602007 ORETOF

] Deithi
320 | 1427710 s DSIDE 16102067 | GNCT of
: - ' Deint
821 | 142771 416 DEITBE ; 16107607 T GNCT of
. ‘ : Traths
327 | 1427715/2 EE: DSLBC 16.16.2007 GNCT of
- Dethi
328 Tuddyie T aE "DSTnG 167020607 | GNeTof
. Delhi
R T yE “HeTne 16302007 | GNET of
I | Dethi
1EEE i P REE 16302007 | GNET of
1 Delini
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7326 | 18577 RS T Hsupe (96102007 | GNCTof
' . - Dethi
997 | %3 416 DSIne 16.10.2007 GNCT of

Delbi
3IR | 148774 PRT DSTBE 15102007 GHCT of
_ ' , | Delni
339 |.1437/5 416 DEHDE " {E30,2007 GNCT of

_ Delhi
330 | 148776 = DS 16102007 | GNCT af
: : Delhi
331 | 143,77 i1 TBsiine 115102007 GNET of
, Dethi
1332 T PRI TEIDE TG SR T ENET of
' Delhi
333 | 1agie %o D&IDC 16.£0.2007 ] GNCT of
‘ ' 1 Delht
T Y . i v =TT 16103007 | CRETof
* - ‘Bathi
395 T EAB/AL Ti4e Peime 18162007 | GRCT of
i _ ] Dethi
{338 [aagj/i2 TEAR DSIBE 16102607 | GNCT of
' ' ; Delkii
337 | 143/713 %16 T DRHDE 16102007 | GNET of
¥ _ : - Dethi
RIS FERT RS 18102057 | BNGTer
| 1 Dathi
1339 | 143,715 T DSIBC 16102007 GNCTof
: Deihi
ETRE v 5 TS 16102607 | GNCT o
- Dethi
341 |48 AT 376 BEDC 16.10.2007 T GNEToF
i . Delhi
347 | 1437718 e BEABC 16102607 | GNCT of
‘ Deihs
343 | 1437755 416 DeiThe 16.10.2007 GNET of
. - - Delhi
1344 | 143//20 5T REGE 16102007 ENCT of
: ) Drethi
345 1 343,751 i1 BSHOC 16.10.2007 | GNCT of
: Delhi
24k | 143772 PR “BEiDC 16.16.2087 GNCT of
: Delhi
337 | 1487733 418 DD B 102007 GRCT of
1 : Delhi
3481 143724 416 R 16.10.2007 GNCT of
' Delhi
349 | 148372571 ST | pstine 16102007 | GNCT of

Diplhi

350 1 156,73 417 DaHBC t6i02007 TONETOT
] ) Dall

351 | 156772 31z, T eIDe {18202007 | GNGTof
: | Delht

EEFIN R ITE =Y 1 BEIDE 16102007 | GHCTof
* , Dalhi
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= 353 [ 158/7471 ES DEHDT 16102007 | GNCToF
- Delhi
: {35 | 186//10 4-12 Bsune 16.10.2007 GNCT of
Delhi
R pAT) I Ein 6152007 | GNCTof
i Delhi
‘13355- 1585720 RPN [T | 1610.2007 GNCT of
. | Dethi
357 i A iz BEDE 16.10.2007 GNCT of
. : Delni
38 | 170//4 i1z DSuBE 16102007 | GNCT of
: | Deind
[359 T i7ar/8 PR “TEIDE 16102007 | GRCT of
y Belhi
UE80 | 176778 PR BIIDE T6.00.5007 | GNCT oF
o ; Deihi
361 | 1707/10 PRY DSTBE 16163007 GNGT of
- . ' Dethi
362 | 1707711 316 “BSIDE 16102607 | GNCT oF
Drelhi
383 | 1707712 436 BEIBE | 1 16.10.2007 GRNET of
‘ i ' el
34T g =T DEBE TI6102007  § GRCTof
: . ] : Deini
E TV S X Ty BeinE 16.10.2007 | GNCT o
] : . Dielhi
1366 | 1707718 PP DSIDE I6,15.2007 | GNCTof
.. _ . i : Dethi
367 | 1767719 T GRUDE T6.10.2007 GRET of
1 ] Dathi
348 | 1767730 16 BEEe 16102007 | GNCTof
i Delhi
= 1707721 415 ESH 16.00.2007 GNCT of
Deihi
3858 | 1707720 FET "BEDE 16102007 | GNET of
Delitd
370 | 1707724 16 GSHDC Tei02007 T GNCTof
: Deili
[ Ty GET) DSHBE 102007 | ENCT o
\ . ! Delhi
VILLAGE RANGPUHL
T _ GNCT of
77t 514 ) | 22-06.99 Delhi Boars
375 | _ _
1671 56 WD 28.02-99 GNCT of
4 - Delh
j380 ] ! '
: o7z 214 PWDr i 26-02-99 GNCTaf
2 ' | D
381 4 _ ” . GNCT of
' 1260 &5 BpA 1070199 Delhi
WL - - GNCT o7
1367 38 DDA 07-01-59 Delhi
383 - T _ _ GNCT of .
- 1262 519 DDA 07-01-99 Delht
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S ol

i

o
|
__’i’

EI VRS B [ ; T ' GNCTof -
1285 63 DDA 07-01-99 Delhi

T s 1 o A o T
‘1354 | 418 - Dpa D7-01-G9 Dieihi

s I & © o TEEa ' S : e T GRNCT oF
: 1329 66 DDA 07-61-99 Deili

1587 ' A T TR o
1396 443 DOA 070199 Dethi

GNCT of

' 4597 419 ' DEA 70199 Dethi

To ot i2421 416 PWD | 260299 GNCT of
: ) L E}ei}ni_

S Y1 T o '
¥ T IAAD X PWD 15-87-98 GNCT of
Ee R i N o - , U S Dely
b : . EE A ) B - ' i GNCT of
: : 3461 415 : B i ¥5-07-98 Trathi

EZ - A A _ = T GNET of
| 1462 416 WD 15-07-98 Delh

5T et . e e TRET SR
1465 1416 PWD _ 15-07-98 Dethi

T ' ‘ GNGT of
: 1464 416 : WD 15-07-98 Deihi

1467 P18 ' Pwin 15-07-98 GNOT of
. Dalhi

365 ‘ .

o s 147 4-i6 ' WD 15-57-98 GNET of
. _— i Delht
396 | ' R GNCT of
- 1473 4385 : D 15-07-95 Dethl

37 T ' ' . GNCT af
1 1drd 418 PWD 15-07-98 Delhi

398 T T . 1 GNCT of
1478 416 P 15-07-4g Dell

399 . N ' ' ' GHOT oF
1479 4.8 PWD 15-07-93 Delhi

wET : GNCTof
1482 415 PWD 15-07-98 Defhi

A3 0 - , ' _ GNGT of
) 1484 4-16 PWT 15-07-98 Daelhi

£ N ' ' T GNCT of
© | 1490 16 PUD 1507-28 Dl

03 T T T ' GNOT of
1401 416 PWE 15-87-95 Delhi

ETi7 I A : o GMCT of b
. 1403 bags PWI | 15-07-08 Dk :

N T T TGNCTof
| 1A 247 B 15-07-98 Defhi

S

w1, | ’ 1 ' GNET of )
_ i 140501 | 4-16 i FWD 15-07-98 Dethi

4@7 : } - - S : it TN
<] gy ‘ 82 . PE 150798 Dethi

GRCT of

1880 IR <] B iS"G?m§,§ Dethi

i , ‘ T R GNCF of
1801 g PWD 15-07-98 Delis
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1813

1 280799

GHCT of

| Delhi

T

1 1als

5.7

PWD

i547-98

CGNCT of

Digthi

Sz [
o 1819

416

2]

150798

GNCT af
Delsi

SR

e
T

TS

1805798

GNCT of |

Delhi

414

LTS

! .16

Pwp

15-07-98

GNET of
Delhi

55

gz

HE

WD

15-07-98

GNCTof
Delhi

416

| 18Ze

: 4eln

PWD

| 13-07-00

GMCT of
Dathi

Tatal {Past

NutiBicution
1994y

- 198015

Grand Total

{Fre+ Post

Notifications)

35004

*Prior 16 1989 the Gram Sabha tards weva managedl
dares by the Praghan of tespective Panchayats,

by the Panchayats and allotment was
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ider Stay of Court Cases:-

;gmtf X

Annexure~R5

c;; ‘Case No, |

Case Title | Order

N

“Area and Kh.Nos,

Vil writ Petition
0. 6579/2018

[ 4] (asola Vitlage) .

) |
| Radha Soami |

Satsang
Beas and
Ant /s Govt
of NCT, Delhi

NDOH-

1040772019,

Vide order

dated

11/06/2018
the court
directed for

i o Coercive

action

against the

Petitioners till

| next date of

hearing. This

| interim order

isstilt
continuad.

Total area:-
696-10
Biswa

i

1517
1528 (8-0),1552
(23-10),

Bigha-

Stay after
handed over: -
Total area -
612-09 Bigha -
Biswa
{Kh.No..
(13:-01), 1748
{(28-16), 1749
(6-5), 1746(36~
0), 1738
4y, 1740 (5-
07, 1742 (4-0),
1744 (25-113,
1750(170-
03,1573 {1-0),
1576 (19-12),
1552 (103-08),
1547 (5-4),
(17-19},

1521
(14-09), 1523
(32-14), 1590
(0-7), 1586 (1-
12), 1582 (1-
09), 1506 (17-

14), 1498 (29-

1500 (37~
654 (8-0),
1490 (2-8))
village  Asola.
Copy of order
enclosed

R5{A).

Stay prior to
hand . over:-
Total . arear-

10,
19),

1736 |

(0-1

84-01 _Bighamg
Biswa (Kh.No. |
1435(43-05),
1437 (40-17))

M/s Swastik

NDOH-

: Tc;tai area - 7-17

L
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1 (Village Asola)

“Construction
2 Builders

- | APPL.32437/2018 |

z?;ﬁ%fi&;?

| prior to the hand
gver - 717 Bigha-

| (Kh.No.1876/1310

Copy of order
- enciosed R5(B).

Bigha — Biswa Stay

Biswa ‘

(7-17))

*| 9015/2018 (Bhati

"Radha Sogmi

Satsang
Beas v/s
Govt, of NCT
of Delhi

 MDOH-
10/07/2018.
Inthe
hearing on
20/12/2018,
the Hon'ble
Court
directed the
petitioners to
assist
Revenue
Authorities
for thelr

subject to
the cost
incurred,

demarcation

Total area:-
503-5 Bigha- Biswa

i. Stay after land
over:~ Total
area 433-05
Bigha- Biswa
(Kh.No., 648
(3-063, 659 (5-
003, 665(7-0),
666(7-0}, 708
(20-003,712
(32-07),715 _
(34-10), 745(8~
). Copy of
grder enclosed
R5{C).

Stay prior to
hand over ;~
70-0 Bigha-
Biswa
{Kh.Ng. 511
(10-05), 517
(2-13), 518 (0- o
62), 519 (1-
04), 520 (2- =
19),521 (0-18), ol
526 (16~
15),527 (5-12),
574 (7-7), 898
(2-10), 931 -
(10-0), 593 (5- i
03), 585 (1-
0z,

R ik i

- 410505/2018

Ly | (Bhati Village)

Anant Raj
Lid Vs
Govt. of NCT
of Delhi &

1 Others

Pending

| NDOH-

 30/07/2019

| Total area :- Stay

[ { (Kh.No. 840 (35-
112),848 (6-11),

| (5-4), 1486 (48-

i

after hand over:
119-2 Bigha-
Biswa

I

1478 (11-15), 1482
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1173, 1488 (1-0),

1489 (3-4), 1490
(1-11) & 1512 (5-
8)). Copy of order
enclosed R5(D).

"SOHAG DEVI |
1 AND

OTHERE V/S

- GOVT.OF
MNCT OF

DELHI
{khasra no.
435, village

Neb Sarai)

Pending
NDOH
17-07-2019

| Total area:~ Stay
after hand over 15~

(Kh.No, 435 (15-

G5 Bigha- Biswa

2)}
Copy of order
enclosed RB(E).

El :Wgza:'({;)
- 11246/2018 &

;. T

iiage Dera _

M. 43680/2018

26/19

(26720
Min,

26/21 Min, |
126/22

Stay G{d@lﬁ
Dated,
16.10,2018

| Total Area: 16-12

bigha-biswa stay
prior to the
handover

Copy of order
enclosed R5(F}.

| wp (C) )
| 6479/2018 and

1 ( -_iage Gmmmz}

628 (5-10) | _
and 629/2
(5-10)

| Total area : 11-00
Stay Order
- Dated.
: 24‘ §7.201%

Bigha- Biswa .
Copy of order
anclosed R5 (G)

- Total area under stay :1369 11 B:gh’m Biswa

: _“Stay after hand over: 1180-01 Bigha — Biswa

Stay prior to hand over; 189-10 Bigha- Biswa

JupWPt . 41 S

R AR B 1 M 2
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* IN THE HIGH COURT OF DELEI AT NEW DELHY
WG 65792018, CM APPL, Nos. 2510442018, 251722018
IFTAAI0VE, 4248872018 & 4567412015

RADHA SOAMI SATSANG BEAS & ang . Petitioners

Throughy M Sandezp Sethi, Sz' zf‘;dvacam with
Mr.Pramod Kumar Ahuja,
Mr.Davinder Verma, Mr.H.S.Shar B,
Mr.Deepak Khosla and Mr Sohan
Kumar, Advocates.
Versus
GOVT OF NCTOF DELHI & ORS . Respondents
Through! My, Naushad Afimed kéaan ASC
{Covil) GNCTD with Mé}hd Tauheerd
Avshiand Ms Manishe Chautan,
?sdvmates
CORAM:
- HON'BLE MR, JUSTICE 1.8, MEHT&
ORDER
L) 64.02.2019

Previous prdey dated 26112018 be csmphed with,
Llstm} IQ{}?:'}@‘;‘Q

Inmm} Q;’der 4 cormnue

o s

|
As prayed, copy of thig order be given dassi under the signatures of
Lourt Master,

o

) LS.MEHTA, J ! :
FEBRUARY 04, 2019 .
5 % 3
L

¥ (SR g \ { ;f

-

“ .- LR % 5

‘ o
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e,

§
/

EN 'msz Hiﬁl'}’ COEJR’? O"F DELHE AT NEW prLm

WP 6&?9)2@&8 ‘
RADHA SOAMI SATSANG ‘BEA@ o ANR. Pemwmm
- : I‘nmagn Mr. Banjeev Parl, Senior éxdv with My,

' Pramaod Ewm@r Aluiz and Mz H. ;S hhaz‘ma,

Advccates
Verstis
GOVT OF NTT OF DELHI & ORS . - Responders
Ti':faugia Mr, N“aushad Khan Adv@a&tﬁ fbr OGN

B -.’B};E: M8, zm*:cn éﬁNMT& Bﬂ!NGRA S&KGAl
.':{:{QN’ELE MR. JUSTICE ¢, HART $HA NKA B

T I‘m BresEnr wiit pefition: has bean Fi]ed‘ under Article 275 af the

‘ ~£”“cmst£mtm;; of Iadia far i Issuante t::'f a writ/order. ar;ci/oz dirsation in

ihe nmura r&? mzmdamug, certivrar” ot any mhar approprigte writ or

: chresimn far quas&nﬁg m‘ order, duted 28, 11:2017, demarcation notice

dated 238, }i.[?.,{}?? natrce!nﬁi;ﬁcmwn dated  15.02 208 and
OL.03.2018, noticemotifeation dated 03, 05,2{}18 all isgued by

) rgspondmt Ne. 2 and for | 1ssuance of § Wit/ G dar and/or direction in

the rature of certam'a;ﬁ or any other clppf‘{}pﬁaw writ for quashing the
map and | regmrt ;mrepamd by Mf’s Dhyam Cﬁnsuitams loe., demufition

. repor d&te&‘ 7 032018 of respmdent Neo. 2 decliring the deraniition

carrisd by zqspendentzs on 14,83, 2048 as nnll and void besides | issuing

Wit of mandamua {‘iuﬁmz;zg the mpcsndents W wmme the procsgs of

ArtenTizad

T s ';3_,.._@.‘,??@" 3 Ve
SLREPPS SORATN . .
Auistsy wyisirae
Bigh Gou.. of Taind
- b it
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demarcation of Village Asola, New Delhi as per law and to carry our
consolidation of theé antive lend of Village Asdla, Tehsil Saker, New

, | Daihi. S ; ‘
L& ‘:fi.zkggrsz&é by the ac:tmn carried out by respenzéam No. 2, lsarned:
‘*'1 Senmr {Znu?mei appaanng for zhes petitioners submx%:s thit the
' pe;ti_tmnea Ne: 1 fs 4 legal and a_bs__qute owner and ity possession 'of the
lima@mgas;&ﬁﬁg; 12 Bighas 03 Rikwas comprised in.Khasra Mos. as
clémileﬁ ity Para 9"‘(&} of the wiit petition, He further submits that the
N fesgom:fma Bo, 2 carried out itlegal demm*catsoﬂ arid demolition of the
pmésarty bf the peunagmr No. T, ,w:,ﬂmut semng & notics and also
violated the stay ardr daze"d 33.00.2017 granteci by the Sentor Civil

Judge, Saket, Néw Delhi,

: 3 ) I;,ﬁamed counsel gbpeating for the rl%pcsndant ch 2 submits that it s

il
Bl
e
4
E
- !4;

H

}npmszhm for them to issue notmess 0 each person individual iy and
k }wrezfm*a cammm public notices have been issued, “Notice dated
f 9, {}2,2{318 was 155&5&5 by the ofﬁce: of S&b-ﬁsvzszana& Magistrate
| (Sa&eE}, Govt, of NCT of Ealfxi,M B. Road, New | Delhi with zespsczr
7 to Khali Nb. 1517 (17-19), 1538 (5209, 1752 (163-8), 1750 (170.0)
1578 (i), 1748 (28-16), 1736-(11-01) 1735 (0-19), 1746 (36.0),
YL fﬁ:’:un), 1728 (137 -0y, 3334 (“Swfﬁ}s 1348 (11-13), 1435 {43
o EY, 1437 (4017}, 1632 (3-11), 1082 {0- S11), 1593 (28-5), 854 (30,
:mz (23- m}, 1475 (3-14),:1547 (54, 1576 {19-12), 1740.(3-7), 1742
(40, 447 (4-16,1334 {13-d), 1498 (29-.19); 1749 (853, 1500 (37-
_ 29} 1406 (17-14), 1495 of Wizge ﬁsola E‘ahszi Saket foliowed by

Rl i, SRR

et R e

PR - o

v Highe

£ of Delhi
B ﬁe{hi
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. 0t 6.3 B e ki e

ane&mr riotise datad CLO3 2@313 wzth re:sp%z to Khasra Nos. {517(17-
*?} 1328(840), FJ"‘SZ{?&B 8}, LTSB(1T0-0), 1573 {100, E?«ﬁéﬁ{)&«-iﬁ}
7I6(1] 1-BY), TTASE0-16). 17460360, 74402511, 1728013103,
5354(2‘* =10y, }34§{§§ 3 1435{43-@5}; 437401 I §6%2{a»

: 1982{&'«3;}# L§§3{28-«$} 5&4{8@}, 2532(23 if}), M?"?{B ~143, z%ﬂ%’?{w
43, Iﬁ?ﬁ{%§~12} 1749(5-7), - E?ézfez-{s), 447¢4-16); 1334¢13-4),
2@98{29«16‘} §749¢6-53, 1560031 ~19),. 1506(17-14), 1495, 1643(35-
%S}Q I‘éé?{f&&- iy Iéé&{"f’g-iﬁ}y }&ﬁf{«i} L), 332{58 =7}, REU 53
35?:1{%-«9}; ZSEB@&M}, 150000~ 7}, ;ﬁgﬁf ~123, F582¢1-9), ISV 55
1’73, 3490{2~8) 1?24{59»96}, 1?38@% =14}, and further notice dated

03,05, zmg Swith ‘Tespect 1o Khasra Nog, 4@{2—6} 4474 16y, L820p-
12} 1437040173, 1435{43@5}? 163365 -1}, 1513(08-063, 1517017
: %?} and lSi*ﬁ{ISw%?} whireby all tha encroachers w

aps dﬂ ectad, to
‘ r‘amm &1 f{znds of am,mdemnems ﬁ'@m aforessid khas

iy numhf:z‘sy

Lbameazi »Eémor C@unsc appewng for the ;:reﬂiw*xar Ne, | éubmz’tsf

gk

that fong uf me khasra 1o, mentionsd in the aforesaid 1

within the doctpation aﬁ“ the petstmmr N;J

possesston of the _petitioner No. | ha:ve bess
 the writ petition.

e,

Otwes, are
I and Khasra Nos. {1 the
detaxled in para 9 (e} of

s R S
T e

o wmmi
et

st

s
LN | e

dt is pertinent 10 notiée that in the zmtts& dateci 19.02.2018,

mentiongd  that "’ff?zd whereas, - the  Supr eme” Lourt - Monitor ing

Cam.mzrtee Hird visited District South in particular village Asola on

fﬁf@ﬁﬁﬁf@ The &;mmu‘ree kaar’ uade certain pbservations afier

et

B

o3¢ Rﬁ“& amm
Assists ot Huulabegy
gk Gwsm Nihi
Haw Dol

= £ R TN N N S el e

s
RSP ,m%:ﬂ.ﬁ:,..n...o-._...,:ﬁ Ty—
i
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seemg rﬁze zmahﬁwrweﬁszggai aammmzm 0% the GoviForest/Gaor
Sabha Iamz’ andd hod dxremza the Distrizt ?’asfk Fgme (disivicr South)
to vake leged coursesf artion 1 remove the same ang submivt cretic
cken. repor! witkin o week i m this vegurd.
G - Eupmzma {:aurr; Mammnng Conwmittee has ot beert made a party 1o
‘  the preSent writ pﬁimﬂm i,eamexz? Eemm Counsel fi:“csr the petitioner
Mo, 1 seaits time mﬁwz an appmpnate appiman«:m o 1mp}aad the
l% Supreme é";e;:sm‘z Mammrmg Cﬁmmztta& a8 resporidant 1o the present
3 it petition. He further submits that there is a threst e?demcmmm on
s. . the propasty of the petmonw No: 1, :
70 iem‘ned munsei far ﬁ'ee wfepand&m No. 2 sui:amﬁs ‘r:hat he will request
 the c’:@ncemed offi c&fs o hotd thezx' hands k] z,; 062018,
: 8 . Listen }3 82018
5. - No: goerm% staps-shall be taken by the respondents till the nest date
ﬁ fs%f iieas?fng, ' - |
19, E z}i?am’i tider the S’iign-amrés of the Court Mﬁszén ?

i Hedb—
SANGITA DHINGRA SERGAL, 3

s
A - C.HARI SHANKAR, J.
- JUNE b4 13', zﬂia " .

gE .

’ia,gmm )

wm‘m &ﬁ@&w
ﬁs'li..‘_{ f* o em:i‘g
m%; Dol

[—

e s

N SRR

s

T




*  IN THE HIGH COURT OF DELHI AT NEW DELRI
o OWUR(C) 122182015 & CM APPL.32437/2015
‘ MIS SWASTIK CONSTRUCTION & BUILDERS PVT. LTD,

__ _ . _ .. Pefitioner
Through:  Mr.Kumar Vikram, Advocate

VOTSLS

UNIGN. OF INDIA & ORS <o Respondents
' ' Through: - Mr. ¥eeshu Jain, Advocate with
Medvot Tyagi, Advoeate for R-1,
MrNaushad Aluned Khan, ASC
(Civil) GNCTD with Mr Zahid
Hanief, Advooate,

CORAM:

HONBLE MR. JUSTICE LS. MEHTA
) ORDER

%, . | 88.02,2019

Counsel for the petitioner submits that in the order dated 07.12.20618,
~the name of the: place s wrongly mentionsd as ‘Ehasra No. 1314/1715
situated &t C-2, A-16 Village, New Delhi.’ instead of ‘Khasra Mo
192271314, {318 -siméf;s& at G274, village Asola, New Delhi’ and prays
that the order be modifisd, ' i

pEETIT

The praver is allowsd. ,

The-arder dated 07.12.2018 is modifisd to the extent that “Khasra No.
L314/1315 situated at C-2, A-16 Village, New Delhi.” be read as ‘Khasra
No. 19221314, 1315 situated at C-2/A, village Asola, New Deihi.’

e Naushad Ahmed Khan, learned ASC submiits that he has already
- filed the status report vide diary No.22209 dated 07.02.2010. Repistry is

-t
e R e

o

¥
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:direc:téd to trace it and place on record.
Advance copy of the demarcation plan slong with stas report is
supplisd to the counsel for the petitioner,
, Remofifyon 22.042019. |
Tnferim order to -éﬂnﬁﬁu'ﬂ;

P
-

- o LS.MEHTA, §
FEBRUARY 68, 2019
&?ﬂ

v
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* 1IN THE HIGH COURT OF DELHI AT NEW DELHI
o WIP(C) 122182615 & OM APPL.32437/2015

MIS SWASTIK CONSTRUCTION & BUILDERS
N pvLLYG, Petitioner

Through:  Ms.Neha Walia, Pﬁzmmw in person,
Versuy.
- UNEON OF INDIA & ORS - .. Respondents

Through: My, Zahid Hanif, Advocate for
Mir.Naushad Ahmed Khan, ASC,

Civil GNCTD,
CORAM:
HOMNBLE MR, JUST?CE LEMEHTA
ORDER
% 07.12.2018

¥r. Naushad Abracd Kban, learned ASC was praseft before the Court
- in the merning sesston dnd now in the pest lunch session, Mr. Zahid Hanief
is present on his behalf
The petitioner submits that the resposdents are threatening  of
. deinplishing the structurs raised on Khasm No. F314/1315 situated ar ¢ 2
A-316 Village, New Delhi.

The fevenue rezord shows that the ownership and gmﬁamwn s wa

H

- weith the petitioner,

4 - I?s ﬁ'}&se v%mumstames the re@pvﬂdanis are é‘sr&c‘iﬁé to mmintain sm
quo gl e next date of hoating T T
| List on 08.02,2019.
DECEMBER §7, 2818 |
Fallavi _ ff ..
i
. §
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e SR - '
- ¥ IN THE HIGH COURY OF PELHI AT NEW DELHI
e WIRC) 90152008

RADHA SOAMI SATSANGREAS Petitioner
: Thtoughr  Mr.Sandesp Sethi, Sr. Advoorte with
M. Pramod Kumar Abuja,
Mr.Davinder Verma, Mr,FL.S Sharma.
v Deepak Klhosld and Mr Sohan
Kuwmar, Advocates.

Versus

GOVT, OF NCT OF DBELHI AND ORS. o Respondenis
Through:  Mr. Nanshad Ahmwed Khan, ASC
{Civil) GNCTD with Mohd. Tavheed
Arshi and Mg Manisha Chauhan,
Advocates.

CORANM:
HON'BLE MR. JUSTICE LS MEBTA

| ORDER
% 04.02.2079

~ Parties are directed to appear bofore the SIIM foi_‘éef for the purpos
of demarcation from 26.02.2019 to 98.67.2019 at 10:30 am.
List on 10.07.2018.

Interim order to continue,

s
e

* As prayed, copy of this order be given dos# under the signatures of
Court Master, ‘

LSMEHTA, J

- FEBRUARY 4, 2019
s
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Bl
MY THE EI’GH {"‘{’)URT oF i}ELK}I AT NEW DELHY
C o W.RPACY 90132018
RA&HA S@ff&MT Qﬁ%iﬁ‘\f@ Ei‘ﬁig .. Petittoner
: Throughs  Mr. Pramod Kurmar Amf a, Advooute
‘ with Mr. Dravinder Verme, Mr. HLY,
Sharma, Mr. Deepak Khosla and
Mr. Sohan Kumar, Advocares,

VErSuS

GOVT. OF NCT OF DELHI AND ORE. Respondents
Through:  Mr. Naushad Ahmed Khan, 45C
(Civil) with My Zahid Hanief,
Advocate,
. LORAM:
HON'BLE MR. JUSTICE L. S.MEHTA
CRDER
% _ 2& 122018

CMLAPPL. §3771/2018 i'n W.RLC) 0015/2018

Amended memo of parties i¢ faken on venard.

Petitioner s directed o assist  revenue authorities  for  thery
demarcation, subiect to fhe cost fncurred,

List on 04.02.2019,

Initerini order to continue.

As praved, capy of this prder be giver dasti Under the signatures of
Cours Magster, |

ISMEHTA, J

DECEMBER 20, 7018
o

R S e+ L
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38

©*  IN THE HIGH COURY OF DELHI AT NEW DELHI

* WP(C) 105052018, CM APPL No. 4100612018, 43843/2018
ANANT RAJLTD.

..... Petitioner
Through:  Mr.Deepak Khosla, Mr.5amit Khosla
and Mr%ﬁham Kumar, Advs.

VErSUS

GOVT. OF NCT OF DELHI AND ORS.
- e RESpODdEnts
Through *  Mr.Naushad Ahmed Kban, ASC with
Mr.Zahid Hanief and Ms Manishia,

Adys, for R-1

CORAM:

HON'BLE MR, JUSTICE YOGESH KHAN
o ORDER

% 19.63.2019

Rejoinder is to be filed by the petitioner to the counter affidavit % |
filed by the tespondent. Be filed within four weeks from today. a
Liston 30" Tuly, 2019, .

YOGESH KHANNA, J.

MARCH 19, 2019
WD
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o IN THE HIGH COURT OF DELHI AT NEW DELHT
+ WD HO505/2018
ANANT RAILTD, .. Pefitiener

Throagh:  Mr. Amit Sibbal, Se;zzaf Advocate

with Mir. Deepak Khos! la, Mr, H.8,
Sharma & Mr. Schan Kunar,
Advpoates

Versug

GOVT. OF NCT OF DRLHI & ORS.

VVVVV Respondents
Through:  Neimo,

CORAM: .
HON'BLE MR JUSTICE SUNIL GAUR

- ~ ORDER

| B}f way af this apphsmmn petitioner seeks early hearing of C.M.
A 416@6&2{}}% and prays for intetim orders Ll the. uext date of hearing.
B Aévame copy of the application has been supplied to the side opposite
e but there is g representation on their behalf,
Upon petitioner taking steps, notice of fhe apﬁ;licaﬁﬁn ’éﬁ issued to
3 mpandfzﬁts by speed. post, returnable on the date fixed ie. 19N ovember,
r 2078, Let the tracking teport of speed post and affidavit of service be
T ﬂl@é ofi or befors the next date of hearing.

Lo

n
. Liston the date fixed i.e. 1" November, 2018, * al

[T —

) T n view of 4 averments maés In paragraph No.? of the application,
smz‘w G0, 85 ef mday, in respect of subgcaf: pmg:erty bs raintained, ’
| : W ? (CB iﬁg{js;zﬁig R’ ‘:..__,....._.. L et I S T Yy ATMM A et

s S A R i 45 et 61t e

B e

5
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& copy of this order be given dost under the signatures of Courl

Master ¢ counsel for petitioner,

- | . SUNIL GAUR, J
"OCTOBER 16,2618 ~
P
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VAN THE HIGH COURT OF DELMI AT NEW DELHI
W.PLC) 40292018 & OM APPL, 1594072618
SOHAGDEVIAND ORS. Petitionert

Througl,  Mr. Vishal Raj Sehijpal, Advoeate
with bAr. Suhail Khan and Mr. Sunil
Sagar, Advocates.

wErsug

GOVERNMENT OF NCT OF DELHI AND ORS. .. Respondents

Throtgh: ~ Mr. Anupsma Srivastava, ASC
GNCTD with Mr. Dhairya Gupia,
Advocate for B-, B2 apd R-2.

CORAM: |

HON'BLE MR, JUSTICE LS. MEHTA

Y 11.02.2019

Pravions ovder be complisd with,

Liston 17.07.2018, ___

I it i

Tnterim arder fo continue,

LE.MEHTY A,

RUARY 11, 2018
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(N THE BIGH COURT OF DELHI AT NEW DELHI

WP (C) 80292018 & ©. M N, 15940/2018

SOHAG DEVI ANDORS. < e Ptitioner
Through M Vishal Raj Sehijpal, Adv.

VETEUS

COVERMMENT OF NCT OF DELHIL AND ORS, .. Respondent

‘Through  None,
CERAM; _ __
HON'BLE MS. JUSTICE REKHA PALLL
Yo 23042018

Allowed, sibiect to afl just sxeeptions.

The-application stands disposed of.

W.R{C) 4029/2018 & C.M.No.15940/2018

Vide the present petition, the petitionsrs are seelunp guashing
of the impugned notification dated Gzé,{%‘?i?% jssued by the Revenue
Diepartment of the Gove. of NCT of Dellti, to the extent of reserving
Khasra no435, Village Neb Sarai, Tehsil Mehrauli, Delld as Forest
Land, which land was allotted 1o the petitioners/their predecessors by
the Government ftself i 1981, :

Learnad counsel for the petittoners submits that the petitioners

have been in possession of the fand on the aforesaid Khasra for the

last 35 years after being allotted the same under the 20 Point
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®

Programmé in 1980-83 as a part of the [ndiva Avass Yojana,

He further submits that, after the land was allotted to them, the
petitioners were provided electrivity ami water conpections, and wore
also issued Blection Identity Cards, Asdhaar Cards and other

dociments. by e concemned Government departments, He submite

that the respoudents inftiated steéps to demolish the propertics of the

patitiane'rs on the said Jand in g gross violatlen of the principles of
nazural Justice, aud by ignoong the adeitted pabgimn that the
aforssaid land was allotted w them only as a part of the Eﬂd;m Avaag

Yofaua.

Lewrned counsel for the pﬁﬁtﬁ.&ﬁéﬁs submits that the pettionors
were tever informed of the impugned sotification dated 02.04.1996
or of any arder passed by the Nationa) Gresn Tribupal apaing the fand
lawfully owned by the petitioners, and submits that he learmed about
the Impugned Notification during the Hearing of WP} N,
370412018 on 16.04.2618, which pefition was then withdrawn with

liberty to challenge o notification, He further subwmits that a copy of
the said order passed in W.P.(C) No. 3704/2018 has not been made
available to him 1l date. He.places reliance on the order dared

08,05.2017 passed by the Division Bench in LPA No 34572017, In
that case, while considering an Appeal against order dated 09.03.2017
passed by the Single Judge in-W.p. (Y Mo, 21462017 ve jecting &
challenge to the same notification éaled 02.04.1996, the Division
Bench has directed the parties to maintain siatus que regarding the
title, posseasion and constructionof the properties.

Despite service, none appears for the respondents.

g.s"“g% PO
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1574
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Haviog heard learned counsel for the petitioners, 1 am of the
vigw that the petitfoners have besn able to make out a prima (ucie
case and grave prejudice would ‘bﬁ caused to them if the respondenis
are not restrained from undertaking suy further demolition in respect
of the fand in question. '

- Tl the newt date of hearing, ‘the respondents arg restrainad
fromy taking any further demolition action on the land in question.
The parfies shall maintain status quo with respect to the title,
possession and construction of the property.

Upon the petitiomer Rling process fee, fssue notice to ihe
respondebts ﬁ;mﬁgh ordinaty process, registered A.LV. and speed post
retnrnable ou 24.07 2018,

Dasti under the signature,

) REKHA PALLLJ
APRFL 13,3018
s
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L% N THE HIGH COURT OF DELEIF AT NEW DELHI

o+ WRLC) 11246/2018 & CM. 43680/2018

ASHISH SINGH AND ANR, o PEEItIONETS
Throtgh:  Mr. Sanjay Podar, Senior Advocate
with Wi, Hardik Luthra &
M. Adok Shulda, Advocates

Versus

WQN OF INDIA AND C)RS e Responidents

' Throngh: - Mr. Abbay Prakash Sahay,
Advocate for regpondent No. 1 -UOT
M. Anupam Srivastava, Addl,
Standing Counsel for GNCTD with
Wis. Niharika, Advocate

CORAM: |
HON'BLE MR, JUSTICE SUNIL GAUR

| . ORDER
Yo . 16.10.2618

_ The grievance of petitionets is that their Representation
(dnnexure P-11) made on 4% June, 2018 is still pending. |
Leamed serior counsel for petitionors subntits that Corrigendum

scught gidl f@ﬁ;ﬁeﬁ of -subj&ci: tand ought o be granted, as in similarly

i mmaz%e& oase, it fas been diready granted on ﬁm application of 25" July,

2018 (}{mﬁxwﬁ PIE

: Inn view of aforesaid, it is deemed appropriate o dispose of this
. petition and application with direction to the sixth respendent to consider
. petitiofiers” Representation {dnnexure P-11) of 4® Fune, 2018 in the light
- of decision of this Court {dmiexure P-13) and of Forest Settlemont

Papeii

168
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Q’fﬁ;«é;@r (Annexure- PI4) and decide it within twelve wesks by paseing »
%pmking- order. If deemed appropriate, an opportunity of personal hearing
be also afforded to the Authorized Representative of petitionsrs. The fate
of petitioners’ "{é;eymf;emaﬁm (A‘mamre Py} of 4% June, 2018 be
made known to them within two weeks thereafier, 56 that they may avail
" of the remedies, us available in law, if nsed be.

_ - T then, stams guo, 85 of today, in respect of subject land be
- maintained, o

With aforesaid directions, this petition and the application are
gccordingly disposed of)

Dse

(SUNIL GAUR)
JUDGE it

ER R R S e

ICTOBER 16, 2018
v i

sttt

BT s P

Page 12
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;i‘wl} & 14
N THE HIGH COURYT OF DELH] AT NEW DELHY
4 W.R{C) 6479/2018 & CM Appl. 248742018
’ - SHRIDEVRAJANDORS. Petitioniers
¥ N : ‘ Vereus '

e ‘ o LIBUTENMANT GQVBRN{)% DRLHI ANDORS, Respondenis
S L+ W.P(C)6569/2018 & CM Appl. 2507342018 |
L ‘ YED PAL ... Petitioner
- o _ VLSS
B ' ETGOVERNOR & OGRS Respondents

Counsel for the petitioner:
Mr. N8, Vashisht, Mr, MPBh&?gava Advocates

Counsel for the respondent:
Mr. Drevesh Singh, Additional Standing Coungel for Govt. of
NCT of Delhi for respondent No. § 1o 4,
- Mp, Zahid Advocate for ¥Mr, Naushad Abmed Khan
Additional Stndine Counse! for Govt. of NCT of Delhi in
itemn 14,

CORAM:
HON’BLE MR. JUSTICE 8. RAVINDRA BHAT
HONBLE MR, JUSTICE PRATEEK JALAN
CORDER
Y% . 25.02.2019
* Liston 24.07.2019.

Interim orders to continue.

On the next date of hearing, the relevant records shall be produced
by the respondents.

5. RAVINDRA BHAT, J

PRATEEK JALAN, J

FEBRUARY 25, 2619 ;
pio
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| AdEE Srandivg Sownsel (0l
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Aisgiste S a:mwwﬁmm Pughada House
o e Db~ L2000

E«mﬂhﬁiﬁ’mwﬁ@m oo
’ m&ﬁﬁ sﬂﬁfh S

Erater O L¥R. 2049

oL Yrpant

iz,

U The Dy Conservater 6F Baveste,
‘-*f%s;w:%:_; af [T of Dot vr
i ma%&%am b Foresss. an Yellaify,
,,%aimn f’"ﬁf%&% Bivkien, sadi Lan,
: Ns*w m&a TL00ED.

;_-gg&;;‘%‘wﬁ@m mmm i v Dieder dated Y5.022098, i PECH Mo, BAFS-0f TU4B, In the
C o niter of Bew Rl & Ors, ve) I Govermor of 80T o Bkl 6 Ors. P BRI M. 8548 of
mg iy thie mruiteed &W% Pal v 4 Governor & s,

T shavesed Pegtons wers Seed belure o Ukdsian Binch of the Hon'ble Dubd 5«%&3 By

v 357 Gf Pebrusty, JIIH, vighverr fiy %m*ﬁfﬁé@ Lovurk was plessed: o divwz @‘fm{sﬁﬁ

em\ﬁm ;;,é’\i,i s B thuy gaed Pesigiihg wite to conbiiun, Forthermiors, %\Ew Mon'ble Caurt wisis
Fiutigy ﬁzm weavver Tor the 227 of iy, 3818, e plegnd to. dire b wmfﬁfaigﬂm s prensidnge
= ’,m;mw:ﬁ wf i%n, aiammaiﬁ uﬁsm'*a wath i ppai ' e sl af the mstier, vou

3 ;i’i?fa ﬂﬂtd&mwmwﬁ&gww@w& %ﬁ@&,j o by 3@;&9‘; Kindly treat this a9

s b T ;é@;i@t--%nimmatﬁi@fiﬂaﬁéi PECEsHary. Mk,
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True Typed Copy
Devesh Singh
Advocate
Addl. Standing Counsel (Civil)
Govt. of NCT of Delhi:
Chamber No-100, Patiala House
New Delhi - 110001
E-mail: devsynergy@gmail.com
Mobile No. 9810644355

Date: 01.03.2019

Most Urgent
To,

The Dy. Conservator of Forests,
Govt. of NCT of Delhi,
Department of Forests and Wildlife,

West Forest Division, Mandir Lane,
New Delhi- 110060.

Re: Directions contained in the Order dated 25.02.2019, in WP(C) No, 6479 of 2018, in the
matter of Dev Raj & Ors, vs. Lt. Governor NCT of Delhi & Ors. and in WP (C) No.
6569 of 2018 in the matter of Ved Pal vs. Lt. Governor & Ors.

Sir,

The abovesaid Petitions were listed before a Division Bench of the Hon’ble Delhi High Court
(Coram the Hon’ ble Mr. Justice S. Ravindra Bhat and the Hon'ble Mr. Justice Prateek Jalan on
the 25™ of February, 2019, when the Hon'ble Court was pleased to direct that the interim orders
in the said Petitions were to continue. Furthermore, the Hon'ble Court while fixing the matter for
the 24" of July, 2019, was pleased to direct the undersigned to produce relevant records of the
abovesaid cases with the respondents, in this view of the matter, you are requested to kindly
produce all the relevant records of the abovesaid two Petitions before the Hon’ble Court on the
next date of hearing which is the 24 of July 2019. Kindly treat this as Most Urgent.

This is for your information and necessary action.
Your sincerely,

Devesh Singh

Addl. Standing Counsel,
Govt. of NCT of Delhi
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192

: &3
e - © . % IN THE HIGH COURT OF DELHI AT NEW DELHY
e R + o WR{C) 64792018 & CM No 24874/2018 (stay’

-0 P SHRIDBEVRATANDORS. L. Petitioners

= ' Through:  MnN.S. Vasisht, Mr Vishal Singh, Ms.Jveti
- e Kataria Bajai and Mo M.P. Bhargawa,
: Advocates, .

- Versus

B LIEUTENANT GOVERNOR, DELHI AND ORS. ..... Respondents

Through:  Ms.Urvi Mohan, Adv. for Mr.Sanjay Ghose,
ABC for -GN{:TE),

E S CORAM:
b o HON'BLE MR JUSTICE G.S.SISTANI
= AR HON'BLE MS. JUSTICE SANGITA DHINGRA SEHGAL
S Y #1.06.2018

- CMINe24875/2018 (exemp
' Exemption allowed, subject to all just exceptions.

tion

The application stands disposed of,

€) 6479/2018 & CMV No.24874/2018 (stav
The present writ petition is directed agaihst the order dated
17.05.2018 which has beéen stvled as a notice.

_ W.}’:'»

Mr.Vashisht, counsel for the petitioriers, submits that by the aforesaid
- notice, the  petitionery have  ‘heen asked  to remove

encroashment/unauthorized ccouparicy failing which the structures would be

demolished. The petitioners claim right over the land being an Asami under
- Beetion 74 {2) of the Delhi Land Reforms Act and they are liable to be
declared 48 Bhumidor under Section T4(4) read with Section 73 of the Delki ,
Land Reforms Act. Mr Vasisht further submits that the land is being used ) | i
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=3

) only for farming. He further submits that no notice to show caise has been
issued to the petitioners to emable petitioners to produce the relevant
documents before the Deputy Conservator of .F:}i“esf:, West Forest Division.

- T No right of tiearing has been granted, neither any principle of natural
justice has been followed.
MNotice to show cause as to why the f}etiﬁﬁn be not admitted. Counss!

B appearing on behalf of the respondent Nos.1 to 4 accept notice.
— o L = | Counter affidavit be filed on or before 02.07.2018. Rejoinder, if any,
i . be filed within one week thereafter. |
* Liston 10.07.2018, '

Till the next date of hearing, nio ceercive action shall be taken against
A s the petitioners.
- | : N ::: ' Dasti under the signatire of Court Masjtﬁ:r.

G. 8 BISTANE I
SANGITA DHINGRA SEHGAL, J

. JUNE 01, 2018
“tfa

R
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Annexure-R 6

- Khasra No. Total areaof the | Area of the forestland |
] _ - Khasra as per Revenue for which Tattimais
o Record required

“Bigha | Biswa Bigha |  Biswa
" 1. Village Neb Sarai:

8 4 8
1 8 ' 1 _ 1
2__. 5 1o
Total L 10 19
2. Village Deoli:
15
b
o
10
4
16
16
16

ialalsltio|Rioleiv
L & | &

R R B
0 | [ R L
gmww-wha;hm_@m

16
" Totat | 232
~ 3, Village Asola:
15 12 L 13
13 5
40 15
33 2
27 13
40 37
23 4
Z1 14
30
)
25
2L
1 i’ . __
 Total R 293
4. Village Bhati:
8 4 20
T 7
23 17 , 18
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< 400

12 T 1.

a2y

T 450

a0

B It [T it

ook
[y
g

712

37 | 05

S

5 47

942

0 | 14

743

3 | g2

761

5 41

24 18

2 1 13

74

867

- 954

6 | 16

6L

2 1 18

989

1051

i1 1 13

3

[ 10

2076/
1278

3 02

JUU S PRPY PO T T B PPY T C 2 UL T PG JO G e [P
mwwwwmwmwmwwm:mwm_m

2078/
1278

1 12

1306

e

9

T 474

26

4

T 1486

sl o
~3{En ooty

R el . O IS 1 R A BT Tt PRI Y .- AR .
AR B e el 1 R S e 000 ot R 5 B . oo R B N .
= € T T S e o e g e e o S B P S e e e e i St

1548

1604

37

“1605/2

7

wibis oy

8

GOy s [err el

_Total

306

5. Village Maidan

jarhi:

52 0

52

5l

36 19

18

G

1. | 8

i1

111 12

18

158

236 18
54 5

126

718 5

68

wm*‘g}wm'w

o e
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&

15 04

4 6.

iz 18

119 14

G2

Total

615

4 -1 1

6. Village Satbart:

115

Total

120

7. Village Jaunag

941

12

16

18

T3

AFSEANAEY.

e |
=1
o
2

b =IFN SN INTEN

23 i P T
i |» mloln

4

§. Village Dera Mandi:

16

12

16

14

7

o

16

16

16

2

15

2
2
2
£

4

SATIEN N PN PN L P N P N

g

1
1
1
|1
1
1

110

~ 9. village Tughalakabad:_

&

14

19

g

9

1

14

19

elu|oloio|ojmiolco b luo

A | B e 0| ]

olulolald o olo|o)-in ol o

L2y

R T e .

i

e ot

B Rt 1 - i oo AR - i
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297

 J254/i508

2259/2260/1509

2271/15&8

Py N Lo lnal e T L :

Jor | b e [ G0 | 15 1 s s s i [ 0 P SO0 15 e L i s J 3 0

Total

Gxtm»hﬁm B H

i
Y

0.

Village Pul pehiaépur

SHER

2__

15

0

¢

Y

Vnilage Rajokari:

o iled

, 19

4

17

_”_?;a11y4

~% o

16

2

| 1232

7

16

2

17

g

8

10

2

6

37

Total

Va!iage Rﬁﬂg@un*

N

16

16

16

16

18

i6

16

16

ib

16

16

[ s [ s s s L s b L s s o

)

foaleo | (ol L iro o o e o fos ot

)t 1t et
wioloiglols oglolglee o
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5

6 )

4 1 B
4 18 S—
4

16
16

G [P B s s [0

E N S “otal 58

GrandTotal | 109§

i
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Annexure —R7

ETTLE mam ng_ai &mm

[ S.No. | fe'Nﬁﬁia of

k- vaﬂigga

Kh.No.& Area as %Ier

| Revenue Record

' ?rivat& araa
| Notified

458 (4-16)

5331 and
533/1 (2-14)

Yotal area :-7 Eigha
| =10 Biswa

T2 beoli

28

46/16 (4-16)

| Total area:-2 Bigha- |
_ 08 Biswa

B [Bhat

1489 (34)_

314

1681 (1-17),

1-17

Total area:-

05 Bigha -Q1 Biswa

o 4 | Maidangarhi

713 Min (3-14)

3-14

533 (12-2)

12-2

548 (2-11)

2-11

Total area :-18
Bigha -07 Biswa

29//13 MIN

0-2

332472 MIN

016

42/}16 MIN

0-12

| 42}}‘};? MIN

C-4

| 45,/3/2 MIN

213

T45//22 MIN

5

T 46//11 MIN

0-13

" 46//16 MIN

0-&

"46//18 MIN

0-1

I

0-8

TABI20 MIN

G-18

poyare

T2EMIN

0-5

B e
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27 MIN

T 23 MIN

477/611 MIN

69717 |

8271 MIN

10 MIN

120771 MIN

120/2 MIN

C0-11

§2/1 MIN

-4

457721 MIN

6-7

108/4
108/5
108/7

3-19
3-6
5-0

47112

5-16

Total Area : 33-05

| Dera Mandi

142/3/1 Min

28

27714

4-12

27415

4-12

- 27/16{1

27/16/7

2716

27117

4-16

7T

- 4-16

37735

G-16

44720 min

2-17

"47/10 Min

0-12

47110 Min

47710 Min

0-16

90/14/1

1-1

102/25/1

- 2-1 Status Quo
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SR 12252 Min | 119

_ifii' ":'-1 ¢, ..; | - T . ; s

O e | 3

'“Hiﬁgfiéfz R 3-14

TTi08/11 - 416

w812 216

109/4 4-10

: 109/5 - 4-10
- 108/6 4-16

108/7 T 4-16

118719 4-16

B e pa
F D A Min —E
~ f: B | — e i

5617 ST

24/8™in | 10

. - T _ z

1157471 | 21

11977 313 | !

119/8 5-8

- engme
O o8 - NI

B ERE N XY

115714 il 5-4

119/17 | 4-16 | i

O ' | RISV 5 L
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TT119/18/2

2-06

11977371

0-15

11842372

3-10

11624

4-16

T

2-2

| 44;20 Min

2-14

115/3

o1

T 183/23

4-16

Ti68/1/1

1-4

157712

4-16

Bigha- Biswa

Total area:~174-05

i Rajokari

1324 (4-16)

(2-16)

T1Z3AA-16)

(4-16)

:"ém”:v.v-' a

TT123474(4-16)

(4-18)

12345 (4-16)

{4-16)

I N

133476 (4-16)

{4-186),

1234/7(4-16)

(4-16)

1568 (4-10)

(5-2)

1812/1 (i-16)

(1-16)

1990 (4-8)

(48

T G

(2-1)

B o 2GR i i

1997 (2-8)

(2-8)

2051 (4-4)

(4-4)
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2057 (4-18) | (4-186)
I Total area;-27-13
E Ll A - Bigha-Biswa
U8, Rangpur \ 1012/2 (3-8) | (3-8}
: : : C 1488 (3-15) {3-15)
) Total area:-
S | 1 67-03 Bigha- Biswa |
] I Total - | 244-04 Bigha- Biswa

S e L

Ef
9




391

304

. village

Khasra No.S

_ Eucess

Area
notified

" Tughlakabad

5356/1509, 226071509, 22541509,

| 2289/1545, 2292/1545, 2315/1587,
2327/1614, 2344/1617 to 2356/1617,
238471621, 2379/1623,

2409/1625t02440/ 1625,
2457/1764/1625, 2458/1767/1625,

| 2697/2438/1625, 2699/2440/1625,
12

700/2440/1625, 2701/2446/1625,
2702/2446/1625, 2703/ 2446/1625,

2703/2446/1625, 4070/2424/1625,

4070/2442/1625, 1796/1628,
245G/1767/1628, 2704/2456/1628,
2705/2456/1628,
FHIS/2456{1763/ 1628,
2706/1765/1628, 2706/2456/1628,
2707/1765/1628, :

'41 8{*2?@4{2@5@[1628, i

§/2704/2456/ 1628,

; 4116{27{}4{24%;’%28
4111/2704/2456/1628,

4112/2704/2456/1628,
4113/2704/2456/1628,
4114/2704{2456/1628,
2460/1768/1631, 2462/1768/1631,
2712/1461/1631, 4055/2713/1631,
4056/2713/1631, 4057/2713/1631,
2465/1637, 2470/1637/1637,

2704/2471/1637, 3070/2465/1637,

4106/2715/1637,

 4106/2715/2414/1637,
'4107/2715/1637,
4107/2715/2414/1637, 177171639,
| 249171644, 2956/2512/ ?.?73)’ 1647,

JB37/1675, 25381675, 2538/1676,
409571678, 2541/1679, 4058/2676,
4059/2647

254-10
Bighas-~
Biswa

e s -
PR 1, mwjy;;“E“ﬁ&mymmm e e

.| Pulpeniadpur

315 (0-5)

0-05
Bighas-
Biswa

11308 (0-7), 1486 (0-2), 1568(0-12),
1726 {0-2). 1856 (0-1).1990 (0-8).

5-00

 Bighas-

B S
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11997 (2-8) & 2075 (1-0) | Biswa

- 4 | Ranpurd 847 {0-6), 872 (11-4), 1350 (0-4), 15-01

S R : 149871 (1-0) , 1498 (1-1) & 1519 (1-6) | Bighas-
_ o _ _ | Biswa

5, | Mahipalpur | The land does not exist in the field 55-00

I book Bigha

3 SN FEREES— - Biswa

© <[ Total A | 369-15
eth ' ) Bigha-
| Biswa
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Annexure-RE

poundary wall , Pillars and Geo-Co-ordinates

SiNG . | Name of village _
’ _1 {In Meters)

Boundary wall

Pillars

Geo-Co-
grdinates

T Aya Nagar

2200 mirs,
{Remaining area is
surrounded by
Forest on alf sides,
hence boundary is
notrequired)

289

432

| Chattarpur

16809 Bigha-
Biswa of areg is

| already under
boundary wall and |
| In possession with
i Forest '

{ Department.

248

T 'Neb Saral

"800 meters of
| boundary wall &

1500 metérs
fencing.

REC

439

| Sahaorpur

3024~ 08 Bigha-
Biswa of area is

| already under

- boundary wall and

i in possession with

Forest
Departrient.

88

291

_' Ra}p‘&r Khurd

N.A. (land aliotted

| to Govt. Dept.)

132

132

5

T4981 Bigha of

area is already
under boundary
wall, and in

. possession of
Farast Dept,

203

472

| 3600 mirs. new

. boundary wall,

8062-12 Bigha of

| the area is already

under boundary
 wall and
possession of

- Forest
Department.

1810

456

o L i o BT tain i
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307

T

12000 mirs,

11353

| 2630

[ Maidangarhi

13476 - 00 Bigha-
| Biswa of area is
already under

Houndary wall,

1106

i021

e

| Saidulaiab

| il

366

(ETI

| Batbari

980 - 17 Bigha-

| Biswa of area is

boundary wall and

in possession with
Forest
 Departroent,

325

- | Jaunapur

(1796

(247

733

[ Dera Mandi

| 8850 — 12 Bigha-

Biswa of area is

: already under

boundary wall

2%@

1417

3760-10 Bigha
Biswa Area aiready
under boundary

wall

281

899

NN

1165

628

" Rajokari

NI

212

1127

B "I Rangpuri

Nif

211

807

18

| Ghitorni

800 mtrs.,

57

63

719

‘Mahipalpur

N.A. {land allotted
to Govt. Dept.)

N.A. (land

aflotted to
Govt,
Dept.)

48

U o .| Tetal

. 11195
Meters
Boundar
y wall,

ii. 1500
Meters

3794

12573
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NAGAR

R1C -

WCR‘%CHMENT TN THE FOREST AREA OF AAYA

o
%. i -

Encroac

As Per
Site

hment |

Status |
- as Per |
Site

5
g
Len}

“lUnauthorized |

coltny

7

7w

Unauthorized
colony

781

a6

2-16 :,

2-16

colony

%_inauthaﬁzed B

‘:?’82 |

58 |

6-8

1-18

;u’;éauitjhf}rized
colony .

| 4-18 |

4-16

8-19

tUnauthorized
wcglony

S .16 |

4-16

0-12

Urauthorized

|Cotony

848

816 |

4-16

0-14

[Unauthorized

coiony

879

4-16

4-16

0-13

Ljs’zautmﬁzed
colony

886

| 4-16

0-08

Unauthorized

lcolony

 _ | .._:;.: 18

919

416

4-16

0-08

Unauthorized
colony

1 204

4&155

412,

; Urmpthorized '

caolony

:1.2£i}'6

1 412

Unauthorized
colony.

2-14

214

Unauthorized
colony

[ 4-16 |

0-08

Unauthorized

_icolony

T

Peer Mazar

5 [ 416

1-16

| Peer Mazar

416

0-14

Unauthorized
icolony

107

Unauthorized

lcolony

2 | 416

0-08

Unauthorized

{colony

 4:16 |

0-07

Unauthorized

colony

1-00

Unauthofized
coimy

.04
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R10

GACHMENT IN THE FOREST AREA OF AAYA

" NAGAR

Area

Ares of
the
Consolid
ated
forest

| Encroac
i hment

As Per

Site |

ite

W e
= &
I
B w
Hh s

8

68 | 4-16 |

Lna 4-'%h.0_r_§zec§
colony

9| 416

Unauthorized

{eolony

4:16

Unauthorized
{eolony

5 | 4-16

1-0

" Unauthorized

__colony

| 4-16

4-0

Unauthorized |
colony

| a-16

4-16

Unauthorized
colony

416

4-16

Unauthorized
colony

1416

4-16

|Unaithorized

colony

416

4-16

Una-uthoréz@d

cotony

4-16

4-16

Unauthorized

colony

416

1-16 |

Unauthorized
colony

| 4-16 |

1.0

0-04

Uinauthorized

icolony.

0-04

Unauthorized

colohy

15 | 4-16

0-15

NUnauthorized
colbhy

7 1 4-186 |

1-00

Unauthorized

lcalony

| 4-16 |

1-B0

|Unauthorized
|colony

14-16 |

o-0%

Unauthorized

colony

416

-804

Unabithorized
_|colony

0-14

Una p.%hi‘)'riﬁéd

Acolony

416

4-16

i,;:namth@rizéd

colony

EST

4-16

Unauthorized
_ieolony

::h‘&"\'{:;ﬁf&‘zj/ o o
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| " Ri6
YACHMENT IN THE FOREST AREA OF AAYA
* NAGAR

hment

As Per
Site

as Per

Site

Area of
the |

 Consolid

 ated

| _forest

| Encroac

_Status

. {Unauthorized e
. leglony - ‘
40 0-05 ’ngg%thaﬁzed s
. . icolony _
Unauthorized
colony_ ,
Unauthorized
B _ ) , colony
| 5ol 1438 |416| 16 | pag |Dnauthorized
ISR A | e COIODY
Unauthorized
colony
“tUnauthorized
e Colony
531949 | 4-16 |  2-10 006 |Dnauthorized
o ‘ _ cotony
Unauthorized
colony
Unauthorized
icolony -
“lUnauthorized
icolony
Unauthorized
icoleny
Unauthorized
Unauthorized .
o olony
| 416 2.g5 |Unautharized
i icolony
Unaythorized e
colohy
Uniaythorized
colony

i
¥
O
Y
L]
iy

| 48| 1427 1416 | 26 4-16

o 4g| 1428 |416] 16 | 416

|52l 14e4 [ 104 114 104

.| 54 1954|416 10 | 003

-0 g-06

1-10 0-16

1-10 1-04

35 0-05

4-16 i-18

4-16 | 1-09

416 0-14

s [P B
SR et
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| '}5“'

- KHASRA]|

Rl

HMENT IN THE FOREST AREA OF CHATTARPUR

AREA|

Area of the
Consolidat
ed forest

land|

ENGROAGH
MENT AS
PER SITE

REMARK

416

47|

T UNAUTHORIZED

COLONY

29

416

4161

UNAUTHORIZED |

COLONY

3-8

18]

UNAUTHORIZED
COLONY

UNAUTHORIZED

. COLONY

2-18

2'_'18-

218

UNAUTHORIZED
COLONY |

4-16

4-16}

UNAUTHORIZED
COLONY

71

71

s

T UNAUTHORIZED

COLONY

416

418

4-16

UNAUTHORIZED
COLONY

_4-16}

_4-16

1 UNAUTHORIZED

4-16)

COLONY

4-16!

4-16

416

| UNAUTHORIZED

COLONY

4-16)

416 .

UNAUTHORIZED
COLONY

541

" UNAUTHORIZED

COLONY

416!

_416

416

UNAUTHORIZED
COLONY

__415]

416|

15

UNAUTHORIZED
COLONY

4-16

- UNAUTHORIZED

COLONY

3-18;

416

3-18|

4116
]

3-18

UNAUTHORIZED

COLONY

5-19]

5-190

5-19

UNAUTHORIZED
COLONY

103

o4l

74

7-4

UNAUTHORIZED
COLONY

105

216

416

A-16

UNAUTHORIZED
_COLONY

4-16

UNAUTHORIZED

COLONY

L 107)

4-16

4-16]

416

_A-16

4-16|

UNAUTHORIZED

~ COLONY
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11

SCRE mamﬁm IN THE FOREST AREA OF CHATTARPUR

KHASRA
AREA/

Area of the

Consolidat

ed forest

ENCROACH |

MENT AS
PER SITE

. i'and,: .

REMARK

78

- UNAUTHORIZED
7-81

COLONY

Ao

416

- UNAUTHORIZED

COLONY

UNAUTHORIZED
COLONY

5]

16

416

4-16)

4-16

UNAUTHORIZED
COLONY

4-16]

4-16
1

UNAUTHORIZED
COLONY

4-16|

416

UNAUTHORIZED

COLONY

4-2

UNAUTHORIZED
COLONY

2100

il

UNAUTHORIZED
COLONY

5-12

- UNAUTHORIZED

COLONY

_6-16)

616

5-156

I UNAUTHORIZED

COLONY

518

518

5181

UNAUTHCRIZED
COLONY

UNAUTHORIZED
- COLONY

" UNAUTHORIZED

COLONY

TUNAUTHORIZED |

COLONY

127

34

34

- UNAUTHORIZED

COLONY

| UNAUTHORIZED
4-8|

COLONY

4-16

4-16

- UNAUTHORIZED

COLONY

4-16

4-16

4-16

4164

UNAUTHORIZED
COLONY

A3

| 4*15

4-16]

_416)

UNAUTHORIZED
COLONY

132

416

416

4-16

UNAUTHORIZED

COLONY

a2l

- 138]

. 5-14]

5-141

5-14

COLONY

AR

1301

4-15

4t by

4-15

UNAUTHORIZED

COIENNY

SGI
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R11

HMENT TN THE FOREST AREA OF CHATTARPUR

" KHASRA

- "AREA

Area of the
~ Consolidat
ed forest

_land|

ENCROACH
MENT AS

PER SITE

REMARK

4-16

2-10

TUNAUTHORIZED

COLONY

144

40|

0-06

- UNAUTHORIZED

COLONY

460 147

4-16

0-10

UNAUTHORIZED

COLONY

4-16

_0-05

UNAUTHORIZED
- COLONY

(|

G-18

I UNAUTHORIZED

COLONY

0-01

UNAUTHORIZED
COLONY

s

4-16

416)

0-09

UNAUTHORIZED
COLONY

2r16

UNAUTHORIZED
COLONY

412)

3-10

CUNAUTHORIZED

COLONY

416

~ _G:*{B-E .

UNAUTHORIZED |

COLONY

kg

2-08

UNAUTHORIZED |

COLONY

167 70

| G{r_@ﬁ

UNAUTHORIZED

COLONY

5-10;

0:17

UNAUTHORIZED |

COLONY

204

612

207

| UNAUTHORIZED

COLONY

%05

56

_0-14)

 UNAUTHORIZED

COLONY

4-7

47}

g-10

UNAUTHORIZED
COLONY

o2

7-18

7-18

-] UNAUTHORIZED
112

COLONY

223}

4-9

49|

UNAUTHORIZED
COLONY

61l

3-171

3171

_2-08

UNAUTHORIZED
COLONY

62

4-17

4-17

UNAUTHORIZED
COLONY

235

_417]

4-16

4-16

“UNAUTHORIZED

COLONY

A-ie]
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X

DI A

Ri1

RCHMENT IN THE FOREST AREA OF CHATTARPUR

KHASRA
AREA

Area of the
~ Consolidat;
ed forest

ENCROACH
PER SITE

REMARK

ER ik

1-13

T UNAUTHORIZED

COLONY

1-17

UNAUTHORIZED
COLONY

UNAUTHORIZED
COLONY

f:2{98‘

35

UNAUTHORIZED
COLONY

REE

1-12|

UNAUTHORIZED |

COLONY

313

T UNAUTHORIZED

COLONY

_B-18)

UNAUTHORIZED
- COLONY

518}
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Ri2

| ENCROACHMENT IN THE FOREST AREA OF NEB SARAI

va | Khasea

Area

Area of
the
 Conselid
ated

i forest

land

Emma@h
ment Area

Remark

4-16

l4-16

|1-08_

TTINAUTHORISED

COLONY

(215

UNAUTHORISED
COLONY

4-16

416

14-16

416

UNAUTHORISED
COLONY

_|a16

4-16

2-08.

2-10

ONAUTHORISED

. 14-16 |

4-16

210

~TUNAUTHORISED
ICOLONY.

las

4-16

1212

TUNAUTHORISED |
ICOLONY

608

6-08

UNAUTHORISED
COLONY

6-18

2-12

UNAUTHORISED
ICOLONY

416

4-16

TUNAUTHORISED
[COLONY

{17

2:17

UNAUTHORISED
COLONY

5-00

TUNAUTHORISED
ACOLONY

500

3-05

305

[UNAUTHORISED
|COLONY

RYRT S

4-16

UNAUTHORISED
COLONY

416

4-16

UNALTHORIGED
. |{COLONY

4-06

4-06

UNAUTHORISED
COLONY

416

14-16

UNAUTHORISED

| COLONY

4-16

UNAUTHORISED
COLONY

o

1416

a6

UNAUTHORISED
COLONY

a6

14-16

TUNAUTHORTSED
_ICOLONY

0 o

UNAUTHORISED

COLONY




Ri2

ACHMENT IN THE FOREST AREA OF NEB SARAT

Area of
the

{ | Khasra | Khasra | Consolid
No. | Area

a;ed
forest

Encroach
ment Area

Remark

[3-19

319

UNAUTHORISED
COLONY

319

UNAUTHORISED

COLONY

0-05

UNAUTHORISED

|COLONY

UNAUTHORISED
COLONY

|3-08

1-19

UNAUTHORISED

COLONY

'@ri_ﬁ

UNAUTHORISED
lcoLoNY

L ja-16

310

4-16.

0:10

UNAUTHORISED

COLONY

[3-08 |3-06

3-06

T IUNAUTHORISED

COLONY

4-14

_0-08

T |UNAUTHORISED
{COLONY

. 4,94

(404

UNAUTHORISED
COLONY

1317 317

13-04

TUNAUTHORISED
|COLONY

G-16

Q-16

TUNAUTHORISED
{COLONY

4-08 .

4-08 -

JUNAUTHORISED

COLONY

96 1608

118 118

1-18

UNAUTHORISED
COLONY

4-16

UNAUTHORISED
COLONY

| 35|

4-16

416 416

4-16

416

JUNAUTHORISED

COLONY

~ [UNAUTHCRISED

COLONY

S B L O

31

14-2

TUNAUTHORISED
1COLONY

~ |UNAUTHORISED |
JCOLONY

0 36 |36

UNAUTHORISED

|coLony

->€£"‘:fs’2'-‘z‘§i‘z¥‘£‘i:{ﬁsmzu}2:f e e o AR by st LA T




317

R12

| “ENCROACHMENT IN THE FOREST AREA OF NEB SARAI

sta| Khasra

- Area

Area of
the
Consblid
ated
forest

lapnd

Encroach

ment Area

| Remark

| .".Iﬁi}g'_

1-01

|1-01

[URAUTHORISED

COLONY

|8-14

:ﬁ*i‘% _

TUNAUTHORISED

COLONY

L a2

100

(0-14

1-00

1100

UNAUTHORISED
COLONY

0-17

lo-17

JUNAUTHORISED

COLONY

10-14

0-14

JUNAUTHORISED
{COLONY

1505

JUNAUTHORISED

COLONY

1505

J1-09

1800

_‘ i-08

COLCNY

UNAUTHORISED

318

13-18

UNAUTHORISED
COLONY

L 484

4-03

14-03

{UNAUTHORISED

COLONY

TUNAUTHORISED

COLONY

__[5-10

12-09

5-10

2-09

UNAUTHORISED
COLONY

11-16

UNAUTHORISED

_|COLONY

1-16

1118

1-18

i}i\{;ﬁu‘wmzsm
COLONY

i3-01

UNAUTHORISED
COLONY

: 3 "ﬁj:

54

UNAUTHORISED

{COLONY

6-10

610

UNAUTHORISED

|COLONY

3oz

UNAUTHORISED

ICOLONY

3-07

418

UNAUTHORISED
COLONY

4-16

45

14-03

|UNAUTHORISED

COLONY

3-16

13-16

UNAUTHORISED

{COLONY

1< 9

g s R PP I e
Y X PR - % L S e 2 Fa
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ENCROACHMENT IN THE FOREST AREA OF NEB SARAT

Riz

 the
LConsolid
ated
forest

Area of |

land |

Encroach
ment Area

Remark

13-09

UNAUTHORISED
[COLONY

UNAUTHORISED
COLONY

414

14-08

la0s

14-14

UNAUTHORISED

|lcolony

1316

3-16

TONEUTHORISED

COLONY

4-16

T IUNAUTHORISED

la1e

COLONY

312

UNAUTHORISED |

COLONY

13-12

1312

g-10

UNAUTHORISED
COLONY

3-06

014

UNAUTHORISED

_[COLONY

4-16

12-08

UNAUTHORISED

~ |COLONY

3-18

10-12

UNAUTHORISED

_[COLONY

3-18

4-16

4-16

0-08

UNAUTHORISED
COLONY

416

2-16

UNAUTHORISED

[ COLONY

L :4%16 .

5 319"

13-19

1102

UNAUTHORISED

{COLONY

7416

4-16

12-03

IUNAUTHORISED
_COLONY

4-16

416

0-02

UNAUTHORISED

_{COLONY

20

| 10-10

TUNAUTHORISED
_|coLonY

( 91 2‘8

5 311

31

008

COLONY

UNAUTHORISED

413

0-04

TUNAUTHORISED
_lcoLony

: ‘:_‘:"4"13:

507

10-16

UNAUTHORISED

JCOLONY

416

4-16

- 11-08

UNAUTHORISED

COLONY
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| ENCROACHMENT IN THE FOREST AREA OF NEB SARAL ’

[ Area of |

sora | Khasra | Consolid | Encroach o
| Area | ated |mentArea Remark
i forest
‘ land. .| o
SN R | ] UNAUTHORISED
o 416 416 107 COLONY
T o "~ UNAUTHORISED
12-8  112-G 1-02 COLONY
o | ~ |UNAUTHORISED
o |34-11 341 741l COLONY .
o T TUNAUTHORISED
 48-18 1818 18-18 COLONY
| o Sl — TUNAUTHORISED
11-15 1-15 i-15 [COLONY |
R ‘ TUNAUTHORISED
5 1-01 =01 11-01 {COLONY
N o UNAUTHORISED
126-3 129-3 3-10 - COLONY |
S UNAUTHORISED ¢
4-4 4-04 0-3 COLONY
1617-19 [590-01 |264-09 |

¥
i o
o
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%m

R13

GACHMENT IN THE FOREST AREA OF SAHOORPUR

ASRA [KHASRA

| Area of |
- the
Consolid

ENCROACH |

MENT AS
PER SITE

REMARK

10-10

Abadi
encroachment

)

“'_g‘-; ”

Abadi
encroachment

32801

11-4

14

Farm house

_ ancroachment

331

28-14

18-14

{Farm house

encroachment

1-0

.159_

Farm house
ancroachment

{Raj vidya

Kendra

_|encroachment

30-6

256

Raj vidya
Kendra
encroachment

: 3@#6;

Raj vidya
Kendra

encroachment |

349

7

1-7

46-0

.; Raj vidya
1Kendra
lencrcachment

350

0-14

{014

iRai vidya

Kendra
encroachment

10-18

Raj vidya

iKendra

ancroachment

357

. 351)0-18

2-14

018

2-14

2-14

Raj vidya

~Kendra

encroachment

SR .
G R

.
&

B
i

B i
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364

987 607

Ke;adra

116713

Raj vidya
Kendra
encroachment

370

16-13

27-18

|27-18

13

Raj vidya
Kendra
encroachment

L a7

117 |

127-18

{Farm house

encroachiment

411

0-14

0-14

11-17

0-14

Farm house
encroachment

42410

Farm house
eﬂc:ﬁoachm«eﬁt

bl22-1

221

302

Farm house
encroachment

664

:55;?67*%: —

1-12

Farm house
encroachmeant

37

87

187

encroachment

9-1

Farm house

50191

" [288-03 _

rencroachment

e I R e B S,

R T

R A ST s st s r s i
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4 - ENCROACHMENT IN THE FOREST AREA OF DEVLI

NG.

 Forest
- Area As

| Per List |

d Area As

| Encraécs:éhe

Per Site |

REMARK

22

406

UNAUTHORIZED
 COLONY

23/1

3-00

UNAUTHORIZED
COLONY

21

25/2)

0-18

__|3-00

0-19

UNAUTHORIZED
COLONY

25

22/1

1-10

1-10

UNAUTHORIZED
COLONY

38

3/1

3-i3

3-13]

UNAUTHORIZED
COLONY

38

8/2i

_1-19

1189

UNAUTHORIZED
COLONY

40]

21

4181

 4-18

UNAUTHORIZED
COLONY

40

26

10-10]

I
Ag-10

UNAUTHORIZED
COLONY

305

305

UNAUTHORIZED
COLONY

10

608

6-08|

UNAUTHORIZED
COLONY

11

61'_-‘1}?6,; "

_6-06
X

UNAUTHORIZED
COLONY

i

16

4-00

400

UNAUTHORIZED
COLONY

41

17}

510,

5-10

UNAUTHORIZED
COLONY

411

20/1

i

2-02.

UNAUTHORIZED
COLONY

a1

21/2

013

0-13

UNAUTHORIZED
COLONY

24

6-00

 UNAUTHORIZED

COLONY

41

25

6-00

4-17

4-12

UNAUTHORIZED

COLONY




410

Ao
{Q@,.&

o 52| B UNAUTHORIZED

| I T | [2-13]  COLONY

| — o UNAUTHORIZED

I T D = - . = S COLONY

- 711 ‘  UNAUTHORIZED
apl Ty owesp 10 COLONY

. | 1072 UNAUTHORIZED
o4 o oo7| 007 COLONY

- 1171 i  UNAUTHORIZED
| 2-13 2-13]  COLONY

42

| 7 UNAUTHORIZED
P . |40 . A0 COLONY

i5 | | UNAUTHORIZED

420 | #16 '4-16!  COLONY

16/1 ' UNAUTHORIZED

B = I . COLONY

L | . UNAUTHORIZED
gl A5 A _COLONY
20 UNAUTHORIZED
N I = | ...t COLONY
| 1 | UNAUTHORIZED
v I M. = | B, = COLONY
| | | UNAUTHORIZED
N 204 204 COLONY
| 572! | UNAUTHORIZED
e 28l 20 COLONY
gl | UNAUTHORIZED g
43, L sty 500 COLONY
| 771l | UNAUTHORIZED
) D - = M S COLONY

15/1] | | UNAUTHORIZED

| 22/1
e I

408 406  COLONWY |
16/1 UNAUTHORIZED | .
e I M -1 . COLONY |
o /2 UNAUTHORIZED | |
43\ | g2 1d2)  COLONY
b 22 UNAUTHORIZED
ge L 43 2-12) 212 _ COLONY

e " 23721 UNAUTHORIZED

- - P Tt i et ST i




A 324

|8ty

25/2 | UNAUTHORIZED
7 oosl ol cowowr
5 11/1) f UNAUTHORIZED
13 L4 o L rae 2100 COLOWY
o ’ 12| + UNAUTHORIZED
o AL %16l 4ls  COLONY
S ' 19 UNAUTHORIZED
L Fe 36 COLONY
y | 23 | UNAUTHORIZED
7 I, .| B 207y 307 COLONY
31| | UNAUTHORIZED
A2 212 COLONY
2472 - | UNAUTHORIZED
108 104 COLONY
i LR 23 | | UNAUTHORIZED
Vet b 302 102 COLONY

138 | 43

43 | a4

44 1 44

| 27 e | | _
#4100 1004) O TEMPLE
- 412 o UNAUTHORIZED
& 30 A3 413 COLONY
i ‘_ | : L 6/2 UNAUTHORIZED
s s L B0 1001 COLONY
[ - A4 | UNAUTHORIZED
49 | 46l 4-00 %00 COLONY
: ~ UNAUTHQRIZED
20 A8 A5 704 416 COLONY
R E 16 P UNAUTHORIZED
- - BLolz s - - | 704 416 COLONY
| 17 S UNAUTHORIZED
2.l 46 1 208 208  COLONY
1 24/2 UNAUTHORIZED
23 46 | 2000  2-00]  COLONY
= ] | s | UNAUTHQRIZED
L g8l L 416 46| COLONY
i | 571 | UNAUTHORIZED
2 BB 2001 0-03]  COLONY
] 6/2| o | UNAUTHORIZED |-
o 48 | 115 016 COLONY
L N R R UNAUTHORIZED
Rl %6 | 416l 005]  COLONY




325

7{@5‘“

L 3 | UNAUTHORIZED
i 58 4. 56 | 416 406  COLONY
F | gl UNAUTHORIZED
A . 300104 COLONY
21020 | UNAUTHORIZED
| | 3 | | UNAUTHORIZED
et | s8 | 509 508 COLONY
oy ' B . UNBUTHORIZED
62 | 58 | 609 500  COLONY
E { 13 UNAUTHORIZED
63 | 58 . 506 110 COLONY
| - 14 | UNAUTHORIZED
e4 | 58 . 313 110 COLONY
. | 5 h | UNAUTHORIZED
65 | S8 | 442l 0 013 COLONY
Lo 181 ; UNAUTHORIZED
» e | %8 | Arel 042 COWONY
o L o3 ~ UNAUTHORIZED
i 62 S8 _41g 005  COLONY
E y B | UNAUTHORIZED
E e8 | o seL | 4d2 412 COONY
| | B = UNAUTHORIZED
69 | 58 1 302 3021  COLONY
3 i UNAUTHORIZED
. 0 L .59 416 46 COONY
' E | g | UNAUTHORIZED
I R v S NN I NN 2 . S 1 COLONY
E 7 10  UNAUTHORIZED
% 72\l 58 1 Atz 0 4ad . COLONY
| 11 | UNAUTHORIZED
| | s i a6l 200 COLONY
. 12 o UNAUTHORIZED
s Tl ene s colowY
N | n 13 | UNAUTHORIZED
i 73 5o, L 416 416 COLONY
| o 14| | | UNAUTHORIZED
i 76 8% i 50y 501 | COLONY
5 I {7 | | UNAUTHORIZED
Lo s o] 18] L-d4)  COLONY

160 . | 56




| e

178

B

18

UNAUTHORIZED
_coLony

19|

416

UNAUTHORIZE{}

80

7

22

20

4-16

398

COLONY__

UNAUTHORIZED
CQLQNY

o

59

21

3-00

UNAUTH GRIZED
__COLONY

22

i

,,,,,,

UNAUTHORIZED
COLONY

o -

33

4"3‘6 ‘

UNAUTHORIZED
COLORY

24

416

UNAUTHORIZED
COLONY

if2

116

UNAUTHORIZED
COLONY

9 [E H
| 4-07

2-07|

UNAUTHORIZED
o

COLONY

416

92

UNAUTHORIZED
COLONY

312

UNAUTHORIZED

__COLONY

i

002

| umumamﬁm

CC}E_DNY _

_80)

4-16

i}NAZ}THQRIZED
CoLoNY

10/%

UNAUTHORIZED

- 10/3

201

i-97

20k

_1-07

COLONY

UNAUTHORIZED
L CORONY,

50

12|

514

1-12]

UNAUTHORIZED

-COLONY

-
L a2

N a2 S

UNAUTHORIZED
COLONY

| 20/1]

404

104

UNAUTHORIZED
COLONY

:1,/‘_;11 -
012t

UNAUTHORIZED

416

D12

I

COLONY.

UNAUTHORIZED
COLONY




607

98

UNAUTHORIZED

_COLONY

9% |

UNAUTHORIZED

COLONY _

100

4";}',2;;

4-16

UNAUTHORIZED

o GRRONY

UNAUTHORIZED
COLONY _

e

UNAUTHORIZED

__COLONY.

1103 |

18

5-04]

UNAUTHORIZED
_COLONY

104 |

EsE

UNAUTHORIZED
COLONY

105 |

51 R

23

T 4-16

UNAUTHORIZED
CQLONY

: 2AMIN

UNAUTHORIZED
_COLONY

06|

107

JEMIN|

Nt

0-19]

UNAUTHORIZED
_COLONY

63MIN

- 28-08

UNAUTHORIZED

gaMIN |
109 |

115-04

| §-¥'<:§4 |

COLONY

UNAUTHORIZED
COLONY

110 |

K5

2{2

R S—

2-16

UNAUTHORIZED
coLony

111 |

=t

9/1

T 3.06]

SHer

UNAUTHORIZED
_CoLoNY_

112 |
" %’-

T

1071

50

2-0

UNAUTHORIZED
COLONY

=57

11

4-16

T 0-06

UNAUTHORIZED

COLONY

e

114

__5? _

3-14

:s.:»m |

UNAUTHORIZED

115

Y7,

20/2|

102

CoLONY

UNAUTHORIZED
___COLONY

lit6 |

211

2-04

2-04

UNAUTHORIZED
L COLONY.

1117

2172}

s

106

UNAUTHORIZED
COLONY
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D - - ( 408
» % 3/3 0-1%) Ll UNAUTHORIZED
: 118 [ ' | COLonY_

R i T 33 J 2 0-18! | ;nAUTHORIZED

19 | | B R _ COLONY

| 68| . 8-14| F0Y UNAUTHORIZED

boo | |4 | |7 coow
| 68 1072 208 208 NAUTHORIZED

o 1 | COLONY

| 68 w 4100 yNAUTHORIZED

22 ¢l - . COLONY

.6}8}-? o 04 304 NAUTHORIZED
23 4 4 I _COLONY

3| 1-12 0] UNAUTHORIZED
UNAUTHORIZED
COLONY

UNAUTHORIZED

e ] CQONY
o vy 4180 6 yNAUTHORIZED

wez | L L | | CoLoNY

I 416 007 UNAUTHORIZED

S A IS | | COLONY
69} 415 0-131 UnauTHORIZED
129 | 1. ___ COLONY

697 ? : 4- 16 107 UNAUTHORIZED

“es| ]

NS SE— O N | L 7
&9 10 | 4'333 4131 UNAUTHORIZED

FETH I A __coLony

69| 1.»:; 318) 1-08) | INAUTHORIZED

_ COLONY
UNAUTHORIZED
__COLONY
UNAUTHORIZED

- & S COLONY
= ° en T T unauTHORIZED
JEETHR N N | B __ COLONY

S e
70, wul T F0 UnauTHORIZED

3 4L COLONY
e B S -
1072 303 0% UNAUTHORIZED

r COLONY

1672
e 63 V'n S —

T s T3
25/ i s
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11

S8

UNAUTHORIZED

COLONY

G

16/2|

a7

UNAUTHORIZED

COLONY

139

20

313]

UNAUTHORIZED

21

' 3;’?‘“1‘5513.“ -

78]

__COLONY

LINAUTHORIZED

141 |

2-12

— SOLONY
UNAUTHORIZED
_COLONY

143 |

4-00] '

COLO NY

UNAUTHORIZEG

|144 |

0] JNAUTHORIZED

~ COLONY

750
345 |

UNAUTHORIZED

COL@N‘}"

1146 _

31

T

U NﬁUTHGRIZED
COLONY

a7 |

7fii

016

TT008

UNAUTHORIZED

COLONY

2 -

4-16!

T5-08]

UNAUTHORIZED
__ COLONY

|49 |

5/21

112

UNAUTHORIZED
COLONY

6/2

112

UNAUTHORIZED

GOLONY

” 76|

14

1-00

UNAUTHORIZED

152_

T ?? o i e

5f2

COLONY

UNAUTHORIZED

COLONY

153 |

78

)

&NAUTHGRIZED

COLONY

L -

78

+16)

UNAUTHORIZED

COLGNY

155 1

&7

REEV

UNAUTHORIZED
COLONY

g

12

ST

4 %-;ng o

UNAUTHORIZED
COLONY_

19

00|

UNAUTHORIZED

COLONY
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Annexar&-— Ris

ENCRQACH MENT IN THE FGREST AREA OF ASOLA

ﬁr&a - (As Area

| per Field | Area of the Encroached
o oy i Cmsoixdated .

{ Khasra. Baak). ] farest fand .

1 Ne. i Remarks

' T | B.iiig_fha‘ iBiswa|

H |

Bigha B?IiSWa Brgha stwa

T 02 | 02 | Unauthorized
1149 | 2 2 2 2 _Lcolony -

v -0 TSNS S Bt e o T aroun s e mema
Co22ty v L2001 b2 | encroachment
s e e N TR A oM e e
242 1 19 11 4 10 colony
- R T D 1 ‘14 | Unauthorized

1 483 | 1 14 1 14 ‘ colony
o o o1 14 | Unauthorized
..k 307 1 14 Ao 14 colony '
o ’ o ' 05 | 16 | Unauthorized
518 | 5 16 | 5 16 , colony
B A | | 03 | 12 | Unauthorized
535 @2 .12 3 2 . leolony

| -' 02 | 06 |Farm house
693 2 g | 2 6 ‘ . encroachrnent

I 08 | 16 |farm house

733 | 8 16 8 16 | encroachment |

I | 01 | 01 |farm house |
750 A T U R T : N encrgachment
R T T T T TR s
752 | 02 418 oz 18 | | encroachment |.
e N Ay IR R ' ey
85 | 2 |13 | 2 A3 1 . | | encroachment

. : ' 01 07 | farm house D-
| - ‘ + | 19 Prashant
D O -1 2 N SN O S N S Chowdary

' | i 10 03 | farm house
89 | 10 . 3 1 10 | 3 | | |encroachment

A RRCAtad e Mt me et ERR

o2 | 1o fisl 1 || | " |houseofD3s

1,
"_




R 332

% . | [6/2-

T S P02 13 | farm house
e - 19084 2 113 2 413 encroachment
E T T b or |19 [farmhouse
3 I 1077+ 4 | 19 | % 8 _ encroachment
A A A B oL 14 | farm house
| 1113 | 1 14 101 14 | . encroachment
" o 1T e ] 07 {farmhouse
14 | 6 L7 16 7 | encroachment
N N s B p o T T
1 1157 6 -+ Z & 2 ~_lengroachment
S S o | 13 | 11 | Farm house
L 1154 13. 0 11 1 13 | 11 1 encroachment
s A R TR W Tou i -esinnyorgy
encroacnment

157 |2 fie ) a1 |19

01 | 01 | Farm house |
f encroachment
05 06 | Farm house
encroachment

a%e4 | o1 |1 L1 |1

, 1272 5 1 6 5 5 _
= [ 11 1 38 | 01 |Farm house
ol ' . . I . enctoachment
1274 | 38 | 1 1 38 1 | &
T TV 17 ] 66 | Farmhouse
encroachment

1300 | 17 | 6 | 17 | 6 1l
i - i 08 ’0'8_ Farm house

1309 | 8 | 8 ) 8 8 - encroachment

| | BL |19 [Farm house
SEEE T S N N S I il
| | | | - 05 | 02 |Farm house

ancroachment

g
P
Pod

133 | 5 | | |
| ' 25 | 18 | Farm house

1318 | 25 | 18 | 25 | 18 chme
: _ § | 25 18 | encroachment

1356 | 1 | 15 | 1 | 15 | 01 | 07 |Farmhouse




20 333

1encroachment

02 | 19 |Farm house
‘ ancroachment

G5 | 02 | Farm house
- | : encroachment

05 | 02 |Farm house
encroachment

#;N
£33
[AS
193]
Pt

01 | 06 |Farm house
g encroachment

"9 | 13 | Farm house

, . _ | encroachment
1424 | 19 '] 13 | 19 | 13 |

i 22 | 15 |Farm house

o . _ encroachment

= | T T 43 | 05 | Farm house
| - | encroachment

02 | 01 | Farm house
: encroachment

07 T 11 | Farm house
encroachment

04 | 17 | Farm house
B encroachment

05 | 10 | Farm house
' : encroachment

o B1 18 | Farm house

{ eticroachment

| _ o1 03 \' Farm house |
1@1 | "i 1315 encroachment




U 7 B -3

:3 | | | o /g;y

08 G6 | Farm house
encroachment

| | BT 115 T | Farm house
© 1515 1 15 171 115 | encroachment

T ; TG0 |11 | Farm house
- 1885 1 0 11 0 11 encroachment |

02 | 04 |Farm house |
encroachment

encroachment
_ o 01 | 03 |Farm house
| | ; | o encroachment

T T 00 | Farm house
- | encroachment
01 | 07 |Ferm house:

| encroachment

13112 | Farm house

| S R | | encroachment

o T | Farm fouse |

\ | - encroachment

02 |17 | Farm house
encroachment
T 06 | 16 | Farm house
encroachment

1669 2 1 17 2 17

"5 16 | Farm house
encroachment
(s o T T ] 15 [0 [T [Ferm Rouse

L w3 |z m | o




422

335

10)5”

| encroachment

| 1754

237

15

237

19

Farm house
encroachment

1761

257

257

51

“TFarm house

encroachment

1763.

221

12

221

12

0

T3 |
| encroachment

Farm house.

TOTAL |

1 875-

00
Bigha-
Biswa

*Encroachment of 869-00 Bigha — Biswas removed on
14/03/2018. (List of khasra nos. listed in Annexure-27)



423

336

Jerd

Rlﬁ

E{MSZ,C;RQACHM ENT IN THE F@RES’F AREA OF BHATI

s, NQ‘{. Khasra

n L Gt

No.

Area as

| per Forest

st

Encmach-ment
Area as per site

Remark _

LB~ ]

511

i 1'{3“95‘“

18-0%

,QN

517

13

2-13

Radha $wam Encroachment

Radha Swami Eﬁg@é%ﬁrﬁent "

o l.m i o

002,

518

8021

1-04|

104

Radha_ ‘S;w_a:m’; Er}g:roat;ﬁ;meﬂt

Radha Swami Encroachment

1 - " .

219

2-19

AT

Ragha Swami Encroachment

Radha Swami Encroachment

595

o0

02

903

1021

Radha Swam Encroachment

Radha Sw-ami ;Enamajc?;me_ng

775

_ oo

1-04!

0-10

010

&

Hanslok Ashram Encroachment

ﬁaﬁdsi'cékﬁsh’ran} ﬁ_ﬂ{:}‘{}%ﬂ}ﬁﬁ?ﬁt

T

_3-00

Sahni Farm Encroachment

NS

1111

107

.

Rrahmwatl & Gr@ap Henefit
Trust

11134

2-05]

2-05

\Brahmwati & Group Benafit,

Trust

Nk

1615

T 16-15

Farm House Encroachment

1333

5-02|

502}

Farm House &ncroachmen%: '

1376

12430

L 12-13

Farm quse Encroachment

Farrn House . Encmachmem:' ‘

1555

0-09)

318

0-09

Uday Agarwal Farm
Encroachment

A e . - . . V- I F R .
L e i St e TR T T B T 3 b AT i BT @ S S s e iy e T o i YR et T e i il

19

1664

508

_3-06

|Anand Videos, Asha Ch. &

Bagga Farm Encroachment

29

zaes/!z |

......

&0

30

Anand Videos Encroachment

| 211

901

4-17

Khosla & Vandana Sikka Farm

[Encroachment

26°08

2606

Village Abadi Encroachment

27-04]

27-04

e .

6-13

iniargaﬁbadz Encroachment

Village Abadi Encroachment
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R16

S. N-Q;,,_

. Area as
-Kh_asra rea
No, list

per Forest |

Encroachment
Area as per site

ENCROACHMENT IN THE FOREST AREA OF BHATI

Remark

. 1758]

104 il

1764|_

104

207

27

sge Abadi Encroachment

Vilage Abadi Encroachment__

4771

17724

103

0-18|

_0-18|village Abadi Encroachment

_Village Abadi Encroachment

a7

214

1776

o I

24

114

Village Abadi Encroachment

Village Abai Encroachment

1782

gk otk B sl o0

MW“ .o

SR

0481

508

<18 ‘x{il}age. -&b@gjﬂiiﬁncmagﬁrrggﬂt

|Village Abadi Encroachment

1793

203

Wl-a;gg ﬁ%ﬁd}i Eﬁ,gr§a¢_hm§nt

1805

112

‘i§_~:§.2 Village Abadi Encroachment

T

Farmmg E’nszde aeuﬂéaz’y

_1840]

1865

1 i@ii |

102:09|

0 ‘&’ﬂias;@ Abagi Encroachment

-05|village Abadi Encroachment

8-17

4 Village Avadi Encroachment

1873

1507

4 Village Abadi Encroachment

1874

709

Sivill age Abadi Encroachment

1910

“300-00

-0|Sarijay Colony

1911]

26713

0/Sanjay Cc:aimy

SV

216-12|

2/Sanjay Colony

1913

159-17

0]Sanjay Colony

1 1014

. 300-00¢

5|Sanjay Colony

1575

. 300-001

2y Colony_

BT

njay Colony

iV

30000

vay Colony

” ﬁi@?ﬁ/ 1276

(SE

: Férf*n Holse Encroachment

R 310

Farm Hause Encr@achment

129721

5IFarm Hause Erscrcachm@nt

T

D|Farm House Ercroachment
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ENCROACHMENT IN THE FOREST AREA OF BHATI

R1i6

Khasra |

No.

Area as

bist

per Forest, Area as per site

Encroachment

Remark

265

“IDishyama Foundation

Encroachment

280

Farm House Encroachment

286

G-11

|Farm Hzggse Encraachmeﬁt '

0-15

- |Abadi Encs‘@ac:’hment

785 Min [0-15_
S

Farm House Encroachment

328 Min

79

"Farm House Encroachiment )

359

011

TAbadi Encroachment

T 367

ETI

" TAbadi Encroachment

368

Thbadi Encroacnment

e

" TRbadi Encroachment

R

115_'

Rose Midos Encroachment

A

31

Farm House Encroachment

-

Mangat sangat Farm House
Encroachment

35

377

2-1

TMangat Gangat Farm House

Encroachment

378 Min

18-7

Mangat Sangat Farm House
Encrgachment

402

06

1 Encroachment

Mangat sangat Farm House

403

10

Mangat Sangat Farm House
Encroachment

404

0-16

016

|Encrgachment

Mangat cangat Farm House

405

0-3

0-3

Mangat sangat rarm House
Encroachment

o 42? Mm

BESE

_[Farm HoUse Encroachment

453 Min

2-19

3 19

Radha swamni Encroachment

4§€3 Min

166

160

Radha swami & Others Ench.

467

1-0

1Farm House Encroachment

468

012

{Farm House Encroachment

484

Ragha swami Encroachment

4%9

b2

" |Farm House Encroachment

526 Min

161y 16

57

512

__|Radha swami Encroachment

Radha swam Encroachment

-8t

-Vl

| Radha swami Encroachment




L R16
L R ENCROACHMENT IN THE FOREST AREA OF BHATI
Area as
per Forest
fist

.. NQ=-§ Kl@fra ﬁncrgachment

Area as per site Remark

82 745 80 ﬂ_‘,ﬁ—;i;@ . jRadha swami Eﬂﬁraachmen’cw
S 8T T 74710 TJg-lo  (Farm Holse Encroachment |
S| PETTEMR G eI T TRar HoUSe Encioachment

85 | 8% Fat N 20 |Radha swami Encroachment

186 | 931 Min 110-0 110-0 _|Radha swami Encroachment
o 187 1 Sp3Min[2-8 128 " IFarm Holse Encroachment
b 188 o 131112-3 133 [Farm House Encroachment
.89 1 158213-3 Q14 Farn) HOUse Encroachment

=

Encroachment of 1486-00 Bzgha Biswas removed on 28/08/2018 and
25/09/2018. (List of khasra nos. listed in Annexure-27)
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| ENCROACHMENT IN THE FOREST AREA OF MAIDANGARMI

i) thgra No

‘AREA

TKHASRA |

ATED
FOREST
AREA

CONSOLID]

ENCRO
ACHME
NT

“STATUS AS PER |
SITE

Te07

[RBADT
ENCROACHMENT

&

;;6;1 o

lABADT

ENCROACHMENT

57

B

005

 [ENCROACHMENT

135

Zji?”ik

TABADI

ENCROACHMENT

473

136

1306

FARMHOUSE
ENCROACHMENT

518

211

T

211

 IFARMHOUSE

ENCROACHMENT

533

T8

FARMHOUSE

ENCROACHMENT

5-15

614

| .,GUM%'@?A“? TEMPLE

583

11-15

115

100

T TABADI

|ENCROACHMENT

T

73

- [FEE

ABADT
ENCROACHMENT

I}

———

oo

';@ﬂg'

ABADI
ENCROACHMENT

5BG

10-18

Y

JEST A

kfé*igj

TABADT

ENCROACHMENT

= o - ——

> Q%ﬁifsézﬁéin i

0-16

. =
L

016

e

|982/5677

0%

-:ng_ﬁgh@_;m_;_J%_;

5%

0-06

ABADT
| EN.ERQACHMENT

G Ny

ABADT

| ENCROACHMENT
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JE2 ]

' i ENCROACHMENT

BETTTTTREAS T (1368 200 ABADL
: | L ENCROACHMENT

B Eeae 3016 317 |FARM | HOUSE
1 | - ENCHROACHMENT

055092 (1314|1114 [3-05 |FARM  HOUSH
. | o | -. |ENCHROACHMENT

BT T 354 900 |FARM  HOUSE
' : . |ENCHROACHMENT

B Te0 168 |7iz | [FARM | HOUSE
R ol | | ENCHROACHMENT

G5 TR AT 706 TEARM HOUSE
| - ENCHROACHMENT

BETTTsET 557 104 |FARM HOUSE|
' : " C {ENCHROATHMENT

=T A N M
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ENCR@ACHMENT IN THE FOREST AREA OF SAIDULAJAB

T Khasra

N{)ﬁ

| FIELD

as

AREA |

Area of

the
Consolidat
ed forest

"ENCRAOCH |
MNET AS
PER SITE |

REMARKS

I

TTUNAUTHRORIZED
ICOLONY

oz

1=

TIONAUTRORIZED
JCOLONY

1209

1180

TTUNEUTHORIZED

COLONY

us 221 e | o

41103

1190

|110-3

. ':5.‘721-'1 e

904

TONEUTHORIZED
1COLONY

s

185

28-5

0-17.

TTOREDTHORIZED

COLONY

28-15

TONAUTHORIZED
COLONY

1224

{225

16

28-15

i6 L

214

UNAUTHORIZED
COLONY

bz

23

'UNAUTHQREZ&D
COLONY |

1227

7-18

718

ONAUTHORIZED

COLONY

EE2

1178

178

TUNAJTHORIZED
- COLONY ’

lzzs

L1z

TONAUTHORIZED
_|COLONY

4227

iEHY

1-11

TUNBUTHORIZED
~_{COLONY

M .

- [UNAUTHORIZED
COLONY

%Jmumomzm T

COLONY

113

1239

4o _

RS

@iy

T UNAUTHORIZED

COLONY

e

j2ay

13

UNAUTHORIZED
-, c:@um

242,

2-17

T TUNAUTHORIZED
" |COLONY

s

28

32

R

TTONAUTHORIZED
COLONY

. 551_39 4_

244

;1*i$m

(118

TUNAUTHORIZED

COLONY

20

|12-12

TONAUTHORIZED

COLONY

L2se

2018

TUNAUTHORIZED

___ICOLONY



343

ot

H

16232

25t

48

TUNAUTHORIZED
COLONY

252

4318

{UNAUTHORIZED

_|[COLONY

256 _

_|a18

[UNAUTHORIZED
COLONY

27

ONAUTHORIZED
COLONY

263

11-15

|COLONY

{UNAUTHORIZED

273

T TONAUTHORIZED

[COLONY

(274

1-0

14-00

UNAUTHORIZED
COLONY

107

T@

1278

2 |10-47

10-7

110-17

UN ¥ e

COLONY

HORIZED

31

4292

l4-5

14=5

TONAUTHORIZED
|COLONY

1296

173

l4-10

UNAUTHORIZED
JCOLONY

305

,13""_3 i

UNATTHORIZED
COLONY

34

1306

1-16.

TONAUTHORIZED
COLONY

6 "'1-«15

10654
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- ENCROACHMENT IN THE FOR&ST AREA OF SA’?’QARI

. '. s‘ibu

-iﬂems

"KHAS

AREA

-1 5T

Area of the |
Consolidat
ed forest

~ PER'SITE

ENCROACH |

MENT AS

"REMARK |

464

235

' _23-5]

“TONAUTHORIZED

16-00ICOLONY

565

1.@‘#15 |

10-16]

ONAUTHORIZED

__10-16|COLONY

&9

e

4

UNAUTHORIZED
4-4|COLONY

_6%6]

123

J12-3

UNAUTHORIZED

_3-06/COLONY

_740]

30-1)

301

\UNAUTHORIZED

3-03|CoLoNY

756

13-1

UNAUTHORIZED
4| COLONY

22

104

131

104

UNAUTHORIZED
4| COLONY

'UNAUTHORIZED
4-3|COLONY

523

 {UNAUTHORIZED
1-9/COLONY

10

947}

UNAUTHORIZED
& CQLONY‘

977

. ] UN&U‘?’HOQIZEQ

:
. i
e
P
i i
o
\ :
N
Jhi
RS |
;
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101
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- ENCROACHMENT IN THE FOREST AREA OF SATBARI

- Sno. | KHAS | KHAS | Area of the | ENCROACH |  REMARK
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AREA | edforest | PER SITE
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ENQROACHMENT IN THE FOREST ARZE& QF JAUNAPUR

"TRHASRA
INo.

“hrea

Area. of
the
Consolidat
ed forest
land

" Encarach

ment As
Per Site

STATUS A5 PER

SITE

Siﬁﬁ; i

2

SESTN

210

0-14

1-02

: Fm Hmss ~

ENCROACHMENT

FARM HOUSE
EMCROACHMENT

i KeL)

132/11072

{
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008
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FARM HOUSE
ENCROACHMENT

FARM HOUSE

ENCROACHMENT

fate v it I

\9-ig

ST

“TEARM HOUGE

ENCROACHMENT
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|FARM HOUSE

ENCROACHMENT

36//26.
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Enc:rcachmant
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?Yafm House
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TFarm House
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arm House
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116
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{COLONY (BHEM
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COLONY {(BHEM
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b
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(BASTTL)
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2420
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1310
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COLONY (BHEM
BASTIY
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s
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e
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BASTD)
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I
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e
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4
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1015

TEARM MOUSE
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COLONY (BHEM

_IBASTY)
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[E16

1416

102

T UNAUTHORIZED
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COLONY (BHEM
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UNAUTHORIZED
COLONY {BHEM

4-16

18

16
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EEE I
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ENCROACHMENT
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30

Pt
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FARM HOUSE

ENCROACHMENT
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{ENCROACHMENT

FARM HOUSE

10

109
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0
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|ENCROACHMENT |
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~ENCROACHMENT
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|ENCROACHMENT
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: 28?~05




438

R21

ENCROACHMENT IN THE FOREST AREA OF DERA MﬁﬁDI

ENO |

NO.

=$usmmmh

"KHASRA™
NO

TOTAL
AREA

EN@R@&C
HMENT

 REMARK

187-19

2016

Jawahar Colony
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{Farm House
_IEncroachment
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T
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pachment
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Farm House
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_Encroachment
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2-06

Farn
LEner

1 House
pachment

EXG

23 15 ,
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ahar Ccéeny

21
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| House
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L

SV
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“Farm House
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s
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{Farm House
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Farm House
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e
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Farm House
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TFarm House
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21
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{Encroachment

Farm House
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07
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IENCROACHMENT
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T
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ENCROACHMENT
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i
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TABADT
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ENCROACHMENT
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1ABADI
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2 e

2

9L
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o ,3-5 d
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ENCROACHMENT

S -

/5 S—
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ABADT
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T
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TTABADI
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o

o

16

ABADL
ENCROACHMENT

158 14

a0//1

iz

ABADI
ENCROACHMENT
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T
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2
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ABADI
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e
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» S v S e 12311 4807 1Encrgachment
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g i R — — 1-17 ____ |Encroachment
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| L | ENCROACHMENT
99 184 . 184112 | 11-19

-0 T T lABADT
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101

_i2fl

1-14

00

ABADI
ENCROACHMENT

102

/2

[T

IABADI

ENCROACHMENT

122

I3-11

ABADI

|ENCROACHMENT

103 __

104

2502

2-4

|ABADI

ENCROACHMENT

105 87

?ﬁl

T

e

TABADI

ENCROACHMENT

|ABADI

ENCROACHMENT

07

£/ N S
S PR

L3

4-12

ABADI
ENCROACHMENT

108

16

142

Sk

311’

TABADIL |
|ENCROACHMENT

109

91

436

- 19 %

.O~i§ V2

ABADI
ENCROACHMENT

(110

|96

‘ABADI
ENCROACHMENT

lo6/r12/1

2-8

TABADI
ENCROACHMENT

112

1472

-

e

G

1100

ABADI
ENCROACHMENT

Xt

Jigs

103//20/1

_2?

ABADI
ENCROACHMENT

g

104
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" TABADI
ENCROACHMENT

15

1308

106//12/3
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|ABADI

ENCROACHMENT

i}@
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TABADI

ENCROACHMENT

w

1108

132

JEES)

103

RBADT

ENCROACHMENT
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14
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TTABADI

ENCROACHMENT

{i.

119
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008

JABADI
ENCROACHMENT

10-8

T ABADL

ENCROACHMENT

121‘31

120 1130
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10-16

~ [ABADI |
ENCROACHMENT

TIRBADT

ENCROACHMENT

g

22
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14-16
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o2

[ABADT
|ENCROACHMENT

i

2472

32

TABADT

ENCROACHMENT
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Sy
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124

e

ENCROACHMENT

B2

TaBADT

ENCROACHMENT

”
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|ABADI
ENCROACHMENT |

1428

TABADI

ENCROACHMENT

129

ABADL
ENCROACHMENT
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R 272 S I
T 412

CIABADI

ENCROACHMENT

JE 2

1412

_lo-10

002

ABADI

ENCROACHMENT

-
" ‘et

132

S
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RBADL
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ABADI

ENCROACHMENT
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ABADI

ENCROACHMENT




44

358

e
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ABADI
ENCROACHMENT

119

it

16

1:00

ABADI
FNCROACHMENT

57|

T 1416

1:04

ABADL
ENCROACHMENT

138

119

1418
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ABADI

{ENCROACHMENT

122

_ '4@5k

|ABADIT

ENCROACHMENT

139

140 _

'ﬂizﬁh. —

_mm_4%2 ,“

1-12

008

ABADI
ENCROACHMENT

a1

120//1

511

e

200

ENCROACHMENT

a2

10,

014

{ABADI

ENCROACHMENT

a6

100

ABADI

ENCROACHMENT

|143

1

a6

11-00

TRBADT
ENCROACHMENT
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|13

4-18
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ABADI |
ENCROACHMENT
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|ABAD!

ENCROACHMENT
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115
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14-12

412

ABADI
ENCROACHMENT
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11/2

11-07

TABADT

ENCROACHMENT
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4-16

1-13

ABADI

ENCROACHMENT

sl a4

154

A5

N

216

ABADI
ENCROACHMENT

155
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416

IABADL .
|ENCROACHMENT

I
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4-16

"TABADT
[ENCROACHMENT
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17
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4-16

4-15

ABADI
ENCROACHMENT
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s
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 |ABADI

ENCROACHMENT
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" TABADI

ENCROACHMENT

159
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1416
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TABADT
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4-16
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4ﬁ§

ABADL

ENCROACHMENT
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416
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IABADT

ENCROACHMENT

83,

s

4-16

1416

ABADI .
ENCROACHMENT
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R YETY
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ABADT
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s
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“TABADI
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168 |
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ABADI
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169
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‘“QBAﬁr
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ABADI
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Encroachment in Village Tughlakabad

Hrea

ilAs Per
|Fleld Book)

|Area of the

Conselidated
forest

Encroachment |
Arez a5 pey site

Forest Ares

segersie | TATUS AS PER SURVEY

¥

11918

1'9‘4-3_;_3'

[Z0)

117

-2

JEnE

1308} Abadi Enroachment

| BlAbadi Envoathment

JECRE

e

2%

v 2081 Abadi Entoachrtant

e

5%

_lwoe

Bl ADad: Enroarmmment

£

T

Toa

ea

AgadiErroacamens

T

. 267471043

o7

5

247

Abadi Enroachman:

iR

i

BRI

108

Abach Eriroathmant

4059/3675/104

18

[EET

215

Abadi Enroaciment

I8I05T

08

)

Abadl Enrpathment

CWh0sT

3

L8

T

i Enroachment

s

.. v

Abadi Enrgachment

251053

|4

6%

Abadi Enroachment

2226/1653

1015

|58

Abad! Enroachmieat

it

i

e

abadi Enroachment

HTLALES

= FE]

117

Abadi Erroschment

741055

5 —

0-3

Abadi Enrosciment

20731055

-1

Abadi Enrpachment

B EITYS

105

Jo5

Abadi Enrpachmens

T

0-17

(17

&badi Inroschment

T

51

51

Abad Enroachment

C2253/1508

04

X

Abadi Enroachment

2153/ 2260/1508

0-18

633

Abadl Enroachment

YLsIE

132

12

Abadi Enroackment

737371518

RFRD iz

243

Abadi Errpachment

152

A0

34

miomfoalololoslioloioiololatialalaioaloadodalols

&bad] Ernroschment

116211523

A
24

Ahad Envroachmen:

IS

12

12

Ahadi Enoachment

LI

177

T

Abagt faroachmant

1542

31

=

Abati tnroachment

N

503

10-3

 abadi Ervoachment

228011545

1015

918

&badi Enroachment

2281/1543

01

4} Ahadi Enroachment

228371543

116

P

Abadi [rrgachment

228801543

02

e

| Abad) Ercaachmant

27847543

il

(!

Abeti Enrpachment

2287/1545

123

123

TR T ——"
Adedi Enrsachment

- 278871545

147

3T

AbEdi Enrosenment

L oJaenes

1301

3

A%ﬁnm?&?{rﬁéﬁt

779071545

: :_.1__7 :

o

Abadl Enroachment

51585

i3y

247

Abadi Enrpachment

BT

25450

R 4 o
Abadi Enmoachment

N

s

Abadi Enroachment

18885

151

&} Abadi Enrpachment

_1se3

e

R
Abadi Errpgchment

T R081565

1145

“Abail Frroachment

33071565

27

Abadi Enroachment

TN

e

-y

-
il

7
1]

i
g
H]

4
¢

f
3
-
3
&

S
:
:
{

3
g
¥

Abag Enrpachment

272
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oS

Brea (AreR ¢ the ( _
s Per consolidated |Enticechment |ForestAred

e | . T8 STATUS AS PER SURVEY
Field Book} Horest phrea 3 per site | as per site A SuRvE

Khasra No-

0} Abedi Enroachment -
0 A3 Enroachment

T5e6 0 ol 0 T T g

— T -
T TRSgices | bl Ld i 0 Kbadh Enroachinent
et R TR S e N Tl Abadi Enrpachment

s

i

T TS Tt e k6 T Aed: Erroachoent
- 21?9115%53}3 012 e el _ “Abadi Enroachment
2315515%? R e 12| Abadi Enroachment
e B 35 s T Abadi Enroachment
e 0 ‘
Bweel st sl N 0] Amadi Enroachment i
Y

: Aoaa. nrraammem

TTI061310/1601 353 FRE] 713 | koadi Enroschment
TG0s1/519/1801 101k s o Abzdl Enrozchment
= A068/2318/ 1601 :'{wi’z' s raaliai TN I 8] Abadi Enroachment
T R 130 T 4] Avedi Enrgachment ‘
1606 g1r T Enrgaghment
13207807 13 13 T 0] Abad %ﬁfaachmeﬁt
TTR1/07 T g o

Cun 5 6 b R

PETE GO 3 X ol

16l Ri e g ~DlA g Enroachment
1327/1514 o e ' ”oiAbcc;'E roachment
5
¢

hadi »rroammem

3:»

;:f ~a £nrpachment
s i Eny as:‘wmem

3‘>

:f.e«»

234171616 B 3, Abadt En mabnmm'
1 2343?1&‘1.6, Abadi Enr rozehment

~zaazus,s:rfx:a'zas&,ﬂw 508 568 112 3361 Abadi Enroschment

Fle

1
iR aar

7385/2623 R T 40 Avadi Enroachment
,1;7;’;2;3.54?19;333-_;1;54? /E15 jeyls el Tl R Auedi Errpachment
T e a0 280 T 205 Abed Enroschment
- 2531/1668/1668 EETINEE T | ie00lkd Encroachment
T U TER (T T - ] B BARBER'S MOSQUE _
7L TTHseLL IS8l Tlarwm {1511 Abadi | Enroachment
Totai - |6760-12 16197-06 40302 i ol B
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Encorachment i“hﬂzﬁe tughalakabad

Khasra No. Area Area of the Encorchment |Forest Status as per Survey

(As per Field Consolidated Area as per |Area as

Book) forest site per site
745 19-18 19-18 6-10 13-08 Abadi Enroachment
2143/749 1-2 1-2 1-02 0 Abadi Enroachment
2209/1046 31-19 31-19 29-11 2-08 Abadi Enroachment
2672/1049 0-4 0-4 0-04 0 Abadi Enroachment
2673/1049 0-4 0-4 0-04 0 Abadi Enroachment
2674/1049 0-7 0-7 0-07 0 Abadi Enroachment
4058/2675/1049 1-6 1-6 1-06 0 Abadi Enroachment
4059/2675/1049 2-18 2-18 2-18 0 Abadi Enroachment
2218/151 0-8 0-8 0-08 0 Abadi Enroachment
2220/1051 2-9 2-9 2-09 0 Abadi Enroachment
2222/1052 1-1 1-1 1-01 0 Abadi Enroachment
2225/1053 0-14 0-14 0-14 0 Abadi Enroachment
2226/1053 0-19 0-19 0-19 0 Abadi Enroachment
2228/1053 0-9 0-9 0-09 0 Abadi Enroachment
2071/1055 1-7 1-7 1-07 0 Abadi Enroachment
2072/1055 0-3 0-3 0-03 0 Abadi Enroachment
2073/1055 0-1 0-1 0-01 0 Abadi Enroachment
1258/2 0-9 0-9 0-09 0 Abadi Enroachment
2639/1953/1406 0-17 0-17 0-17 0 Abadi Enroachment
1483 5-1 5-1 5-01 0 Abadi Enroachment
2253/1509 0-4 0-4 0-04 0 Abadi Enroachment
2259/2260/1509 0-18 0-18 0-18 0 Abadi Enroachment
2271/1518 1-2 1-2 1-02 0 Abadi Enroachment
2273/1518 2-13 2-13 2-13 0 Abadi Enroachment
1520 3-0 3-0 3-00 0 Abadi Enroachment
2162/1523 2-4 2-4 2-04 0 Abadi Enroachment
1540 1-2 1-2 1-02 0 Abadi Enroachment
1541 7-7 7-7 7-07 0 Abadi Enroachment
1542 2-1 2-1 2-01 0 Abadi Enroachment
2279/1543 0-03 0-3 0-03 0 Abadi Enroachment
2280/1543 0-15 0-15 0-15 0 Abadi Enroachment
2281/1543 0-11 0-11 0-11 0 Abadi Enroachment
2282/1543 1-6 1-6 1-06 0 Abadi Enroachment
2283/1543 0-2 0-2 0-02 0 Abadi Enroachment
2284/1543 1-1 1-1 1-01 0 Abadi Enroachment
2287/1545 12-3 12-3 12-3 0 Abadi Enroachment
2288/1545 3-17 3-17 3-17 0 Abadi Enroachment
2289/1545 13-01 13-01 13-01 0 Abadi Enroachment
2290/1545 1-7 1-7 1-7 0 Abadi Enroachment
2291/1545 3-17 3-17 3-17 0 Abadi Enroachment
2292/1545 25-15 25-15 25-15 0 Abadi Enroachment
2294/1545 14-5 14-5 14-5 0 Abadi Enroachment
1555 5-1 3-0 3-00 0 Abadi Enroachment
1563 15-15 15-15 15-15 0 Abadi Enroachment
2304/1565 1-19 1-19 1-19 0 Abadi Enroachment
2307/1565 2-7 2-7 2-07 0 Abadi Enroachment
1576 2-6 2-6 2-06 0 Abadi Enroachment
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Khasra No. Area Area of | Encorch | Forest Status as per Survey
(As per the ment | Areaas
Field |Consolid| Areaas | per site
Book) ated per site
forest
1586 0-11 0-11 0-11 0 Abadi Enroachment
1587 13-5 13-5 13-05 0 Abadi Enroachment
2296/1588 1-2 1-2 1-02 0 Abadi Enroachment
1589 0-19 0-19 0-19 0 Abadi Enroachment
2178/1594 0-16 0-16 0-16 0 Abadi Enroachment
2179/1594/3/2 0-12 0-12 0-12 0 Abadi Enroachment
2315/1597 12-19 12-19 11-07 1-12 Abadi Enroachment
2316/1597 3-5 3-5 3-05 0 Abadi Enroachment
2317/1597 2-14 2-14 2-14 0 Abadi Enroachment
2318/1601 5-1 5-1 5-01 0 Abadi Enroachment
4066/2319/1601 2-13 2-13 2-13 0 Abadi Enroachment
4067/2319/1601 0-14 0-14 0-14 0 Abadi Enroachment
4068/2319/1601 6-4 6-4 6-04 0 Abadi Enroachment
1604 14-18 14-18 13-02 1-15 Abadi Enroachment
1606 19-11 19-11 19-11 0 Abadi Enroachment
2320/1607 1-13 1-13 1-13 0 Abadi Enroachment
2321/1607 4-12 4-12 4-12 0 Abadi Enroachment
2322 2-6 2-6 2-06 0 Abadi Enroachment
2323/607 0-10 0-10 0-10 0 Abadi Enroachment
1608 1-12 1-12 1-12 0 Abadi Enroachment
2327/1614 1-01 1-01 1-01 0 Abadi Enroachment
2341/1616 5-1 5-1 5-01 0 Abadi Enroachment
2343/1616 0-12 0-12 0-12 0 Abadi Enroachment
2344/1617 to Abadi Enroachment
2356/1617 5-08 5-08 1-12 3-16
2389/1623 28-6 28-6 13-16 14-10 Abadi Enroachment
1772/1647 to Abadi Enroachment
1773/1647 288-15 288-15 45-10 243-05
1666 290-1 290-1 1-16 288-05 Abadi Enroachment
2531/1668/1669 31-10 31-10 15-10 16-00 Abadi Enroachment
1670 14-5 14-5 1-14 12-11 BARBER'S MOSQUE
1671 159-11 | 159-11 43-00 116-11 Abadi Enroachment
Total 6760-12 | 6197-06 | 403-02
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ENCROACHMENT IN THE FOREST AREA OF PULPEHLADPUR

. Khasra
No

\Total

Area (In

|Bigha- |
Biswa) |

 Total
Forest

Area
Khasra

'Vise (In

Bigha -

_| Biswa) |

Encrochment
Area

Remark

309 |

230

216

1-18

ABADI
ENCROACHMENT

310

157-7

157-07

47-09

- ABADI
ENCROACHMENT

311

1200 |

120-0_

s 52.2,»-1(%"

— " RBABT
ENCROACHMENT

312

72-19 |

16:19

T RBADI
ENCROACHMENT

313

123-17

123-17

3416

TABADT
ENCROACHMENT

314 |

47:09_|

4709

12-10

T ABADL

Gois et e

7

315

155-18 |

155-13

72-10

SNCRQ&CHMEN?

T ABADL

_ENCROACHMENT

[TOATL _

346-03

*Encroachment of 8-0 Bigha — Biswas in Khasra nos. 310 (8-0)
removed on 08/03/2019.
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Annexure-R24

Enc;roac,hment in the Forest area of Ra]akarr

Khasra
No.

Area as

| per

| Revenue
| record

Fo rest

Area

As
Per B
Site |

Encmachment
As Per Site

Status as
Ber Site

" Bigha

Biswa_

124

3 16

ESC

Farm House
&ﬁcroachment

135

I ST

Ti10

Farm House

‘Encroachment

e

4 i

RPNT

[ 2-00

Sarm House
Encr@achmerzt

1137/2 |

002

oA

TR

Em:machment

1151

1009

2-08

Abadi
Encr&ac{&mgnt

g~

1154

oo

400

Abadi
Ena:mac_hmeﬂt

1155

IENREE

4-11

0-05

| Abadi

Eﬂcmachment

w . -ﬂm

1156

ZEERREY:

| Abadi
Encmachmen‘t '

11157
A0

307 -

| Abadi
_ Encraachment

11158
11

013

Sty

! Abadi
: Encroac%}mer}t :

11159
12

EEC

T

T Abadi |
&ncmach meﬁ%:

13

11160

208

0-08

Abadi

Encmachment ‘

LT

4 |16

404

T

| Abadi

Encrsachment

1163

3 16

4-08

1 4-08

Abadi

| Encroachiment

1169

4 16

307

Abadi

| Encroachment

171

1172

| Farm House
| Encroachment

18

1173

=5

04|

'Fai:mé—%edéé’
| Encroachment

1177

| 0-18

104

Farm House
Encroachment

20

1180

JEEE

o1

Farm House

L Encroachment

2l

BE

FEC

105

Farm ouse




1365

[ b P

_ Encrgachment

N
22|

009

| Farm House
| Encroacnment

23

1186

205

Farm House

| Encroachment

1187
28

2-11

Q-17

Farm House
Encroachment

1180

16

413

0-03

| Farm House

Encroac{:ment

26

1227

%

1607

4-14

. Abadi

Encri}achment

1228
271

16

0-14

402 |

Abadi
Encroacjhmesat

_28

1229

116

302

514

Abadi

Encroachment |

22

11233

6

216

2-0

| Abadi

123471

16

4-16

| Encroachment

Abadi
Encroachment

31

1123474

116

T

2-06

Abadi
Encroachment

123475 ]

HECEE

1210

2-06

Ab_adi
Engraachmant

L33

T1234/6

116

Abadi

Encroachment

A

1235 |

116

NEh

206

Abadi
Encmachgnenﬁc

11236

‘ 5T

| Abadi

Encroachment.

TT1237

ESTR

0-18

Abadi

: Eﬁcroachmené:

1239

RGSVER

3-19

Abadi
Encroat:hr}jent

1740

T

0-07

oG5

+ Abadi -

Encrczachmant

241 |

16

STE

| Abadi
_ Encroaf:hmeﬁt

EEZ

407

T

1 Abadi

Encroachment

1344

NE-

4-00

016

Abadi

T1251
L 42

16

4-09

0-07

Encroachment
Abadi
Enc:macpmgnt

. 43

11258

16

3-17

0-18

Abadi
Encroachment.

44

1259

11§

§FECE

12

| Abad




E | ' b

e Encroachment
1260 (4 116 412700008 T lAbadi

45 L N Encroachment
1265 |4 116 (4140 002 [Abadi
a0 R  Encroachment
1266 |4 16 |31 |10z |Readi
47 B I N R R 4 Encroachmemt
” 1281 14 |16 (306 110 Farm House
48] A M N [Encrgachment
TT1292 {4 (14 (114 [3-00 . |Farm House .
49| i | Encroachment
Y1123 s |16 1 0-08 508 . Farm House
50 , I T S A _____ Encroachment
T1351 |4 118 [3-12  1-04 | Abadi
. 51 .. | o . | Encroachment
© 11352 4 is 1303 1112 lAbadi
52 , o | - iEncrgachment
.« el . —1353 14 T16 (316 |10 ~ Abadl
(531 o ' e Encroachment
11355 14 16 (408 |0-08 -~ lAbadi
54 s o | Encroachment
[13s6 4 [18 (39 (017 [Abadi

5 N O ' - Encroachment
1447 4 |16 1408 (008 Farm House
-2 W T N N Encroachment
1448 |4 116 404 |0-12 | Farm House
N Encroachment
57

1445 |4 |16 408 |0-i2 Farm House
. ‘ Encroachment |-
38 S N i
11458 3 14 12-19 | 0-15 | Farm House
| | | | Encroachment
. 1463 13 10 14 1106 | Farm House

_ ol _ L . :Eﬂf:rf,};.achment
11464 |7 1B 605 110 | Farm House
61 : _‘. N | Encroachment
{1465 & 13 513 1-0 | Farm House
P ) | 5 Encroachment
w82 |5 17 502 (015 Farm House |
63 | - | | | .Emf:machm@nt
1483 |5 4 1414 010 [ Farm Howse
64 .3 | | - Encroachment
| 181 14 (16 317 1618 | Abadi
S22 W VO | Encroachment




o
-

456

367

54

1536

TG

Abadi

Encroachment

e

L1537

T

T11-06

310

Abadi

Encroachment |

1538

16

316

20

| Abadi
| Encroachment

15309

16

202

Abadi

Encroachment

11540

3-02

14

~ {Abadi

Eﬁcma{:—hment

1

T

16

408

15T

Abadi
Encraa;:;amem

72

1542

116

0-14

402

| Abadi

Encroachment

11543

16

1-04

3-12

| Abadi

Encroachment

1544

N 119"

- | Abadi

1545

BEXE]

| Encroachment

Abadi

_ Encroachment

76

1548

%

EETE

TR -

Farm House
Encroachment

- 11569

Cxom

Q2

| Abadi
; Enc%ﬁﬁjWF§nt

1571

T

413

0-03

‘Abadi
Encroachment

uis?zf.;_

16

312

T

Abadi

{ Encroachment

585

ESZE)

Tz 1

| Farm House

Encroachment

1587

15

1007

Farm House

| Encroachment

18"

EXTE

[ 2-06

“ThAbadi

Eﬂtroaqhment

11596

18

Abadi
Encr@aﬁhmeng

1610

VT

0-18

| Factory
_Encroachment

1635

116

0-04

Rpadi

Encroachment |

1636

1-03

0-07

?acto;'y

1689

130-00

2-16

Encroachment

Abadi
| Encroachment

1695

113

500

.6~13“

Farm House

| Encroachment

11696

[5-07

0-p2

Farm House
Encroachment

219

AR

Abadi

| Encroachment




"T1783

T

307

i

| Abadi
_ Encm&{:hment

11791

16

a0

T0-16

Farm Hous;e
Encr{}achment

1785
93

18

214

0-04

Farm House
Encmachmeni;

1798
94 |

16

409

0-07

Farm House

| Encroachment

95

1812

16

1-12

{3-04

Farm House

Encroachment

|96

1814

REEE

007

Farm House
Encmachmeﬂt

11815
97|

~

;1216

e

Farm Hoyse

1 Encroachment

116

317

10-198

TEMPLE _

e

654

16

3-06

1 1+10

TEMPLE

{100

1827

116

210

2708 .

TTEMPLE

1828

116

317

11-19

TEMPLE

101

102

1832

IS ES NN N

16

411

0-05

T Farm House

Encroachmeﬁt

<83,

1837

Farm House
__ Encroachment

i

1839

B

G5

[ 0-04

Farm House

Encroachment |

| 1853
050

0-08

Farm House

 Encroachment

106

1856

FET2

505

Farm House

| Encroachment

12051

107

= ‘.

0-14

. 3“1"@7 e T ————p

Farm House

108

2057

P

"4:@8“;' —

Encroachment

Farm House
Encroachment

209

12096 |

0-08

| Farm House

Encmachment

110

2097

0-05

Farm House
Encmachment

n 1%1

2111

1-06

_ITEMPLE

3116
J112

0-07

Farm House
encroachment

113 |

2127

14

1067

Farm House

| Encroach ment |

12132

116

1200

TEMPLE

12133

1006

I TEMPLE

"2141
_116]

117

2148

003

Farm House -

_| Encroachment.

T 0-08

Farm House

Encroachment

B

7030

Farm House




RN S E | _| Encroachment
2168 |4 16 1406 10-10 Farm House
119 | . B Encroachment
2183 |5 0 4-10 1 0-10 | Farm House
120 | N o Encroachment
" [ total 1 214-02 Bigha-,
- Biswa

*Encroachment of 1-18 Bigha — Biswas in Khasra nos.
1817 (1-18) remaved on 07/03/2019.
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“Encroachment in the Forest area of Rangpuri

{Khasra No. | Area as  Fores: Encroach Status As Per

s, | per t ment Area  Site

No. T =" i Revenue | Area | AS Per Si
:  record As te

{ | per |

| Site |

{Bigh

Big | Bis ;bisw
ha |wa | a) |

| | Farm House
1 1771 16 114 !0 1614 | Encroachment
R o © . | Farm House
2 188 1 15 11403 10«12 ' | Encroachment
B A B e oo oty
3 1829 2 131 0 2-11 Encroachment
P R —+ Y ardd B R
14 183 14 12 10 1402 | Encfoachment
I | | |  Farm House
S B 5 1831 MEREEL 4] | 3-10 Encroachment
| o R - S B Baaa ¢ HH L
6 1832 I S (4-01 | Encrgachment
| - | |Farm House
7 1833 - 14 |16 0 4-16 Encroachment
| |- | Farm House
B 1834 14 116 |0 4-16 Encroachment
N Eame e mae B it
9 1835 & 116 10 14-16 Encroachment
4 o | Farm House
10 1836 - 4 116 11-00 1316 | Encroachment

| | . Farm House
i1 1837 4 116 3-00 | 1-18 Encroachment
| -  lFarmHouse
12 1843 14 16  12-06 12-10 | Encroachment
| o o o [Abadi
13844 |4 46 1210 206 | Encroachment
| | -~ lhbadi
i4 /845 04 116 3-02 1-14 Encroachment
i | - ‘ | ' | | Abadi
=i 115 1846 4 116 12405 12-11 Encroachment
T T s e e R _
16 084 3 2 10 © 1302 |Encroachment
1 . SO Abadi
17 849 (5110 1500, 10-10 | Encroachment
oL e o Abadi
18 1850 0 |4 |16 400 |0-15 | | Encroachment
19181 14 116 [3-17 10-19 Abadi




460 3

/£S5 3

‘Eﬁmnaemﬂeqt‘._
1o - - 1 Abadi
20 1852 4 116 12-10 |2-06 Encroachment
e B e S R i ettt
121 1853 4 |16 13- |1-06 Encroachment
L2 _ e —
22 | 854 4 |36 [1-02 1314 | Encroachment
B _ B e i (e
43 /855 . 14 |16 1-08 1307 | Encroachment
N e R e e L
- 24 1856 4 116 \1-04 1312 | Encroachment
L ] o | o f Abadi
: 125 1857 4 16 |0 - 1416 | Encroachment
.82 , & g
1 _ Encroachment
2 TEMPLE
| | Ay e
28 1874 4 |16 318 118 | Encroachment
T —T e sy it
(29 1875 00 4 116 107 13-09 | Encroachment
S T - Rpadi
1307876 4 116 1204 212 | Encroachment
o B v b
31 1879 14 16 1411 005 | Encroachment
o o | Abadi
32 :880 |2 119 105 [1-34 | Encroachment
B T | T T Abadi
33 1881 5 |5 |0 {505 Encroachment
At - : R P
34 1882 |5 -2 2-10 12-12 | Encroachment
b o | Abadi
35886 4 116 216 20 | Encroachment
S — _ - i
36 887 14 116 1207 209 | Encroachment
- h | . Abadi
137 10122 |3 8 ioge |3 | FEncroachment
T : \ I Py~
138 102071 11 1% 11-03 10-06 _Encroachment
o . PAbadi
|39 11038 14 116 12-02 (2-14 | Encreachment
o 2 : ; - |Abadi
40 11043 4 (16 412 10-04 | Encroachment
_ 2 - e
41 11051 1 41 10 -1 | Encroachment
S — S I R i
42 11052 - |15 113 01513 | Encroachment
| | - - Abadi
146 12-14 1202 | Encroachment
116 13-16 |10 Abadi

26 858 4 |16 [3-15 11-
1271859 14 116 (404 [0-

| 43 1053
44 11060

S
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3712

/453

_| Encroachment

© 1 Abadi

45| 1061

1062 |

n

18

4"@5 .

Bl Encroacijsment
-Abpadi
&croaghmg@_ —

7 11063

116

4-07

0-09

| Abadi
j Eng:r{;achment

45 (1071

13-06

 JHUGGIS

fa@  1072

14

1115

019

JHUGGIS

50 1263

508

T HUGETS

110

406

JHUGGIS

|16

0-18

118

VHUGGIS

;329

THUGGIS

23 |
54_

1331

PRI NI OIS PN PN [NC 11 EN

1-12

1606
1-16

| JHUGGETS

lé?i

1335,

- |Abadi
Encroachment

56

1336

B | 2ol

2-06

Abadi
Encri}achment

27

11337

113

Zi2

| Abadi
Encroachment

98

| Abadi

Encr@achment

34

11338

1339

1%

6-04

4-16

Abadi

Encroach ment

60

1340

| Abadi

61

1341

305

01 506

Encmaﬁhmen’t

| Abadi
Encroachment

1397

Lis

014

| Abadi

Encroachment

11348

118

o1

| Abadi

Encroachment

116

1 0-08

1 Abadi

Encroachment

11369
11350

l16

-14 | 2-02

Abadi

_ Encroachment

11351

008

Abadi

Encroachment

116

RECRNEY

7 219 |

 Abadi
: Encmachment

‘fi353. e “‘

16

4-*:@ 1

:.?%iﬁ,w

Abadi

711355

116

006

410

| Encroachment
Abadi
Encroachment

| 1356

RELR

318

18

Abadi

| Encroachment .
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373

!fwg

306

(110

T Thbadi
' Encroachment

71

11357

1358

16

16

4-14

002

Abadi

Encmachment

73

16

4-14

0-02

Abadi
: Encroachment

1360

1394

505

1010

| Abadi
_ Eﬁcr@achmept

175

1398

RELN

2:07

TR
_Encroachment

|76

1399 |4

116

| Abadi
| Eﬂcmachmeml .

| 1400

304

8

P Abadi
Encroachment

1405

| Abadi

79

1406

.19

301

 2¢11

1-0
0-08

Encroachment

i Abadi

Encr@aghmemt

8

14422

116

Abadi

18t

Lo
1413

116

300

1-16

416

Encroachment
Abadi
Encroachment

1414

12

1-12

| Abadi
, Encroachmeni:

83

1415

1308 |

| Abadi

Encn oaﬁ:h,menf:.

| 84

1417

116

4-16

bl
Encroachment

85_

1418

16

1 3-18

1 0-18_

Abadi

Encroachment

1419

138

R ot L

| Abaci
Encmachment ‘

Abadi

87
88

1420

1463

116

116

1 2:00

|4-12

1z
0-04

&ncmai;hmgnt
Abadi

| Encroachment

89

1464

|16

14-16

" {Abadi

1950 .

1465

{416

Encrogchment
Abadi

_ Encmachment

2

1466

241

1208

Abadi

92 |

1468 116

12-08

1208

Encmachment

|Abadi
Encroachment

3.

| 1469

116

1304

| Abadi

|16

1414

e VAN

Encroachment

| Apadi
Encroachment

1492

4-02

014

Abadi

 Encroachment
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s

| ~ | Abadi
(3 117 12-14 11-03 . |Encroachment

Abadi
Encroachment

97 |1d98

Ll
o
[

‘ : Ryan school
115 1307 1008 __Boundary
” e Bl 2t
(2 18 (104
T THUGGTS
7 405 (104
116 14-01 015 | Abadi Encroachent
10 408 | 0-12 | Abadi Encroachent
(4 [4-08 |0-16 | AbadiEncroachent
16 14-12 [0-04 - | Abadi Encroachent
1 2-15 10-06 | Abadi Encroachent
SAEo1 Abedi ENCrogchent
Bigha-
L Total | |Biswa

lgg 1535
l99 1812
100 11814 .

110111825
- - [102 11827 .
195 1628

1
};{}4 i ng
10511830

jor| el on st fw fw
E
A6 3]

*Encroachment of 9-18 Bigha — Biswas in Khasra nos.
1495/1 (4-16) and 1797(5-2) removed on 07/03/2019.

o —— s L
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Annexure — R26

Encraachment in the chest area of Mathalpur o
. | Encroachme
'S.No|  Khasra  Bigh nt As per
.| No. a |Biswa|site ___|Remark
N : R | Factory
0 1200 i Encroachment
Dumping of building
110 1-06  material u
4 1-18 Abadi Encrgachmen%:
16 1 0-08 | Abadi Encroachment
119 1-14 | Abadi Encroachment
¥ 0-18 | Abadi Encroachment
2 0-04 TCNGPUMP
/ | 17 12-06 | Abadi Encroachment
13 879/1 3  0-10 | Abadi Encroachment
14l 892 5 11-05 | Abadi Encroachment
T ol v T crgachme

1/ 834/1 1

N}

2 838/1)
51 839p]
6] 840
~a—

8

841/1]
81 84172

91 843
- 4 _B43/5

Lo et (528 POy PR SRS TR ) 8 o
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Annexure- R 27
OACHMENT REMOVED

LIST OF KHASRA NOS. FOR WHICH ENCR

Area

Date of
encroachment
removal

Khasra No.

_VILLAGE ASOLA
553 N S A ——
1348 e 1113 T ~
1354 2510
1479 L 314
1480 . 2B
1488 . 29-10
1500 37-19
1506 1714
1517 | - 17-19
1528 | e S
1547 ' 54 _,
. g% S A Ziéﬁ . 14-03-2018
1576 18-12 | -'
1582 1 18
1586 i 1-12
1593 1 285
. 724 | 59-6_
il o ize L 131-16
. 11736 o itis
1740 - A '
b | 1744 I 25-11
1746 T TEEY
. iy48 . 2819
50 _170-3
1752 1038

TOTAL | B6OBIGHA |

_VILLAGE BHATI

648 308

_ 659 500
665 8-13

6661 _12-07

o o] o P

- 708 117-16

712 3207




466 .37

(67 W

75| 245

ss| gy 28-08-2018

L S ..

766 308

767, 243

789 5-04

770 113

s AU . 1 W 35-07

780 . 782

810, 118

836 e

840 35-12|  28-08-2018
Bso, 3512

88 ewm

875 2rizl

C e = o-a4780 1145

1982, 00 504

uase| a7

ls88 100
489 304]
I o

25-9-2018

.l 1512 58
961 713




| 4er

378

723 N—

10721

1080 |

11091

1205

1206

12071

140

202,

12081

2-08

303

1950|
1274

_0-11
912

2750

1-05

1-09

1285

3-00

1280

116

12911
1292

301

106

12§.4

0-06

1295

0-15]

1296|

| ..3»13 '

1299

1301]

202

25-9-2018

1306 |

2512

1407

1463

6205

74|

S~ S
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[C6o

1535|

1538

1539

1543 |

1544

1545

146

 1554)

1603

1667

1904

1905]

25-9-2018

54

1681

1749

1744

1751

1215

1218 | _

13041

1334

_1335|

1385

AT

25-9-2018
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380

1)

w7 61

TOTAL| 1486 BIGHA

VILLAGE RANGPURI

1495/1

\1797

416 |
52

|TOTAL

- 07-03-2019

11817

VILLAGE RAJOKARI

- (7-03-2018

1-18 |
9

VILLAGE PULPEHLADPUR __

30

8-0

- 08-03-2019

| grand ot

2368-07

Bigha- Biswa

4 ren i T R



